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 LOK  SABHA

 Monday,  28th  March,  l957
 The  Lok  Sabha  met  at’  Eleven  of  the

 Clock
 [Mr  BrEAKeR  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS
 Khandwa-Hingoll  Rall  Link

 Shri  Krishnacharya  Joshi: :  64  Shri  T.  B.  Vittal  Rao:
 Will  the  Minister  of  Ra‘lways  be

 pieased  ta  refer  to  the  reply  given  to
 Starred  Quegtion  No.  8§9,.on  the  6th
 December,  956  and  state

 7  Qf  (a}  whether  the  first  phase  of  the
 onstruction  of  Khandwa-Hingoli  Rail
 Link  has  been  completed;  and

 (h)  if  so,  the  total  amount  incurred
 wee

 The  Deputy  Minister  of  Railways
 and  =  Transport  §  (Shri  habnawaz
 Khan):  (a)  The  Wirst  phase-  of  the
 Khandwa-Fingoli  constraction  has
 been  completed  only  partially.

 (b)  The  total
 5 far  is  Rs,  {27  दिए  की,

 Shri  Erfshnacharya  Joshi:  May:  I
 know  wher  the  final  construction  of
 this  line  will  be  completed?

 Shri  Shahnawaz  Khan:  It  depends
 on  the  availability  of  rolling  stock
 that  we  might  have  to  impert.  Subject
 to  the  availability  of  materials,  we
 hope  that  the  line  would  be  completed
 in  the.  year  1959-80

 Shri  Krishnecharya  Joshi:  May  I
 know  whether  there  is  a

 as
 sal  to

 jfcrease  the  speed  on  the  n  con-
 #tfucted  metre  gauge  line?

 Shri-Bhahnawas  HhansWe  have  to
 consirect  the  line  first  हम  then  con-

 Sider  the  speed.

 incurred  so
 e  first  phase.
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 Shri  T,  B,  Vittal  Rao:  It  was  said

 during  the  last  session  that  a  section
 of  this  rail  link  would  be  opened  for
 traffic’  during  1957,  May  I  know

 hich  section  will  be  opened  for
 traffic?

 Shri  Shahnawaz  Khan:  We  are  zt
 present  working  on  two  sections  from
 beth  ends.  The  frst  section  is  fram
 Khandwa  to  Gudikeda;  up  till  Piplod
 we  have  more  or  less  completed  and
 we  hope  that  by  next  month  those  8
 miles  néarly  would  be  open  to  traffic.
 We  have  also  started  from  Hingoli  up
 to  Kunhargaon  and  that  too  would  be
 open  to  traffic  in  the  next  two  or  three
 months.

 Shri  T.  B,  Vittal  Rao:  May  I  know
 whether  the  construction  of  the  major
 bridges  across  the  two  rivers  will  be
 taken  up  immediately  or  only  after
 the  submission  of  the  report  of  the
 experts  committee  which  is  going  into
 the  bridges?

 Shri  Shahnawaz  Khan:  J  cannot  give
 the  exact  time  when  that  work  will
 be  taken  up.  The  work  on  the  whole
 \ine  is  going  on  in  various  stages.

 f
 Import  of  Foodgrains

 117,  Shri  Bishwa  Nath  Roy:  Wil)
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  Govern-
 ment  propose  to  import  more  food.
 grains  than  previously  estimated
 to  provide  against  eventualities  in
 view  of  the  experience  of  last  year
 vegarding  droughts  and  floods?

 The:  Deputy  Minister  of  Food  (Shri
 M.  Y.  Hrishnappa):  Government's
 policy  is  to  import  enough  foodgrains
 to  meet  the  demands  and  also  to  build

 reserves  against  unforeseen
 demands  due  to  droughts  and  floods.
 The  adequacy  of  the  import  pro.
 @tamme  is  therefore  under  constant
 review.  If  at  any  time  it  is  con-
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 sidered  necessary  to  increase  the  im-
 port  programme  steps  will  be  takan
 accordingly.

 Shri  Bishwa  Nath  Roy
 the  quantity  which  wilt
 this  year?

 Shri  M.  V.  Krishnappa:  The  Plan-
 tung  Commission  had  advised-us  to
 have  6  millivn  tons  of  foodgrains  in
 ‘the  next  five  years  and  we  have
 entered  into  agreements  with  America
 and  Burma,  according  to  .which  this
 year  we  intend  to  import  nearly  7
 lakh  tons  of  iice  and  about  2°8  million
 tons  of  wheat,  if  the  programme  goes
 all  right.  ्

 ay  I  know
 istperter

 Shri  Bisiwa  Nath  Roy:  May  I  know
 whether  the  Govergment  have  taken
 into  consideration  the  Cestruction  of
 crojs  in  many  parts  of  the  country  in
 deciding  bhe  quantity  to  be  imported?

 Shri  M.  V.  Krishimippa:  It  is  ‘nly
 after  taking  into  account  the  eutire
 crop  position  in  the  country  and  after
 deducting  the  damages.  by  droughts
 and  floods  that  we  have  made  .  this
 estimate

 Shri  B.  9,  Pande?  May'I  know  the
 condition  of  the  present  crops?  Will
 they  be  able  to  cover  up  the.  deficit?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain}:  The  position
 of  the  crops  at  presént  thas  been  very
 good,  but  the  recent  hailstorm  has
 adversely  affected  the  crops  in  some
 parts,  thuugh  the  damage  is  not  ex-
 tensive.

 Shrimati  Hla  Palohoudhury:  Is  the
 Gove:nment’  aware”  that-  -after  the
 recat  flopds  in-West  Bengal,  practi-
 cally  aastate  657  emergency  exists  in
 the  -<itstrict  of  Nadiad  and  have  any
 steps  béGn’taken  by  the  Gowernment? a4

 Shri  A.  P.  Jain:  All  pdssible  steps are  being  taken  to  remove  the  dis-
 trese  of  the  people.  We  have  large
 quantities  of  rice  for  distribution  in
 the  itted-uffected  areas,

 Shri  Wodeyat:  Has  the  Govern-
 ment  given  any.aid  to  the  areas  where the  crops  were  <lamaged  due  to  heavy rains  to  prevent  any  eventuality,
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 particularly  in  Malnad,  and  if  so  what
 aic  has  been  given?

 Jhri  A,  P.  Jain:  Where  the  crop  is
 injured,  there  are  regular  provisions
 fox  yiving  ald.  I  do  not  know  what
 particular  aid  has  been  given  in  the
 Malnad  area;  but,  I  do  trust  that  fhe
 State  must  have  given  the  normal  ®id
 that  is  required.

 श्री  विभूति  लिख  :  क्या  यह  सही  है  कि
 सरकार  जो  गल्ला  बाहर  से  हर  साल  आयात
 करती  &  उस  के  रखते  का  समुचित  प्रबन्ध
 नहीं  है  शर  जह  गल्‍ला  सड  जाता  है  ?  ५

 ataohe  war:  यह  विल्कुल  गलत
 है  ।  बहुत  प्रबन्ध  है  और  गल्  कीजो  नुक्सान
 होता  है,  वह  बहुत  कम  पिता  है  1

 Shri  B.  ss.  Murtay>  May  I  know
 whether  the  Minister*  #  aware  that
 in  spite  of  al)  the  import#  made,  the
 price  of  rice  has  not  gone  down  still
 and  is  beyond  the  reach  of  the  com-
 mon  man?  :

 Shri  A,  P,  Jain:  It  seems  to  be
 true  tnat  the  price  of  rice  is  ‘ruling
 high,  but  I  do  trust  that  we  have
 able  to  arrest  the  upward  movement
 to  an  extent.  We  ave  taking  every
 Possible  step  fo  arrest  the  rising  of
 th.  price.  and  we  want  to  pring  it
 down.  a

 Shri  Veeraswamy:  May  I  know whether  it  is  not  possible  to  augment
 the  cultivation  by  bringing  under  the
 plough  waste  lands  thgoughout  the
 country  and  produce  more  graing,  so
 that  our  country  may  become  se#-
 sufficient,  and  if  not,  how  long  will  it
 take  for  the  country  to  beceme-réally
 self-sufficient  without  depending  upon
 othe:  couritries  for  foodgrains?  —

 Shri  A.  P.  Jain:  That  is  one  part-ef
 our  plan,  namely,  to  bring  the  ानेघीट
 Jands  under  cultivation,  as  alsa  to
 increase  the  preduction  in  the  Igqngs already,  under  cultivation,  .  So  far  as
 the  question  of  self-sufficiency  is  cqn- cerned,  the  progress  may  not  be  very
 fast,  sparticularly  on  account  of  the
 rise  in  spypulation  amd  os  sitesr of
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 the  better  quality  of  food  and  more  of
 food  which  the  people  are  taking.  But
 we  are  trying  to  increase  our  produc-
 tion  on  the  one  hand  in  order  to  meet
 the  demand;  but,  it  is  rather  difficult
 to  say  when  the  demand  ,and  the  sup-
 Ply  will  be  equated.

 “Godavari  Flood-protection  Project
 *118,  Dr.  Rama  Eao:  Will  the  Min-

 ister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  amount  sanctioned  for  fleod-
 protection  work  on  Godavari  from
 953  to  19568;

 (b)  the  amount  spent  for  the  pur-
 pose;  and

 (c)  the  present
 schemes  on  Godavari?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Avpendix  II,  an-
 nexure  No.  34.

 flood-protection

 Dr.  Rama  Rao:  The  statement  says
 thut  after  the  serious  floods  in
 Godavari  in  4953,  only  Rs.  24  lakhs

 wore  guivtioned  at  that  lime  and  only
 Rs.  18,000  were  spent  till  the  end  of
 December,  ‘1956,  May  I  know  the
 reasons  for  this  severe  neglect?

 Shri  Wath:  As  the’  House  is  per-
 haps  aware,  the  flood  control  mea-
 sures  started  on  a  country-wide  basis
 from  4954  only.  Before  that  works
 were  taken  up  by  the  States  concerned
 and  not  on  an  all-India  basis.  The
 Andhra  State  established  the  Flood
 Control  Board  in  1955;  schemes  have
 been  rec#ived  and  sanctions  made
 from  956  or  so.

 Dr.  Rama  Rao:  The  stutement  shows
 @  number  of  small  schemes  put  up
 here  and  there.  Is  the  Government
 confident  that  these  small  schemes  will
 control  the  huge  floods  which  come
 once  in  a  way,  or  does  the  Govern-
 ment  have  some  bigger  project  in
 wiew  to  control  the  floods  permanent-
 ly?

 Shri  Bathi:  In  addition  to  the
 smaller  schemes,  the  Andhra  Govern-
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 de  id:  tion ment  have  also
 bigger  schemes  costing  about  Rs.  3820.
 lakhs;  but  the  plans  and  estimates
 have  not  yet  been  received  for  these
 bigger  schemes.  They  are  considering
 it.

 Shri  T.  8.  Vittal  Rao:  May  I  know
 when  the  second  phase  of  the
 Godavari  project  will  be  taken  up?
 Will  it  be  taken  up  during  the  second
 Five  Year  Plan  period?

 Siri  Hathi:  This  question  refers  to
 the  flood  protection  measures  only;
 not  the  multi-purpose  project.

 Shri  B.  ss.  Murthy:  May  I  know
 whether  it  is  a  fact  that  in  spite  of
 the  Andhra  Government's  request,
 the  Centre  has  not  given  sufficient
 money  for  attending  to  the  flood  pro-
 tection  measures  in  the  Godavari
 bunds?

 Shri  Hathi;  It  is  not  true;  the  total
 cost  of  the  schemes  recommended  by
 the  Andhra  State  is  Rs.  2]  lakhs,  out
 of  which  Rs.  2  lakhs  have  been
 already  spent  and  Rs.  39  Jakhs  are
 aisu  being  provided.  There  is  no
 suheme  pending  with  the  Central
 Ceverpament  far  sanction,

 Shri  Raghara‘ah:  May  I  know  whe-
 ther  the  Ceni.al  Government  does
 not  consider  it  to  be  necessary  and
 proper  to  spend  all  the  amount  that
 has  been  sanctioned  for  flood  control

 "schemes  and  for  the  Godavari  project,
 instead  of  spending  double  the  amount
 on  the  relief  measures  after  the  peo-
 ple  are  attacked  by  the  floods?

 Shri  Hathi:  The  idea  is  that  the
 amount  should  be  spent  as  speedily
 as  possible  so  that  the  benefits  may
 accrue  soon.  These  schemes  were
 sanctioned  in  March.  Therefore  it
 tukes  time  to  spend  money.

 Shri  Raghavalah:  How  long  the
 Government  propose  to  take  to  spend
 all  this  amount  for  these  flood  con-
 trol  measures?

 Shri  Hathi:  These  schemes  will  be
 completed  in  a  year  or  two.

 Shri  B.  8.  Moriby;  It  is  not  a  ques-
 tion  of  the  schemes  being  approved  by
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 the  Centre.  The  question  is  whether
 sufficient  amounts  have  been  made
 available  to  the  Andhra  State  to
 attend  to  the  schemes  already  sanc-
 tioned.

 Shri  Hathi:  As  I  said,  schemes
 costing  Rs.  शी  lakhs  have  been  pro-
 posed.  This  amount  is  being  provided,
 Passenger  Trafic  to  and  from  Kerala

 *l9.  Shri  Matthen:  Will  the  Min-
 ister  of  Rallways  be  pleased  to  state:

 {a)  the  extra  cost  by  way  of  fare
 the  passengers  from  Kerala  have  to
 incur  by  the  diversion  of  Express,
 Mail  and  other  trains  going  up  and
 down  from  Kerala  to  Madras  and
 other  places  through  Coimbatore
 Station  instead  of  running  straight
 through  Pedanur;  and

 (b)  the  approximate  total  amount
 the  Kerala  passengers  are  losing  an-
 nually  on  account  of  this  diversion?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz
 Khan):  (a)  The  extra  fare  varies
 from  3to5  annas  forIII  class,  5to9
 annas  for  II  class  and  8  annas  to  Re.  l
 for  I  class.

 (b)  Approximately  Rs.  ,i,000  per
 annum.

 Shri  Matthen:  May  I  know  if  this
 unnecessary  cost  to  the  average  pas-
 senger  cannot  be  saved  if  the  trains
 run  straight  from  Podanur  without
 diversion  to  Coimbatore?  There  are
 ether  trains  to  Madras,  such  as  the
 Iiattuppalayam  Mail  going  through
 ‘oimbatore.  What  justification  is
 there  for  running  these  trains  via
 Coimbatore  when  most  of  the  pas-
 sengers  do  not  care  to  go  there?

 Shri  Shahnawaz  Khan:  These  trains
 were  diverted  via  Coimbatore  only  at
 the  request  of  the  public  of  that  area.
 This  was  done  only  in  deference  to
 the  wishes  of  the  people  of  that  area.

 Shri  Matthen:  This  is  the  request
 by  the  public  now,  not  to  divert,  Will
 the  hon.  Minister  consider  that?

 Shri  Shahnawaz  Khan:
 we  will  consider  every
 request.

 Certainly,
 reasonable
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 Shri  Nambisar:  May  I  know  whether
 the  local  passenger  trains  which  run
 between  Erode  and  Shoranur  will
 not  be  affected  by  the  changes  that
 may  come  in  after  the  request  now
 made?

 Mr.  Speaker:  Both  arg  hypothetical
 questions.  Next  question.

 Ex-Saurashtra  Railway  Corruption
 Cases

 “120.  Shri  T.  B,  Vittal  Rao:  Will
 the  Minister  of  EKailways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  70  on  the  i5th  em-
 ber,  956  and  state:

 (a)  whether  the  Railway  Board  have
 since  received  any  advice  from  the
 Union  Public  Service  Commission  re-
 garding  the  action  to  be  taken  against
 the  three  officers  of  ex-Saurashtra
 Railway  involved  in  the  embezzlement
 of  Rs.  3  lakhs;  and

 {b)  if  so,  further  action  proposed
 to  be  taken  by  the  Railway  Board  in
 the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawas
 Khan):  (a)  No;  but  the  Commission
 have  recc.itly  advised  the  Board  that
 they  are  endeavouring  to  make  avail-
 able  their  advice  as  early  as  possible.

 (b)  Does  not  arise.

 Train  Accident
 *121,  Shri  Barman:  Will  the  Min-

 ister  of  Railways  be  pleased  to  state:
 (a)  whether  a  train  accident  occur-

 red  between  Hasimara  and  Madarihat
 of  North  Eastern  Railway  towards  the
 end  of  December,  1956;  and

 (b)  if  so,  the  cause  of  the  accident
 and  the  extent  of  loss  involved?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawas
 Khan):  (a)  At  about  02:35  hours  on
 25-12-1956,  while  No.  304  Down  Link
 Express  train  was  running  between
 Hasimara  and  Madarihat  stations  on
 the  Alipur  Duar-Siliguri  Section  of
 the  North  Eastern  Railway,  the  tender
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 of  the  engine  and  six  vehicles  behina
 it  derailed  at  mile  77.

 (b)  The  provicional  finding  of  the
 Government  Inspector  is  that  the  de-
 railment  was  caused  by  the  tampering
 of  the  track  by  some  person  or  per-
 sons  unknown.  The  approximate  cost
 of  damage  to  rolling  stock  and  per
 manent  way  was  Rs.  17,100.

 Skri  Barman:  Is  there  any  truth  in
 the  rumour  that  this  tampering  was
 done  by  personnel  who  were  serving
 in  the  Railway  and  who  were  dis-
 missed?

 Shri  Shahnawaz  Khan:  We  have
 reported  the  matter  to  the  local  police
 and  the  police  have  not  so  far  sub-
 mitted  their  report.

 Railway  Zones
 #123,  Shri  Krishnacharya  Joshi:

 Will  the  Minister  of  Kallways  be
 Pleased  to  state:

 (a)  whether  Government  propose  to
 increase  the  number  of  Railway  zones
 for  adruinistrative  convenience;  and

 (b)  if  50,  how  many?
 The  Teputy  Minister  of  Railways

 and  Transport  (Shri  Shahnawaz
 Khan):  (a)  No,  Sir.

 (9)  Does  not  arise,
 Shri  Krishnacharya  Joshi:  May  I

 know  whether  the  existing  zones  are
 functioning  successfully?

 Shri  Shahnawaz  Khan:  Yes;  very
 successfully.

 Shri  C.  D.  Pande:  Does  the  Govern-
 ment  realise  that  some  of  the  regions
 are  geographically  not  compact  and
 administratively  inconvenient?  For
 example,  the  N.E.R.  extending  from
 Agra  to  Assam;  it  is  not  possible  for
 the  General  Manager  at  Gorakhpur  to

 ‘look  after  Agra  or  Assam.
 Mr,  Speaker:  All  these  matters  were

 discussed  in  long  debates.
 The  Minister  of  Rallways  and  Trans-

 pert  (Shri  Jag}ivan  Ram):  Yes,  Sir.
 Tt  ia  not  possible  to  have  railways
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 exclusively  for  geographically  com-
 pact  areas.  Because,  that  would
 create  more  difficulties.

 Shri  Nambiar:  May  I  know  whether
 the  Government  have  seen  the  ‘18th
 seport  of  the  Estimates  Committee
 where  it  has  been  made  very  specific
 that  a  unit  of  the  Railway  should  not
 be  more  than  3000  or  3500  miles.  May
 i  know  whether  the  Government  had
 given  careful  consideration  to  this  and
 if  so,  what  has  been  done?

 Shri  Jagitvan  Ram:  Even  before  the
 recommendations  of  the  Estimates
 Committee,  while  the  question  of  re-
 grouping  was  considered,  coll  these
 questions  were  taken  into  considera-
 tion  and  the  matter  was  decided.

 Shri  Krishuacharya  Joshi:  May  I
 know  whether  there  is  a  proposal  to
 create  more  divisions  in  the  zones  and
 give  more  powers  to  the  Managers?

 Shri  Shahnawaz  Khan:  These  are
 matters  which  have  to  be  considered
 in  day  to  day  working.  Wherever  we
 find  that  the  work  load  has  increased or  in  order  to  make  efficiency  higher,
 we  will  take  necessary  steps.

 Shri  Raghavaiah:  What  exactly  Is
 the  consideration  of  the  Government
 that  made  them  take  such  a  decision
 in  the  formation  of  these  zones  when
 there  was  the  recommendation  of  the
 Estimates  Committee  which  has  been
 pointed  out  by  my  hon.  friend  just now?

 Shri  Jagjivan  Ram:  I  will  refer  the
 hon.  Member  to  the  proceedings  of
 the  House  when  these  questions  of
 zones  and  regrouping  were  discussed
 in  great  detail.

 Mr.  Speaker:  Whatever  policy  has
 been  approved  during  the  Budget
 debates  ought  not  to  be  brought  in
 during  the  Question  Hour  for  change
 of  policy.  This  policy  was  adopted.
 There  was  a  long  debate  when  Shri
 Gopalaswami  Ayyangar  was  in  charge of  the  administration.

 Shri  Nambiar:  I  referred  to  the  19th
 report  of  the  Estimates  Committee,
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 ‘Mr.  Speaker:  That-has  also  been
 taken  into  consideration;  it  has  been
 answered,

 Shri  Kasliwal:  Under  the  metre
 geuge  system,  there  are  two  zones,
 the  Western  Railway  and  the  Northern
 Railway.  May  I  know  whether  the
 Government  have  received  any  repre-
 sentation  to  the  effect  that  there  is
 difficulty  in  the  working  of  these  two
 systems?

 Shcl  Jagjivan  Ram:  At  the  same
 time,  it  ia  not  possible  to  have  all  the
 idetve  gange  in  the  same  zune.

 Cochin  Express
 °424  Shri  Matthen:  Will  the  Min-

 ister  of  Kailways  be  pleased  to  state’

 (ay  whether  Government  are  aware
 that  the  Cochin  Express  leaving
 Cochin  in  the  afternoon  reaches
 Madras  only  after  10-30  a.m.  invari-
 ably  running  late,  thereby  causing
 great  inconvenience  to  passengers;  and

 ६9)  whether  it  is  possible  to  ad-
 vanee  the  time  of  arrival  at  Madras
 by  at  least  three  hours?

 The  Deputy  Ministcr  of  Railways
 and  Transport  (Shri  Shahnawaz
 Khan):  (a)  It  is  not  a  fact  that  Cochin
 Express  scu.duled  to  arrive  at  Madras
 Central  at  0.30  hours  invariably  runs
 late,  Its  punctuality  has  substantially
 improved  since  (5th  February  when
 its  Time  Table  was  changed.

 (b)  No,  However,  the  arrival  at
 Madras  will  be  advanced  by  about  2
 hours  with  effect  from  (1-4-3957,

 Shri  Matthen:  I  would  like  to  en-
 lighten  the  hon.  Minister.  I  put  the
 question  from  my  own  experience.  It
 has  been  coming  late  on  the  two
 occasions  when  I  tiavelled  by  that
 recently.  Apart  from  that,  it  takes
 2-12,  hours  from  Arkonam  to  cover

 40  miles,  because  a  number  of  local
 trains  are  running.  Is  it  not  possible
 to  make  the  train  Cochin  Express
 leave  a  little  earlier  from  Cochin  so
 that  it  may  come  to  Madras  earlier?
 Coming  to  Madras  at  ]  or  ‘11-39,

 wv  «LARCH  1087  wvrat  angwere  298

 means  that  practically  the  whole  day
 is  lost,  I  suggest  the  advancing  of
 the  time  of  departure  at  Cochin  ab
 that  it  may  come  to  Arkonam  at
 about  7  o'clock  and  then  run  straight
 to  Madras  like  the  Malabar  Express.

 Shri  Shahnawaz  Khan:  Yes,  Sir.  As
 I  just  now  stated  in  my  reply,  fram
 ist  of  April,  the  train  will  start  from
 Cochin  at  1-15  in  the  afternoon  and
 reach  Madras  at  835  in  the  morning.
 I  hope  that  would  be  convenient.

 Mr,  Speaker:  May  ]  suggest  to  hon.
 Members,  with  respect  to  details  of
 timings,  they  are  mostly  in  the  hands

 of  the  General  Managers  and  the
 Committees  which  advise  them.  Why ‘ould  not  general  instructions  be
 issued  by  the  Railway  Minister  to
 the  General  Managers  that  such  re-
 presen'ations,  particularly  from  hon.
 Members  of  Parliament  ought  to  be
 attended  to?  If  they  are  not  attended
 to  locally,  we  can  take  up  the  time
 of  the  House.  How  is  it  possible  for
 any  hon.  Minister  here  by  way  of  a
 supPiementary  question  to  remember
 every  little  detail?

 The  Minister  of  Railways  and
 Transport  (Shri  Jagilvan  Ram):  As
 a  matter  of  fuct,  there  are  zonal  con-
 sultative  committees  in  which  these
 time-tables  and  all  these  matters  are
 decided.  And  any  communications
 from  the  Members  of  this  House  are
 given  proper  and  due  weight  by  the
 General  Managers  and  subordinate
 officers.  But,  as  you,  Sir,  have  re-
 marked,  it  is  nat  possible  for  a  Minis-
 fer  to  carry  all  these  kinds  of
 information  with  him,

 Mr.  Speaker:  Did  the  hon.  Member
 write  to  the  General  Manager  and
 then  not  get  any  reply?

 Shri  Matthen:  I  just  want  to  know, whether  the  Minister  has  realised  that
 Malabar  is  no  longer  a  part  of  Madras
 but  a  part  of  Kerala....

 Mr.  Speaker:  I  was  on  a  different
 point.  Adjustments  in  timings,  paes-
 senger  versus  goods  trains  or  mail
 trains  etc.  are  al]  matters  of  ora!
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 ह  which  can  be  better  attended
 to  by  the  General  Manager  in  charge
 of  each  railway

 I  would,  therefore,  suggest  to  all
 hon.  Members  to  first  of  all  write  to
 the  General  Manager  and  then  get
 redress  through  the  consultative  com-
 mittee;  or  independently  also,  Memb-
 erg  of  Parliament  can  do  so.  If  they
 do  not  get  any  redress,  if  they  are  not
 satished  with  the  reply,  then  -  they
 may  write  to  the  Minister,  and  if
 they  ere  not  satisfied  even  then,  then
 the  House  as  the  last  resort  may  be
 addressed  om  the  matter,  Otherwise,
 we  shall  be  taking  away  the  time
 of  the  House.

 Pandit  Thakur  Das’  Bhargava:
 fiven  the  General  Managers  consult
 the  Members  of  this  House.  They
 send  circulars  to  us  and  ask’  us  what
 ehanges  of  timings  we  would  re-
 quire.  This  is  done  even  now.

 Shri  Feroze  Gandhi:  I  would  sug-
 gest  that  today  being  the  last  day  of
 the  session,  you  may  relax  the  rules

 a  little  in  favour  of  Shri  Matthen,

 An  Hon.  Member:  He  is  a  retiring
 Member.

 Shri  Matthen:  Malabar  is  no  longer
 a  part  of  Madras  State  but  a  Part  of
 the  Kerala  State.  The  capital  of  the

 ‘Kerala  State’  is  Trivandrum.  The
 people  from  Malabar  who  are  going
 towards  that  side  are  given  priority.
 But  preference  should  be  given  to  the
 people  from  Kottayam  and  Quilon
 Therefore,  I  would  suggest  to  the
 hon,  Minister  the  question  of  having
 the  arrival  of  the  Cochin  Express
 eatlier  than  the  Malabar  Express.

 Shri  Jagjivan  Ram:  That  will  be
 brought  to  the  notice  of  the  Genera!
 Manager.  or  *

 Shri  A.  M,  Thomas:  Apart  from
 the.timed-tabies  which  mostly  are  all
 right,  there  is  the  suggestion  in  the
 question  that  the  trains  invariably
 Tun  late.  Are  Government  aware
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 that  the  Cochin  Express.arrives  in-
 variably  late  in  Cochin,  and  the  treins
 from  Shoranur  to  Cochin  and  vice
 versa  ‘aye  generally  talfed  bullock

 carts  because  of  the  slowness  of  ope-
 ration?

 Shei  प्र.  ९,  Nayar:  Only  bullocks;  no
 carts.

 Bhri  Shahnawaz  Khan:  As  the  hon.
 Member  is  probably  aware,  there  are

 a  lot  of  engineering  works  going  un
 on  that  line.  It  is  only  because  of  that
 that  speed  restrictions  have  had  to  be
 iinposed.  Also,  recently,  owing  to
 vury.“heavy  .ains,  was  found  that
 the  track  required  strengthening.  On
 this  ground  also,  the  speeds  have  had
 to  be  restricted

 Electric  Trains  to  Villupuram
 *i25,  Shri  T.  B.  Vittal  Eao:  Will  the

 Minister  of  Hallways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 io  extend  the  running  of  electric
 trains  upto  Villupuram,  Southern
 Railway;

 (b)  if  so,  when  the  work  will  be
 tuken  up;  and

 (९)  what  is  the  estimated  cost  there-
 nf?

 The  Deputy  Minister  of  Eailways
 and  Transport  (Shri  Shahnawaz
 Khan):  (a)  and  (b).  Yes,  Sir.  ‘he
 construction  work  on  this  Section  is
 expected  to  be  started  in  1958-59

 (९)  Rs.  3:68  crores.
 Shri  T.  nh  Vittal  Kao:  From  the

 budget  papers,  4  find  that  the  provi-
 sion  made  for  this  work  for  the  next
 financial  year  is  very  big.  Since  the
 extension  of  the  electric  trains  has
 been  pending  for  a  long  time,  do
 Government  propose  to  expedite  the
 work?

 Shri  Shahnawas  Khan:  I  just  stated
 that  the  werk  would  start  in  1956-58.
 Tf  the  material  is  available,  we  hope
 that“the  line  would  be  completed  in
 the  year  1959-60.  That  is  early
 enough,
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 Shri  T.  B.  Viltal  Rao:  May  I’  know
 whether  orders  have  been  placed-for
 the  stores  and  machinery  .required?.

 Shri  Shahnawazs  Khan:  We  are
 making,  preliminary  arrangements.

 Nagarjuna  Sagar  Project
 9127,  Dr.  Rama  Rao:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  lay  a  statement  on  the  Table  of  the
 Sabha  showing  the  progress  of  work
 on  Nagarjuna  Sagar  Project  and  the
 Programme  for  ‘1957-587

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)}:  A  statement
 ls  laid  on  the  Table  of  Lok  Sabha.
 (See  Appendix  II,  annexure  No.  35]

 Dr.  Rama  Rao:  The  statement  gives
 the  progress  of  the  work  done  so  far
 and  the  programme,  for  1957-58.  But
 it  dues  not  say  when  the  foundation
 for  the  dam  proper  is  going  to  be  laid;
 it  does  not  say  whether  it  will  at  all
 be  laid  in  1957-58  May  I  know  when
 it  is  likely  to  be  Inid?

 hri  Hathi:  In  seven  years,  that  is,
 by  963

 Dr.  Rama  Rao:  May  I  know  when
 the  foundation  will  be  laid,  not  when
 it  will  be  completed?  |

 Shri  Hathi:  The  excavation  for  the
 foundation  of  the  coffer  dam  which  is
 40  feet  high  has  already  ‘tarted.  The
 masonry  dam  is  already  completed,
 and  about  700  feet  of  foundation  work
 has  been  completed.

 Dr.  Rama  Kao:  May  I  know  whether
 any  part  of  the  work  has  been  entrust-
 ed  to  the  National  Construction  Co.?

 Shri  Hathi:  No,  not  yet.
 Shri  Raghavaiah:  May  I  know

 whether  Government  propose  to  send
 Periodical  reports  on  the  progress  of
 the  work  in  these  projects  as  in  the
 ease  of  the  Tungabhadra  project?

 Shri  Hathi:  Periodical  reports  are
 received.  Perhaps,  the  hon.  Member
 is  aware  that  the  Minister  himself
 meets  the  Members  of  Parliament
 trom  the  different  States,  and  these
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 reports  are  supplied  to  them.  If  ह
 ever,  they  have  not  been  received,  F
 shall,  send_.4,  copy.  of  thiy
 reports

 a
 Were

 interested.
 Rama  Kao  view.  of

 experience  with  the  Tungabhadra  dam
 and  the  canals,  may  I  know  whether
 Governmens.  will  sec  that  the  canals
 wil]  be  completed  by  the  timg  The  dem
 is  completed?

 Shri  Hathi:  Gove.nment  are  anxious
 to  sec  that  with  the  comPfrtion  of-the
 dam,  the  canals  also  should  b®  ¢orh-
 pleted.  Investigations  Have  already
 started  over  a  length  of  52  rfites

 Shri  Ramachandra  Reddi:.May  .I
 know  whether  the  equipment  and
 machinery  needed  for  this  project
 have  been  secured  and  also  haw  much
 more  is  likely  to  be  asked.  for?

 Shri  Hathi:  All  the  machinery  have
 not  yet  been  secured.  But  to  meet  the
 immediate  needs,  we  have  transferred
 from  the  Hirakud  project  thé  batch-
 ing  plant  and  earth-moving  plant.  So,
 there  will  be  no  delay  on  account  of
 shortage  of  machinerv.

 Shri  Mohiuddin:  Is  it  a  fact  that
 owing  to  the  restrictions  on  foreign
 exchange,  the  tenders  that  were
 invited  for  import  of  machinery  have
 not  been  accepted,  und,  therefore,
 there  is  8  likelihood  of  delay  on
 account  of  this  factor?

 Shri  Hathi:  No,  we  had  a  surplus
 batching  plant  at  Hirakud  and  we
 have  transferred  that.

 Shri  Ramachandra  Reddi:  In  regard
 to  the  detailed  investigation  of  the
 right  and  left  bank  canals  referred
 to  in  the  statement,  may  I*  know
 whether  any  arrangement  is  being
 made  now  to  take  the  right’  bank
 canal  on  a  higher  contour  so  that  a
 larger  area.  might  be

 covered?
 Shri  Hathi:  For  the  time  being,  we

 are  going  up  to  08  miles.  We  have
 only  covered  35  miles.  The  possi-
 bility  of  extending  it  further,  would
 be  known  only  after  we  compibte  the
 present  work
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 Rallway  Freight  Structure  Enquiry
 Comnmeltice

 138.  Shri  Krishnacharya  Joshi;  Will
 the  Minister  of  Raflways  be  pleased
 to  refer  to  the  reply  to  the  supple-
 mentary  on  Starred  Question  No.  197
 on  the  20th  November,  ‘1956,  and  state:

 (a)  whether  the  Railway  Freight
 Structure  Enquiry  Committee  has
 since  submitted  its  report;  and

 (b)  if  so,  what  are  its  main  recom-
 mendations?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz
 Khan):  (a)  No  Sir.

 (8)  Does  not,  arjse.
 Shri  Krishnacharya  Joshi:  May  I

 know  when  the  report  is  likely  to  be
 submitted?

 Shri  Shahnawaz  Khan:  We  hope,  by
 the  end  of  next  month.

 Shri  ‘Krishnacharya  Joshi:  May  I
 know  the  reasons  for  the  unusual
 delay?  ord

 Shri  Shahnawaz  Khan:  It  is  a  very
 big  job  which  has  been  given  to  them,
 and  they  have  to  go  into  the  matter
 very  thoroughly.

 Shri  Namblar:  May  I  know  whether
 Government's  attention  has  been
 directed  to  the  reports  that  appeared
 in  the  press  about  the  draft  recom-
 mendations  made  by  this  committee?

 Shri  Shahnawaz  Khan:  We  have
 not  yet  received  the  report  officially.
 So,  we  cannot  go  by  what  has  appear-
 ed  in  the  press.

 Shri  Nambiar.  Has  Government's
 atts?!

 Pel
 ‘Wien  directed  to  the  press

 re.  crn"  beste  if  so,  have  they  cared  to
 study  them?

 Shri  Shahnawar  Khan:  We  would
 rather  wait  for  the  report  of  the
 committee  itself.

 Shri  T.  B,  Vittal  Rao:  May  I  know
 whether  the  delay  in  the  submission
 of  the  report  is  due  to  the  fact  that
 the  chairman  and  some  members  of
 this  committee  have  got  international
 obligations  to  discharge?
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 The  Minister  of  Raliways  and  Trans.
 port  (Shri  Jag}ivan  Ram):  ॥  will  no
 impyte  that  thing  to  the  delay.  Thi
 work  is  a  very  complicated  one,  anc
 the  job  is  very  big.  So,  I  shall  not
 say  that  the  committee  have  taken.
 any  abnormally  long  time.

 Railway  Workers  Union
 129,  Shri  T.  B.  Vittal  Rao:  Will  the:

 Minister  of  Railways  be  pleased  to-
 state:

 fay  Whether  any  Union  not  affili-
 ated  to  the  National  Federation  of
 Indian  Railwaymen  has  since  been
 recognised;  and

 (b)  if  so,  the  name  of  the  Union?
 The  Deputy  Minister  of  Rallways

 and  Transport  (Shri  Shahnawas
 Khan):  (a)  and  (b)  The
 Eastern  Railwaymen's  Union  and  the
 Western  Railway  Employees’  Union,
 which  were  recently  granted  re-
 cognition  by  the  Railway  Adminigstra-
 tions  concerned,  are  not  affiliated  to
 the  National  Federation  of  Indian
 Railwaymen.

 Shri  T.  B.  Vittal  Rao:  Since  there
 has  been  a  revision  of  the  policy  in.
 the  matter  of  recognition  of  unions,
 may  I  know  at  what  stage  is  the
 consideration  of  recognition  being
 granted  to  the  Southern  Railway  La-
 bour  Union?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  Jagjivan  Ram):  The  unions
 are  granted  recognition  on  certain
 conditions,  namely,  if  they  have  a
 certain  percentage  of  the  workers  as
 their  members  and  also  certain.  other
 things  which  the  Administration
 thinks  should  be  observed  by  the
 unions.  The  question  of  affiliation
 does  not  arise.

 Price  of  Bice  in  Andhra

 *I3].  Dr.  Kanra  Rao:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  the  price  of  rice  as  on  the  Ist
 March,  957  as  compared  to  the  price
 prevailing  on  the  ist  March,  3955  and
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 9§6  (or  any  eomparable  dates)  in

 eae
 and  Kakinada  (Andhra);

 (b)  the  stock  of  rice  in  hand  with
 the  Central  Government?

 The  Deputy  Minister  of  Food  (Shri
 ‘M.  V.  Krishnappa):  (a)  The  prices  of
 rice  in  Andhra  which  were  ruling  at
 about  .Rs.  l7/-  to  18/-  per  maund  in
 January-February,  1954,  got  unduly
 depressed  in  1955,  in  sympathy  with
 the  fall  in  prices  of  other  foodgrains
 and  the  government  had,  therefore,  to-

 ‘introduce  price  support  scheme  to
 ‘safeguard  the  interests  of  the  culti-
 ‘wators.  958  cannot,  therefore  be
 -considered  as  a  normal  year  and  a
 camparison  of  the  prices  prevailing  in
 3955  with  those  in.  other  years  may

 ‘not,  therefore,  be  quite  proper,  How-
 ‘ever  the  whole-sale  prices  of  com-
 mon  rice  in  Vijayawada  and  Kakinada

 ‘If  #0,  what  steps  have  been  taken  to
 on  ist  March,  3957  compared  with

 ‘the  prices  prevailing  about  the  same
 time  in  49595  and  956  are  as
 follows:—

 Vijayawada  Kakinada
 ty-9-87  Rs.  20-4-0  Rs,  I9-0-0
 End  Feby.  7956
 End  Feby.  1955,

 <b)  The  stock  of  rice  with  the
 ‘Central  Government  is  about  140,000
 ‘tons  in  addition  to  State  Stocks.

 Fs.  as-0-0  Rs.  Ag-T2-0
 Rs.  i-6-0  Re  +13-8-0

 Dr.  Rama  Ras:  Are  Government
 aware  that  the  present  high  price  of
 rice  is  at  least  partly  due  to  the  heavy
 loans  given  by  banks  on  paddy  in

 ‘spite  of  a  few  restrictions?
 Shri  M.  V.  Krishnappa:  It  is  due  ta

 “various  causes,  not  only  one  cause.
 Dr,  Rama  Rao:  Is  that  the  mam

 -cause?

 Mr,  Speaker:  All  the  causes  were
 ehumerated  the  other  day

 Shri  Ramachandra  Redd:  How
 much  of  the  stocks  now  available
 -with  Government  has  been  procured
 “focally  in  Andhra  Pradesh?  Are
 -any  warehousing  facilities  provided
 for  storing  it?
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 Shri  M.  V.  Krishuappa:  We  could
 not  procure  in  Andhra  Pradesh.  We
 wanted  to  procure  ani  we  sent  officers in  December,  when  the  prices  were
 coming  down.  But  in  January  there
 WAS  &  SUPPo:

 Se
 oe  and  we  de.

 cided  not  "to  p:  any  quantities  of
 rice  in  Andhra  Pradesh,

 Shri  B.  8S.  Murthy:  May  I  know
 whether  Government  have  any  idea
 as  to  hoarding  of  stocks  by  landlords?
 If  so,  what  steps  have  been  takén  to
 get  them  released?

 Shri  M.  V.  Krishnappa:  Among  big
 agticulturists  and  merchants,  there
 is  some  hoarding  tendency  because  of
 the  unsettled  conditions  in  the  coun-
 try.  I  am  sureit  is  a  wrong  calcula-
 tion  if  they  expect  that  a  war  would
 come,  They  are  going  to  suffer  very
 great  loss  because  Government  have
 got  enough  stocks.  We  would  open
 more  and  more  fair  price  shops,  7

 Shri  B.  5.  Murthy:  What  steps  are
 being  taken  to  make  them  realise
 that  their  idea  is  foolish  and  they
 are  going  to  suffer?

 Shri  M.  V.  Erishnappa:  The  Reserve
 Bank  has  directed  scheduled  banks
 to  limit  the  advances  that  they  make
 on  these  stocks.

 Shri  Heda:  What  are  the  steps
 other  than  the  last  named  that  are
 taken  to  bring  down  prices?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P:  Jaim):  Opening  fair
 price  shops,  limiting  the  advances
 against  stocks  of  paddy  and  generally
 improving  the  efficiency  of  the  fair
 price  shops

 Dr.  Rama  Rao:  Are  Got  +  cient
 aware  that  at  Kakinada  when  the
 co-operative  society  started  fair  price
 shops,  because  the  quality  of  rice
 supplied  by  the  Central  Government
 was  bad,  the  stocks  were  not  lifted,
 though  the  price  was  favourableT

 Shri  iM)  ्,  Krishnappa:  That  must
 be  Very  old  steck.  Now  wherever  we
 supply,  we  give  good  stock.  It  so
 happened  in  the  case  of  Andhra
 Pradesh,  because  they  had  some  old
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 ‘stock  in  Hyderabad,  and  from  Hydera-
 bad  they  sent  it  to  Andhra  to  be
 consumed  there.  But  now  it  is  not
 BOD  Whatever  rice  we  are  getting  is
 good  rice.

 Skipping  Tonnage
 *132,  Shri  Matthen:  Will  the  Minis-

 ter  of  Transport: be  pleased  to  state:
 fa)  what  will  be  the  total  quantity

 of  the  additional  cargo  which  will
 have  to  be  imported  on  Government
 account  during  the  Second  Five  Year
 Plan  period;  and

 (b)  what  steps  are  being  taken  to
 expand  the  national  tonnage  to  parti-
 elpate  In  the  carriage  of  as  large  a
 quantity  of  this  additional  cargo  as
 possible?

 The  Deputy  Minister  of  Eallways
 and  Transport  (Shri  Shahnawas
 Khan):  (a)  The  information  asked  for
 is  not  readily  available.  An  effort  is,
 however,  being  made  to  collect  the
 information

 (b)  A  statement  showing  the  steps
 taken  generally  to  expand  the  national
 tonnage  during  the  Second  Five  Year
 Plan  is  laid  on  the  Table  of  Lok
 Sabha  [See  Appendix  II,  annexure
 No.  36.)

 Shri  Matthen:  Regarding  part  (a),
 my  information  is  that  the  total
 freight  amount  in  respect  of  the  car-
 RO  on  government  account  during  the
 Second  Plan  may  come  to  Rs.  400
 crores.  Is  the  hon.  Minister  inclined
 to  confirm  it  as  approximate?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  Jagjivan  Eam):  I  will
 neither.  confirm  it  nor  deny  it.  There
 is  no  denying  the  fact  that  we  have
 to  pay  a  Ma  deratl  द  amount  im
 foreign  exchange  as  freight  charges.
 But  with  our  tonnage  at  present,  we
 cannot  think  of  saving  all  the  foreign
 exchange  that  we  should  on  this
 account.

 जमी  रघुनाथ  सिंह:  बया  इसके  लिए
 बल्ह  बैंक  से  लोन  लेने  का  प्रयास कप  द्

 तरफ  से  किया  जाएगा  ?
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 tt  सगशोषल  राम  :  इसका  भी  प्रयास
 किया  जाएगा।  कमी  तो  डा बस  के  सिए  प्रयास
 किया  जा  रहा  है  |

 Dr.  Rama  Rao:  May  I  know  how
 much  tonnage  in  shipping  the  Gov-
 ernment  expect  to  acquire  for  the
 Rs.  37  crores  that  have  been  allotted
 or  ear-marked?

 Shri  Jagjivan  Ram:  The  answer
 was  given  two  days  earlier  in  the
 House.

 Shri  Shahnawaz  Khan:  It  is  °8  lakh
 tons,  to  be  exact.

 Shri  Raghavaiah:  What  exactly  is
 the  amount  we  are  paying  to  foreign
 countries  towards  freight  charges?

 Shri  Shahnawar  Khan:
 notice.

 I  require

 Shri  Matthen:  From  the  statement,
 I  understand  that  the  sum  of  Rs.  37
 crores  allotted  for  the  development  of
 shipping  has  already  been  made  use
 ef.  My  information  is  that  with  this
 we  will  be  able  to  get  about  1,70,000
 GRT.  The  modest  target  fixed  in  the
 Second  Plan  is  3,00,000  tons.  So  the
 shortage,  including  replacement  of
 90,000  tons,  will  come  to  2,20,000  tons.
 Am  I  correct?

 Shri  Jag}ivan  Ram:  Yes,  there  will
 be  a  shortage  of  something  like
 2,10,000  tons.

 Shri  Matthen:  In  view  of  the  fact
 that  we  have  to  psy  foreign  exchange
 -—-the  hon.  Finance  Minister  is  also
 here—one  of  the  best  ways  of  earn-
 ing  foreign  exchange  will  be  by
 increasing  our  overseas  shipping
 tonnage,  not  coastal  shipping,  Will  the
 hon.  Minister  consider  seriously  the
 question  of  availing  of  the  offer  made
 by  the  World  Bank  for  developing
 shipping,  and  make  use  of  it  for
 acquiring  additional  tonnage?

 The  Minister  of  Finance  and  Iron
 and  Steel  (T.  T.  Erishnamachari):  [
 am  grateful  to  the  hon.  Member  for
 the  suggestion  that  he  has  made.  But
 I  would  like  to  add  that  these  factors
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 are  under  consideration  of  Govern-
 ment.  My  hon.  colleague  is  certainly
 seized  of  the  matter.  We  know  that
 if  we  increase  our  tonnage,  we  will
 earn  more  foreign  exchange.  But  we
 do  not  have  the  foreign  exchange  to
 increase  our  tonnage.

 Sbri  Matthen:  I  think  the  Planning
 Commission  and  the  Transport  Minis-
 try  have  decided  on  a  target  of  5
 per  cent  of  the  overseas  trade  during
 the  Second  Plan.  Even  assuming  that
 we  are  getting  the  targetted  tonnage
 of  3,00,000  GRT,  I  beg  to  submit  it  is
 not  possible  to  achieve  our  objective.

 Shri  Jagjivan  Ram:  We  agree  that
 our  present  tonnage  is  not  sufficient
 for  our  requirements,  and  the  more
 we  increase  our  tonnage,  the  more
 foreign  exchange  we  will  save.  -But,
 as  my  hon.  colleague  has  said,  the
 question  is  wherefrom  to  get  the
 foreign  exchange  for  the  present  to
 increase  the  tonnage.  We  are  explor-
 ing  all  possibilities  of  how  best  we
 can  increase  our  tonnage.

 Shri  Matthen  rose—
 Mr.  Speaker:  Are  we  having  a

 debate  on  this  during  Question  Hour?
 Shri  Matthen:  Only  one  more  ques-

 tion.  The  foreign  exchange  necessary
 for  buying  the  ships  can  be  made  up
 by  the  ships  themselves  in  four  years
 time.

 Shri  Jagjivan  Ram:  That  is  true.
 But  we  want  the  foreign  exchange  to
 purchase  the  ships  before  we  can  earn
 the  foreign  exchange.

 Shri  Kasliwal:  May  I  request  that
 question  No,  7422  be  directed  to  be
 answered?

 Mr.  Speaker:  Yes.

 Gandhi  Sagar  Dam
 *122,  Shri  Balwant  Sinha  Mehta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  when  the  power  from  Gandhi
 Sagar  dam  is  likely  to  be  generated;
 and
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 (b)  whether  the  work  of  transmis
 sion  lines  has  been  taken  in  hand?

 The  Deputy  Minister  of  lrrigation
 and  Power  (Shri  Hathi):  (a)  In  l959-
 60.

 (b)  Preliminary  surveys  in  connec-
 tion  with  the  transmission  lines  have
 been  taken  in  hand.

 Shri  Kasllwal:  May  4  know  whether
 the  power  generated  from  the  Gandhi
 Sagar  dam  will  be  entirely  used  in
 Madhya  Pradesh  or  will  be  available
 to  Rajasthan  also?

 Shri  Hathi:  For  both.

 Saort  Notice  Question  ann  ANSWER
 Accident  to  the  Engine  of  Express
 No.  339  proceeding  from  Hyderabad

 to  Kazlpet
 S.N.Q0.  No.  2.  Shri  Krishnacharya

 Joshi:  Will  the  Minister  for  Rallways
 be  Pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 79th  March,  957  a  serious  accident
 took  place  when  a  big  wheel  of  the
 engine  of  Express  No.  319  proceeding
 from  Hyderabad  to  Kazipet  went  off
 the  track  while  the  train  was  crossing
 a  bridge;

 (b)  whether  this  resulted  in  the
 detention  of  the  train  for  six  hours  at
 Ghanpur  causing  great  inconvenience
 to  the  passengers;  and

 (ce)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Shahnawar
 Khan):  (a)  to  (c).  At  about  23.05
 hours  on  ‘19-3-1957,,  while  No.  3i9
 Down  Hyderabad-Kazipet  Express
 was  on  the  run  between  Ghanapur
 and  Pendial  stations  of  the  Central
 Railway,  the  driver  noticed  something
 unusual  with  his  engine  and  brought
 the  train  to  a  stop  at  mile  ‘198/12.  He
 found  that  the  journal  of  the  left
 trailing  coupled  wheel  had  broken
 and  the  wheel  had  fallen  outside.

 The  train  suffered  a  detention  of  5
 hours  and  25  minutes  on  this  account.
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 Shri  Mrishnacharya  Joshi:  Are
 Government  aware  that  this  state  of
 affairs  causes  extreme  uneasiness  and
 insecurity  in  the  minds  of  the  public?

 Shri  Shahnawat  Ehan:  ‘There  are
 hundreds  and  hundreds  of  trains  run-
 ning  and  it  is  but  natural  that  minor
 accidents  do  take  place.

 Shri  Feroze  Gandhi:
 wheels  do  go  out.

 Shri  Krishnacharya  Joshi:  May  I
 know  how  such  a  big  defect  in  the
 engine  was  not  detected  in  time,  and
 who  is  responsible  for  this  negligence?

 Shri  Shahnawaz  Khan:  An  enquiry
 by  senior  officers  has  been  ordered
 and  the  report  of  that  committee  is
 awaited.  As  soon  as  that  report  is
 received,  we  will  know  the  exact
 cause  of  the  accident.  I  might  add
 that  at  a  small  station  just  a  little
 before  the  accident  took  place  it  was
 noted  that  journal  was  hot  or  running
 in  a  rather  warm  condition.  It  was
 attended  to.  But,  then,  after  going  a
 short  distance  the  thing  broke,  pro-
 bably  due  to  some  flaw  in  the  metal
 or  something  else.

 Shri  H.  G.  Vaishnav:  The  things
 ean  be  known  at  the  spot  within  a
 few  hours.  Why  are  enquiry  com-
 missions  and  committees  appointed  for
 such  small  things?

 Some  of  the

 Mr.  Speaker:  Through  whom  is  it  to
 be  known?

 Shri  H.  G.  Vaishnav:  Are  there  no
 possibilities  to  know  from  the  officers
 concerned?  Why  should  there  be  an
 enquiry  for  such  a  small  thing?

 Mr.  Speaker:  That  is  called  enquiry.
 Shri  Feroze  Gandhi:  May  I  know

 whether  it  is  a  fact  that  in  new  WB
 “engines  which  have  been  imported  it
 has  Been  found  on  examination  that
 in  many  cases  the  journal  boxes  and
 the  axles  are  net  quite  according  to
 specifications?  q

 The  Minister  of  Railways  and  Trans-
 port  (Shri  Jagjivan  Ram):  I  am  afraid
 I  have  no  information.
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 Shri  Feroze  Gandhi:  May  I  know
 whether  the  attention  of  the  hon.
 Minister  has  been  drawn  to  the  report
 of  the  Auditor-General  in  which  he
 has  mentioned  that  axle  boxes  which
 were  imported  for  locomotives  were
 found  to  be  totally  defective  and  the
 amount  had  to  be  written  off?

 Shri  Jagjivan  Ram:  My  attention
 has  not  been  drawn  towards  that.

 Shri  Heda:  In  view  of  the  fact  that
 a  major  accident  took  place  on  this
 line  and  quite  a  few  accidents  of  this
 nature  have  been  taking  place  from
 time  to  time,  do  Government  feel  that
 there  is  some  defect  in  the  supervi-
 sory  staff  there  and,  if  so,  what  stepa
 are  they  taking  to  remedy  that?

 Shri  Jagjivan  Ram:  In  the  first
 place,  4  do  not  agree  that  quite  a
 number  of  accidents  of  this  nature
 have  happened.  Some  accidents  have
 taken  place.

 Shri  Heda:  Between  Hyderabad  and
 Kazipet,  only  90  miles  distant.

 Shri  Jagjivan  Ram:  I  do  mean  that
 many  accidents  of  this  nature  had  not
 happened.  It  is,  perhaps,  an  accident
 of  its  own  nature  and  we  will  look
 into  it.

 Shri  T.  B.  Vittal  Rao:  Two  months
 before  this  accident  took  place  an
 accident  of  a  similar  nature  between
 Kazipet  and  Hyderabad  took  place.
 An  enquiry  must  have  been  ordered
 into  that  also  and  may  I  know  what
 steps  have  been  taken  to  prevent  such
 accidents?

 Shri  Jagjivan  Ram:
 accident  takes  place,  an  enquiry  is
 held.  After  the  findings  of  the
 enquiry  are  known,  we  take  all  possi-
 ble  steps  to  guard  against  the  recur-
 rence  of  such  accidents.  But,  here
 matters  of  human  factor  and  engine
 failure  are  involved.  Even  after  all
 the  possible  precautions,  there  may  ‘be
 cases  of  engine  failure,  and  the  causes
 of  engine  failure  cannot  be  removed.

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  this.  He  gives  infor-
 mation  that  about  a  couple  of  months

 Whenever  an
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 ago,  a  wheel  went  off;  the  same  thing.
 If  an  enquiry  was  held  into  that  acci-
 dent  or  incident,  should  not  have  a
 lesson  been  taken,  to  learn  by  that  to
 avoid  an  accident  of  this  nature  within

 2  months  after  that?  Always  an
 enquiry  is  being  held  for  the  purpose

 enabling  the  administration  to
 avoid  similar  accidents.  What  is  the
 result  of  the  previous  enquiry  if  an
 enquiry  had  been  conducted?  The
 House  would  like  to  know  that  and
 the  hon.  Member  is  right  in  asking
 that  question.

 Shri  Feroze  Gandhi:  I  had  pointed
 out  to  the  hon.  Railway  Minister,  the
 Previous  Minister,  that  when  I  myself
 was  travelling  in  the  Lucknow  Express
 &  wheel  went  off  the  engine.

 Shri  Jagjivan  Ram:  I  have  not  got
 the  full  information  about  the  previous
 accident  and  the  recommendations  of
 the  enquiry  committee  or  the  steps
 that  have  been  taken.  I  shall  look
 into  that  and  see  that  precautionary
 mmeasures  are  taken  so  that  recurrence
 of  accidents  of  this  nature  may  be
 avoided

 WRITTEN  ANSWERS  TO
 QUESTIONS

 National  Highway  No.  है
 *i26.  Shri  Balwant  Sinha  Mehta:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  the  mileage  of  National  High-
 way  Noe.  8  in  Udaipur  Division  of
 Rajasthan;

 (b)  the  money  so  far  spent  on  it  in
 the  same  division  and  how  much  is
 likely  to  be  spent  when  it  is  complet-
 ed;

 (९)  the  number  ef  culverts
 bridges  over  it:

 and

 (d)  whether  the.  money  has  been
 Paid  to  the  owners  of  the  land  whose
 land  has  been  acquired;  and

 (e)  if  so,  the  total  amount  of  money
 which  has  been  paid  so  far  and  the
 amount  which  still  remaine  to  be  paid?
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 The  Deputy  Rativrays and  Transport  (Shri  Shphos  was Khan):  (a)  32  miles.
 (b)  to  (e).  The  information  is  being

 collected  and  will  be  laid  on  the  Table of  Lok  Sabha  as  soon  as  possible.”

 उदयन र-  हिम्मत  मगर  रेल  मार्ग

 *tRo.  oft  seer  सिंह  मेहता  कया
 लवें  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मह  सच  है  कि  सरकार
 को  उदयपुर-हिम्मत  मगर  रेल  माग  की
 ट्रैफिक  और  इंजीनियरिंग  सर्वक्षण  को
 रिपोर्ट  प्राप्त  हो  गई  है;  ae

 (=)  इस  रिपोर्ट  की  मुख्य  सिफारिश
 क्या  हैं;

 (ग)  उचकते  रेल  मार्ग  है  किससे
 प्रतिशत  लाभ  होते  का  अनुमान  है;  और

 (घ)  इस  सम्बन्ध  में  काम  कब  तक
 शुरू  होने  की  सम्भावना  है  ?

 रल  तथा  परिवहन  उपमंत्री  थी
 हा हन बाज  सां)  :  (क)  शमी  नहीं  ।

 (ख)  से  (घ).  सवाल  नहीं  उठता  ॥

 Bridge  ever  Narbada  at  Barmhan
 53.  Shri  Kamath:  Will  the  Minister

 of  Transport  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No,  45  on  the  l5th  November,  956
 and  state  the  progress  made  so  far  in
 connection  with  the  construction  of
 the  road-bridge  over  the  Narbada
 River  st  Barmhan  (Narsinghpur  dis-
 trict,  Madhya  Pradesh)?

 The  Deputy  Minister  of  ERallways
 and  Transport  (Shri  Shahnawasz
 Khan):  The  design  plans  and  the  esti-
 mate.  for  the  “work,  which  were
 received  from  the  State  Government
 in  January  1957,  have  been  technically
 examined  and  the  orders  of  the  Gov-
 ermment  of  India  are  expected  te  be
 conveyed  to  the  State  Government
 shortly.

 4
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 Bridge  over  Narbada  at  Hoshangabad

 84.  Shri  Kamath:  Will  the  Minister
 of  Transport  be  Pleased  to  refer  to  fhe
 reply  given  to  Unstarred  Question
 No,  56  of  the  20th  November,  956
 and  state  the  progress  made  so  far  in
 connection  with  the  construction  of
 the  road-bridge  over  the  MNarbada
 River  at  Hoshangabed?

 The  Deputy  Minister  of  Railways
 and  -Transport  (Shri  Sbaltnawat
 KEhan):  An  estimate  for  the  work
 based  on  the  outline  design  supplied
 by  the  Government  of  India  haa  since
 been  prepared  by  the  Chief  Engineer,
 Madhya  Pradesh,  and  sent  to  the  State
 Government  for  transmission  to  the
 Government  of  India  for  approval.
 Simultaneously  teffiers  were  also
 invited  by  the  State  Public  Works
 Department.  The  tenders  which  have
 just  been  received  are  under  their
 consideration,

 Shipping  Freight
 55.  Shri  Matthen:  Will  the  Minister

 of  Transport  be  pleased  to  state:

 (a)  the  total  amount  of  freight  paid
 on  imports  and  exports  in  the  over-
 seas  trades  of  India  for  the  year  ‘1955-
 56,  giving  separate  figures  of  the
 freight  paid  to  natonal  ships  and  non-
 national  ships;

 (b)  the  amount  which  the  national
 ships  contributed  to  the  foreign-ex-
 change  pool  of  the  country  from  their
 earnings  in  the  overseas  trades  during
 the  year  ‘1955-56;

 (c)  the  amount  which  was  disbursed
 in  India  for  the  ships  of  the  non-
 national  Flags  in  1955-56;  and

 {d)  the  total  quantity  of  cargo  in
 d.w.t.  both  imports  and  exports  car-
 Tied  in  the  overseas  trade:  of  India
 during  the  year  I955-56,  giving  sepa-
 rate  Agures  for  dry  cargo  and  oil  and
 refined  petroleum  products,  also  giving
 separate  figures  for  the  cargo  in  dead-
 weight  tons  carried  by  national  ships
 and  that  carried  by  non-national
 ships?
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 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Shahnawas..
 Khan):  (a)  to  (d).  The  information  is.
 being  collected  and  will  be  placed  on.
 the  Table  of  Lok  Sabha,

 Foodgrains  Production
 56.  Shri  8S,  C.  Samanta:  Will  the:

 Minister  of  Food  and  Agricniture  be:
 pleased  to  state:  .

 (aj)  the  amount  of  foodgrains  pro-
 duced  in  India  during  the  years  1947,. 952  and  1956;

 8)  the  amount  of  foodgrains  im-
 ported  during  १956

 ey  whether  any  amount  of  food--
 grains  were  exported  during  1956;

 (dd  if  so,  which  kinds  of  foodgrains and  how  गा,  ता;  and
 te)  whethe:  it  is  a  fact  that  India+

 has  become  si  clf-sufficient  in  food?
 The  Minister  of  Food  and  Agricul- ture  (Shri  A,  P.  Jain):  (a)  947-——425.5

 lakh  tons.
 ‘1952-429  lakh  tons.
 956—534  lakh  tons.
 (b)  4°2  lakh  tons.
 (ec)  and  (da.  The  following  quanti- ties  of  foodgrains  were  exported*

 during  1956:  In’  009  tons.
 Rice  42.0
 Wheat-flour  0.3
 Jowar  &  Bajra  92
 Maize  3

 TOTAL  43°  8

 (e}  Both  demand  and  availability
 are  variable  factors.  With  the
 increase  in  investment  in  development.
 projects,  the  money  supply  in  the-
 country  has  gone  up,  increasing  the
 demand  for  foodgrains.  The  demand
 is  also  gding  up  with  the  increase  in
 population.  The  over-all  production
 of  foodgrains  has  also  improved  con-
 siderably  during  the  recent  years,
 though  there  has  been  short  produc-
 tion  of  jowar  during  the  last  two-
 kharif  seasons.  During  the  years  of”
 good  crop  Indis  becomes  not  only
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 self-sufficient  but  even  slightly  sur-
 plus,  while  in  the  years  of  bad  crop
 import  of  foodgrains  may  become
 necessary.

 बिस्नी  उदयपुर  देस  गाड़ियों  भें  मोह

 xo.  भी  बलचम्ल  सिह  सहता  क्‍या
 ने लबे  मंत्री  यह  बताने  की  कृपा  मारेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  उन्होंने
 उदयपुर  की  अपनी  गत  यात्रा  के  समय  रेल-
 गाड़ियों  के  डिब्बों  म॑  लोगों  की  भीड़  को

 देख  कर  दिल्‍ली  से  उदयपुर  जाने  वाले  कौर
 डिस् खं  लगाने  की  व्यवस्था  करने  का  झाइवागन
 हदीस  था;  और
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 (ख)  यदि  हां,  तो  यह  आश्वासन  कब
 लक  पूरा  होते  की  सम्भाव तां  है  ?

 रेलवे  तथा  परिवहन  उपयंत्री  (भी
 बा हल बाज  खाँ:  (क)  जी  नहीं  ।  इस

 समय  उदयपुर  शौर  दिल्‍ली  के  बीच  ४४५  भय/
 ४३२  डाउन/२०४  डाउन  कौर  20%  ह्रद/
 ४३  १  ग्रुप  ४४४  डाउन  गाड़ियों  में  पहले,  दूसरें
 और  तीसरे  दर्जे  का  एक  मिला-जुला  सीता
 डिब्बा  चलता  है  1  उदयपुर  कौर  दिल्ली  पीच
 सीधे  डिब्बों  की  तादाद  बढ़ाने  के  लिए  यातायात
 काफ़ी  नहीं  है  1

 (ख)  सवाल  नहीं  उठता  ॥
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 LOK  SABHA

 Thursday,  28th  March,  ‘1987.

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mr.  Speaxer  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 42.45  brs.

 PAPERS  LAID  ON  THE  TABLE
 AMENDMENT  TO  Hicu  Courr  JupcEs

 (Part  A  States)  Rutes
 The  Minister  in  the  Ministry  of

 Home  Affairs  (Shri  Datar):  Sir,  |  beg to  lay  on  the  Table,  under  sub-section
 (3)  of  Section  24  of  the  High  Court
 Judges  (Conditions  of  Service)  Act,
 1954,  a  copy  of  the  Notification  No,
 6/3/57—Judl.  I(3),  dated  the  28th
 February,  1957,  making  certain
 amendments  to  the  High  Court  Judges
 (Part  A  States)  Rules,  ‘1956.  [Placed in  library.  See  No.  S-04/57]
 AMENDMENTS  TO  Hich  Court  Jupcss

 (Part  A  Staves)  Travelre
 ALLOWANCE  RULES

 Shri  Datar:  Sir,  I  beg  to  lay  on  the
 Table,  under  sub-section  (3)  of  Sec-
 tion  24  of  the  High  Court  Judges
 (Conditions  of  Service)  Act,  ‘1954,  a
 copy  of  the  Notification  No.  16/3|57-
 Judl.  I  (ii),  dated  the  28th  February,
 ‘1987,  making  certain  amendments  to
 the  High  Court  Judges  (Part  A
 States)  Travelling  Allowance,  Rules,
 1956,  [Placed  in  Library.  See  No,
 8-105)  7]

 —
 1128

 NOTIFICATION  UNDER  ESSENTIAL
 ComMonitigs  ACT

 The  Deputy  Minister  for  Food  (Shri
 M.  द  Erishnappa):  Sir,  I  beg  to  lay
 on  the  Table,  a  copy  of  each  of  the
 following  Notifications,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  956:—

 qa  Notification  No.  S.R.O.  3447,
 dated  the  20th  November,  l054.

 q@)  Notification  No.  S.R.0.  271,
 dated  the  2lst  January,  1957.  [Placed
 in  Library.  See  No.  S-06/57)

 AmenpMentTs  To  INDIAN  AIRCRAFT
 Ruirs

 The  Minister  of  Legal  Affairs  and
 Civil  Aviation  (Shri  Pataskar):  Sir,
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  Section  5  of  the  Indian
 Aircraft  Act,  1934,  a  copy  of  each  of
 the  following  Notifications,  together
 with  the  Explanatory  Notes,  making
 certain  further  amendments  to  the
 Indian  Aircraft  Rules,  937:—

 qa)  Notification  No.  AR|937(23),
 dated  the  8th  January,  ‘1957,

 (2)  Notification  No.  AR(|937(27).
 dated  the  26th  January,  1957,  [Placed
 in  Library.  See  No.  S-07/37]

 AMENDMENTS  TO  CENTRAL  Excise
 f  RULES

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 Sir,  I  beg  to  lay  on  the  Table,  under
 Section  38  of  the  Central  Excises  and
 Salt  Act,  ‘1944,  a  copy  of  each  of  the
 following  Notifications,  making  certain
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 Shri  A.  C.  Guha]
 further  amendments  to  the  Central
 Excises  Rules,  044:—

 (l)  Notification  No.  ‘S.R.O.  893,
 dated  the  28rd  March,  ‘1957.

 (2)  Notification  No.  ‘S.R.0.  ‘604,
 dated  the  28rd  March,  57.  (Placed
 in  Library.  See  No,  S-08/57]

 NoriFICATIONS  ISSUED  UNDER  SEA
 Customs  Act

 Shri  A.  C.  Guha:  Sir,  I  beg  to  lay
 on  the  Table,  under  sub-section  (4)
 of  Section  43B  of  the  Sea  Customs
 Act,  1878,  as  inserted  by  the  Sea  Cus-
 toms  (Amendment)  Act,  ‘1953,  a  copy
 each  of  the  following  Customs  Noti-
 fications:

 (l)  Notifications  Nos.  35  and  36,
 dated  the  9th  March,  1957.

 (2)  Notifications  Nos.  32  and  33,
 dated  the  9th  March,  1957.  [Placed
 in  Library.  See  No.  S-09/57]

 MANACEMENT  OF  INDUSTRIAL  CONCERNS
 (Powers  AND  DUTIES  OF  THE

 Drrectors)  RecuLaTions

 Shri  A.  C.  Guha:  Sir,  I  beg  to  lay
 on  the  Table,  under  sub-section  (3)
 of  Section  43  of  the  Industrial  Finance
 Corporation  Act,  ‘1948,  a  copy  of  the
 Management  of  Industrial  Concerns
 (Powers  and  Duties  of  the  Directors)
 Regulations,  1957,  published  in  the
 Notification  No.  4/57,  dated  the  28th
 February.  ‘1957,  (Placed  tn  Library.
 See  No.  S-0/57]

 Art  Inpra  Services  (Overseas  Pay,
 Passacrs  AnD  Leave  SALARY)  RULES

 Shri  Datar:  I  beg  to  lay  on  the
 Table.  under  sub-section  (2)  of  Sec-
 tion  3  of  the  All  India  Services  Act,
 1951,  a  copy  of  the  All  India  Services
 {Overseas  Pay,  Passages  and  Leave
 Salary)  Rules,  957,  published  in  the
 Notification  No.  S.R.O.  526,  dated  the
 iSth  February,  1987.  [Placed  in  Lib-
 rary,  See  No.  ‘$-111/87]
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 Keeata  802  Acts

 Shri  Datar:  I  beg  to  Isy  on  the
 Table,  under  sub-section  (3)  of  Sec-
 tion  3  of  the  Kerala  State  Legislature
 (Delegation  of  Powers)  Act,  1956,  a
 copy  of  each  of  the  following  Acts:

 (l}  The  Travancore-Cochin  Inter-
 pretation  and  General  Clauses
 (Amendment)  Act,  I957  (No.  3
 of  1957).  [Placed  in  Library,
 See  No.  8-ii5|57]

 (2)  The  Kerala  Sales-Tax  Laws
 (Amendment)  Act,  957  (No.  4
 of  1957).  [Placed  in  Library.
 See  No.  S-i6/57]

 (3)  The  Code  of  Criminal  Pro-
 cedure  (Kerala  Amendment)
 Act,  957  (No.  5  of  1957).

 Placed  in  Library.  See  No.
 g  6  1787]

 (4)  The  Kerala  Road  Transport
 Services  (Validation)  Act,  957
 (No.  6  of  1957).  [Placed  in
 Library.  See  No.  S-i8(57]

 (5)  The  Kerala  Board  of  Revenue
 Act,  957  (No.  7  of  1957).

 Placed  in  Library.  See  No.
 119/57]

 (6)  The  Kerala  Small  Cause  Courts
 Act,  7957  (No.  8  of  1957).
 [Placed  in  Library.  See  No.
 S-20|57]

 (7)  The  Kerala  Khadi  and  Village
 Industries  Board  Act,  957  (No.
 9  of  1957).  [Placed  in  Library.
 See  No.  ‘S-121]57]

 Rerort  of  Macuine  Too.  Comm  rrrer
 The  Minister  of  Heavy  Industries

 (Shri  Manubhal  Shah):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Report  of
 the  Machine  Tool  Committee.  [Placed in  Library.  See  No.  S-23]57]

 AMENDMENTS  TO  DrLHt  MoTor
 VEHICLES  RULES

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawas
 Khan):  I  beg  to  lay  on  the  Table,
 under  sub-section  (3)  of  Section  33
 of  the  Motor  Vehicles  Act,  1939,  a
 copy  of  the  Notification  No.  F.



 72(I80)  }6-MIT  &  CE,  dated  the  l4th
 March,  3057  making  certain  amend-
 gents  to  the  Delhi  Motor  Vehicles
 Rules,  ‘94d,  [Placed  in  Library.  See
 No,  8-112]57]

 TO  'TRAVANCORE-COCHIN
 Morok  Vestciers  Ruirs

 Shri  Shahnawax  Khan:  I  beg  tu  lay
 en  the  Table,  under  sub-section  (3)
 of  Section  33  of  the  Motor  Vehicles
 Act,  1988,  a  copy  of  each  of  the
 following  Notifications  making  certain
 further  amendments  to  the  Travan-
 «ore-Cochin  Motor  Vehicles  Rules,
 952:—

 (l)  Notification  No.  T.  (8)  110540
 55|PWC,  dated  the  24th  Jan-
 wary,  1957.

 (2)  Notification  No.  T4-4836/56-
 PWC,  dated  the  29th  December,
 ‘1956,  [Placed  in  Library.  See
 No.  S-3/57)

 AMENDMENTS  TO  MApras  MOoToR
 VEHICLES  RULES

 Shri  Shahnawaz  Khan:  I  beg  to  lay
 on  the  Table,  under  sub-section  (3)
 of  Section  4383  of  the  Motor  Vehicles
 Act,  1939,  a  copy  of  the  Notification
 No.  T4-4836/56-PWC  dated  the  29th
 December,  ‘1956,  making  certain
 further  amendments  to  the  Madras
 Motor  Vehicles  Rules,  1940.  (Placed
 in  Library.  See  No.  S-4/57]

 AMENDMENTS  TO  MADRAS  MoToR
 Ventctrs  (TAXATION  oF  PASSENGERS

 anD  Goons)  RULES

 Shri  Shahnawaz  Khan:  I  beg  to  lay
 on  the  Table,  under  sub-section  (5)
 of  Section  76  of  the  Madras  Motor
 Vehicles  (Taxation  of  Passengers  and
 Goods)  Act,  1952,  a  copy  of  the  Noti-
 fication  No.  T4-9659|56/PWC,  dated
 the  22nd  December,  1956,  making
 certain  amendments  to  the  Madras
 Motor  Vehicles  (Taxation  of  Passengers
 and  Goods)  Rules,  1953.  [Piaced  in
 Library.  See  No.  S-24]57]

 28  MARCH  sT  on  the  Table  ‘inj2-

 REPORT  OF  HINDI  EQUIVALENTS
 COMMITTEE

 Shri  Tandon  (Allahabad  Distt-
 West):  I  request  you,  Sir,  to  give  me
 permission  to  speak  sitting.

 Mr.  Speaker:  The  hon.  Member
 need  not  rise  from  his  seat;  he  can
 apeak  sitting.

 Shri  Tandon:  I  beg  to  lay  on  the
 Table  the  Report  of  the  Parliementary
 Committee  to  fix  Hindi  Equivalents
 for  Parliamentary,  Legal  and  Ad-
 ministrative  Terms,  along  with  the
 Glossary.  [Placed  in  Library.  See  No,
 8124157]

 While  laying  the  Report  on  the
 Table,  I  shall,  with  your  permission,
 Sir,  give  the  House  an  idea  of  the
 work  which  the  Committee  had
 before  it.  The  Committee  was  ap-
 pointed  by  you  in  consultation  with
 the  Chairman  of  the  Rajya  Sabha
 some  time  in  May  last,  and  it  began
 its  work  in  the  same  month.  In  all,
 it  held  3  sittings  and  the  office  has
 calculated  that  the  number  of  hours
 spent  on  the  work  by  the  Committee
 was  3644.

 The  task  which  was  assigned  to  the
 Committee  was  to  fix  Hindi  equi-
 valents  for  Parliamentary,  Legal  and
 Administrative  Terms  for  use  by
 Legislatures  and  Secretariats  thereof
 and  by  such  other  bodies  and  persons
 as  may  like  to  adopt  them.  The  basis
 of  its  work  was  to  be  the  Glossary  of
 Legal  and  Administrative  Terms  com-
 mencing  with  letter  D  and  ending
 wih  letter  Z,  which  had  been  compiled
 by  the  Lok  Sabha  Secretariat  in  1984.
 It  contained,  according  to  its  Preface,
 about  21,000  terms.  The  Glossary
 commencing  with  letter  A  and  ending
 with  C  had  already  been  finalised  by
 a  Committee  of  experts  appointed  by
 your  predecessor.

 The  task  before  our  Committee  was
 of  a  two-fold  character.  It  had  firstly
 to  find  out  whether  Hindi  or  Sanakrit
 or  other  languages  of  the  country  had
 an  appropriate  equivalent  for  the  Eng-
 lish  term,  and  secondly,  if  no  suck
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 {Shri  Tandon}
 a@qguivalent  was  available,  it  had  to
 coin  a  new  term  of  to  give  a  4erm  al-
 ready  existing  a  new  but  closely  allied
 meaning.

 The  Committee  regarded  it  as  essen-
 tial  that  the  terms  relating  to  Law,
 Parliament  and  Administration
 abould,  as  far  as  possible,  be  common
 to  the  languages  specified  in  the  Eighth
 Schedule  of  the  Constitution.  The
 Committee  has,  therefore,  in  fixing
 the  Hindi  equivalents,  endeavoured  to
 evolve  a  terminology  which  may  be
 assimiliated  in  all  the  languages  of
 the  country.

 The  Committee  has  generally  tried
 to  fix  equivalents  which  are  current  in
 Hindi,  At  the  same  time,  it  has  drawn
 upon  the  regional  languages  also  for
 appropriate  terms.  Terms  of  long
 historical  standing  have  sometimes
 been  taken  from  the  Arthashastra  of
 Kautilya,  Gupta  Inscriptions  and  Bud-
 dhist  literature.  Some  English  words
 which  have  become  current  in  Hindi
 have  also  been  retained.  पा.  accor-
 dance  with  the  directive  given  in  arti-
 ele  35]  of  the  Constitution,  we  have
 generally  drawn  upon  Sanskrit  for
 the  formation  of  new  terms.

 We  have  tried  to  make  a  start  with
 about  20,000  terms.  The  Committee
 recommends  thst  these  terms  may  be
 used  by  the  Secretariats  of  the  Lok
 Sabha  and  the  Rajya  Sabha  and  also
 by  State  Legislatures.

 J,  as  the  Chairman  of  the  Commit-
 tee,  hope  that  the  work  which  we
 have  been  able  to  do  may  prove  fruit-
 ful  for  the  future.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the
 provisions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure  and
 Conduct  of  Bu.inz::  in  the  Rajya
 Sabha,  Iam  directed  to  return

 Bethy

 herewith  the  Appropriation  Bill,
 ‘1957,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  23rd  March,  ‘1957,  and  trans-
 mitted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  stute  that
 this  House  has  no  recormmenda-
 tions  to  make  to  the  Lok  Sabha
 in  regard  to  the  said  Bill.”

 (ii)  “In  accordance  with  the
 provisions  of  sub-rule  (6)  of  rule
 362  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya:
 Sabha,  I  am  directed  to  return
 herewith  the  Appropriation  (No.  2)
 Bill,  ‘1957,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held
 on  the  23rd  March,  1957,  and  trans-
 mitted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  state  that
 this  House  has  no  recommenda-
 tions  to  make  to  the  Lok  Sabha
 in  regard  to  the  said  Bil,”

 PUBLIC  ACCOUNTS  COMMITTEE:

 TWENTY-THIRD  REPORT

 Shri  V.  B.  Gandhi  (Bombay  City—
 North):  I  beg  to  present  the  Twenty-
 third  Report  of  the  Public  Accounts
 Committee  on  the  Appropriation
 Accounts  (Civil),  1952-53  and  Audit
 Report,  954—Part  I]  and  Audit  Re-
 port  (Civil),  955—Part  I.

 2  brs.

 ESTIMATES  COMMITTEE

 Forry-Srxtu,  Firry-Turap  tro  Frrry-
 FirtH  AND  SIXTIETH  १0  Sixty-SiIxTH

 Reports

 Shri  B.  G.  Mehta  (Gohilwad):  Sir,
 I  beg  to  present  the  following  Reports
 of  the  Estimates  Committee.

 Mr.  Speaker:  The  hon.  Member
 need  fot  read  them.  He  may  say
 ‘Seven  Reports  as  mentioned  in  the
 Order  Paper’.
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 Shri  के,  G.  Mehta:  There  are  eleven
 Reports.  I  beg  to  present  the  follow-
 ing  Reports  of  the  Estimates  Com-
 qnitiee:—

 (t)  Forty-Sixth  Report  on  the
 Ministry  of  Defence  Lands’  and
 -Cantonments.

 (2)  Fifty-Third  .Report  on  the:
 action  taken  by  Government  on
 the  recommendations  contained  in
 the  Seventh  Report  of  the  Esti-
 mates  Committee.

 (3)  Fifty-Fourth  Report  on  the
 Ministry  of  Defence,  Ordnance
 Factories—Organisation  and  Fin-
 ance.

 (4)  Fifty-Fifth  Report  on  the
 Ministry  of  Defence,  Ordnance
 Factories—Staff  Matters  and
 “Training.

 (5)  Sixtieth  Report  on  the  Min-
 istry  of  Transport—Motor  Trans-
 port  and  Miscellaneous.

 (6)  Sixty-First  Report  on  the
 Ministry  of  Transport—Inland
 Water  Transport.

 (7)  Sixty-Second  Report  on  the
 Ministry  of  Transport—Shipping
 (Part  I).

 (8)  Sixty-Third  Report  on  the
 Ministry  of  Defence—Training  In-
 stitutions.

 (9)  Sixty-Fourth  Report  on  the
 Ministry  of  Defence—Military
 Dairy  Farms.

 (10)  Sixty-Fifth  Report  on  the
 Ministry  of  Transport—Shipping
 (Part  II).

 (l)  Sixty-Sixth  Report  on  the
 action  taken  by  the  Government
 on  the  recommendations  contained
 in  the  Eleventh  Report  of  the
 Committee.

 COMMITTEE  ON  PETITIONS

 Twe_rro  है
 Shri  P.  Subha  Kao  (Nowrangpur):.

 ‘Sir,  I  beg  to  present  the  Twelfth
 Report  of  the  Committee  on  Petitions.

 COMMITTEE  ON  ASSURANC Se
 Fourrs  Reroar

 Shri  Raghavachari  (Penukonda):
 Sir,  I  beg  to  present  the  Fourth  Report
 af  the  Committee  on  Assurances.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPOR-

 TANCE

 Pouicies  WITH  FINANCIALLY  UNSOUMD
 INSURANCE  COMPANIES

 Shri  Feroz  Gandhi  Pratapgarh
 Distt——West  cum  Rae  Bareli  Distt—
 East):  Sir,  Under  Rule  2l€,  I  beg  to
 call  the  attention  of  the  Minister  of
 Finance  to  the  following  matter  of
 urgent  public  importance  and  ध  re-
 quest  that  he  may  make  a  statement
 thereon:—

 “The  position  of  the  polley-
 holders  in  Insurance  Companies
 which  were  found  to  be  Anancial-
 ly  unsound  and  tne  actior.  that  the
 Insurance  Corporation  proposes  to
 take  in  respect  of  such:  insurance
 policies.”

 The  Minister  of  Finaris  and  ine
 and  Steel  (Shri  T.  rT  Krichuamactari):
 When  the  Life  Insurance  Corporation
 Bill  was  before  Parliament,  it  wwe
 noticed  that  a  certain  number  of  in-
 surers,  whose  business  would  be  vest-

 :ed  in  the  Cofporation,  were  not  solv-
 ent.  Their  liabilities,  including  the
 actuarial  reserves  under  policies  in
 force,  were  in  excess  of  their  assets.
 The  financial  position  of  some  of  these
 companies  was  so  difficult  that,  owing
 to  want  of  funds,  they  head  not  been
 paying  the  claims  of  their  policy-
 holders,  Accordingly,  power  was  re-
 served  to  the  Life  Ingurance  Carpor-
 ation  by  Section  14  of  the  Life  Insur-
 ance  Corporation  Act,  1956,  to  reduce
 the  emounts  of  insurance  under  con-
 tracts  of  life  insurance  entered  into
 before  January  956  by  such  insurers
 to  the  extent  justified  by  thetr  reapec-
 tive  fingncial  position.  The  Corpora-
 tion  has  been  examining  the  position
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 of  such  insurers  but,  while  all  investi-
 gations  are  not  yet  complete,  a  suffi-
 ciently  clear  picture  has  emerged.

 The  following  349  companies,  viz.,
 Crescent.
 Hind  Benefit.
 East  &  West.
 Presidency  Life  and  Provident.
 Warden.
 Bombay  Capital.
 Indian  .  Economic.
 Inter  Provincial  Provident.
 East  End  Provident
 Mahaluxmi  Provident.
 New  Bengal  Provident.
 Bengal  Industrial.
 Chota  Nagpur  Provident.
 Prabartak.
 Rajasthan.
 Dominion.
 Ideal  Mutual.
 Kranti  Provident.
 India  Oriel.

 were  all  found  to  be  in  deficit,  the
 total  extent  of  insolvency  amounting
 to  Rs.  59  lakhs  approximately.  Lf
 policy  benefits  are  reduced  to  the  ex-
 tent  of  deficit  for  each  company,  such
 reductions  would  vary  from  3  %  to  as
 much  as  60%  in  one  case,

 In  the  case  of  a  further  group  of  ten
 @empanies,  viz.,

 Continental  Mutual
 Free  India  General
 Home  Security
 Modern  Mutual
 Peerless
 Policemen  Provident
 Tropical
 United  Karnatak
 Reliance
 Commercial  Insurance.

 while  the  investigations  are  not  yet womplete,  there  is  a  prima  facie  un-
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 covered  deficit,  which,  together  with
 possible  deficiency  in  respect  of  a  few
 other  companies  in  respect  of  whom
 certain  facts  have  since  come  to  light
 might  make  it  desirable  to  examine
 their  financial  position,  is  estimated
 to  amount  to  another  Rs.  10.  lakhs  or
 80,

 The  total  uncovered  deficit  of  all
 the  above  insurers,  therefore,  is  esti-
 mated  to  be  in  the  region  of  Rs.  70
 lakhs.  On  the  appointed  day,  the
 business  in  force  of  these  insurers
 was  about  1,16,000  policies  assuring
 Rs.  64  crores  approximately.

 The  Corporation  has  now  recom-
 mended  that  Government  should  agree
 to  its  paying  the  policy-holders  of
 these  companies  their  policy  benefits
 in  full,  and  that  Government  should
 itself  bear  the  liability.  In  the  Corpo-
 ration's  view,  it  would  be  unfair  to
 make  the  burden  fall  on  the  policy-
 holders  of  the  solvent  companies,
 which  would,  in  effect,  be  the  case  if
 the  consequences  of  the  decision  to
 pay  in  full  the  policy-holders  of  the
 deficit  companies  are  to  be  borne  by
 the  Corporation.  Government  consider
 that  the  Corporation's  recommenda-
 tion  is  well-conceived  and  in  the  in-
 terests  of  the  large  number  of  policy-
 holders  both  of  the  insolvent  and  of
 the  solvent  companies  and  have,
 therefore,  decided  to  accept  the  lia-
 bility.  It  is  proposed  to  meet  this  lia-
 bility  over  a  period  of  years  out  of
 Government's  share  of  the  surplus  en-
 suing  at  the  biennial  valuation  of  the
 Corporation.  I  am  confident  that  the
 House  will  appreciate  the  spirit  which
 has  prompted  Government  to  take
 this  decision  which  will  benefit  policy-
 holders  numbering  about  a  hundred
 thousand.

 Shri  T.  N.  Singh  (Banaras  Distt.—
 East):  May  I  make  an  enquiry?

 Mr.  Speaker:  On....‘calling  attanr
 tion’,  no  enquiries  are  made.
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 MOTION  FOR  ADJOURNMENT

 Decimon  ye  cioeunt  oF  KaLicnat—
 Fata  RaILway

 Mr.  Speaker:  I  have  received  notice
 ef  an  adjournment  motion  from
 Shri  Sadhan  Gupta.  I  had  no  time
 to  look  into  it.  It  was  handed  over
 after  I  came  in  and  so  I  am  calling
 it  now.  It  relates  to  the  following
 subject:

 “The  sudden  decision  to  close
 down  the  Kalighat  Falta  Railway
 between  Kalighat  in  Calcutta  and
 Falta  in  the  24  Parganas  which
 will  lead  to  considerable  hardship
 to  the  public  and  unemployment
 of  a  section  of  the  staff.”

 When  was  that  decision  taken?

 Shri  Sadhan  Gupta  (Calcutta  South-
 Fast):  It  is,  for  the  first  time,  in  to-
 day's  papers.

 The  Minister  of  Railways  and
 Transport  (Shri  Jagjivan  Ram):  The
 decision  is  not  a  sudden  one.  As  a
 matier  of  fact,  there  was  notice  of  a
 question  on  this  matter  by  Shri  K.  K.
 Basu  on  the  25th  of  this  month.  I
 may,  therefore,  say  that  this  decision
 is  not  a  sudden  one  and  if  is  not  that
 the  matter  has  come  to  the  notice  of
 the  public  only  today,

 But,  I  will  state  the  case.  It  is  a
 small  line—26°2  miles  of  narrow
 gauge.  A  private  company  was  run-
 ning  it  at  a  deficit  and  according  to
 the  agreement  entered  into  with  that
 company  by  the  Central  Government,
 we  have  been  paying  a  subsidy,  on  an
 average,  of  Rs.  3°7l  lakhs,  from  year
 to  year.  Therefore,  we  decided  that
 it  will  be  better  to  take  over  this  and
 dismantie  it,  if  adequate  facilities  are
 Provided  for  the  public.  The  West  Ben-
 gal  Government  also  took  up  the  matter
 with  us  and  they  gave  an  assurance
 that  they  would  make  all  possible
 efloris;  they  said  that  the  road  ser-
 vices  would  be  sufficiently  developed
 In  that  area  to  cOpe  with  the  normal
 traffic,  That  is  the  position  so  far  as
 the  public  are  concerned.
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 As  regards  the  staff  of  the  Kalighat
 —Falta  railway,  it  has  been  decided
 by  the  Government  of  Indias  to  offer
 fresh  employment  to  such  of  the  staff
 as  are  below  the  age  of  superannua-
 tion  and  are  otherwise  found  suitable.
 Detailed  instructions  in  this  connection
 have  already  issued  to  the  General
 Managers  of  the  Eastern  and  the
 South-Eastern  Railways.

 So,  on  both  these  points,  namely,
 hardship  to  the  public  and  unemploy-
 ment  to  the  staff,  we  have  taken  mea-
 sures  30  that  the  public  will  not  be
 put  to  inconvenience  when  this  line
 is  eventually  dismantled  and  the  staff
 who  have  not  superannuated  will  be
 offered  alternative  employment.

 Shri  Sadhan  Gupta:  This  closing
 down  of  the  railway  which  runs  for
 over  26  miles  to  the  outskirts  of  CalJ-

 “Mr,  Speaker:  Order,  order.  First  of
 all  |  ask,  whoever  has  tabled  an
 adjournment  motion,  whether  he
 wants  to  make  any  submission.  The
 hon.  Member  must  have  risen  in  his
 seat  and  made  his  submission  as  to
 what  are  the  hardships.  Then  only
 the  hon.  Minister  would  have  given
 his  reply.  Hon.  Members  want  to
 have  the  last  word  in  every  matter.

 Shri  Sadhan  Gupta:  But  the  point
 iu  that  the  Mimester  has  made  a  state-
 ment,

 Mr,  Speaker:  The  Minister  is  cer-
 tainly  entitled  to  do  so;  he  is  bound
 to  reply.  Why  did  not  the  Member
 eome  forward  first  with  all  that  he
 had  to  say?

 Shri  Sadhan  Gupta:  I  cannot  antici-
 pate  the  Minister's  statement.

 Mr.  Speaker:  Then  he  must  keep
 quiet.  We  cannot  allow  the  Minister
 to  make  a  statement,  then  the  Mem-
 ‘ber  to  make  a  submission,  then  again
 the  Minister  to  reply  and  so  on.
 Therefore,  whoever  starts  with  a
 resolution  or  a  motion  must  be  armed
 with  all  the  matters  that  he  has  to
 place  before  the  House.  Then  only  I
 will  call  upon  the  Minister  to  reply

 and  give  my  decision.  Anyway,  today
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 {Mr.  Speaker]
 being  the  last  day  T  am  allowing  the
 hon.  Member  to  make  his  submission.

 Shri  Sadhan  Gupta:  The  Minister
 said  that  the  railway  has  been  stopped
 on  the  assurance  of  the  West  Bengal
 Government  that  it  will  take  up  the
 development  of  road  services  to  com-
 pensate  the  stoppage.  Obviously,  when
 this  railway  runs  for  over  26  miles
 into  the  outskirts  of  Calcutta  and  con-
 veys  a  number  of  people  to  and  from
 Calcutta  it  would  be  very  undesirable
 to  close  down  this  railway  before  the
 road  services  are  developed,  because
 it  will  be  impossible  for  the  public  to
 come  and  go  out  of  Calcutta  every  day
 as  daily  passengers  before  the  road
 services  are  adequately  developed.

 COnsnieroig~  its  -naragniy,  a  mattér-ot*
 about  Rs.  3  lakhs  a  year  does  not  seem
 to  be  a  great  sum.

 Secondly,  I  want  to  know  about  the
 staff.  What  portion  of  the  staff  are
 over  the  age  of  superannuation?  The
 notice  to  them  has  been  very  short.
 ‘They  did  not  expect  to  be  super-
 annuated  so  soon.  Since  the  notice  to
 them  is  so  short,  it  will  lead  to  great
 hardship  if  this  section  of  the  staff,
 who  have  sttained  the  age  of  super-
 eanuation  suddenly,  is  thrown  out  of
 employment.  I  request,  Sir,  that
 these  points  may  be  clarified.

 Shri  Jagjivan  Ram:  As  I  have
 already  said,  Sir,  we  have  been  losing
 nearly  Rs.  3  lakhs  to  Rs.  4  lakhs  of
 ithe  taxpayer's  money  over  this  rail-
 way  every  year.  If  we  run  this  line
 departmentally,  the  loss  will  mount
 ‘sp  and  it  will  be  to  the  extent  of
 Rs.  5  lakhs.

 Shri  Sadhan  Gupta:  Not  perma-
 nently;  till  the  roads  are  developed.

 Shri  V.  P.  Nayar  (Chirayinkil):
 Roads  are  not  developed  overnight.

 Shri  Jagjivan  Ram:  It  is  not  a  ques-
 tion  of  roads  developing  overnight.
 My  friends  should  not  forget  that  this
 line  is  not  in  jungles;  roads  are
 already  there  in  this  area.

 ता,  Y.  P.  Nayar:  And  transport?
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 वाल  Jagjivan  Ram:  If  the  hon.
 Mev  ber  does  not  know  it,  then  I  would 383  that  he  has  not  been  briefed  pro-
 PeMy,  The  roads  are  there  and  lorry
 **T  vices  are  running.  It  is  only  ७  ques.

 of  putting  a  few  bus  services;  o¢
 rse,  lorry  services  also  must  be  there

 beCause  roads  are  not  meant  only  for
 Pat  engers  but  goods  also.  So  it  is  a
 Wrstion  of  widening  the  roads  in
 Shain  sections  and  putting  a  few
 MQ:e  buses.  As  I  have  already  said—

 the  hon.  Member  had  understood it  he  would  not  have  raised  this
 int—if  eventually  the  line  is  dis.

 MAntied  properly  developed  buy
 S€hvices  will  be  found  there.

 As  regards  staff  I  have  nothing  to
 Say  fam  _  not  going  to  absorb  in S€T  Vice  those  who  are  already  super- anr  ७१९०  just  because  the  hon.  Mem- €l  has  raised  the  point.

 coy

 tter  is  concerned,  it  is  only  a  deci-
 8l0,  that  has  been  taken;  it  is  not  as 4°  the  line  will  be  dismantled  fmme- lB  ely:  it  will  take  some  time  before th  dismanticmen!  takes  place,  The

 ]  hh.  Minister  has  just  now  said  that

 हा।  79  roads  are  existing  in  that  area,
 a du  only  bus  services  have  to  be  intro-

 "ced.  He  said  that  it  is  only  a  ques-
 fen  of  putting  .  few  more  buses  and

 Tries  and  wicening  the  roads  here
 4Ng  there.  I  am  sure  that  no  incon-
 Vehience  will  be  caused  to  the  general

 ‘blic  in  the  matter  of  services  and

 aisicient
 care  will  be  taken,  30  far  85

 Smantling  the  line  is  concerned,  to
 eB  that  these  hardships  do  not  occur.

 This  is  not  a  matter  which  has
 °Courred  quite  recently,  The  question
 Wks  put  on  the  25th.  Between  25th
 ang  today  there  were  only  three  days.
 “Ut,  all  the  same,  this  must  have  been

 the  course  of  negotiation.  The

 evernment
 is  losing  and,  as  a  myatter ०  fact,  the  country  is  losing  to  the

 “Stent  of  Rs.  5  lakhs.  Under  the
 rcumstances,  I  do  not  think  this  is
 matter  which  calls  for  any  parti-

 “Siar  discussion  on  the  floor  of  this

 House.  Enough  has  been  said  about
 I  am  sure  that  the  hon.  Minister
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 will  see,  in  conjunction  or  collabora-
 tion  with  the  State  Government,  that
 mo  hardghip  .is  done  to  the  public.  I
 am  not,  therefore,  called  upon  to  give
 my  consent  to  this  adjournment
 motion.

 RESIGNATION  GF  MEMBERS
 Mc.  Speaker:  I  have  to  inform  the

 House  that  the  following’  two  Mem-
 bers  have  resigned  their  seats  in  Lok
 Sabha  with  effect  from,  the  26th
 March,  957:—

 (१)  Shri  K.  Janardhan  Reddy.
 (2)  Shri  Sohan  Lal  Dhusiya.

 RULES  COMMITTEE
 पास  Report

 Sardar  Hukam  Singh  (Kapurthala—
 Bhatinda):  Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  Ninth  Report  of  the  Rules
 Committee  laid  on  the  Table  om
 the  26th  March,  1957."  ह
 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Ninth  Report  of  the  Rules
 Committee  Inid  on  the  Table  on
 the  26th  March,  1957.7,

 The  motion  was  adopted.

 PAPERS  LAID  ON  THE  TABLE
 Firtu  Epirion  oF  RULES  oF  PROCEDURE

 anp  Conpuct  oF  Business  in  Lox
 SABHA

 Sardar  Hukam  Singh  (Kapurthala—
 Bhatinda):  Sir,  in  pursuance  of  the
 decisions  of  the  House  on  the  22nd
 December,  956  and  28th  March,  ‘1957,
 on  the  recommendations  of  the  Rules
 Committee  contained  in  their  Seventh
 and  Ninth  Reports,  I  beg  to  lay  on  the
 Table  the  Fifth  Edition  of  the  Rules
 of  Procedure  and  Conduct  of  Business
 in  Lok  Sabha  (Placed  in  Library
 See  No.  S3-25/57.]

 Vote  on  Account  Bill,  798
 Ssconp  Eprrion  or  Drmecrioxs  IssumD

 BY  THE  SPEAKER

 Sardar  Hukam  Singh:  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  the
 Second  Edition  of  the  Directions
 issued  by  the  Speaker  under  the  Rules
 of  Procedure  and  Conduct  of  Business
 in  Lok  Sabha.  [Placed  in  Library.
 See  No.  S-26/57.]

 APPROPRIATION  (RAILWAYS)
 VOTE  ON  ACCGUNT  BILL,  1957.

 The  Minister  of  Railways  and  Trans-
 port  (Shri  Jagiivan  Ram):  I  beg  to
 move:

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  India  for  the  service  of  a  part
 of  the  financial  year  ‘1957-58,  for
 the  purposes  of  Railways,  be
 taken  into  consideration.”

 Mr,  Speaker:  The  question  is:
 “That  the  Bill  to  provide  for

 the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  a
 part  of  the  financial  year  1957-58,
 for  the  purposes  of  Railways,  be
 taken  into  consideration.”

 The  motion  was  adopted,

 Clause  |  to  3,  the  Schedule,  th
 Eacting  Formula  and  the  Title  wer

 added  to  the  BITIl.

 Shri  Jagjivan  Ram:  I  beg  to  move

 “That  the  Bill  be  passed.”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 *Moved  with  the  recommendation  ‘bt  the  President.
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 KERALA  BUDGET—GENERAL
 DISCUSSION

 Mer.  Speaker:  The  House  will  now
 take  up  further  discussion  on  the
 Kerala  Budget.

 Shri  V.  FP.  Nayar  (Chirayinkil):
 Mr.  Speaker,  Sir,  I  am  really  glad  that
 on  thia  last  day  I  am  getting  an
 opportunity  to  speak  in  this  House.  I
 do  not  want  to  go  into  the  details  of
 the  Budget,  either  with  regard  to  the
 revenue  side  or  the  expenditure  side,
 because  this  is  more  a  formal  discus-
 sion  than  a  discussion  into  the  merits
 or  demerits  of  this  Budget.

 But  I  would  like  to  have  one  point
 answered.  As  I  went  through  the
 budget  papers  I  found  that  some  very
 important  papers  have  been  printed
 at  the  last  moment  in  Deihi.  You  will
 find,  Sir,  that  the  annual  financial
 statement,  the  explanatory  memo-
 randum,  the  detailed  budget  estimates
 of  the  vote  on  account  have  all  been
 printed  at  the  Government  Press,  New
 Delhi,  while  the  rest  of  the  papers
 have  been  printed  in  the  Government
 Press,  Trivandrum.  Why  I  raise  this
 point  is,  because  a  fear  has  been
 created,  and  that  fear  has  been
 enhanced  by  the  speeches  of  the
 leaders  in  the  recent  election
 campaign.  more  especially  by  my  hon.
 friend,  Shri  Datar  and  the  Home
 Minister  Pandit  Pant,  who  in  their
 campaigning  in  the  State  created  an
 impression,  which  is  already  there
 amongst  a  section  of  the  people,  that
 Government  by  a  party  in  opposition
 to  the  Congress  in  a  State  would
 certainly  have  to  meet  impediments
 from  the  Centre.

 Shri  A.  M.  Thomas  (Ernakulam):
 I  do  not  think  there  is  any  such  fear,

 Shri  V.  P.  Nayar:  There  is.  This
 fear  has  been  enhanced  because  I  find
 that  at  the  last  minute  the  budget  has
 been  revised.  Whatever  the  matter  is,
 I  do  not  know  the  details,  I  found  to
 Ty  surprise  that  certain  publications
 have  been  printed  in  Delhi.  I  have
 also  information—I  shall  be  glad  if  I
 am  corrected—that  the  budget  has
 been  revised  under  instructions  from
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 Delhi.  The  whole  team  of  offiters

 stenographers  were  summoned  to
 Delhi  when  the  trend  of  the  election.
 became  more  clearly  known.  If  that
 be  so,  I  regret  that  it  has  been  done.
 I  would  also  request  the  hon.  Minister
 to  clear  the  misunderstanding  in  this
 debate  and  categorically  state  that  the
 Central  Government  will  do  all  that
 is  possible  to  help  the  people  of
 Kerala  and  their  Government  also,

 Whatever  might  be  our  criticism,—
 and  in  fact  you  know  we  have  very
 strong  criticisms  about  the  President's.
 rule,—I  do  not  say  anything  about  it
 now.  But  all  of  us,  including  the
 Home  Minister,  are  glad  that  the
 recent  elections  have  given  a  very
 clear  verdict  and  we  are  also  glad
 that  the  position  has  now  stabilised
 after  a  period  of  instability,  and  that
 there  is  no  more  scope  for  the  famous
 sack-trick  of  the  ex-Chief  Minister  in
 getting  people  over  to  his  side.  We  are
 all  glad  that  this  House  will  be  spared
 the  detailed  discussion  which  we  have
 had  for  the  last  one  year  on  affairs
 relating  to  the  State  of  Travancore-
 Cochin  first  and  then  of  Kerala.

 Mr.  Speaker:  There  will  be  less
 number  of  questions  hereafter.

 Shri  V.  P.  Nayar:  Yes,  Sir.  We  have
 been  forced,  in  rather  wunedifying
 circumstances  which  the  Home  Minis-
 ter  was  pleased  to  say  so  the  other
 day,  to  take  up  such  things.  The  State
 administrative  machinery  broke  down
 in  the  State  resulting  in  this  House
 taking  up,  even  at  the  sacrifice  of  its
 own  questions,  questions  relating  to
 the  day-to-day  administration  of  the
 Kerala  State.  The  House  must,  there-
 fore,  be  particularly  thankful  to  the
 people  of  Kerala  in  having  spared  this
 House  another  period  of  such  extra
 work  and  also  thank  them  for  giving
 a  very  clear  verdict  in  this  election.

 I  do  not  want  to  go  into  the  budget
 details,  but  on  going  through  the
 budget  papers,  [  could  not  help  feel-
 ing  that  it  was  the  product  of  &
 bureaucratic  administration.  There  is



 have  seen,  To  my  very  great  sur-
 prise,  I  found  that—I  do  not  know

 India——some  of  the  words  and  expres-
 sions  used  in  the  budget  ought  not
 to  have  been  there.  I  would  parti-
 cularly  draw  the  attention  of  the
 Minister  concerned  to  the  use  of  the
 word  ‘menials’  in  the  budget  papers.
 Wherever  an  establishment  is  detailed,
 you  find  the  word  ‘menial’  is  used.  It
 is  very  regrettable  that  in  an  authori-
 tative  document  of  the  Government
 like  the  budget,  when  you  describe
 the  establishment,  when  you  make  a
 provision  for  a  class  of  Government
 employees,  the  Government  them-
 selves  call  that  class  as  ‘menials’.  I
 was  not  very  sure  about  the  meaning
 contemplated  in  that  word.  I  find
 that  ‘menial’  has  no  other  meaning
 except  that  it  will  pertain  to  a  class
 of  service  or  work.  This  is  what  the
 Oxford  Dictionary  says:  “work  of  a
 domestic  or  service  nature  or  a  person
 of  servile  disposition;  one  performing
 servile  work  or  domestic  service”.  We
 are  making  provision  for  the  under-
 paid  employees  of  the  Government  of
 Kerala  and  stating  in  the  budget  that
 we  are  providing  for  the  menials.
 Nothing  could  be  more  wrong,  and  I
 submit  that  in  future  at  least  the  Gov-
 ernment  should  avoid  the  use  of  such
 expressions  which  are  derogatory  to
 the  dignity  of  the  human  beings  who
 are  employed.

 Babu  Ramnarayan  Singh  (Hazari-
 bagh  West):  Hear,  hear.

 Shri  V.  P.  Nayar:  I  shall  refer  to
 another  point  now.  My  hon.  friend,
 the  Minister  in  the  Ministry  of  Home
 Affairs  is  fortunately  present  here,
 and  he  could  not  deny  that  when  I
 refer  to  it  now.  An  impression  was
 definitely  created  in  the  States,  more
 so  in  the  Kerala  State,  during  the
 election  campaigning,  that  in  the
 matser  of  several  concessions  and
 other  contacts  in  respect  of  the
 Centre  and  from  the  Centre,  there  will
 be  an  administrative  imediment.  I
 Wish  that  these  were  stated  only  for
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 the  purpose  of  vote-Catehing.  Now
 that  the  elections  have  very  definite-
 ly  settled  matters,  I  hope  that  the
 Government  of  India  wi®  help  the
 people  of  Kerala  and  their  elected’
 Government.

 I  would  refer  in  particular  to  a
 passage  from  the  speech  of  the  Home-
 Minister  which  he  made  on  the  20th
 March,  1956,  almost  a  year  ago,  en
 we  were  discussing  the  President's
 rule  in  the  State  of  Travancore-
 Cochin.  I  am  reading  that  only  to-
 point  out  that  there  has  been  an  open
 admission  by  no  less  a  person  than
 the  Home  Minister  that  the  affairs  of
 Kerala  have  rather  been  neglected.
 He  said  that  to  the  extent  that  the
 hon.  Ministers  are  pleased  to  take
 interest  in  the  affairs  of  the  State,  it.
 will  perhaps  have  a  better  deal,  and
 greater  consideration  and  more  of’
 sympathy  than  it  would  have  if  it  had
 been  carrying  oO  its  own  affairs  sepa-
 rately  and  in  an  isolated  corner  of  the
 country.  I  grant  thal  we  are  in  an
 isolated  corner  of  the  country.  I  also
 agree  with  the  Home  Minister  that  we
 did  not  have  the  place  which  we
 ought  to  have,  and  the  Home  Minister
 himself  admits  that  in  the  affairs  of
 the  States,  it  will  perhaps  have  a
 better  deal.  I  ask,  where  is  the
 scope  for  a  better  deal  if  our  deal  was
 not  proper.  This  is  an  open  admis-
 sion  of  the  Government.  I  want  the
 Government  of  India  to  realise  that
 the  Government  of  India  themselves
 have  admitted  that  we  have  not  been
 treated  properly.  Naw,  after  years  of
 instability,  when  we  have  chances  of
 a  stable  Government,  I  hope  and  wish
 that  my  friends  on  the  other  side  will
 help  stabilising  the  administration
 there.  The  Government  of  India
 should  go  all  out  to  help  our  State.

 Take,  for  example,  the  case  of  the
 allocation  of  funds  for  the  second  Five
 Year  Plan.  Can  anyone  today  say
 that  the  State  of  Kerala  has  been
 given  proper  justice?  Can  anyone  say
 that  what  is  rightly  due  to  the  State
 and  the  people  there  has  been  given
 under  the  second  Five  Year  Plan?
 What  is  the  amount  which  we  are
 having?  It  is  around  Rs.  95  crores..
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 One  can  distribute  the  amount  on  two
 ‘bases,  or  rather,  on  one  of  two  bases.
 Hither  it  may  be  on  the  per  capita
 basis  or  on  the  employment  basis.
 Certain  backward  States  must  neces-
 sarily  get  a  greater  share  in  the
 income.  You  have  a_  distributable
 surplus  from  revenues.  In  the  case  of
 Kerala,  on  either  basis,  we  have  a
 better  claim  for  more  funds.  I  am
 not  at  all  worried  about  the  Planning
 Commission  allocating  or  the  Govern-
 ment  of  India  giving  any  fund  or  any
 amount  of  money  to  any  State.  What
 I  am  keen  about  is  that  my  State
 should  have  what  is  rightfully  due  to
 it.

 You  know  that  the  new  Kerala
 Government  will  have  to  face  certain
 difficult  situations.  We  all  know  that
 nowhere  in  India  is  unemployment  so
 prevalent.  We  all  know  that  in
 Kerala  most  of  the  major  industries
 are  facing  periodical  crisis.  We  also
 know  that  the  agricultural  produce  of
 our  country,  more  especially  in  the

 ‘ease  of  our  exportable  surplus,  has
 been  suffering  from  a  regular  price-
 fall.  Add  to  that  the  colossal  un-
 employment  which  we  have.  Add  to
 that  the  density  of  population  which
 was  commented  upon  by  many  people.
 Add  also  to  that  the  non-existence  of
 any  industry  which  we  can  call  as  a
 basic  industry  and  which  is  an
 employment  potential  for  the  develop-
 ment  of  subsidiary  industries.  This
 situation  has  made  it  impossible  for
 the  Government  of  that  State  to
 develop  the  State  by  its  own,  the  more
 so  because,  in  recent  years,  after  the
 federal  financial  integration,  the  Gov-
 ernment  of  India  made  a_  definite
 incursion  into  our  revenue  sources.
 We  have  had  to  surrender  so  many
 revenue-yielding  sources.  You  know
 that  our  State  has  a  very  peculiar
 economy.  This  has  been  said  in  detail
 on  so  many  eccasions  that  I  do  not
 want  to  go  into  details.  Make  an
 analysis  of  the  revenue-yielding
 sources  of  that  State  and  compare  it
 ‘with  that  of  any  other  State.  We  have
 to  depend  more  upon  foreign  trade.
 ‘We  were  having  a  higher  per  capita

 28  MARCH  957  General  Discussion  §—  50

 income  from  foreign  trade  than  any
 other  country.  In  fact,  if  you  remem-
 ber,  I  pointed  out  the  other  day  that
 about  25  years  ago,  the  per  capita
 average  income  of  a  person  in  Travan-
 core-Cochin  in  the  matter  of  foreign
 trade  came  to  about  Rs.  55  while
 today,  in  the  whole  of  India,  in  this
 context,  it  is  only  about  Rs.  35.  Ali
 these  sources  have  been  taken  away
 from  us,  and  the  money  which  the
 Government  of  India  is  charitable
 enough  to  give——as  they  say,  it  is
 fixed—stands  at  3°86  per  cent.  allocat-
 ed  from  certain  revenues  and  distri-
 butable  surpluses.  This  is  not  enough.
 The  Government  of  India  must  allow
 us  to  tackle  our  problems,  and  nothing
 is  possible  unless  there  is  some  money,
 I  am  thankful  for  what  has  been
 given,  but  that  would  not  at  all  be
 sufficient  to  meet  the  ends  of  justice
 for  the  people  of  Kerala.

 If  you  want  conditions  to  stabilise,
 if  you  want  a  good  Government  to
 function  there,  you  must  also  make  it
 possible  for  that  Government  to  chalk
 out  a  programme  to  develop  certain
 industries  to  prevent  crisis,  and  certain
 other  industries  also.  You  must  also
 provide  for  unemployment,  and
 you  should  approach  the  entire
 question  from  its  very  basic  aspects.
 If  this  is  not  done,  the  Government
 of  India  would  be  accused,  by  ‘the
 people,  of  deliberately  causing  impe-
 diments  in  the  way  of  the  good  gov-
 ernance  of  that  State.  I  would,  there-
 fore,  urge  with  all  the  emphasis  at
 my  command  that  the  Government
 of  India  should  seriously  think  about
 revising  the  allocations  in  the  second
 Five  Year  Plan  made  from  distribut-
 able  sources  of  revenue  and  also
 helping  the  Statement  in  the  matter
 of  establishing  at  least  some  of  the
 big  industries  in  that  State.  The
 State  with  such  technical  skill  is  going
 without  any  factory  today.  If  you  can
 find  a  factory  anywhere  in  India  with-
 out  a  Malayalee,  then  do  not  believe
 what  I  say.  When  our  people  have
 the  necessary  technical  skill  and  the
 necessary  .  educational  background,
 when  they  can  do  any  work,  ours  .y
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 perhaps  the  only  State  today  which
 eannct  claim  to  have  a  big  industry

 project  under  the  second  Five  Year
 Plan.
 a

 My  hon.  friend,  Shri  Matthen,  the
 other  day  said  that  one  of  the  rubber
 companies  did  not  come  to  Travan-
 eore-Cochin  because  of  the  labour
 troubles.  I  ask  him  to  tell  us  in  which
 State  the  Labour  trouble  is  maximum.
 The  Labour  Bureau  have  published
 several  facts  and  figures  and  I  do  not
 find  from  them  that  Kerala  is  the  State
 where  the  labour  is  most  revolting.  It
 is  certainly  not  like  that;  it  is  a  mani-
 pulation  and  an  excuse  to  say  that
 because  there  is  JMbour  trouble,  pri-
 vate  companies  are  not  coming  there.
 Why  should  you  go  to  the  private  in-
 dividuals?  Qur  State  is  endowed  with
 very  rich  mineral  resources  and  the
 Central  Government  have  assumed
 the  responsibility  of  developing  the
 mineral  resources  inthe  whole  country.
 Why  can  they  not  develop  our  mineral
 recources?  Evenin  the  little  way  in
 which  the  Government  have  helped
 our  State,  I  found  to  my  _  =  surprise
 when  I  visited  a  place  called  Varkali,
 where  lignite  is  available  in  large
 quantities,  they  had  set  up  one  drill
 which  does  not  function.  In  order  to
 establish  the  availability  of  lignite,
 which  is  very  much  in  demand  in
 South  India  due  to  the  shortage  of
 coal,  we  should  have  40  holes  to  be
 drilled.  Even  in  this  matter  when  all
 the  records  indicate  positively  the  ex-
 istence  of  large  quantities  of  lignite,
 when  we  have  agitated  for  the  exploi-
 tation  of  that  lignite  continuously  for
 a  period  of  five  years,  you  send  us  a
 drill  which  does  not  work  at  all  and
 say  that  in  8  or  24  months,  you  will
 get  lignite  there.  Are  we  to  wait  for
 24  months  to  be  told  that  lignite  is
 available  in  Varkali,  when  by  the
 modern  processes  it  can  be  done  with-
 in  a  period  of  2  to  3  months?  After
 all,  a  drill  ig  not  a  very  costly  thing;
 it  is  available  for  Rs.  75,000  and  the
 Central  Government  is  having  many.
 The  other  day  when  I  asked  whether
 some  of  the  drills  used  in  the  Neiveli
 lignite  project  could  not  be  spared
 for  some  period  for  drilling  holes  in
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 Varkali,  no  answer  wee  given.  This
 attitude  must  be  changed.  If  they  are
 genuine  in  helping  the  State  of  Kerala
 and  seeing.  that  the  employment  situ-
 ation  is  relieved,  if  they  are  genuine
 in  their  praise  for  Kerala,  the}  should
 certainly  see  that  the  Government  of
 the  State  and  the  Government  of  India
 are  able  to  establish  certain  basic  in-
 dustries  there.  We  have  got  so  many
 resources;  we  have  got  chances  for
 starting  so  many  industries,  but  none
 of  them  have  been  started.  The  Plan-
 ning  Commission  has  completely
 ignored  the  absolute  and  imperative:-
 necessity  of  having  certain  projects  in
 the  State.  If  this  attitude  is  to  be  con-
 tinued,  I  submit  that  it  is  going  to-
 create  a  really  very  dangerous  situa--
 tion  in  that  State.

 I  would  urge  upon  the  Government
 that  in  the  matter  of  allocation  of
 funds,  they  will  certainly  have  ६0  de-
 part  from  set  principles  and  rules,
 because  in  Kerala  there  are  certain
 problems  which  have  to  be  tackled
 ona  different  footing.  The  problem  of
 unemployment  there  is  unparallelled
 anywhere  else  in  India.  If  you  want
 the  State  Government  to  tackle  it,
 you  have  to  help  that  Government
 also.  If  there  is  any  sincerity  in  the
 statement  that  the  Government  of
 India  will  not  create  any  impediments
 in  the  way  of  a  Government  that  is
 run  by  a  party  in  opposition  to  the
 party  ruling  at  the  Centre,  then  a  cate-
 gorical  statement  should  be  made  to-
 that  effect  and  it  should  be  shown  im
 practice;  it  will  at  least  dispel  the
 fear  in  the  mind  of  the  people,  real
 or  imaginary,  I  do  not  worry.

 Yesterday  I  was  very  glad  to  learn
 Professor  Mathew  say—my  friend,
 Shri  Sreekantan  Nair  has  also  said  it
 today—that  they  welcome  the  commu-~-
 nist  party  coming  into  power.  I  want
 to  use  this  occasion  to  request  them
 to  render  all  possible  co-operation  for
 the  successful  governance  of  the  State
 of  Kerala,  where,  as  everyone  knows,
 instability  has  been  in  existence  for  a
 period  of  years,  despite  the  fact  that
 the  ruling  party  once  upon  8  time
 had  such  a  big  majority.  The  admin-
 istrative  machinery  there  does  require:
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 “toning  up.  We  are  having  an  adminis-
 tration  where  corruption  bes  been
 anherent  and  has  been  systematically
 encouraged  for  a  period  of  yeags,  an
 administration  whose  inefficiency  has
 been  ignored  for  a  period  of  years.
 ‘This  cannot  be  changed  overnight.  We
 ‘realise  the  difficulties  in  toning  up  and
 gearing  the  administration  to  meet  the
 demands  of  the  day.  I  earnestly  hope

 “that  the  other  Members  of  the  House
 and  also  the  other  parties  which  func-
 tion  in  our  State  will  give  the  party
 dn  power  the  most  generous  help.  I
 somce  again  request  them  not  to  in-
 ‘dulge  in  petty  quarrels,  but  to  see
 that  they  contribute  their  best  for  the
 कटहा,  governance  of  our  State  and  for
 giving  the  greatest  possible  benefit  to
 the  people  of  Kerala.  |  am  very  glad
 that  the  House  has  been  spared  in  the
 coming  period  from  having  to  discuss
 every  administrative  detail  of  the
 State  of  Kerala  and  I  also  thank  the
 -electorate,  the  people  of  Kerala,  for
 having  given  a  very  decisive  version
 in  the  recent  elections.

 Shri  A.  M.  Thomas:  Mr.  Speaker,
 Sir,  the  Speakers  who  have  preced-
 edo  me  have  prefaced  their  remarks
 with  the  situation  that  has  arisen  out
 of  the  defeat  of  the  Congress  Party
 in  Kerala  in  the  polls.  I  am  not  going

 to  enter  into  the  reasons  of  the  defeat
 of  the  Congress  Party  or  the  success
 of  the  Communist  Party  in  Kerala.  My
 friend  just  made  a  statement  that  the
 days  of  the  “sack-trick”  are  over.  I
 think  that  the  sack-trick  is  now  being
 adopted.  We  all  know  that  the  Com-
 munist  Party  of  Kerala  has  got  a
 strength  of  only  60  in  a  House  of  26
 and  what  is  it  that  is  now  being
 adopted  by  offering  Speakership  or
 Ministership  to  the  5  or  6  Indepen-
 @ents?  We  read  reports  about  this
 every  day  in  the  papers.  (Interrup-
 tions).

 Mr.  Speaker:  Mr.  Nayar  said  some-
 thing  and  the  hon.  Member  is  answer-
 ing  him.

 Shri  A.  M.  Thomas:  We  need  not
 ‘eo  into  that  question;  the  less  we  talk
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 of  it  the  better  it  would  be  in  view
 of  the  present  situation.

 Shri  V.  P.  Nayar:  You  concede  that
 your  party  is  defeated.

 Shri  A.  M.  Thomas:  I  may  even
 concede  that  the  Congress  Party  in
 my  State  has  not  come  to  expectations.
 But  the  difficulties  which  the  Con-
 gress  Government  in  Travancore-
 Cochin  had  to  face  when  in  power
 seem  to  have  been  forgotten.  As  we
 all  know,  the  Congress  Government
 in  Travancore-Cochin—I  believe  my
 hon.  friend,  Shri  V.  P.  Nayar,  will
 concede  that  fact—inherited  a  deplet-
 ed  treasury  and  we  know  the  diffi-
 culties  that  that  Government  had  en-
 countered.  We  can  take  pride  in  the
 fact  that  the  foundations  of  a  sound
 economy  in  that  Statc  have  been  tru-
 ly  and  firmly  laid.  Not  only  that;
 although  that  Government  inherited  a
 depleted  treasury,  in  the  report  on  the
 President's  rule,  we  have  got  the
 statement  that  when  in  September,
 ‘1956,  a  loan  of  Rs.  2  crores  was  float-
 ed,  the  very  next  day  it  was  oversub-
 scribed  and  it  came  to  about
 Rs.  2,25,00,000.  That  speaks  of  the
 care  that  has  been  taken  by  the  Cong-
 ress  Government  in  Travancore-Co-
 chin  when  it  was  in  the  saddle.  It  can
 also  be  said  that  several  schemes  in
 the  First  Five  Year  Plan  have  been
 carried  out  during  the  Congress
 regime  in  ravancore-Cochin.  In  the
 preparation  of  the  Second  Plan  also,
 the  Congress  Government  has  done
 its  work.  It  is  an  irony  of  fate,  if  I
 may  use  that  word,  that  when  the
 fruits  of  the  labours  of  the  Congress
 Government  were  about  to  be  reaped,
 the  Communist  party  has  come  with
 its  sickle  to  reap  the  harvest.  That  is
 a  very  sad  situation  that  has  arisen
 in  the  State  of  Kerala.  I  need  not  di-
 late  on  the  achievements  of  the  Con-
 gress  regime  there.  I  would  only  say
 that  those  are  achievements  which
 would  compare  favourably  with  the
 achievements  of  any  State  Govern-
 ment  in  India.  I  can  challenge  my
 friends  with  regard  to  that  fact.
 Those  achievements,  which  are  to  the



 credit  of  the  Congress  Government,
 were  achieved  when  my  friend's
 party  was  carrying  subversive  activi-
 ties.  Now,  it  is  very  good  of  the  Com-
 munist  Party  to  ask  for  co-operation
 from  all  parties.  But,  what  was  the
 attitude  of  this  Party  when  the  Cong-
 ress  Government  was  in  power  in
 Travancore-Cochin?  My  hon.  friend
 knows  that  they  were  trying  to  derail
 trains,  they  were  attacking  police
 gtations,  trying  to  set  afoot  an  armed
 revolution  and  to  wreck  the  plan
 which  was  being  worked  by  the  Cong-
 ress  regime.  It  is  very  easy  to  blame
 a  Government  that  was  in  power  in
 these  very  difficult  circurnstances.

 I  am  sure  that  the  people  of  my
 State  are  sure  to  be  disillusioned,
 because  they  have  got  the  votes  on
 promises  such  as  that  they  would  get
 Rs.  200  crore  Plan  allotment  from  the
 Centre.  I  do  not  know  how  Rs.  200
 crores  Will  be  obtained.  They  have  got
 the  votes  on  the  very  attractive  pro-
 mise  that  the  unemployment  problem
 would  be  solved.  They  have  got  votes
 on  several  other  promises.  We  all
 know,  they  also  know,  that  these  are
 promises  which  could  not  be  carried
 out.  When  they  are  about  to  form
 a  Government,  they  are  gradually  re-
 tracing  from  the  positions  which  they
 originally  took.  They  say  that  the  will
 act  only  slowly,  that  they  will  act  with-
 in  the  Constitution,  that  they  will
 work  out  the  Plan  laid  down  by  the
 Congress  Government  which  was
 being  condemned  in  season  and  out  of
 season.  These  are  just  the  beginnings
 of  the  great  disillusionment  that  is  in
 store  for  the  people  of  Kerala.
 Whatever  it  be,  there  is  the
 sporting  offer  which  has  been  made
 by  the  Finance  Minister  in  the  Budget
 speech  that  aid  to  every  State  will  be
 furthcoming  which  is  possible  to  be
 Riven  irrespective  of  the  fact  whether
 it  is  the  Congress  Government  that  is
 in  power  or  any  other  Government,
 because,  as  far  as  the  Congress  Party
 which  78  in  power  in  the  Centre  is
 concerned,  our  attitude  in  these  things
 is  not  governed  mainly  by  party
 considerations  but  considerations  of
 the  welfare  of  the  people  to  whatever
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 part  of  the  country  they  belong.  My
 friends  may  rest  assured  of  that  fact.
 However  we  have  found  that  the
 attitude  of  the  Communist  Party
 which  has  come  out  as  the  largest
 single  party  in  Kerala  is  governed  by
 considerations  of  the  advantages  tc
 the  party  more  than  anything  else.

 I  just  wish  to  make  a  few  remarks
 on  the  Budget  also  before  I  close.  I
 am  aware  of  the  limited  scope  of  the
 discussion  of  this  Budget.  As  the
 Finance  Minister  has  reminded  us,  it
 is  only  an  interim  Budget.  But,  in  the
 present  economic  set  up,  I  think  it
 would  be  useful  to  discuss  it  and
 deal  with  some  aspects  although  this
 is  an  interim  Budget.  My  hon.  friend
 Shri  V.  P.  Nayar  has  referred  to  the
 fact  that  ail  the  major  revenue-yield-
 ing  sources  have  now  gone  to  the
 centre.  Apart  from  that,  now  that  we
 have  adopted  a  planned  economy,  and
 a  plan  which  takes  in  the  whole  coun-
 try  and  which  effects  the  administra-
 tion  upto  the  panchayat  level,  it  is
 a  matter  which  we  have  to  counte-
 nance  that  every  State  Government
 would  lean  more  and  more  towards
 the  Centre.  A  usual  feature  of  the
 Budget  discussions  in  the  State
 Assemblies  would  be,  the  State
 Finance  Ministers  would  exhibit  their
 helplessness  that  the  Centre  is  not
 coming  to  their  aid.  The  discussions
 on  the  Budget  would  also  indicate
 that  the  Members  complained  that
 more  and  more  aid  should  be  got
 from  the  Centre.  Even  in  the  Budget
 on  hand,  inadequate  as  the  Centre
 aid  is,  you  would  find  that
 the  grant  from  the  Centre
 amounts  to  Rs.  3°60  crores  and
 out  of  Rs.  2°65  crores,  on  account  of
 capital  budget,  you  will  find  a  provi-
 sion  of  Rs.  4°72  crores  as  loans  from
 the  Centre,  so  that  it  comes  to  Rs,  8°32
 crores.  The  hon.  Finance  Minister
 has,  according  to  me,  anticipated  cri-
 ticism  on  the  inadequacy  of  allotment
 because  he  says  that  the  estimates  of
 Plan  expenditure  have  been  framed
 with  the  concurrence  of  the  Planning
 Commission.  I  may  say  that  when
 compared  with  the  size  of  the  Plan,
 the  allotment  for  the  year  in  question
 is  quite  inadequate.
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 [Shri  A.  M.  Thomas}
 The  Pian  provision  for  the  State  of

 Travancore-Cochin  was  roughly
 Rs.  T2  crores.  From  this  there  should
 be  a  deduction  in  lieu  of  the  area
 added  to  Madras.  The  Madras  Gov-
 ernment's  agreement  for  Plan  allot-
 ment  as  far  as  the  Malabar  district  is
 concerned,  at  the  first  stage,  was  only
 for  Rs.  5  crores.  In  the  speech  of
 the  hon.  Finance  Minister,  it  is  seen
 that  the  Plan  allotment  for  the  State
 of  Kerala  comes  to  Rs.  87  crores.  The
 present  Budget  has  been  framed  with
 this  overall  figure  in  mind.  Apart
 from  the  fact  that  this  sum  of  Rs.  87
 crores  is  not  a  proper  figure  for  the
 entire  State  of  Kerala,  even  if  this
 sum  of  Rs.  87  crores  is  taken  into
 consideration,  I  have  to  express
 disappointment  at  the  Plan  expendi-
 ture  which  has  been  budgeted
 for  the  year  1957-58.  Pro-
 vision  has  been  made  only  for  an
 expenditure  of  Rs.  5°]4  crores  as
 Plan  expenditure  Comparing  the  total
 outlay  of  the  Plan,  I  believe  that  the
 Central  Government  would  admit
 that  this  is  an  inadequate  amount.  The
 tempo  of  expenditure  will  be  more  in
 the  later  years  of  the  Plan.  In  the
 first  year  of  the  Plan  itself,  according
 to  the  estimates  in  the  Travancore-
 Cochin  Budge  for  1956-57,  Rs.
 6  crores  have  been  budgeted
 for  on  account  of  Plan  expenditure.
 I  do  not  know  why  such  a  low  amount
 has  been  shown  in  this  Budget  for
 the  second  year  of  the  Plan.  I  under-
 stand  the  anxiety  of  the  hon.  Finance
 Minister  that  he  has  to  take  into
 consideration  the  inflationary  condi-
 tions  that  are  prevailing  in  the  coun-
 try.  He  has  also  to  strictly  keep  in
 view  the  priorities.  He  has  referred
 to  that  aspect  in  his  Budget  speech
 when  he  introduced  the  General
 Budget  of  the  Government  of  India.  I
 would  like  to  impress  upon  the
 Finance  Minister  that  when  we  take
 into  consideration  this  question  of
 priorities  we  have  also  to  take  into
 consideration  the  regional  balances.
 ‘There  are  certain  regions  which  are
 quite  undeveloped,  the  requirements
 of  which  regions  are  to  be  given  prio-
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 rity  compared  with  other  regions.
 When  we  take  the  overall  picture  of
 the  country  as  a  whole,  and  have  thie
 sense  of  priorities  in  making  allot-
 ments,  I  would  request  the  Finance
 Minister  to  take  into  consideration
 undeveloped  regions  like  Kerala
 where  the  problem  of  unemployment
 is  most  acute,  where  the  density  of
 population  is  the  largest.

 At  the  same  time,  I  may  also  bring
 to  the  notice  of  the  Central  Govern-
 ment  and  also  of  the  Government  that
 may  be  formed  in  future  that  the
 administrative  machinery  is  not  gear-
 ed  up  properly  to  spend  even  the
 amounts  that  are  provided  for  in  the
 Budget.  That  may  be  one  of  the
 reasons  why  the  Finance  Minister  has.
 only  budgeted  for  a  lower  amount  for
 the  second:  year  of  the  Plan.
 ‘  The  Minister  of  Finance  and  Iron
 ard  Steel  (Shri  T.  T.  Kerishnama-
 chari):  How  does  my  hon.  friend  say
 that  it  is  a  lower  amount?  Does  my
 hon.  friend  mean  that  the  total  allo-
 cation  should  be  divided  into  five  and
 assigned  in  that  way  or  that  it  should
 be  done  on  the  basis  of  the  projects
 that  have  been  taken  up  and  the
 Projects  that  will  be  fulfilled  during
 the  year?  I  really  cannot  understand
 how  he  could  call  it  a  lower  amount,
 unless  he  means  that  the  sum  of  Rs.
 80  or  87  crores  should  be  divided  by
 five  and  that  should  be  available.

 That  is  not  our  way  of  planning.
 In  fact,  we  are  spending  Rs.  87  crores.
 It  is  being  phased,  and  the  expendi-
 ture  might  probably  reach  the  peak
 in  the  third  or  fourth  year.  Certainly
 it  cannot  be  reaching  the  peak  in  the
 second  year.  And  that  is  the  position
 in  regard  to  the  entire  plan.  Our  Plan
 expenditure  originally  was  Rs.  4800
 crores.  Now,  we  are  thinking  in  terms
 of  Rs.  5300  crores.  We  are  spending
 this  year  only  Rs.  900  crores.  On
 that  basis,  the  hon.  Member  will
 find  that  the  provision  that  has  been
 made  is  adequate.

 Shri  A.  M.  Thomas:  I  was  taking
 into  consideration  the  entire  allot-
 ment  for  the  State,  that  is,  Re.  St
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 crores.  According  to  the  report  on
 the  President's  rule,  only  Rs.  14
 crores  out  of  Rs,  87  crores  have  been
 spent  in  the  first  year  of  the  Plan.

 Shri  T.  T.  Erishnamachari:  That  is
 what  I  say.

 Shri  A.  M.  Thomas:  For  the  other

 =
 years,  there  are  Rs.  73  crores

 Shri  T.  T.  Krishnamachari:  It  is
 quite  likely  that  we  have  spent  only
 Rs.  775  crores  in  the  first  year.  We
 are  spending  Rs.  900  to  920  crores  in
 the  second  year.  Naturally,  the
 expenditure  in  the  third  year  might
 perhaps  reach  upto  Rs.  200  or  300
 crores.  The  Plan  goes  on  progressing.

 So,  there  is  no  point  in  my  hon.
 friend  thinking  that  I  have  allotted
 Rs.  87  crores,  and,  therefore,  the
 expenditure  should  be  on  the  basis  of
 one-fifth  of  that.  Actually,  that  is  not
 the  planned  expenditure.  Very
 Possibly,  many  of  these  items  for
 which  we  have  planned  in  Kerala
 might  demand  extra  expenditure  in
 the  third  or  fourth  year.

 I  am  surprised  that,  without  going
 into  the  facts,  a  competent  critic
 like  my  hon.  friend  is  making  an
 arithmetical  evaluation  of  the  prob-
 lem  and  asking  me  to  answer  his
 Point.

 Shri  A.  M.  Thomas:  It  is  not  an
 arithmetical  evaluation.  In  view  of
 the  administrative  reorganisation  that
 has  been  effected,  and  in  view  of  the
 fact  that  the  spending  capacity  is....

 Shri  T.  T.  Krishnamachari:  May  I
 add  that  if  my  hon.  friend  says  that
 the  total  Plan  provision  is  inadequate,
 he  is  perfectly  entitled  to  do  so?  But
 if  he  says  that  the  allocation  on  the
 basis  of  the  total  Plan  is  not  adequate, I  am  afraid  I  shall  have  to  tell  him
 that  that  is  not  correct.

 Shri  A.  M.  Thomas:  Since  the  point with  regard  to  the  total  Plan  alloca-
 tion  has  been  referred  to  by  me  on
 Previous  occasions,  I  did  not  think  it
 was  necessary  for  me  to  repeet  it
 now.  But  going  by  the  distribution  of
 Population  in  the  Malabar  district,  I
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 fee]  that  the  allotment  of  Rs.  I6  to
 7  crores  on  account  of  the  Plan
 expenditure,  for  Malabar  district  ls
 quite  inadequate.  That  has  been
 referred  to  on  previous  occasions,  and,
 therefore,  I  did  not  think  it  necessary
 to  repeat  it.  Whatever  that  might  be,
 I  was  just  basing  my  arguments  on
 the  allotment  which  has  now  been
 provisionally  accepted  by  the  Central
 Government.  Anyhow,  this  is  a  fact
 which  may  be  taken  into  consideration
 when  the  final  budget  is  prepared,
 namely  that  consistent  with  the
 spending  capacity  of  the  various
 administrative  departments  in  that
 State,  it  may  be  possible  to  make  a
 larger  allotment  under  the  Plan.

 My  only  anxiety  is  that  the  end
 of  the  Second  Five  Year  Plan,  even
 the  inadequate  allotment  of  Rs,  87
 crores  that  has  now  been  made  should
 have  been  spent  completely.

 Mr.  Speaker:  The  total  time  allotted
 for  this  is  2  hours.  How  shall  we  fix
 the  time  for  the  different  items,  the
 general  discussion,  the  voting  on  the
 Demands  for  Grants  (Vote  on
 Account),  etc.

 Shri  Kamath  (Hoshangabad):  One
 hour  for  this.

 Mr.  Speaker:  We  started  the  general
 discussion  at  I2-20  p.m.  So,  this  stage
 must  be  over  by  120  p.m.  How  long
 will  the  Minister  take?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  I  shall
 take  about  ten  minutes.

 Shri  T.  T.  Krishnamachari:  [f  any
 other  points  in  regard  to  finance  are
 raised,  I  would  like  you  to  give  me
 about  five  minutes.

 Mr.  Speaker:  I  shall  call  Shri
 Matthen  also.

 Shri  Achuthan  (Crangannur):  You
 may  give  five  minutes  to  each  hon.
 Member.

 Shri  Velayndhan  (Quilon  cum
 Mavelikkara—Reserved—Sch.  Castes):
 I  also  want  to  speak.
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 Pandit  s.  ©.  Mishra  (Monghyr
 North-East):  I  would  also  like  to
 speak.

 Mr.  Speaker:  I  shall  first  exhaust
 the  Members  from  Kerala.

 Shri  Kamath:  Shri  Velayudhan  is
 an  outgoing  Member.

 Mr.  Speaker:  Whether  outgoing  or
 in-coming  I  shall  call  everyone.

 Shri  A.  M.  Thomas:  There  is  a
 statement  in  the  report  on  the  Presi-
 dent's  rule  that  a  revised  plan  for
 Kerala  for  Rs.  87  crores  is  under
 preparation.  In  the  preparation  of
 that  plan,  I  would  request  the  Finance
 Minister  to  take  particular  care,
 because  my  own  reading  of  the  situa-
 tion  is  that  the  peculiar  circumstances
 of  the  State  are  not  being  taken  into
 consideration  in  the  preparation  of  the
 various  industrial  schemes  in  parti-
 cular,

 In  spite  of  the  fact  that  the  solu-
 tion  for  the  acute  unemployment
 problem  in  Kerala  is  increased  indus-
 trialisation,  I  find  that  the  weakest
 Department  in  Kerala  is  the  Industries
 Department.  I  do  not  think  that  there
 is  any  shartage  of  officers  there.  I
 understand  there  are  as  many  as  five
 Directors  of  Industries  and  Mining
 for  that  particular  State.  It  is  a
 regrettable  phenomenon  that  in  spite
 of  this,  the  allotment  under  industries
 and  mining  has  not  been  spent  in
 full.

 Under  the  original  Second  Five
 Year  Plan,  the  Budget  allotment  for
 Travancore-Cochin  for  the  year  1956-
 S57  came  to  Rs.  201  lakhs.  But,  accord-
 ing  to  the  report  on  the  President's
 tule,  we  find  that  only  Rs.  61:27
 lakhs,  have  been  spent  inclusive  of
 the  amount  spent  for  Kerala.  This  is
 a  very  serious  thing.  I  would  request
 the  Central  Government  to  consider
 this  question  in  particular,  because,
 anxious  as  the  Central  Government
 are  to  help  in  the  industria)  progress
 of  that  State  and  also  in  the  solution
 of  the  unemployment  problem,  even
 the  amounts  set  apart  under  the  Five
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 Year  Plan  are  not  being  spent.  When
 this  is  the  situation,  I  do  not  know
 how  industrialisation  is  possible  in
 that  State.

 While  on  this  question  of  indus-
 trialisation,  I  may  refer  to  one  other
 aspect.  If  we  go  through  the  history
 of  industrial  development  in  that
 State,  we  shall‘  find  that  the  develop-
 ment  that  has  taken  place  there  has
 been  possible  because  of  substantial
 State  aid,  and  also  because  of  the
 fact  that  entrepreneurs  have  come
 from  outside  that  State  to  invest  their
 money  there.  These  aspects  have  to  be
 taken  into  consideration  when  we  plan
 for  the  industrial  development  of  that
 State.  If  substantial  help  by  way  of
 participation  of  equity  capital  or  grant
 of  loans  and  subsidies  is  not  forthcom-
 ing  from  the  State  Government  or  the
 Central  Government,  for  that  matter,
 it  is  not  possible  to  industrialise  that
 State  at  all.  This  aspect  may  also
 kindly  be  borne  in  mind.

 I  would  also  submit  that  something
 has  to  be  done  in  the  matter  of  the
 reorganisation  of  the  Industries
 Department  there.  From  the  detsiled
 budget  estimates,  at  pages  358  to  4i5,
 under  item  No.  43,  I  find  that  several
 schemes  have  been  mentioned.  But
 many  of  those  schemes  had  been
 mentioned  also  in  the  previous  detailed
 budget  estimates.  What  happens  is
 that  at  the  end  of  the  year,  the  amount
 set  apart  for  the  several  schemes  is
 very  deplorable  state  of  affairs.  :
 usually  allowed  to  lapse.  This  is  a
 hope  this  would  not  be  repeated  in
 the  future.  And  I  would,  therefore,
 request  the  Central  Government  to
 pay  particular  attention  to  this
 matter.

 I  would  also  draw  the  attention  of
 the  Central  Government  to  the  fact
 that  the  development  of  industries
 based  on  the  various  produce  which
 are  in  abundance  in  my  State  has  not
 been  taken  into  consideration  so  far.
 For  instance,  there  is  the  scheme  for
 the  development  of  the  Nilambur
 valley,  which,  according  to  me,  would
 revolutionise  Malabar  and  effect  the
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 industrialisation  oof  the  State  of
 Kerala.  There  is  vast  scope  for  exploit-
 ing  the  resources  which  are  found  on
 either  banks  of  the  Chalia  river  right
 up  to  the  sea.  I  understand  that  some
 schemes  were  prepared  by  the  State
 Government  to  exploit  the  resources
 of  the  Nilambur  valley  and  they  have
 been  submitted  to  the  Central  Gov-
 ernment,  but  adequate  attention  has
 not  been  paid  to  them  at  all.
 1s  hrs.

 Mr.  Speaker:  The  hon.
 cannot  take  all  the  time.

 Member

 Shri  A.  M.  Thomas:  I  shal]  conclude
 in  a  minute.

 Another  remark  which  I  found  in
 this  report  is  that  for  extension  of
 power  to  the  Malabar  area  a  scheme
 costing  about  two  odd  crores  of
 rupees  has  been  sent  to  the  centre.

 “A  proposal  asking  Rs.  27
 lakhs  from  the  Centre  for  extend-
 ing  transmission  lines  to  Malabar
 area  to  enable  this  area  being
 supplied  from  Kerala  grid  has
 been  taken  up  with  the  Planning
 Commission.”

 It  is  necessary  that  the  Planning
 Commission  gives  approval  to  the
 scheme  as  early  as  possible,  because
 it  is  a  very  important  project.

 With  these  few  words  I  support
 the  Budget  that  has  been  presented
 in  this  House  by  the  bon.  the  Finance
 Minister.

 Shri  Matthen  (Thiruvellah):  Mr.
 Speaker,  Sir,  I  shall  follow  the
 precedent  of  the  previous  speakers
 with  a  few  remarks  on  the  elections.
 Even  though  I  am  not  very  happy
 that  my  friends  on  the  other  side  have
 scored  a  victory,  I  cannot  help
 congratulating  them  for  the  succe8s
 they  have  achieved.  But  one  thing  I
 May  tel]  the  House  for  the  informa-
 tion  of  the  world.  Thére  has  not
 been  g  sudden  spurt  of  communism
 in  my  State.  In  my  _  constituency,
 which  I  know  intimately,  where  I
 live,  in  the  last.  elections  a  candidate,
 an  important  candidate,  who  is  now

 28  MARCH.  I957  General  Discussion  I  764

 a  Member  of  the  House,  Mr.  Punnoose
 stood  for  the  Assembly  and  against
 him  the  Congress  candidate  was  a
 depressed  class  Christian.  He  won
 and  Mr,  Punnoose  was  defeated.
 Today  if  the  Communists  have  won
 the  elections,  it  is  due  to  the  com-
 placency  of  the  leadership  of  the
 Congress  in  my  State.  So,  they  have
 to  thank  themselves  for  handing  over
 the  Government  in  a  platter  to  the
 Communists.

 I  am  glad  to  assure  them  of  what-
 ever  cooperation  and  help  I  can  lend
 to  them,  if  they  follow  what  they
 have  been  preaching  of  late,  that  they
 willl  work  within  the  Constitufion.
 One  of  the  important  Members  of
 Parliament  at  a  meeting  said  that
 they  believed  in  the  ballot  box:  80,
 communism  is  changing  as  every
 other  ‘ism’  is  changing,*  Today  they
 believe  in  the  ballot  box  and  I  hope
 they  will  continue  to  believe  in  the
 ballot  box.  If  they  do  so,  I  am  pre-
 pared  to  lend  whatever  help  I  can
 to  them.  I  endorse  every  word  that
 my  hon.  friend  Mr.  Matthew  has
 said,  even  though  I  repeat  that  I  am
 not  at  all  very  Happy  and  I  shall  be
 glad  if  the  Congress  ever  takes  back
 the  Government.

 Another  charge  levelled  against  me
 by  my  hon,  friend  Shri  Sreekantan
 Nair  was  that  I  was  the  only  Member
 who  advocated  President's  rule,  and
 that  I  said,  99  per  cent.  of  the  people
 ‘6f  the  Btate  welcomed  it.  What  I
 said  was  that  they  preferred  ff  to  the

 ‘““Ministriés’  rule,  both  the  PSP  and  the
 Congress  Ministers.  I  am  sorry  that
 being  a  Member  of  the  Congress
 है...“ ज  I  am  not  in  a  position
 to  say  more.  They  were  happy  that
 the  Ministry  rule  was  changed  and
 some  responsible  efficient  organisation
 took  charge  of  the  State.  J]  did  say
 that  Mr.  P,  Ss.  Rau,  at  the  time  I  maffe
 the  remarks,  had  during  the  previous
 five  months  done  more  than  what  the
 Ministries  had  done  during  five  years.
 I  still  hold  I  was  right.

 My  hon.  friend  Shri  द  P,  Nayar
 said  that  I  had  made  some  remark
 that  labour  was  responsible  for,  all
 the  trouble.  I  did  say  that  I  said
 the  labour  leaders  were  not  doing  the
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 [Shri  Matthen]
 correct  thing,  though  I  might  have
 said  Imbour.  I  know  of  more  than
 one  instance  from  direct  knowledge.
 Some  three  years  ago  an  American
 Businessman,  an  ojd  friend  of  mine,
 representing  the  Continental  Loan
 Corporation,  New  York,  had  come
 and  I  was  able  to  prevail  upon  him  to
 start  a  factory,  costing  Rs.  30  crores
 in  Chavara  where  we  have  valuable
 sands.  We  were  motoring  from
 Trivandrum  to  that  place.  Unfor-
 tunately  a  strike  was  one  and  the
 poor  fellow  was  frightened,  and  said:
 “Mr.  Matthen,  my  whole  future
 depends  upon  this.”  The  poor  man  is
 mo  more,  This  is  an  instance  I  know
 from  direct  knowledge.

 The  Congress  leaders  have  been
 telling  me  that  they  want  to  help  the
 private  sector;  they  have  no  idea  of
 disturbing  it.  They  believe  that  in
 the  developmental  economy  the
 Private  sector's  cooperation  is  very
 essential.  They  have  asked  for  my
 support  in  getting  the  pfi¥ate  sector's
 cooperation.  This  is  the  clear  attitude
 of  the  Congress  party  towards  the
 private  sector.

 I  threw  a  challenge  to  my  hon.
 friends  some  months  ago.  If  my  hon.
 friends  can  come  to  an  industrial
 truce  say  for  five  years  I  am  sure  it
 will  pave  the  way  for  greater  indus-
 trialisation.  I  am  glad  they  have
 accepted  that  challenge  and  they
 repeated  recently  that  if  I  would  get
 the  private  sector  they  would  talk  it
 over  and  come  to  an  agreement.  If
 they  follow  several  things  which  they
 said  they  are  going  to,  it  will  be  a
 good  thing  for  my  State  that  a
 change  of  Government  has  come.

 She  Nambiar  (Mayuram):  So  far
 as  industrialists  are  concerned,  they
 Must  also  change  their  attitude.

 Shri  Matthen:  Have  you  changed
 the  attitude  you  had  before?  You
 were  obtructing  them;  you  were
 obstructing  them  in  every  place  I
 have  not  the  time;  otherwise,  I  could
 quote  chapter  and  verse.  Let  us  now
 turn  a  new  leef.
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 Mr.  Speaker:  Now  they  won't
 obstruct  because  they  are  in  Govern-
 ment.

 Shri  Achuthan:  How  long  can  they
 continue?

 Shri  Nambiar:  Five  years.

 Shri  Matthen:  My  hon.  friend  Shri
 द  P.  Nayar  said  that  the  Centre  is
 not  giving  adequate  allotment  for  the
 development  of  industries  in  my
 State.  Industrialisation  is  the  only
 solution  for  this  problem  State,  I
 admit.  But  what  I  am  asking  is  this.
 I  think  in  the  First  Five  Year
 Plan  they  were  not  able  to  spend
 the  Rs.  5  crores  allotted  to  them.
 Why  did  it  lapse?  I  admit  the  allot-
 ment  is  inadequate;  I  admit  we  are
 two  thousand  miles  away  and  we
 receive  no  proper  attention.  But  our
 Ministries  were  not  able  to  spend
 even  the  money  allotted  to  them.  Let
 them  try  and  spend  the  allotment  and
 ask  for  more.

 I  find  my  hon.  friend  Shri  प्र.  P.
 Nayar  is  not  in  his  seat;  I  hope  Mr.
 Nambiar  will  take  the  hint.  I  have
 to  stress  some  points  for  their  conside-
 ration,  One  is  in  regard  to  the  second
 ship-building  yard.  I  have  been
 working  for  it  for  the  last  threé  years.
 Unfortunately,  now  several  other
 States  have  come  forward  with  their
 applications,  even  though  I  am  satis-
 fied,  and  even  the  Production
 Minister  is  satisfied  that  objectively
 considered,  Cochin  stands  the  best
 chance.  My  point  is  that  my  hon
 friends  must  follow  it  up.  It  has
 tremendous  economic  and  employment
 potential.  It  is  not  the  yard  only,  but
 the  other  industries  that  will  have  to
 be  started  for  the  development  yard
 that  matter.

 Number  two:  The  Transport  Com-
 mittee  has  been  trying  and  the  hon.
 Railway  Minister  has  promised  the
 starting  of  a  Ratings  School  in
 Cochin  for  the  merchant  navy  ratings.
 When  the  hon.  Shri  Lai  Bahadur
 Shastri  visited  my  place  a  couple  of
 months  ago,  he  formally  made  af
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 announcement  that  the  school  would
 be  started  soon  and  since  then  I  had
 occasion  to  discuss  this  matter  with
 the  Administrator  of  the  Cochin
 Harbour  and  he  told  me  that  a  site
 has  been  selected  and  a  board  had
 been  put  up:  “Site  for  the  Rating
 School.”  More  than  that,  the  Chief
 Secretary  to  our  Kerala  Government
 told  me  that  they  have  promised  to
 pay  no  less  than  Rs.  4  lakh  for  the
 building,  if  necessary  more.  In  view
 of  that,  I  thought  the  school  would
 be  started  before  the  elections,  But,
 in  reply  to  a  question  of  mine  the
 other  day,  the  hon.  the  Railway
 Minister  said  that  the  “matter  is  under
 serious  consideration."  When  the
 Railway  and  Transport  Minister  had
 made  a  statement  that  the  school
 would  be  started  soon,  I  cannot
 understand  what  further  “serious
 consideration”  is  required,  Since  I  will
 not  be  here,  I  hope  my  friends  will
 take  it  up.  In  a  rating  school,  400
 pupils  can  be  trained  at  a  time  and  a
 term  runs  for  four  months.  That

 means  that  in  one  year,  000  men  can
 be  trained.  There  is  no  other  em-
 ployment  potential  like  this.

 My  hon.  friend  was  referring  to
 the  proposal  for  a  rubber  factory.  As
 regards  the  old  proposal—I  do  not
 want  to  mention  the  names—they  were
 shied  away  by  labour.  Now,  there  is
 another  proposal  made  by  a  big  Indian
 businessman.  But  the  moment  he  heard
 that  the  Communists  are  coming  into
 power,  he  told  me:  ‘Matthen,  we  are
 inclined  to  back  out’.

 Shri  V.  P.  Nayar:  We  do  not  want
 such  people.

 Shri  Matthen:  Not  you,  but  I  want.
 I  told  them  that  the  Communists

 Promise  to  be  different  from  what
 they  were.  They  want  to  develop  the
 country;  so  you  can  count  on  them.
 This  is  what  I  told  them.  But  what-
 ever  that  may  be,  I  can  tell  you  that
 they  are  less  dishonest  than  our
 people—I  do  not  like  their  ideology  at
 all.

 Shri  Namblar:  Very  glad  to  heer
 that!
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 Shri  Matthen:  Then  unemployment
 is  a  great  problem.  I  think  the  anly
 way  it  can  be  solved  without  much
 finance  is  to  have  a  large-scale  colo-
 nisation  scheme  whereby  our  people,
 who  are  very  good  agriculturists,  can
 go,  and  settle  in  other  parts  of  India,
 It  has  been  started  in  Andamans  and
 Bhopal.  But  that  way  of  starting  is
 no  good.  We  want  a  large-scale
 scheme  enabling  thousands  of  people
 to  go  to  other  places  whose  economy

 _can  be  developed.  I  would  strongly
 advise  my  hon.  friends  on  the  other
 side  and  also  the  hon.  Minister  to
 render  all  facilities  for  a  large-scale
 colonisation  scheme.  Take,  for
 example,  Madhya  Pradesh.  Dr.
 Katju,  the  Chief  Minister,  has  been
 telling  me  about  it.  I  met  him  the
 other  day  at  the  President's  party.  He
 said:  ‘Matthen,  that  offer  still  stands’.
 They  have  got  new  irrigation
 schemes;  they  can  take  in  thousands.
 Without  much  finanee  from  the
 Centre,  we  can  do  it.  It  will  help  the
 poor  people  more  than  anything  else.
 You  know  that  the  people  who  mig-
 rated  from  the  former  State  to
 Malabar  and  Kanara  enjoy  an
 economic  position  a  thousand  times
 better  than  it  was  at  that  time.

 Mr.  Speaker:  Possibly  they  may  set
 up  a  ‘red’  colony.

 Shri  Matthen:  No,  Sir.  The  red
 colour  will  change  the  moment
 economic  conditions  are  better.  You
 know  the  history  of  Spain.  The
 moment  they  got  land,  conditions
 changed.  That  is  why  I  say  that  there
 has  been  no  sudden  spurt  of  Com-
 munism  in  my  State.  There  was  no
 reason  why  the  Congress  could  not
 be  returned  this  time  also.

 Shri  Nambiar:  First,  it  will  be
 Malayalam  colony,  then  ‘red’  colony.

 Shri  Matthen:  Red  will  become
 white  afterwards.

 Shri  V.  ह  Nayar:  He  himself  is
 turning  red.

 Shri  Matthen:  Shri  V.  P.  Nayar  was
 mentioning  that  some  of  our  products
 were  not  getting  good  prices  and
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 [Shri  Matthen]
 adequate  attention.  Recently,  I  was
 reading  from  a  newspaper  that  lemon
 grazs  oii,  which  is  an  important  pro-
 duce  of  ours,  was  not  fetching  any
 good  price  these  days,  This  is  some-
 thing  which  we  can  supply  without
 much  of  original  investment.  It  is  an
 agricultural  industry  of  great  help  to
 peor  people.  I  would  earnestly
 request  the  hon.  Minister  to  find  out
 what  is  the  present  price  and  what  is
 the  fall  and  what  can  be  done  about
 it.

 As  a  result  of  agitation  in  the
 Transport  Committee—I  may  claim
 credit  for  it—it  was  decided  to
 develop  the  inland  waterways  of
 Kerala  as  well.  I  understand  that
 even  though  the  Buckingham  canal
 and  other  canals  have  been  taken  up,
 no  allotment  has  been  yet  made  for
 Kerala,  This  is  what  I  was  told  by
 She  Kerala  Government.  From  one
 end  of  Kerala  to  the  other,  navigation
 can  be  developed,  and  extended.  Now
 it  is  being  silted.  I  would  earnestly
 request  the  hon.  Minister  to  my  left
 to  find  out  if  it  is  true  that  the  provi-
 sion  for  Kerala  for  inland  water  navi-
 gation  development  has  not  been
 allotted  so  far.  In  fact,  I  was  told  that
 the  Kerala  Government  had  a  plan
 for  development  beginning  with  the
 dredging  of  the  canals.  But  they  could
 not  proceed  because  funds  were  not
 forthcoming.

 My  hon,  friend,  Shri  N.  Sreekantan
 Nair,  was  remarking  yesterday  that
 nothing  was  done  for  the  water
 supply  scheme  between  Quilon  and
 Kottayam,  It  is  true  the  water  supply
 problem  is  a  great  problem.
 It  was  neglected  by  the  Ministries.
 But  when  Presidnet's  rule  was  in-
 augurated,  they  took  it  up.  I  need
 not  tell  Shri  N.  Sreekantan  Nair
 that  the  water  supply  scheme  started
 well  and  they  will  be  able  to  com-
 plete  it  within  a  few  months.

 I  do  not  wish  to  take  up  any  more
 time.  }  support  the  Demands.

 Shri  Pocker  Saheb  (Malappuram):
 On  this  occasion,  I  would  like  to  say
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 @  few  words  about  some  specific
 problems  of  the  Malabar  district,

 I  submit  that  the  provision  for
 Kerala  made  in  the  Second  Five
 Year  Plan  is,  as  my  Communist
 friends  have  pointed  out,  not  only
 very  meagre  but  really  very
 miserable,  when  compared  to  the
 population  and  to  the  demands  which
 require  help  from  the  Centre  for
 fulfilment.  The  allotment  of  Rs.  87
 crores  is  very  poor  and  it  has  to  be
 reconsidered,  having  regard  parti-
 cularly  to  the  fact  that  this  new
 State,  which  is  really  one  of  the
 smallest,  of  States  in  the  whole  of
 India,  has  the  largest  density  of
 population  and  therefore,  requires
 greater  attention  and  more  sympathy
 from  the  Centre.

 Within  the  short  time  at  my  dis-
 posal,  it  is  not  possible  to  refer  to
 the  details,  But  I  would  only  appeal
 to  the  sense  of  justice  and  fair  play
 of  the  Centre  to  reconsider  the
 question  and  allot  larger  amounts  for
 Kerala.  I  also  submit  that  the  posi-
 tion  of  Malabar  in  the  Kerala  State
 is  particularly  pitiable,  having  regard
 to  the  fact  that  it  was  faring  very
 badly  at  the  hands  of  the  Madras
 Government  when  it  was  part  of  the
 composite  Madras  State  before  the
 formation  of  Kerala.  Therefore,  justice
 has  not  been  done  to  Malabar  by  the
 previous  Government,  the  Madras
 Government,  and  this  requires  special
 consideration  in  allotment  of  funds
 out  of  the  Second  Five  Year  Plan.

 I  find  in  the  rebort  on  the  Presi-
 dent’s  rule  that  so  far  as  Malabur  is
 concerned,  certain  items  are  men-
 tioned.  They  are  of  such  trivial  im-
 portance  that  there  is  no  substantial
 scheme  at  all  for  Malabar  in  the  list.
 I  submit  that  this  kind  of  treatment
 of  Malabar  is  really  very  scandalous.
 The  Centre  should  consider  the  re-
 quirements  of  the  Malabar  area  in  the
 context  of  its  background,  namely,
 that  it  was  badly  treated  by  the  pre-
 vious  composite  Madras  Government,
 and  then  given  special  consideration
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 to  it.  The  petty  amounts  that  are
 allotted  to  the  Malabar  area  certain-
 ly  cannot  satisfy  ite  demands,  and  the
 situation  will  go  from  bad  to  worse.
 The  necessity  of  coming  to  the  rescue
 of  Malabar  must  be  more  seriously
 considered  by  the  Central  Govern-
 ment.

 The  problem  of  unemployment  is
 very  acute.  In  the  whole  of  Kerala,
 particularly  in  Malabar.  This  can
 only  be  tackled  by  industrialisation  of
 Malabar.  What  are  the  industries
 that  have  been  taken  up  in  Malabar
 for  this  purpose?  Practically  none.
 Therefore,  I  would  appeal  to  the  Gov-
 ernment  to  consider  this  aspect  of  the
 question  and  realise  that  it  is  their
 duty  to  consider  the  development  of
 this  very  backward  area  essential
 and  see  that  proper  treatment  is
 given  to  it  by  extending  industries
 and  also  alloting  more  and  larger
 amounts  for  the  purpose  of  develop-
 ment  under  the  Second  Five  Year
 Plan.  This  has  to  be  dealt  with
 seriously  and  sincerely.  That  is  all
 I  can  say  within  the  short  time  at
 my  disposal.

 12-12  hrs.

 [Surr  Barman  in  the  Chair]
 There  is  one  important  point  which

 I  would  specially  request  the  Gov-
 ernment  to  take  into  consideration.
 The  Central  Government  will  have  to
 eonsider  all  the  resources  which”  are
 available  in  Kerala,  having  regard
 to  the  fact  that  it  is  a  newly  formed
 State  and  is  one  of  the  smallest
 States.  In  order  to  put  it  on  its  own
 legs  and  to  allow  it  to  develop,  it  is
 necessary  that  a  good  survey  is  made
 of  the  resources  of  the  country.  It
 is  not  wanting  in  natural  resources.
 There  are  ever  so  many  natural  re-
 sources  which  have  to  be  tapped  and
 explored.  As  was  pointed  out,  in  the
 Nilambur  valley  there  is  great  possi-
 bility  for  the  gold  industry.  I  un-
 derstand  that  even  for  lignite,  which
 is  now  being  worked  in  Neiveli,  there
 are  sources  in  certain  parts  of  Mala-
 bar;  that  has  also  to  be  explored.  I
 Would  request  the  Central  Govern-
 ment  to  have  a  general  survey  of  all
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 the  sources  of  Kerala  State.  Having
 regard  to  the  fact  that  it  is  the
 smallest  State,  special  attention  has
 to  be  given  in  order  that  it  may  be
 able  to  develop.

 There  are  one  or  two  other  matters
 on  which  I  would  like  to  speak,  par-
 ticularly  at  the  present  stage  when
 we  have  the  Communist  Party  return-
 ed  to  power.  On  thig  occasion,  I
 would  like  to  mention  particularly
 the  absolute  necessity  of  giving  reli-
 gious  instruction  in  schools,  outside
 schoo]  hours  inasmuch  as  it  is  not
 allowed  as  part  of  the  regular  course
 in  the  State  managed  schools
 under  the  Constitution.  But,  in  so
 far  as  the  Constitution  permits  and
 within  the  ambit  of  the  Constitution
 religious  instruction  should  be  pro-
 vided.  It  is  particularly  necessary  in
 view  of  the  well-known  fact  that  the
 Communist  Party  which  is  coming
 into  power  is  really  anti-religious  in
 its  tenets.  Otherwise,  people  in  the
 country  would  be  deprived  of  the
 freedom  to  practise  their  religion,
 which  is  guaranteed  by  the  Const'tu-
 tion,  so  far  as  the  Kerala  is  con-
 cerned.  Particular  precaution  should
 be  taken  to  protect  the  interests  of
 the  people  to  give  religious  instruc-
 tion  and  also  to  practise  their  reli-
 gion.

 Shri  N.  Sreekantan  Nair  (Quilon
 cum  Mavelikkara):  Do  it  at  home.

 Shri  Pocker  Saheb:  Sir,  I  do  not
 refer  to  any  particular  community;
 but  I  say  that  this  liberty  to  practise
 one  own’s  religion  should  be  protect-
 ed  and  all  steps  should  be  taken  to-
 wards  that.  One  of  the  methods  is  to
 provide  religious  instruction  in  schools
 in  so  far  as  the  Constitution  allows.
 I  emphasise  this  point  very  much  on
 account  of  the  fact  that  the  party
 that  is  coming  into  power  in  Kerala
 is  anti-religious.  They  do  not  be-
 lieve  in  religion  and  are  against  re-
 ligion;  that  is  their  creed.  I  do  not
 know  what  their  creed  now  is.

 Shri  Nambiar:  The  Communist
 Party  never  was  and  never  is  against
 religion.



 41m73  Kerala  Budget

 Shri  Pocker  Saheb:  My  friend  Shri
 Nambiar  will  say  that.  But,  look  at
 the  literature  of  his  Party  which
 lays  down  the  principles  which  should
 guide  the  party.  I  have  gone  through
 the  literature.  I  say  they  are  not
 only  anti-religious  but  they  treat  all
 religions  with  contempt.  They  say
 that  religion  is  nothing  but  a  method
 of  exploiting  the  people  (/nterrup-
 tion).  These  are  well-known  facts.
 I  do  not  think  I  would  be  justified  in
 dwelling  on  these  matters  at  present.

 In  this  connection  I  would  like  to
 mention  another  point.  Even  now,
 before  the  Communists  are  coming
 into  power,  there  are  certain  very
 great  disabilities  so  far  as  the  people
 of  Malabar  are  concerned.  Under
 certain  rules  framed  under  a  certain
 Act,  in  order  to  construct  a  mosque
 previous  sanction  of  the  Collector  is
 required.  Not  only  for  the  construc-
 tion  of  a  new  mosque;  but  even  for
 the  repair  of  an  old  mosque  which
 is  getting  dilapidated  and  hwich
 may  prove  a  source  of  danger  to  the
 lives  of  people  who  go  there  to  pray,
 the  sanction  is  necessary.  It  is  really
 most  problematic  to  get  the  sanction
 of  the  Collector.  This  is  a  very  great
 disability  which  the  people  in  Mala-
 bar,  particularly  the  Muslims  are
 suffering  from.  This  restriction  is
 extended  even  to  the  buildings  used
 as  Madrasas.  By  Madrasas  I  mean
 the  buildings  in  which  there  are  in-
 stitutions  where  religious  instruction
 is  given.  Even  in  the  construction
 and  repair  of  such  educational  insti-
 tutions  the  restrictions  are  imposed
 and  they  cannot  be  constructed  or  re-
 paired  without  the  previous  sanction
 of  the  Collector.  So,  the  people  are
 very  much  handicapped.

 I  should  just  like  to  mention  that
 I  look  upon  any  human  being  with-
 out  religion  as  equivalent  to  a  lower
 animal.  That  is  my  view.  I  say  re-
 ligion  is  very  important  to  every  in-
 dividual  citizen  of  this  country;  and
 particularly,  so  far  as  the  Muslims
 are  concerned,  religion  is  more  valu-
 able  to  them  than  their  own  lives.
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 It  is  because  of  all  these  factors  I
 say  that  all  the  disabilities  and  difi-
 culties  that  exiat  in  the  matter  of
 giving  religious  instruction  should  be
 removed.  So  far  as  the  Communist
 Party  is  concerned,  in  Kerala  they
 have  no  doubt  a  precarious  majority.
 Certainly  we  are  entitled  to  protec-
 tion  under  the  Constitution.  I  would
 only  mention  that  in  the  matter  of
 developing  the  country,  whatever  re-
 quirements  are  necessary  will  have
 to  be  afforded  by  the  Centre.  But
 so  far  as  this  party  is  concerned,  I
 would  like  to  say  one  word  only;  this
 party  is  a  party  which  has  its  source
 and  its  guidance  from  outside—
 Moscow  or  anywhere  else.  I  submit
 that  the  ome  condition  precedent  for
 their  taking  up  the  governance  of
 the  country  under  the  Constitution  is
 that  they  have  cut  themselves  ab-
 solutely  from  any  outside  allegience.

 Shri  Nambiar:  It  has  been  repeat-
 edly  said  that  we  owe  no  allegience
 to  any  country  outside.

 Mr.  Chairman:  But  this  is  not  re-
 lated  to  the  Budget  here.

 Shri  Pocker  Saheb:  So  far  as  they
 are  concerned,  it  is  a  well-known
 fact  that  they  owe  allegience  to  an
 outside  country.  However,  whatever
 change  they  have  to  effect  hereafter,
 I  would  certainly  welcome.  It  is  in
 order  to  emphasise  the  necessity  for
 a  change  in  their  attitude  that  I  am
 mentioning  it.  The  change  of  attitude
 must  be  viewed  with  their  past  prac-
 tices.  They  have  to  rid  themselves
 of  their  past  record,  which  is  not  at
 all  creditable  to  them.  So  far  as
 their  past  record  even  in  Kerala  is
 concerned,  it  is  most  discreditable
 that  it  can  be.

 Shri  द  P.  Nayar:  That  is  why  we
 have  been  elected  !

 Shri  Pocker  Saheb:  There  is  not
 oné  heinous  offence  listed  in  the
 Penal  Code  which  has  not  been
 committed  by  them  in  order  to
 achieve  thelr  ends.  They  are  &
 party  which  believes  that  the  end
 justify  the  means,  and  any  means  is
 fair  according  to  them.  I  submit
 that  this  is  a  matter  in  which  we
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 have  to  take  into  account  their  past
 record.  When  they  change,  they  have
 to  change  sincerely  and  show  tangi-
 ble  proof  of  their  change  of  attitude
 before  they  take  up  the  reins  of  gov-
 ernment.

 One  other  matter  which  I  would
 like  to  mention  so  far  as  the  Com-
 munist  Party  is  concerned  is  t  they
 have  to  change  their  attitude.  Their
 creed  is  anti-religious  and,  therefore,
 in  this  country,  where  the  Constitu-
 tion  guarantees  the  practice  of  reli-
 gion  to  all  people,  they  must  satisfy
 that  they  respect  this  provision,  and
 allow  the  people  to  practise  their  re-
 ligions.  This  particular  condition  of
 the  Constitution  has  to  be  satisfied
 by  them  before  they  fulfil  their  pro-
 mise  to  work  the  Constitution  and
 carry  on  the  administration  within
 the  frame  work  of  the  Constitution.
 Mere  words  are  not  enough;  they
 will  have  to  give  tangible  proof  of
 this  change  of  attitude,  particularly
 with  reference  to  their  connection
 with  any  outside  authorities  and  with
 reference  to  religion.  Subject  to  these
 conditions  being  satisfied  by  them,  I
 wish  them  success.

 Pandit  8,  C.  Mishra:  I  am  glad  I
 am  given  this  opportunity  to  speak
 on  the  last  day  of  this  Parliament.

 Iam  glad  to  find  that  the  southern-
 most  people  of  our  country  have  got
 a  very  big  experiment  to  do  and  I
 Particularly  request  the  Finance
 Minister  to  take  note  of  this  fact.  I
 know  it  is  a  major  experiment  in
 which  two  opposing  methods  of  ex-
 Periment,  if  not  two  opposing  doc-
 trines,  are  vying  with  each  other,
 and  the  theory  of  co-existence  which
 we  have  been  hearing  in  the  world
 will  be  tried  in  this  country.  I  do
 not  rule  out  the  possibility  that  each
 Party  will  try  to  outmanceuvre  the
 Sther.  I  do  hope  our  communist
 friends,  who  have  proved  their  mettle
 on  more  than  one  occasion,  will
 Prove  it  once  more.  I  particularly
 Tequest  the  Congress  Government  and
 their  Ministers  to  see  that  they  do
 not  behave  in  any  other  way  with
 the  Communist  Government  in  Tra-
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 vancore-Cochin  but  with  fortitude  and
 patience  and  at  least  with  ostensible
 justice.  If  they  fail  to  do  so,  then
 that  will  be  a  sad  day  for  this  coun-
 try,  and  the  other  parties  in  the
 country  will  all  lose  faith  in  the  fact
 that  they  can  inaugurate  some  change
 through  democratic  methods.  These
 democratic  methods  have  been  gua-
 ranteed  by  the  Constitution  and
 our  great  leader  who  has  been  advo-
 cating  it.  Now  that  the  Communist
 Party  has  captured  a  State  through
 those  very  democratic  methods,  it  will
 be  for  the  Centre  to  conduct  itself  in
 a  just  manner.  Of  course,  I  do  not
 rule  out  the  fact  that  each  party  will
 try  to  outmanoeurve  the  other,  but
 they  must  do  it  in  a  way  which  does
 not  shake  the  belief  of  the  nation
 that  we  mean  what  we  say—both  the
 Congress  Party  and  the  Communist
 Party.  The  intermediate  parties
 have  gone  out  of  existence  in  that
 State.  Of  course,  there  are  two
 extreme  doctrines,  capitalism  and
 communism,  vying  with  each  other,
 but  I  must  say  here  that  the  Congress
 socialism  is  a  liberal  socialism  and
 that  communism  is  also  a  form  of
 socialism,  and  certainly  everybody
 must  accept  that  these  two  forms  of
 socialism  have  come  to  grips  within
 our  own  country.

 While  I  congratulate  my  friends,  I
 would  request  the  Congress  friends  to
 be  very  patient,  in  particular,  the
 Finance  Minister,  because  everything
 depends  upon  the  attitude  of  the
 Finance  Minister.  The  reason  is  thia:
 The  first  thing  that  the  Communist
 Party  will  take  up  is  to  solve  the
 problem  of  unemployment,  and  on
 that  occasion  an  attitude  of  sympathy
 on  the  part  of  the  Finance  Minister
 will  count  much  for  the  welfare  of  the
 whole  of  India.

 Shri  Achathan:  There  is  not  much
 to  speak  on  this  occasion  because  the
 President's  rule  in  Kerala  is  going  to
 come  to  an  end  and  a  new  Assembly
 will  come  into  play  there.  There  is  a
 new  set-up  that  is  going  to  come  up,
 the  Communist  Party,  Though  it  bas
 not  got  the  absolute  majority,  it  has
 a  working  majority  and  will  try  its
 best  under  the  Constitution  to  carry
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 on  the  administration  though  it  may
 aot  be  able  to  fulfil  all  the
 promises  made  by  the  party
 before  the  electorate.  Let  us  see
 if  it  is  possible  for  the  Indian
 Communist  Party  to  change  itself  and
 carry  on  the  administration  of  the
 State  within  the  framework  of  the
 Constitution.  In  fact,  in  a  way  it  is
 good  for  the  country,  because  there
 will  be  a  competition  amongst  all
 democratic  parties  in  India  to  work
 for  the  good  of  the  countrv.  We  do
 not  say  that  we  will  be  always  power-
 ful  and  there  were  no  deferts  in  the
 administration  by  the  Congress  Party.
 Even  in  communist  countries,  the
 standard  of  the  people  have  been
 raised  and  employment  given  after
 long  period.  Even  now  we  stick  to
 our  election  promises  but  we  are  not
 to  give  false  promises.  Even  in  the
 Second  Five  Year  Plan  we  have  sym-
 ptoms  of  inflation  to  some  extent
 because  money  is  not  available  from
 other  sources.  We  must  have  capital;
 we  must  have  running  expenses;  so
 we  cannot  give  false  promises  to  the
 people.  This  is  the  position  of  Kerala.

 There  is  the  unemployment  problem.
 Industries  must  come  up  there.  Even
 for  foreign  capital,  we  invite  it  on
 reasonable  terms  without  strings.  All
 these  questions  wil]  have  to  be  tackled
 by  the  Communist  Party  which  has
 come  into  power  there.  In  a  way
 it  is  good  also  that  a  change  of  govern-
 meent  has  taken  place  there  and  let
 us  all  work  for  the  good  of  the  people.

 One  thing  I  can  say  is  that  we  will
 co-operate  with  the  party  in  power
 better  than  that  party  was  co-operat-
 ing  while  we  were  in  power;  it  is
 because  we  are  addicted  to  the  co-
 operative  system  of  work.  We  will
 try  our  best.  As  a  political  party,  our
 attitude  will  be  to  see  that  we  come
 into  power.  But,  in  all  democratic
 countries,  that  attempt  is  made.  We
 will  decide  and  vote  on  each  issue  on
 merits.

 Shri  V.  P.  Nayar  was  saying  that
 the  Home  Minister  would  create  all
 impediments.  He  is  not  taking  the
 facts  into  account.  It  is  a  fantastic
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 statement  to  make.  We  have  been
 here;  we  have  been  watching  the  pro-
 ceedings.  He  wants  to  create  a  bad
 impression  in  the  minds  of  the  people
 there.  He  will  say:  “Though  our
 party  has  come  into  power,  the  other
 party  is  not  allowing  us  to  function
 and  so  what  can  we  do"?  He  will  say
 that,  even  two  months  before  the  Goy-
 ernment  came  into  being,  the  Central
 Government  says  that  it  will  create
 impediments.  Actually  is  it  so?  Such
 statements  create  a  false  impression
 in  the  minds  of  the  people  there  and
 it  is  bad.  Any  party  can  come  to
 power  and  so  all  parties  should  be
 responsible.  They  say  that  the
 people's  lot  will  become  better  if  they
 drive  out  the  land  lords.  The  next
 day,  after  the  results  in  some  consti-
 tuencies  were  announced,  they  say:
 “We  are  not  going  to  do  anything  with
 the  land  lords  now;  we  will  deal  with
 the  foreigners  first”.  Shri  Gopalan
 made  a  statement  at  Calicut  and  said
 something.  The  next  day,  Shri
 Govindan  Nair  says:  “No,  no.  We
 will  be  functioning  according  to  the
 Constitution  and  doing  what  is  possi-
 ble  under  the  Constitution”.  So,  they
 are  coming  to  that.  So,  they  have  to
 think  about  the  administration  and
 administration  is  not  an  easy  thing.

 All  people  must  co-operate  to  roat
 out  corruption.  Fifteen  years  back,
 we  were  in  the  assembly  there  and
 we  tried  our  best  to  root  out  corrup-
 tion  even  from  the  lowest  level.  Every
 sensible  party  will  try  to  do  that
 There  is  nothing  new  in  the  Com-
 munist  Party  saying  all  these  things.
 ‘The  common  man,  the  educated  un-
 employed,  thought:  “They  are  telling
 these  things  for  a  long  time.  Let  us
 try  them  and  let  us  see’,  What  about
 Telengana?  What  about  West  Bengal?
 It  is  beyond  the  competence  or  means
 of  any  party  in  power  to  improve  all
 these  things  in  one  day.  It  is  not  like
 a  magician  doing  all  these  things  in
 Kerala.’  As  the  leader  of  the  Com-
 munist  Party  there,  Shri  Nambudri-
 pad,  was  saying,  they  should  not  be
 given  false  hopes.  That  is  good.  The
 Communist  Party  should  impreve  and



 say:  “Under  the  old  time,  we  were
 telling  all  these  things.  Now,  actual-
 ly,  when  we  have  come  to  facts,  it  is
 not  possible  to  do  all  those  things.
 Just  like  any  other  people,  we  are  also
 moving  in  the  same  direction”.

 Now,  coming  to  the  details,  it  is  not
 proper  on  my  part  to  dwell  those
 things  mentioned  there.  The  assem-
 bly  will  deal  with  them.  It  is  a  pro-
 blem  State.  The  Finance  Minister  and
 the  Home  Minister  should  pay  more
 attention  and  see  that  more  schemes
 for  small  and  medium  industries,
 handloom,  coir,  etc.  industries  are  put
 in  operation  so  that,  to  some  extent,
 the  difficulties  of  the  common  man
 may  be  relieved.  The  Congress,
 Socialist  snd  the  Communist  Parties
 should  relieve  the  unemployment
 situation  and  the  Centre  must  pay
 special  attention.  The  Communist
 Party  has  said  that  just  like  any  other
 party  they  will  carry  on  the  adminis-
 tration.  All  these  things  are  to  be
 seen.  With  further  diversification  and
 decentralisation  and  instructions  and
 directions  from  the  Centre,  we  should
 sce  that  the  Kerala  State  prospers.

 Mr,  Chairman:  Are  there  any  cut
 motions?

 Shri  T.  T.  Krishnamachari:  This  is
 purely  General  discussion.

 Shri  V.  P.  Nayar:  But,  there  are  cut
 motions—about  thirty.

 Mr.  Chairman:  Then,  I  shall  call
 Shri  Velayudhan.  He  should  finish  in
 five  minutes.  I  understand  that  we
 have  to  finish  the  whole  Budget  by
 2-25  p.m.

 Shri  Velayudhan:  Sir,  I  am  very
 happy  to  speak  on  the  Kerala  Budget
 Just  before  I  vacate  this  seat.  You
 were  a  Member  of  this  House,  Sir,
 when  I  began  to  fight  the  battle  for
 the  people  of  the  West  Coast.  My
 Parliamentary  battle  is  over  for  the
 time  being  but  my  battle  in  my  State
 is  just  to  begin  which  I  had  left
 because  of  my  activities  in  this  House.
 Iam  very  happy  to  say  this.  About
 &  year  ago  when  the  President's  Order
 came  here,  I  had  mentioned  that  I  had
 Ret  mucn  interest  in  the  parliamentary
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 programme.  Nor  did  I  expect  some-
 thing  much  from  the  elections  that
 were  going  to  take  place  in  the  vaat
 country.  One  curtain  is  being  taken
 away  but  a  new  curtain  has  to  come
 immediately  and  it  is  my  responsi-
 bility  to  speak  to  you  as  well  as  to
 this  House  and  also  to  the  people,  I
 am  not  going  to  compromise  with  the
 principles;  I  did  not  do  so  in  the  past,
 If  I  fought  the  Congress  Party  in  this
 House,  I  have  hundred  times  more
 reasons  to  fight  the  Communist  Party.

 Shri  Nambiar:  We  are  discussing
 the  Budget—not  the  fighting  business.

 Shri  Velayudhan:  I  know  that
 Shri  Nambiar  will  be  put  in  an  incon-
 venient  position.  I  know  that  he  and
 his  party  will  be  put  in  a  more  incon-
 venient  position  in  my  State  hereafter.
 I  am  pointing  out  the  political  and
 psychological  aspects  of  the  problems
 of  my  State  about  which  he  may  not
 know  much.  I  have  not  fought  this
 battle  in  this  House,  nor  have  I  enter-
 ed  into  public  life,  in  order  to  please
 Nambiar  or  Nayar  or  to  put  them  in
 power,  I  speak  for  the  working
 classes,  to  put  them  in  their  proper
 places.  As  the  Father  of  the  Nation
 spoke  about  ten  years  ago,  the  Presi-
 dent  of  the  Indian  Republic  should  be
 a  Harijan  girl.  That  is  not  so  here
 or  in  my  State.  The  leadership  of  the
 Communist  Party  today  is  caste-
 ridden.  There  is  rank  communalism
 in  the  leadership.  My  opposition  to
 this  will  have  to  be  expressed  and
 this  is  the  occasion  when  I  am  expres-
 sing  it.

 Mr,  Chairman:  With  all  the  liberty
 that  one  can  have  in  a  general  discus-
 sion,  we  must  keep  in  view  that  it  is
 the  administration  of  Kerala  during
 the  past  two  months  that  is  under
 consideration  here.  Shri  Velayudhan
 may  make  a  personal  explanation  even
 by  a  statement  through  the  Press,  In
 view  of  the  short  time,  I  request  him
 to  finish  as  early  as  possible.

 Shri  Velayudhan:  The  Communist
 Party  claims  that  it  has  got  a  majority
 in  this  election.  I  tell  you  that  I  have
 no  election  to  win  because  I  contested
 from  a  general  seat  knowing  that  ]
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 am  going  to  be  in  this  House.  I  know
 communalism  was  so  rampant  in  this
 election  and  I  teli  you  that  the  Com-
 munist  Party  has  won  this  election
 through  the  medium  of  communal
 passions  created  by  it  and  not  through
 any  principles.

 They  are  now  requesting  the  other
 parties  to  co-operate.  They  have
 given  a  lot  of  promises  which  they
 won't  be  able  to  fulfil  and  they  want
 to  project  the  responsibility  on  some
 other  party.  The  peopl  of  Kerala
 will  soon  be  realising  where  they  were
 and  where  they  are  going.

 My  community,  the  untouchables,
 was  the  most  deceived  community  in
 this  political  warfare  in  our  State  for
 the  last  one  decade.  Who  built  this
 Communist  Party  in  our  State?  Who
 gave  money  for  their  Press  and  plat-
 form?  Millions  of  Harijan  women
 have  contributed  to  the  Press  where
 they  employ  Raja’s  sons  and  others.
 How  can  I  expect  anything  good  from
 this  Party?  I  never  fought  for  power,
 for  ministership.  In  that  case  I
 should  have  been  on  some  other  side.
 What  I  wanted  was  that  the  leader-
 ship  of  workers  should  come  in  my
 Stete.  I  wanted  that  my  State  should
 set  an  example  to  others.  That  has
 not  come.  The  people  outside  are
 telling  a  lot  of  things  about  the  Com-
 munist  Party  coming  into  power.  I
 was  amused  when  I  heard  them.  I
 have  seen  some  of  the  Communist
 States—-not  at  the  expense  of  the
 Communist  Party  of  India—and  I  have
 also  seen  some  democratic  States.  I
 should  like  to  tell  you,  Sir,  that  very
 soon  the  international  communism  or
 the  Communists  who  believe  in  demo-
 eracy  will  be  very  easily  disillusioned,
 because  in  Kerala  what  is  going  to
 happen  is  a  communal  leadership.  It
 is  very  clear  from  the  leadership  elec-
 tion  and  from  the  election  of  the
 office  bearers.  Who  are  we?  What  is
 our  population  in  the  new  State  of
 Kerala.  The  Backward  Classes  come
 t  about  40  Iakhs,  and  we  are  about
 22  lakhs  out  of  a  total  of  -1,55,00,000,
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 Harijan,  not  a  single  man  from  the
 Backward  Classes.  That  is  why  I  say
 that  there  will  be  communal  leader-

 Ship.  This  leadership  was  in.  the  Con.
 gress  before,  and  they  went  out  of  the
 Congress  because  of  their  greed  for
 power.

 That  is  the  problem  of  Kerala.  I
 would  request  the  Treasury  Benches,
 the  Prime  Minister  of  India  to  study
 the  problem  of  Kerala.  There  is
 economic  inflation  in  the  country,  and
 I  say  that  there  is  political  inflation
 in  Kerala.

 Shri  Nambiar:  Sir,  on  a  point  of
 clarification,  I  would  like  to  know
 what  the  hon.  Member  means  by
 ‘political  inflation’.

 Shri  Velayudhan:  This  will  have  to
 be  understood  not  only  by  my  friends
 but  also  by  the  Prime  Minister  him-
 self.

 Before  I  conclude,  I  should  like  to
 make  it  clear  that  I  am  not  going  to
 accept  this  alloy,  this  4  carat  gold.

 Shri  V.  P.  Nayar:  Still  it  is  gold.

 Shri  Velayudhan:  But  it  is  not  pure
 gold,  it  is  ‘rolled  gold’  like  ४.  P.  Nayar.
 J  am  sorry  I  have  said  this  because
 I  was  interrupted  by  him.  I  never
 wanted  to  speak  anything  about  any-
 body.

 I  only  want  to  say  that  we  the
 untouchables,  the  Backward  Classes  of
 India,  are  not  going  to  surrender  to
 this  new  political  exploitation,  Pre-
 viously  there  was  caste  exploitation,
 communal  exploitation  and  religious
 exploitation  in  the  State.  The  people
 of  Kerala  who  fought  against  this
 exploitation  first,  are  they  going  to
 submit  to  this  new  brand  of  tyranny
 that  is  going  to  come  on  them,  this
 political  exploitation  and  political
 tyranny  that  is  going  to  come  upon
 them?  We  will  fight  it.  If  this  kind
 of  exploitation  comes  the  people  of
 India  will  have  to  fight.  The  millions
 of  workers  in  this  country  wil]  then
 realise  where  they  were  and  where
 they  are  going.
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 Shri  FT.  T.  Krishnamachari:  Mr.
 Chairman,  Sir,  I  do  not  think  any
 points  have  been  made  which  have  a
 financial  bearing  in  this  discussion.
 One  hon.  Member  said  something
 about  the  budget  having  been  revised.
 Budgets  have  to  be  revised.  No
 budget  can  go  without  scrutiny,  parti-
 cularly  because  the  responsibility,  so
 far  39  presenting  the  budget  is  con-
 cerned,  is  with  the  Centre.  So  far  as
 any  particular  item  in  that  budget  is

 our  responsibility  more  or
 less  is  confined  to  those  grants  and
 loans  that  the  Centre  is  making.  The
 rest  of  the  budget  is  a  thing  for  the
 new  Government,  whichever  or  what-
 ever  colour  it  may  be,  to  make.  So,
 we  are  not,  by  anything  that  we  do,
 binding  the  hands  of  that  Govern-
 ment.  Supposing  I  had  inflated  this
 budget,  added  on  another  Rs,  3  crores
 or  Rs.  4  crores  and  stated  that  money
 will  be  got  from  public  loans,  that
 would  be  merely  a  guess.  I  do  not
 know  whether  the  other  Government
 would  be  able  to  get  it  and  thereby
 I  might  be  enibarrassing  that  Govern-
 ment.  So  my  hon.  friend  would
 Please  understand  that  there  is  no
 intention  of  presenting  any  budget
 which  is  unrealistic,  because  we  do  not
 want  to  embarrass  the  new  Govern-
 ment  that  will  come.

 Shri  द  P.  Nayar:  That  was  not  the
 point;  please  do  not  isolate  the  point.
 I  said,  because  there  is  already  a  fear
 in  the  minds  of  a  section  of  the  people
 that  the  Government  of  India  will
 Place  impediments  before  the  Govern-
 ment  of  a  State  run  by  a  different
 party,  that  fear  will  be  strengthened
 when  people  will  come  to  know  that
 the  budget  has  been  revised  at  the
 last  minute  without  knowing  the
 details.  I  only  wanted  the  Minister  to
 clarify  the  position.

 Shri  T.  T,  Krishnamachari:  Unfortu-
 nately,  Sir,  I  am  not  in  a  position  to
 &ccept  the  implications  of  what  my
 hon.  friend  has  stated,  because  they are  completely  outside  my  cognizance.
 So  far  as  this  budget  is  concerned,  it is  my  duty  to  ask  for  a  vote  on
 account  for  the  administration  to  be
 carried  on,  and  it  has  got  to  be  a
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 realistic  one.  I  cannot  say  Ua  we
 are  likely  to  get  revenues  from  here,
 there  and  so  on,  and  therefore  inflate
 the  budget.  This  particular  budget
 has  got  a  very  very  narrow  scope.  It
 may  be  that  the  new  Government  that
 comes  in,  may  introduce  a  new  budget
 in  45  days.  I  am  not  binding  their
 hands.  All  that  I  am  bound  as
 Central  Government  is,  if  I  had  pro-
 mised  loans  and  grants  in  respect  af
 a  planned  expenditure,  or  in  respect  of
 @  normal  expenditure,  then  I  am
 bound  by  it.  That  is  the  only  binding
 that  I  can  give  so  far  as  this  budget
 is  concerned  to  any  future  Govern-
 ment  that  comes  in.  If  there  is  no
 future  Government  and  I  have  to
 carry  on,  well,  the  responsibility
 devolves  on  me;  that  is  a  different
 question,  and  I  hope  that  contingency
 won't  arise.

 So,  the  point  that  my  hon.  friend
 tried  to  make  was  that  the  budget
 was  revised.  The  budget  has  to  be
 revised  if  it  has  to  be  realistic.  The
 budget  was  made  by  somebody  in
 Travancore-Cochin  who  were  just
 officers.  Naturally,  if  my  hon.  friend
 expects  that  the  budget  prepared  by  a
 superintendent  in  Travancore-Cochin
 should  get  my  approval,  I  think  my
 hon.  friend  rates  my  intelligence
 slightly  lower  than  what  it  is.  It  might
 be  pretty  low  in  his  view,  but  it  is
 not  as  bad  as  that.

 The  other  point  is,  I  have  also  a
 certain  amount  of  conscience.  In  this
 matter  I  should  not  embarrass  a  new
 Government  that  comes  in,  to  which-
 ever  party  it  may  belong;  so  far  as  I
 am  concerned  I  am  completely  not
 concerned  about  the  colour  of  the
 party  which  comes  into  power,  it  may
 be  one  or  the  other.  As  Finance
 Minister  preparing  a  budget  in  order
 to  obtain  a  vote  on  account,  these
 matters  do  not  come  within  the  pur-
 view  of  my  knowledge.  So  I  would
 like  to  assure  my  friend  so  far  as  any
 revision  that  has  been  made.  Of
 course,  any  revision  that  is  made  is
 public  property.  I  cannot  tell  my
 friend  that  we  made  no  revision  at
 all.  In  fact,  I  make  lot  of  revision
 in  all  budgets,  because  I  do  not  accept
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 responsibility  for  budgets  prepared  by
 anybody  else.

 Therefore,  I  would  like  to  tell  my
 hon.  friend,  so  far  as  I  am  concerned,
 I  am  bound  in  honour  to  pay  or  give
 such  aid  as  has  been  indicated  here
 in  this  budget  in  respect  of  loans  and
 grants  made  by  the  Central  Govern-
 ment  either  for  ordinary  purposes  or
 for  the  purpose  of  the  Plan;  beyond
 that  I  have  no  responsibility.  I  do
 not  bind  the  hands  of  any  future  Gov-
 ernment.  They  can  change  it.  The
 only  thing  is,  this  budget  will  func-
 tion  until  such  time  as  the  new  Gov-
 ernment  make  a  budget  themselves,
 and  get  the  appropriate  legislature  to
 approve  it.  So,  there  is  no  question
 of  my  tying  up  the  hands  of  any  other
 Government  that  comes  in,  nor  am  I
 accepting  any  liability  beyond  what  I
 have  indicated  here.  I  have  to  make
 that  point  clear.  There  are  no  mala
 fides  in  this  matter.  It  is  purely  a
 matter  of  ordinary  financial  principle
 and  my  own  capacity  to  meet  what-
 ever  I  have  indicated  there  provided
 I  am  asked  to  meet  them.  If  it  hap-
 pens  that  I  have  to  function  as  I  am
 doing  now,  I  stand  by  this  budget.  If
 it  does  not  happen,  and  something  else
 comes  in,  they  can  do  what  they  like.
 74  brs.

 The  other  point  made  by  Shri  A.  M.
 Thomas  was  in  regard  to  planned
 expenditure.  That  is  a  matter  which
 has  been  discussed  on  some  other
 occasion.  I  am  afraid  we  will  go  on
 discussing  this  matter  of  planned
 expenditure,  whether  it  is  correct,
 whether  the  planned  subventions
 made  by  the  Centre  are  correct,  etc.
 It  will  go  on  for  the  next  four  years.

 ‘They  are  capable  of  being  discussed
 and  being  adjusted.  There  is  room
 for  argument  both  ways.  So  far  as
 I  am  concerned,  all  that  we  have  now
 fixed  for  tis  State  is  about  86  crores
 or  whatever  that  might  be.  It  is  not
 @  question  of  arithmetical  evaluation
 of  what  has  to  be  spent  in  1957-58.  It
 is  @  question  of  what  can  be  spent  and
 what  are  the  schemes  and  how  much
 money  could.be  spent  on  the  schemes,
 etc.  That  does  not  mean  that,  as  I
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 have  indicated  in  my  ‘opening  remarks,
 if  the  State  could  find  any  additional
 resources  they  could  not  spend  money
 There  is  nothing  to  prevent  them  to
 find  additional  resources  and  spend.  हक
 do  hope  it  will  be  possible  for  them
 to  find  additional  resources.  I  do  hope
 it  will  be  possible  for  them  to  expand
 the  Plan.  But,  so  far  as  I  am  con-
 cerned,  I  am  committed  to  this,  and
 so  far  as  the  State  expenditure  is
 concerned,  it  may  be  that  this  is  not
 the  last  word.  It  may  be  that  it  will
 be  altered  by  Rs.  20  lakhs  or  Rs.  30
 lakhs  this  way  or  that  way,  but  the
 present  level  is  the  level  which  we
 have  fixed,  and  it  is  the  demand  af
 expenditure  that  will  have  to  be  met
 out  of  the  planned  budget.  Therefore,
 I  do  not  think  it  is  really  a  matter  of
 our  doing  anything  for  this  State  or
 that  State.

 I  have  indicated  to  the  Planning
 Commission  that  I  shall  be  giving
 about  Rs.  425  crores  for  the  State
 Governments  during  the  Plan  and  I
 will  have  to  stick  to  it.  The  appor-
 tionment  should  be  proportionate  to
 the  total  amount  I  have  allowed,  7
 should  like  to  say  to  my  hon.  friends
 that  in  doing  so,  we  have  not  departed
 from  any  principle  that  we  have  laid
 down.  It  may  be  that  the  amount
 differs  by  Rs.  5  lakhs  this  way  or  that
 way,  but  that  is  a  matter  always  of
 adjustment.  Subject  to  that,  the
 planned  expenditure  for  the  period  of
 this  budget  year,  during  1957-58,  that
 I  have  visualised  for  Kerala  is  com-
 pletely  in  tune  with  the  total  amount
 of  expenditure,  that  has  been  sanc-
 tioned.

 Shri  Datar:  जि  Chairman,  it  is  not
 necessary,  in  view  of  the  changed  posi-
 tion,  to  reply  in  detail  to  the  various
 points  that  have  been  raised  by  the;
 hon.  Members  in  the  course  of  this
 general  discussion.  But  there  are
 certain  points  on  which  I  should  like,
 to  reply  as  briefly  as  possible.  My,
 hon.  friend  Shri  Frank  Anthony  has
 raised  the  question  of  the  nomination
 of  a  representative  of  the  Anglo-
 Indian  community  to  the  Kerala

 mie lative  Assembly.  That  question,
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 he  is  aware,  is  now  under  the  con-

 It  was  suggested  by  certain  other
 hon.

 |  baer
 that  the  administrative

 ma  ery  that  has  been  evolved  and
 that  has,  according  to  us,  improved
 the  matters  to.a  large  extent  during
 the  President's  administration!  may
 not  be  in  a  position  to  cope  with  the
 new  work  that  will  have  to  be  carried
 on.  My  submission  is  that  so  far  as,
 this  administrative  machinery  is  con-
 cerned,  it  has  been  very  considerably
 and  even  radically  improved  as  the
 report  itself  would  point  out.  It  may
 be  not  n  this  connection  that  there
 was,  to  a  certain  extent,  concentration
 of  power  in  the  Secretariat.  That  has
 been  taken  away  and  now,  all  things

 ep,
 be  carried  on  at  the  lower  stages

 on  the  principle  of  decentralisation.  A
 number  of  other  steps  have  n  taken
 up  for  improving  the  tone  off adminis-
 tration,

 I  need  not  go  into  details,  but  १
 would  point  out  that  even  during  the
 year  of  President's  adm

 ost
 tion—

 about  one  year—we  have  been/  trying
 our  best  to  see  to  it  that  various  wel-
 fare  schemes  were  taken  on  hand  and
 implemented,  and  to  see  that  in  all
 matters,  hel  administrative  machinery
 is  such  that  it  could  cope  with  the
 demands  that  are  likely  to  be  made  in
 the

 rele
 ent  state  of  affairs  in  India,

 because  /we  are  trying  to  establish—we
 are  not  merely  trying  to  carry  on  the
 administration—a  welfare  State.
 Therefore,  when  the  popular  Ministry
 will  take  over!  Fhe  administration  from
 the  President  in  the  course  of  the  next
 few  days  or  a  week,  I  am  quit

 hese dent  that  they  will  find  that  the  imachi-
 nery  that  has  been  improved  during
 the  President’s  rule  would  be  of  great
 we  to  them.

 A  number  things  were  said  on
 behalf  of  the//Communist  Party  and
 considerable  eae  was  tendered  by
 the  hon.  Members  on  all  sides  to  the
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 Communist  Party  as  to-the  manner  in
 which  they  have/to  carry  on  the  ad-
 ministration.  It  is  entirely  a  matter
 for  them,  but  I  would  point  out  that
 so  far  as  the  Government  of  India  are
 concerned,  we  have  to  take  into
 account  the  interests  of  the  whole  of
 India  including  the  very  beautiful
 State  of  Kerala.  I  would  point  out  tc
 them  that  the  Government  of  India
 would  carry  on  their  help  to  the
 various  States  in  the  same

 ne  of

 in
 which  they  have  been  carrying  how, and  it  would  be  perfectly  open  ‘to  the
 sew  Government  or  new  Ministry  to
 sarry  on  the  administration  in  very
 constructive  manner,  in  a  very  /res-
 donsible  and  democratic  manner,  and
 to  take  advantage  of  the  help  thal
 the  Government  of  India  have  beer
 giving  to  all  the  States  without  eny

 =
 imi

 —
 It  is  more  for  them

 to  carry  on  the  administration,  as  I
 have  said,  along  proper  lines.  In  that
 case,  they  will  certainly  have  the
 help’  that  the  Central  Government
 has  to  give  to  the  various  States.
 India  has  to  be  developed,  and  Kerala
 requires  a  larger  amount  of  attention.

 My  friend!  Shri  V.  P.  Nayar,  was
 not  right  when  he  put  a  certain  inter-
 pretation  upon  the  speech  that  the
 Home

 mere)

 er  made  about  @  year
 ago.  There;  the  reference  was  to  the
 fact  that  Kerala  or  the  then  Travan-
 core-Cochin  had  not  a  fair  deal.  It

 does  not  mean  that  the  fair  deal/was
 not  shown  to  it  by  the  Government
 of  India.  There  were  a  number  of
 circumstances  into  which  it  is  not
 necessary  for  us  to  go./  On  account
 of  the  variety  of  circumstances,  on
 account  of  the  irony  of  the  situation,
 the  Kerala  State  of  the  former  Tra-
 vancore-Cochin  State  could  not  have
 or  could  not  attain  that  degree  of
 development  that  ought  to  have  been
 attained.  But  the  Home  Min  did
 not  state  that  this  want  ‘aid,  deal
 was  at  the  instance  of  Govern-
 ment  of  India.  The  Government  0
 India  are  prepared  to  help,  and  will
 continue  to  help,  to  all  possible
 extent,  so  far  as  the  development  of
 the  Kerala  State  is  concerned.  There
 ean  be  no  question  of  discrimination

 oe



 the  Centre  or  in  the  States,  all  af  us,
 the  Members  and  the  Ministries,  jhave
 to  carry  on  the  administration  in  the
 interests  of  the  people  concerned.
 Therefore,  I  am  hopeful  that  the  new
 Ministry  that  is  likely  to  be  (formed
 in  the  course  of  the  next  few  days  in
 Kerala  will  fully  take  into  account
 the  interests  of  the  people  and  will
 carry  on|  the  administration  in  such  a
 manner  that  they  will  have  the  con-
 fidence  of  the  people.  After  all,  to  a
 large  extent,  what  has  been  done  till  ॥
 now  is  taken  into  account  and  the
 promises  that  are  given  at  the  time
 of  elections  are  also  relied  upon  to  a
 certain  extent.  It  is/open  to  the  new
 popular  Government  that  is  going  to
 be  formed  to  carry  on  the  adminis-
 tration  "in  as  proper  and  as  responsi-
 ble  afmanner  as  possible  and  the
 Government  of  India  will  try  to  help
 them  to  the  fullest  extent  possible,
 consistent  with

 on
 obligations  to

 the  other  States)  and  also  consistent
 with  the  manner  in  which  the  Kerala
 Government  will  be  carrying  on  the
 administration.  Let  the  Government
 of  and  also  other  Govern-
 orente  % derstand  that,Xafter  all,  the
 intereats  of  the  poor  people  have  to
 be  fully  taken  into  account  and
 measures  for  their  betterment  have
 to  be  evolved  as  early  as  possible.
 With  this  object  in  view,  all  of  us  are
 working  not  only  here,  but  in  other
 States  also,  where  a  certain  party  is
 in  power;  and,  I  am  confident  that

 of  the  +  la  Government  will  also
 follow  recognised  principles,
 eo  far  as  good  Government  is  con-
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 on  for  certain  months;  I  would  not
 go  into  the  merits  or  otherwise  of
 the  agitation  because  it  has  now  been
 suspended.  But  my  friend,  Shri  प्र.  P.
 Nayar,  raised  a  question  yesterday  as
 to  why  there  were  different  interpre
 tations  of  section  53  (3)  of  the  States
 Reorganisation  Act.  Section  5i  deals
 with  the  location  of  High  Courts.  The
 first  sub-section  of  section  5]  deals
 with  the  location  of  the  High  Court
 at  the  principal  place;  sub-section  (2)
 deals  with  permanent  benches  and
 sub-section  (3)  deals  with  temporary
 benches.  If  the  hon.  Member  exami-
 nes  the  wording  of  sub-section  (3),
 he  will  find  that  a  particular  inter-
 pretation  was  placed  upon  it  by  the
 Chief  Justice  of  the  Kerala  High
 Court.  It  is  true  that  other  High
 Courts  have  placed  a  different  inter-
 pretation,  but  after  all,  this  is  a
 matter  which  has  to  be  taken  into
 account,  so  far  as  the  judicial  side  is
 concerned.  If  the  Chief  Justice  af  «
 particular  High  Court  takes  a  parti-
 cular  judicial  view,  then  there  are
 other  avenues  for  getting  that  view
 corrected,  if  that  view  is  stated  to  be
 wrong.  It  is  not  necessary  for  the
 President  to  step  in,  because  a  judi-
 cial  decision  has  been  taken  by  the
 Chief  Justice  of  that  Hign  Court
 This  House  will  agree  that  judicial
 decisions  have  to  be  respected  so  long
 as  they  are  not  reversed  by  other
 higher  authorities.

 Shri  N.  Sreekantan  Nair:  It  is  an
 execulive  decision.

 Shri  Datar:  It  is  not.
 Shri  V.  FP.  Nayar:  Was  a  petition

 heard  by  the  Chief  Justice?
 Shri  Datar:  It  is  not  necessary  for

 the  Chief  Justice  to  hear  a  petition
 he  can  put  a  judicial  interpretation
 upon  a  certain  provision  of  the  Jaw.

 Shri  V.  P.  Nayar:  It  is  not  judicial.

 Shri  Datar:  It  is  a  matter  of
 dispute.  This  is  a  matter  on  which  8
 certain  judicial  interpretation  ha?
 been  placed  by  the  High  Court  7
 Kerala  and  a  different  interpretation  a

 |



 as  it  is,  it  would  not  be  proper  and
 appropriate  for  the  Central  Govern-
 ment  in  particular  to  step  in  aud  to
 see  that  another  interpretation  §  is
 followed.

 Shri.N.  Sreekantan  Nair:  Is  not
 article  83  of  the  Constitution  meant
 for  the  same  purpose?  Does  it  not
 come  under  the  purview  of  article
 ‘1837

 Shri  Datar:  When  the  States  Re-
 organisation  Act  has  been  passed  by
 this  House,  naturally  its  interpreta-
 tion  depends  upon  the  Judges.  As  the
 hon.  Member  will  see,  the  wording
 of  sub-section  (3)  is  that  a  bench
 shall  sit  at  such  other  place  or  places
 as  the  Chief  Justice  may  appoint.
 This  is  a  question  which  has  to  be
 considered  by  the  various  Chief
 Justices  and  High  Courts.  Under  those
 circumstances,  it  will  not  be  proper
 and  it  is  likely  to  be  inappropriate  if
 the  executive  Government  or  the
 Government  of  India  steps  intw  the
 field  and  takes  a  particular  decision.

 An  Hon.  Member:  There  should  be
 uniformity.

 Shri  Datar:  Uniformity  is  an  ideal
 which  has  to  be  reached;  it  docs  not
 mean  that  everything  is  uniform.
 Uniformity  can  be  achieved  in  this
 way.  If  the  aggrieved  party  takes
 the  matter  to  the  Supreme  Court  and
 if  the  Supreme  Court  gives  a  rurti-
 cular  decision  one  way  or  the  other,
 that  will  have  to  be  followed  by  all
 the  courts.  It  is  open  to  the  aggriev-
 ed  party  to  go  to  the  Supreme  Court;
 it  would  not  be  proper  for  us  to  step
 in  and  request  the  Supreme  Court  to
 give  a  particular  decision.

 It  was  pointed  out  by  some  hon.
 Members  that  certain  areas  were
 neglected.  One  hon.  Member  said
 that  Melabar  was  neglected  and

 was  done.  He  will  find  from
 the  Budget  as  also  from  the  detailed
 descriptions  given  that  various
 schemes  have  been  taken  on  hand.  In
 tact,  there  are  certain  schemes  which
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 are  under  implementation,  so  far  as
 Malabar  is  concerned  and  I  am  quite
 confident  that,  since  Malabar  occupies
 a  very  large  portion  of  the  State,
 perhaps  more  than  one-third  of  it,  it
 is  quite  likely  that  the  new  Govern.
 ment  would  fully  take  into  account
 the  so-called  neglected  interests  of
 Malabar  and  do  what  is  necessary.
 After  all,  the  question  of  regional
 development  is  one  of  the  points  on
 which  great  stress  has  been  laid  by
 the  Planning  Commission  and  I  am
 confident  that  all  those  parts  which
 are  stated  to  be  neglected  wiil  be
 fully  taken  into  account.  After  all,
 all  these  things  have  to  be  done  to  a
 certain  extent  gradually  and  after
 certain  schemes  are  over,  the  other
 schemes  can  be  taken  up.

 A  very  small  point  was  raised  by
 Mr.  V.  P.  Nayar  about  the  expression
 “menial".  He  quoted  from  the  dic-
 tionary  and  said  there  was  something
 offensive  in  it.

 Shri  V.  P.  Nayar:  That  is  how  I
 find  out  the  meanings  for  English
 words.

 Shri  Datar:  It  is  not  our  word;  it
 is  not  a  word  used  by  the  Government
 of  India.  We  use  the  words  “Class
 IV".  “Menial”  was  a  word  used  by
 the  Travancore-Cochin  Government
 formerly,  They  used  the  expression
 “menials  or  last  grade  servants”.

 Shri  ्,  P.  Nayar:  My  complaint
 was  that  you  did  not  take  notice  of  it
 and  correct  it.  The  hon.  Finance
 Minister  said  that  he  was  revising
 the  budget.

 Shri  Datar:  That  word  has  been
 used  perhaps  in  certain  parts  of  India
 for  such  a  long  time  that  it  has  lost
 all  its  offensive  significance.  Anyway,
 we  are  not  responsible  for  it.  New
 that  his  Government  is  coming,  they
 can  change  that  word  and  put  any

 i  lg
 ion  they  like  ingthe  reverse

 ५)
 So  far  as  the  industrialisation  is

 concerned,  it  would  be  found  that
 certain  amounts  have  been  set  apart
 for  the  purpose  of  industrialisation.  I
 need  not  go  into  the  details,  but  I  am

 e
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 informed  by  the  Ministry  of  Froduc-
 tion  here  that  a  D.D.T.  factory  is
 actually  under  construction  at  Alwaye
 at  a  cost  of  about  Ra.  45  lakhs  and
 there  are  other  schemes  also.  I  am
 also  told  just  now  that  the  Ministry
 would  be  prepared  to  help  to  the
 fullest  extent  possible  the  starting  of
 village  industries  and  giving  some
 attention  to  khadi,  handloom  and
 other  industries.  Therefore,  it  is  for
 the  new  Government  to  take  into
 account  all  these  things.  Now  the
 position  has  changed  to  a  certain
 extent.  Till  now,  it  was  open  to  the
 hon.  Members  opposite,  especially  of
 this  party,  to  criticise  us  as  heartily
 as  possible,  because  they  were  never
 aware,  except  during  the  last  few
 days,  that  by  an  irony  of  fate  they
 will  have  to  take  over  the  adminis-
 tration  and  perhaps  eat  away  a  num-
 ber  of  criticisms  which  they  were
 levelling  on  us  for  so  many  years.
 After  all,  I  am  quite  confident  that
 they  will  try  to  carry  on  the  adminis-
 tration  properly.  Perhaps  they  will
 have  to  undo  whatever  they  have
 stated  to  a  certain  extent,  because
 what  is  stated  by  way  of  criticism  or
 by  way  of  opposition  is  entirely
 different  from  the  attitude  or  policy
 that  one  has  to  adopt  when  one  takes
 over  the  Government.  I  would  refer
 to  the  change  of  tone  my  hon.  friend
 Shri  V.  P.  Nayar.  I  am  accustomed
 to  hearing  his  speeches.  I  saw  what
 importance  he  was  giving  to  that
 great  virtue  of  self-restrant.  He
 always  used  to  condemn  us,  criticise
 us  in  as  un-restrained  a  manner  as
 possible.

 Shri  V.  P.  Nayar:  I  can  assure  the
 hon.  Minister  that  it  will  continue
 always.

 Shei  Datar:  Let  me  finish,  Sir.  I
 must  say  to  his  credit,  today  I  found
 that  he  wasilifull  of  self-restraint  and
 all  appeal  to  all  people,  to  the  other
 parties  also.  This  is  what  is  called
 the  irony  of  times.  Otherwise,  these
 friends  were  at  logger  heads  with  all.

 They  were  carrying  on  criticism  in
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 85  understand  a  manner  as  possible.
 In  view  of  the  dawn  of  their  own
 Government,  they  have  developed  a
 sense  of  great  responsibility,  at
 which  I  rejoice.  After  all,  Kerala  is
 43  Part  of  India  and  a  beautiful  part
 of  India.  It  is  our  duty  to  help  them.
 But,  they  have  to  help  themselves  by
 unlearning  a  number  of  things,  by
 undoing  a  number  of  things.  I  am
 quite  confident  that  they  would  do  al!
 this  and  further  the  interests  of  the
 poor  people  of  Kerala.

 DEMANDS  FOR  GRANTS*  ON
 ACCOUNT—KERALA

 Mr.  Chairman:  Now,  we  take  up
 the  Demands.  What  about  the  time
 limit?

 Shri  V.  P.  Nayar  (Chirayinkil):  I
 would  suggest  that  all  the  Demands
 be  taken  together  ,so  that  the  Mem-
 bers  who  want  to  speak  on  the
 various  demands  can  speak  for  a  few
 minutes,

 Mr.  Chairman:  I  was  going  to  say
 that  the  scheduled  time  is  over  by
 2°25,  which  is  just  over.  We  may
 finish  the  whole  thing  including  Ap-
 Propriation  Bill  by  3  o'clock.  Keeping
 that  in  view,....

 Shri  द  P.  Nayar:  You  may  ask  for
 all  the  cut  motions  to  be  moved

 Mr.  Chairman:  All  the  cut  motions
 may  be  moved  together.  I  think  Shri
 V.  P.  Nayar  and  Shri  N.  Sreekantan
 Nair  have  got  cut  motions.

 Shri  V.  P.  Nayar:  Shri  Frank
 Anthony  has  a  cut  motion.  He  has
 already  spoken  on  it.

 Mr,  Chairman:  How  will  you  adjust
 the  time?  I  want  to  know  whether
 any  other  Member  besides  the  two
 who  have  given  cut  motions  wants  to
 speak  on  this.

 Shri  Nambiar  (Mayuram):  If  there
 is  time.

 Mr,  Chairman:  Half  an  hour  in  all

 *Moved  with  the  recommendation  of  the  President.
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 Shri  द  P.  Nayar:  I  will  not  take
 more  than  ten  minutes.

 Shri  N.  Sreekantan  Nair  (Quilon
 cum  Mavelikkara):  Not  more  than  5
 or  70  minutes.

 Shri  Velayudhan  (Quilon  cum
 Mavelikkara—Reserved—Sch,  Castes):
 I  should  like  to  say  something.

 Shri  A.  M.  Thomas  (Ernakulam):
 Five  minutes.

 Mr.  Chairman:  There  must  be  some
 time  for  reply.  Five  minutes  for
 each  Member.  All  the  cut  motions
 may  be  moved  after  the  Demands
 have  been  moved.

 Demanp  No.  I-—AcricunTrornaL  In-
 coms  Tax  AND  Sates  Tax.

 Mr,  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,556,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  wiil  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Agricultural  Income  Tax  and
 Sales  Tax'".

 Demanp  No,  TI—Lanp  Revenur

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  11,086,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  Slst  March,  958  in  respect  of
 ‘Land  Revenue’”.

 Demanp  No.  III-—Excise

 Mr,  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  4,76,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 af  Kerala,  to  defray  the  charges
 which  will  come  im  course  of
 Payment  during  the  year  ending
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 on  Bist  March,  958  in  respect  of

 “That  a  sum  not  exceeding
 Rs.  1,02,000  be  granted  to  the
 President,  om  account,  out  of  the
 Consolidated  Fund  of  the  Stata
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Stamps’  a”

 Demanp  No.  YV-—-Forrst
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  25,12,000,  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Forest’  ”

 Demanp  No.  VI—RecrsrratTion
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  nat  exceeding
 Rs.  5,06,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  Sist  March,  958  in  respect  of
 ‘Registration’  ™

 Demand  No.  VII—Taxes  on
 VEHICLES

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  8,03,000,  छह  grated  to  the
 President,  on  account,  out  of  the
 Consolidated  -Fimd  of  the  Stat
 of  Kerala,  @  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  Sist  March,  4958  in  respect  of
 ‘Taxes  on  Vehicles’”
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 Demanp  No.  YVIl-—Ilsmaariow

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Ra.  4,52,000  be  granted  to  the

 —
 on  account,  out  of  the

 lidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ilst  March,  958  in  respect  of
 ‘Irrigation’  La

 Demanp  No.  Xi]—Disreict  Apsoni-
 MUSCELLANEOUS TRATION  AND

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Ra.  12,60,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  af
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 District  Administration  and  Mis-
 cellaneous’  La Damanp  No.  ITX—Heans  or  Statss,

 Mosrens,  Secrerarntat  ann  ATTACHED
 Orrices.  Demanp  No.  XIII—ApMINVISTRATION

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  10,85,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the.  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Heads  of  States,  Ministers,  Secre-
 tariat  and  Attached  Offices'’”.

 Demanp  No.  X—StatTe  LEGISLATURE

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  1,44,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 on  Slst  March,  958  in  respect  of
 ‘State  Legislature’  -)

 Demand  No.  XI—ELEctTIons

 Mr.  Chairman:  Motion  moved:
 ‘That  a  sum  not  exceeding

 Rs.  10,00,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 om  3ist  March,  958  in  respect  of
 ‘Elections’  ५,

 or  JUSTICE

 Mr,  Chatrman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  14,79,000  begranted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Administration  of  Justice’

 Demanp  No.  XIV—Jars

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  5,00,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Tails’  a

 Demanp  No.  XV—Ponice

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  40,389,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 om  3ist  March,  958  in  respect  of
 olice’™.
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 Demanp  No.  XVI—Scrantiric
 DEPARTMENTS

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,06,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  7958  in  respect  of
 ‘Scientific  Departments’  mi

 Demand  No.  XVIJ—EpucaArion

 Mr.  Chairman:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs.  2i4,29,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  2958  in  respect  of
 ‘Education’  n

 DEMAND  No.  XVIII—MrprcaL

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  $1,19,000  छह  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Medical’  ”

 Demanp  No.  XIX—Pusiic  HEAtts

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  42,58,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending On  3ist  March,  3958  in  respect  of
 ‘Public  Health’”,
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 Demanpd  No.  XX-—AGRICULTURE

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Ra.  24,98,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  cnarges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Agriculture’  La

 Demand  No.  XXI—Rvurat  Deveror-

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  +18,56,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  af
 ‘Rural  Development’  cz

 Demand  No,  XXMII—VeEreamary

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,09,000  छह  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Veterinary’  Lal

 Demand  No,  न-

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Ra.  5,58,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 Co-operation’  ”,
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 Demanp  No,  +  n  ०
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Re.  47,94,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Industries’  ”

 Demanp  No,  XXV—LaBOUR  AND
 MusceLLanrous

 Mr.  Chairman;  Motion  moved:
 “That  a  sum  not  exceeding

 Ra.  (21,14,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Labour  and  Miscellaneous’.”
 Demand  No,  XXVI-Crvm  Wores
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  83,82,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 Civil  Works’  LA
 Demand  No,  XXVII—Eectsiciry

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  24,59,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  Sist  March,  958  in  respect  of
 Electricity’,
 Demanp  No,  XXVUI—Pensions

 Mr.  Chairman:  Motion  moved:
 “That  a  sum-  not  exceeding

 Ra.  26,00,000  be  granted  to  the
 President,  on  account,  out  of  the
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 Consolidated  Fiumd  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  S3ist  March,  958  in  respect  of
 “Pensions’”.

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Ra.  9,94,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  S3lst  March,  958  in  respect  of
 ‘Stationery  and  Printing’”.

 Demann  No,  XXX—MIscELLANEOUB

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Re.  7,14,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Miscellaneous’  ”

 Demann  No,  XXXI—ComMMunItTY
 DEvELOPMENT  Provsects

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  24,82,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  l958  in  respect  of
 ‘Community  Development  Pro-
 jects’

 Demanp  No,  X™*XII]—Tranerosr
 Scremezs

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  45,58,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
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 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 om  Slst  March,  958  in  respect  of
 Transport  Schemes’  Le

 Demanp  No,  XOCKII—Carrrat  ovr-
 tar  on  Isatcatros  (Com  Mmmcrat)
 Mr,  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Re.  31,83,000  be  granted  to  the
 President,  on  account,  out  of  tha
 Consolidated  Fumd  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  Sist  March,  958  in  respect  ef
 ‘Capital  Outlay  on  Irrigation
 (Commercial)’”.

 Demanp  No,  XXXIV—Carrra,  Ovr-
 ay  on  InnIGATION  (Non-ComMMERCIAL)

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  9,i6,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  4958  in  respect  of
 ‘Capital  Outlay  on  Irrigation
 (Non-Commercial)'”.

 Jemanp  No,  XXXV—Caprra,  Our-
 LAY  ON  Pusiic  Hear

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  27,08,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which

 e

 me  in  course  of
 payment  the  year  ending
 on  3lst  ,  958  in  respect  of
 Capital  Ultlay  on  Public  Health’”,

 Demanp  No,  XXXVI—Carrrat  ‘Our-
 LAY  on  AGercuULTORAL  IMPROVEMENT

 “That  a  sum  not  exceeding
 Rs.  18,000,  be  granted  to  the

 Demanp  No,
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 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  Slst  March,  958  in  respect  of
 ‘Capital  Outlay  on  Agricultural
 Improvement’  a

 Demanp  No,  KXXVII—Carrrat
 Ovurtay  on  InpusTaraL  Drve.or-

 MENT

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  33,56,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 Capital  Outlay  on  Industrial
 Development’  ”.

 Demanp  No,  XXXVITI—Carrrat
 OvuTLAY  ON  Crim  Works

 Mr.  Chairman:  Motion  moved:
 ‘That  a  sum  not  exceeding

 Rs.  67,70,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst“March,  958  in  respect  of
 ‘Capital  Outlay  on  Civil  Works’”.

 XRXIX—Carirat  Our-
 Lay  on  Etectricrry  Scremes

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  77,49,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Capital  Outlay  on  Electricity क Schemes’  ”
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 Demann  No,

 Account

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  3,30,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Capital  Account  of  other  works
 outside  the  Revenue  Account’”.

 Demanpb  No,
 on  TRANSPORT  ScHEMES

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  +B,50,000  be  granted  to  the
 President,  on  ac¢gunt,  out  of  the
 Consolidated  Fum@  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Capital  Outlay  on  Transport
 Schemes'  La

 Demanp  No,  XLU—Commurtzp
 VALUE  oF  PENSIONS

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  19,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Peyment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Commuted  Value  of  Pensiong’”.

 XLIO—Carrran  Ovur-
 Lay  on  Stare  Schemes  or  Govern-

 MENT  TRADING
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  22,382,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  m  course  of

 XL—Carirat  Account
 OF  OTHER  WORKS  00706  THE  हडिधारणएा:

 XLI—Carrrat  OvTLAy

 students  of  the
 College  in  the  matter  of  their  studies
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 payment  during  the  year  ending
 on  $list  March,  958  in  respect  of
 ‘Capital  Outlay  on  State  Schemes
 of  Government  Trading'”.

 Demanp  No,  XLIV—Loans  am
 Avvances  sy  THE  SraTs  GOVERNMEN,

 Mr.  Chairman;  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  27,07,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Loans  and  Advances  by  the  State
 Government’  La

 Need  to  have  a  Vice-Chancellor
 knowing  the  language  of  the  State.

 Shri  V.  P.  Nayar:  |  beg  to  move:

 “That  the  demand  for  grant  an
 account  under  the  head  Educa-
 tion  be  reduced  by  Rs.  100.”

 Need  to  ensure  idential  scales  of
 pay  for  teachers  in  private  colleges

 and  Government  colleges.

 Shri  V.  P.  Nayar:  I  beg  to  move:
 “That  the  demand  for  grant  on

 account  under  the  head  Educa-
 tion  be  reduced  by  Rs.  100."

 Lack  of  medicines  and  equipment
 in  hospitals  and  dispensaries

 Shri  V.  P.  Nayar:  I  beg  to  move:
 “That  the  demand  for  grant  on

 account  under  the  head  Medical
 be  reduced  by  Rs.  100.7"

 Lack  of  adequate  facilities  for  the
 Trivandrum  Medical

 Shri  द  P.  Nayar:  I  beg  to  move:
 “That  the  demand  for  grant  on

 account  under  the  head
 be  reduced  by  Ra.  100.”
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 Necessity  to  provide  more  funds  to
 ghe  Leper  Asylum  at  Nooranad,  for

 the  benefit  of  the  patients

 Shri  द  P.  Nayar:  I  beg  to  move:

 “That  the  demand  for  grant  on
 account  under  the  head  Medical
 be  reduced  by  Rs.  100."

 Inadequate  superintendence  by
 Director  of  Health  Services

 Shri  V.  P.  Nayar:  I  beg  to  move:

 “That  the  demand  for  grant  on
 acggunt  under  the  head  Medical
 be  reduced  by  Rs.  100."

 Inadequate  salaries  of  nurses  and
 subordinate  staff

 Shri  ्  P.  Nayar:  I  beg  to  move:

 “That  the  demand  for  grant  on
 account  under  the  head  Medical
 be  reduced  by  Rs.  100.""

 Hardships  of  contingent  employecs

 Shri  द  P.  Nayar:  I  beg  to  move:
 “That  the  demand  for  graut  on

 account  under  the  head  Medical
 be  reduced  by  Rs.  100.”

 Inadequate  provision  for  soil
 research  ्

 Shri  V.  P,  Nayar:  I  beg  to  move:

 “That  the  demand  for  grant  on
 account  under  the  head  Agricul-
 ture  be  reduced  by  Rs.  100."

 Inadequate  provision  for  duck  farm
 Shri  द  P.  Nayar:  I  beg  to  move:

 “That  the  demand  for  grant  on
 account  under  the  head  Agricul-
 ture  be  reduced  by  Rs.  100.”

 Inadequate  attention  paid  to  the
 important  problem  of  fisheries

 Shri  द  ए,  Nayar:  I  beg  to  move:

 “That  the  demand  for  grant  on
 ‘account  under  the  head  Agricul-
 ture  be  reduced  by  Rs.  100.”
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 Necessity  of  a  uniform  policy  for
 the  whole  State  on  the  question  of

 prohibition
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  Excise
 be  reduced  by  Rs.  100."
 Top-heavy  administration  in  the

 State
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  Heads  of
 States,  Ministers,  Secretariat  and
 attached  offices  be  reduced  by
 Rs.  100.”"
 Necessity  of  implementing  the  Jail

 Reforms  Committee  Report.
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  Jails  be
 reduced  by  Rs.  100.”

 Necessity  of  providing  free  educa-
 tion  upto  Secondary  School  Leaving

 Examination
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  Educa-
 tion  be  reduced  by  Rs.  100."

 Necessity  of  implementing  the
 recommendations  of  the  University

 Grants  Commission  in  Kerala

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  grant  on
 account  under  the  head  Educa-
 tion  be  reduced  by  Rs.  100.”

 Necessity  of  enforcing  equal  pay
 for  the  staff  of  private  and  govern-

 mental  educational  institutions.

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move.

 “That  the  demand  for  grant  on
 aceount  under  the  head  Educa-
 tion  be  reduced  by  Rs.  100.”  ere
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 Necessity  of  providing  more  medi-~
 cines  to  the  Hospitals.

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  grant  on
 account  under  the  head  Medical
 be  reduceed  by  Rs.  100.”

 Necessity  of  providing  greater
 amenities  to  the  inmates  of  the  leper

 asylum.

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  grant  on
 account  under  the  head  Medical
 be  reduceed  by  Rs.  100.”

 Necessity  of  supplying  manure  on
 credit  to  the  peasants.

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  grant  on
 account  under  the  head  Agricul-
 ture  be  reduced  by  Rs.  100.”

 Necessity  of  establishing  scientific
 agricultural  farms.

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  grant  on
 account  under  the  head  Agricul-
 ture  be  reduced  by  Rs.  100.”

 Failure  to  enforce  the  non-~seasonal
 declaration  of  the  Cashew  factories.

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  grant  on
 account  under  the  head  In-
 dustries  be  reduced  by  Rs.  100."

 Failure  to  provide  relief  to  the  un-
 employed  cashew  workers.

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  grant  on
 account  under  the  fead  In-
 dustries  be  reduced  by  Rs.  100.”
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 छह  to  enforce  Minimum  Wager ty  the  Coir  Industry.
 Shri  N.  Sreekantan  Nair:  I  beg  te

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  In-
 dustries  be  reduced  by  Rs.  100."

 Failure  to  start  at  least  «  few
 cashew  factories  on  co-operative

 basis.
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  If-
 dustries  be  reduced  by  Rs.  100."

 Necessity  of  co-ordinating  the
 working  of  the  twd  Ceramic  factories

 in  Kundara,
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  In-
 dustries  be  reduced  by  Rs.  100."

 Failure  of  the  Government  owned
 T.M.C.  to  meet  the  statutory  obliga-

 tions  as  per  the  Labour  ‘laws.
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:
 “That  the  demand  for  grant  on

 account  under  the  head  In-
 dustries  be  reduced  by  Rs.  100.”

 Necessity  of  establishing  a  Division
 Bench  of  the  Kerala  High  Court  at

 Trivandrum
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move:

 “That  the  demand  for  grant  on
 account  under  the  head  Ad-
 ministration  of  Justice  be  reduced
 by  Rs.  100.”
 Mr,  Chairman:  All  these  cut

 motions  are  before  the  House.
 Shri  ्,  P.  Nayar:  It  is  good  that

 you  are  restricting  the  scope  of  the
 discussion  of  the  cut  motions.  Other-
 wise,  we  should  have,  I  personally
 would  have  had  to  give  certain
 replies  which  some  hon.  Members
 richly  deserved.  Now,  I  do  not  want
 to  go  into  that.



 1air  Demands  for

 I  want  to  deal  with  the  cut  motion

 SR  ae
 ३  8  A

 person  or  type  of  person  to  be  nomi-

 reliably  understand,  subject  to  con-
 tradiction,  that  the  hon.  Member  Shri
 Frank  Anthony  gave  a  list  of  two  or
 three  names—and  made  an  interpre-
 tation  of  the  Constitution  like  the

 Mr.  Chairman:  On  that  point,  the
 hon.  Home  Minister  has  already
 replied  that  his  statements  are  all
 recorded.  You  also  rub  the  same
 point.

 Shri  V.  P.  Nayar:  I  only  wanted  to
 say  that  it  is  quite  understandable,
 the  Governor  having  been  in  Dethi
 till  day  before  yesterday,  Shri  Frank
 Anthony  and  the  Governor  releasing
 the  same  type  of  interpretation  of
 the  Constitution.  I  do  not  want  to
 make  any  more  comments  on  that.

 I  have  given  some  cut  motions  on
 the  question  of  fisheries.  I  know  that
 it  is  by  and  large  a  State  subject.  But,
 I  want  to  focus  the  attention  of  the
 Government  of  India  on  the  para-
 mount  need  to  help  the  State  Govern-
 ment  in  the  matter  of  finding  more
 funds  for  the  fisheries.  They  have  got
 a  scheme,  the  Indo-Norwegian  scheme.
 I  have  had  an  occasion  to  study  the
 scheme  in  detail  recently  and  also  to
 take  a  trip  in  one  of  their  motor  boats.
 I  find  that  the  whole  scheme  will  be
 worthless  if  certain  arrangements  are
 not  made  and  made  immediately.  For
 example,  there  is  the  necessity  to  have
 a  fishing  harbour  at  least  in  the  place
 called  Neendakara.  It  must  be  the
 Central  responsibility  to  develop  that
 port.  It  is  not  good  if  the  State  Gov-
 ernment  is  asked  to  construct  a  har-
 bour  there.  Without  a  fishing  har-
 bour,  I  am  afraid,  knowing  as  I  doa
 bit  of  the  problem  of  fisheries,  the
 Indo-Norwegian  scheme  itself  will  go
 out.  I  would  request  the  hon.  Home
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 Minister  to  look  to  this.  It  is  not  a
 matter  pertaining  to  the  administra-
 tion  of  the  State.  The  Central  ह...
 ernment  should  immediately  send  one
 of  their  most  competent  experts  and
 also  draw  up  a  scheme  by  which  we
 shall  have  a  fishing  harbour  of  the
 modern  type  at  Neendakara.

 There  is  also  another  question
 which  is  not  strictly  coming  within
 the  scope  of  this.  The  fishing  com-
 munity  has  certain  problems  which,
 it  is  not  possible  for  the  State  Gov-
 ernment  to  tackle.  My  hon.  friend
 Shri  N.  Sreekantan  Nair,  who  knows
 the  place  well,  will,  I  think,  corrobo-
 rate  me  when  I  say  that  owing  to  the
 removal  of  the  much  coveted  ilmenite
 sands  from  the  coast  of  Karunagap-
 pally,  the  sea  is  making  constant  in-
 cursions  into  the  land  making  it  im-
 possible  for  the  entire  fishing  commu-
 nity  to  live  there  with  any  sense  of
 safety.  That.is  also  a  matter  in  which
 the  Central  Government  should  de-
 vise  ways  and  means  of  preventing
 erosion  by  sea.  It  is  not  a  very  simple
 question,  I  know.  The  washings  are
 removed  from  this  place.  Perhaps,
 if  you  put  bunds  or  breakwaters  in  the
 sea,  the  tidal  flow  may  be  different
 and  the  sands  may  be  available  in
 some  other  place.  It  is  a  highly
 technical  matter.  The  point  is,
 hundreds  of  houses  stand  in  constant
 danger  of  being  washed  away,  by  sea,
 because  the  only  bund  which  stretch-
 es  from  one  end  of  the  taluk  to  the
 other  and  even  beyond  is  being  slow-
 ly  corroded  by  this  removal  of  sand
 for  the  purpose  of  taking  ilmenite
 and  monazite.  In  view  of  the  impor-
 tance  of  the  material  which  we  gather
 from  there,  I  want  the  Government
 of  India  immediately  to  devote  special
 attention  to  this  problem  and  see  that
 some  permanent  way  is  devised  by
 which  despite  the  removal  of  wash-
 ings  and  sand,  the  people  in  the  first
 line  beach  may  also  live  safely  there.

 We  have  a  leper  asylum  there.  My
 hon.  friend  Shri  कर,  Sreekantan  Nair
 has  also:  joined  me  in  giving  a  cut
 motion  on  this.  There  are  800  or  900
 lepers,  very  unfortunate  people,  in
 that  asylum.  This  institution,  I  gather



 है  के.  Demands  for

 {Shri  V.  P.  Nayar]
 ‘is  the  biggest  of  its  kind  in  India.
 ‘There  are  about  400  women.  Has  the
 Central  Government  given  one  pie  by
 way  of  special  assistance  to  this  ins-
 titution  where  there  are  hundreds  of-
 these  unfortunate  people,  who  cannot
 see  the  world,  who  have  to  be  looked
 after  with  as  much  care  as  we  can
 bestow?  The  Central  Government  has
 not  chosen  to  spend  one  pie  on  this
 asylum.  l  have  been  there  for  elec-

 dion  campaign  and  after  that,  I  know
 that  quite  a  number  of  things  could
 be  done  if  only  they  cared.

 We  know  that  the  State  Govern-
 ments’  budgets  for  this  are  limited.
 So,  it  is  necessary  that  the  Central
 Government  should  come  to  the  help
 of  this  institution,  because  it  is  the
 biggest  institution  of  its  kind  in  the
 whole  of  India.  Especially  in  view
 of  the  fact  that  leprosy,  as  recent  in-
 vestigation  shows,  is  spreading,  and
 a  very  sizable  population  of  our  State

 is  showing  symptoms  of  leprosy.  I
 submit  that  in  the  interests  of  the
 general  health  of  the  State  and  also
 in  the  special  interest  of  the  particu-
 darly  unfortunate  patients  there,  the
 Government  of  India  should  rush  and
 give  some  special  help  to  this  institu-
 tion.

 Shri  N.  Sreekantan  Nair:  Since  the
 time  at  my  disposal  is  very  short,  I
 shall  skip  over  the  points  that  have
 already  been  referred  to  my  hon.
 friend  Shri  V.  P.  Nayar.  *

 The  first  cut  motion  that  stands  in
 my  name  is  in  regard  to  the  question
 of  prohibition.  I  would  like  to  state
 that  it  is  a  very  foolish  policy  that  is
 teeing  followed  at  present  in  most  parts
 of  India.  There  is  an  imaginary  line
 ‘beyond  which  one  can  drink  as  much
 as  one  liked,  but  within  that  line,  one
 cannot  drink.  That  seems  to  be  a
 foolish  thing,  according  to  me.  I  do,
 thowever,  concede  that  drink  is  an  evil,
 and  that  has  been  the  source  of  many
 family  quarrels  among  the:  labour
 classes  and  the  poor  people,  and  has
 also  been  the  cause  of  their  ruin.  So,
 the  drink  evil  has  got  to  be  controlled.
 For  this  purpose,  some  effective
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 method  of  controlling  it  has  got  to  be
 devised.  I  hope  that  the  new  Commu-
 nist  Government  will  be  able  to  do  it,
 and  the  Central  Government  will  ren-
 der  them  whatever  help  they  can  to
 control  the  ludicrous  situation  that  ex-
 ists  in  the  State  at  present.

 My  next  cut  motion  is  in  regard  to
 the  heavy  overheads  on  administra-
 tion.  All  unwanted  officers  from  the
 Madras  area  have  been  dumped  on  the
 Kerala  State.  We  have  had  so  many
 officers  imported  from  outside,  pen-
 sioners  and  so  on  and  so  forth,  that
 the  administration  there  is  really  be-
 coming  very  top-heavy;  as  has  been
 pointed  out  already  by  Shri  A.  M.
 Thomas,  there  are  five  or  six  heads  for
 every  Department.  If  this  is  the  situ-
 ation,  then  how  can  that  poor  State
 function?  Our  administrative  ex-
 penses  come  to  about  Rs.  8  crores,
 with  the  result  that  there  is  nothing
 left  for  other  items  of  expenditure.
 This  is  a  matter  which  has  to  be  look-
 ed  into.

 Regarding  the  cut  motion  of  Shri
 Frank  Anthony,  I  have  to  state  that
 I  am  very  sorry  that  ]  have  to  refute
 some  of  the  allegations  made  by  him
 on  the  floor  of  this  House.  I  am  very
 sorry  that  the  floor  of  the  House  has
 been  utilised  to  ventilate  communal
 and  sectarian  passions.  I  have  noth-
 ing  to  do  with  Mr.  Loius,  who  had
 been  nominated  to  the  previous  State
 Legislature.  He  was  a  Congress-
 man,  and  he  belonged  to  the  Cong-
 ress  Party.  But  I  must  say,  with  all
 due  respect  to  Shri  Frank  Anthony,
 that  Ido  not  agree  that  only  that  per-
 son  whom  Shri  Frank  Anthony  or  his
 organisation  accepts  is  an  Anglo-
 Indian.  He  claims  that  there  are  enly
 500  members  of  his  organisation.  But
 there  are  hundreds  of  thousands  of
 such  persons  in  my  part  of  the  country.
 I  do  not  know  much  about  the  defini-
 tion  of  an  Anglo-Indian;  |  have  heard
 only  a  negative  definition,  which  I  do
 not  want  to  repeat  in  this  House.  So,
 let  us  not  speak  about  Feringis,  and
 Anglo-Indians  and  the  subtle  distinc-
 tions  between  them.  If  by  Feringis,
 he  means  people  who  are  Portuguese
 origin  then  we  do  not  have  anybody
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 of  that  type  there.  As  a  matter  of
 fact,  there  are  tens  of  thousands  of

 Je  in  that  State  who  have  English
 as  their  mother-tongue,  and  who  have
 some  sort  of  admixture  with  the  cul-
 ture  of  the  British  in  the  Indian  nation.
 And  I  think  that  is  what  is  meant  by
 ‘Anglo-Indian’.  And  if  that  is  what  is
 meant  by  the  word  ‘Anglo-Indian’  in
 the  Constitution  in  article  333,  then  I
 say  that  Mr.  Louis  not  only  was  com-
 petent  to  be  nominated,  but  is  compe-
 tent  to  be  nominated  in  future  also.  Of
 course,  I]  do  not  want  to  express  any
 opinion  on  the  question  whether  he
 should  or  should  not  be  nominated
 now.  That  is  a  point  into  which  I
 shall  not  enter  now.  But  what  I  would
 say  is  that  to  call  him  a  Feringi  on
 the  floor  of  the  House  and  say  he  is  not
 an  Anglo-Indian,  and  to  use  libellous
 appellations  against  him  was  very
 wrong  on  the  part  of  Shri  Frank
 Anthony.  I  say  that  there  are  not
 only  500  Anglo-Indians,  but  we  have
 got  tens  of  thousands  of  Anglo-
 Indians  in  that  State.  Their  interests
 also  have  got  to  be  looked  after.  If
 the  representation  is  only  for  two
 thousand  persons,  then  I  strongly  ob-
 ject  to  giving  them  representation,  for,
 that  is  not  democracy;  that  is  not  right
 and  that  is  not  fair.  But  since  no
 Anglo-Indian  has  been  elected,  I  am
 rather  sympathetic  on  this  question  of
 representation  for  Anglo-Indians.  But
 I  would  not  like  to  give  my  opinion  on
 the  matter,  because,  naturally,  politics
 comes  in  there.

 As  regards  the  question  of  imple-
 mentation  of  the  recommendations  of
 the  University  Grants  Commission,  I
 find  that  something  has  already  been
 done,  according  to  the  news  item  that
 has  appeared  in  the  papers  already,
 There  has  been  revision  of  the  pay-
 scales,  but  that  is  not  sufficient,  I
 hope  the  scales  will  be  improved  up-
 en  in  the  future.

 Regarding  the  salary  of  those  in  the
 Private  and  governmental  institutions,
 the  argument  has  been  advanced  by Shri  Mathew  that  it  will  injure  the
 institutions  if  Government  do  not
 come  forward  to  help  them.  I  am

 28  MAHCH  79857  Grants  on  Account—  १276
 Kerala

 worried  only  about  the  standard  of
 living  of  the  staff  and  their  real  capa-
 city  and  ability.  The  students  who  go
 to  the  private  institutions  should  not
 be  deprived  of  the  benefit  of  educa-
 tion  from  efficient  educational  staff,
 and,  naturally,  they  can  get  the  best
 of  the  education  only  if  the  staff  are
 paid  properly.  So,  the  question  of
 support,  help  and  contributions  from
 Government  etc.  are  all  extraneous
 matters,  The  fundamental  question  is
 to  pay  them  properly,  and  get  proper
 hands  to  impart  good  education  to  the-
 students.  So,  whether  there  is  more
 help  or  not  from  the  Centre,  the  new
 and  increased  pay-scales  have  got  to
 be  enforced.

 So  far  as  the  supply  of  medicines  is"
 concerned,  it  has  already  been  point-
 ed  that  what  we  generally  get  is  ‘aqua’
 mixed  with  some  salt.  That  is  given
 as  a  medicine  for  almost  all  diseasen
 in  all  the  hospitals  and  what  little
 medicine  is  there  is  parhaps  stolen  or
 taken  away  by  the  doctors.  I  hope
 that  the  declaration  of  the  Commu-
 nist  Party  that  they  would  eradicate
 corruption  would  be  applied  in  the
 matter  of  medicines  also  so  that  mech-
 cines  may  not  be  stolen  in  the  future.

 I  would,  however,  like  to  point  out
 that  the  existing  stock  of  medicines
 is  not  sufficient  for  serving  the  people
 properly.  So,  a  greater  allotment  has
 to  be  made  for  medicines.  I  hope  it
 will  be  made,  and  good  medicines  will
 be  made  available  to  the  people  in  the
 future.

 As  regards  the  cashew  industry,
 there  has  been  a  declaration  that  the
 cashew  factories  are  non-seasonal.
 Government  had  issued  a  communique
 to  that  effect.  But  the  employers  took.
 the  matter  up  to  the  High  Court,  and
 there  was  a  ruling  by  the  High  Court.
 against  this  declaration.  The  result  is
 that  the  position  of  the  workers  conti-
 nues  to  be  as  it  was  before.  For  more
 than  four  months  in  the  year,  nearly
 60,000  workers  have  no  work,  and  they
 have  no  unemployment  benefit  either.
 In  all,  about  25,000  workers  still  conti-
 nue  to  he  unemployed,  because  the
 factories  hava  not  been  opened.  Dur-
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 ing  the  elections,  there  was  a  declara-
 tion  that  the  cashew  factories  of  at
 least  Mr.  Thangal  Kunju  Musaliar
 were  going  to  be  opened  again,

 An  Hon.  Member:  Vote-catching
 device.

 Shri  N.  Sreekantan  Nair:  Perhaps,
 that  was  a  vote-catching  device.  But
 I  would  urge  is  that  these  factories
 have  to  be  reopened.  Government
 have  made  a  declaration  that  they  are
 going  to  start  co-operative  societies
 for  this  purpose.  I  would  urge  that
 the  factories  should  be  reopened,  these
 societies  started,  and  the  workers  re-
 engaged.

 Then,  there  is  the  question  of  en-
 forcing  some  of  the  labour  measures
 affording  statutory  and  other  rights  to
 the  workers,  which  are  being  denied
 to  them  at  present.
 44.38  hrs,

 (Mr.  Deruty-Sreaxker  in  the  Chair]

 If  these  rights  are  not  restored  to
 them,  then  the  workers  will  be  obliged
 to  resort  to  other  courses  of  action,  Of
 course,  I  hope  that  the  new  Commu-
 nist  Government  that  is  coming  into
 power  would  be  able  to  do  something
 to  improve  their  lot,  because  it  is  but
 right  and  fair  to  give  them  these
 rights,  and  it  is  cempulsory  also  un-
 der  the  existing  State  Laws.  I  do  not
 want  to  expatiate  on  this  point  any
 further.  But  I  would  only  say  that  if
 the  new  Government  do  not  do  any-
 thing  in  this  regard,  then  things  will
 have  to  continue,  as  Shri  Matthen  said,
 as  in  the  Chavara  area,  where  the  wor-
 kers  went  on  strike.  As  long  as.  the
 rights  of  the  workers  are  ignored,  the
 workers  have  the  right  to  go  on  strike,
 and  they  will  go  on  strike.  And  we
 shall  fight  it  out.  This  is  a  matter
 which  is  the  cancern  of  not  only  the
 State  Government  but  also  of  the  Cen-
 tral  Government.  In  fact,  I  have
 brought  to  the  notice  of  the  Deputy
 Minister  of  Labour  many  of  these
 issues.  Indeed,  I  have  personally  met
 hhim  and  explained  to  him  the  whole
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 position  as  to  how  even  the  statutory
 rights  have  been  denied  to  the
 workers,  and  nothing  has  been  done
 till  now  in  that  regard.  Iam  afraid
 we  are  heading  towards  a  major  strike
 in  the  mineral  industries  also.  But
 since  the  Communist  friends  have
 come  to  power,  I  am  put  in  a  very
 awkward  position.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Why  awkward  position?

 Shri  N.  Sreekantan  Nair:  If  I  go
 on  strike,  the  Communist  friends  will
 say  that  I  am  trying  to  fight  with
 them.  If  I  go  on  strike,  the  Central
 Government  will  say,  ‘You  better
 fight  it  out  with  your  State  Govern-
 ment’,  though  it  is  a  Central  subject.
 So,  I  am  placed  in  a  very  delicate  pre-
 dicament.  I  hope  both  the  Communist
 Government  and  the  Congress  Gov-
 ernment  at  the  Centre  will  look  into
 these  matters,  for  the  present  situation
 is  one  of  flagrant  violation  of  the  laws
 enacted  by  this  House.  There  is
 nothing  more  to  it.  It  is  statutory
 rights  of  the  workers  which  have  been
 denied  to  them.  Whether  it  is  the
 Congress  Government  or  Communist
 Government,  if  they  at  least  do  not
 observe  this  much  of  law,  the  workers
 have  their  rights.  Even  if  in  order  to
 enforce  their  rights,  they  have  to  be
 in  the  wrong,  they  would  rather  put
 themselves  in  the  wrong  than  in  the
 right.  te

 I  commend  my  cut  motion  to  the
 House.

 Shri  A.  M.  Thomas:  Mr.  Deputy
 Speaker,  Sir,  Shri  V.  P.  Nayar  re-
 ferred  to  fisheries.  This  is  another
 department  to  which  proper  attention
 has  not  been  devoted.  The  remarks
 that  I  made  about  the  Industries  De-
 partment  are  equally  applicable  to  the
 Fisheries  Department  also.  Accord-
 ing  to  the  (1956-57  budget,  the  total
 plan  provision  for  T.  C.  States  tor
 fisheries  is  Rs.  50.26  lakhs  and  the
 budget  provision  for  1966-57  «is
 Rs  8:82  lakhs.  I  understand  from
 the  Report  of  the  President's  rule  that
 the  amount  that  would  be  spent  for
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 fisheries  in  Kisala  is  Rs.  4:32  lakhs.
 This  is  a  very  unsatisfactory  state  of
 affairs.

 Shri  V.  P.  Nayar:  Fantastic  non-
 sense.

 Shri  A.  M.  Thomas:  While  on  this
 point,  I  want  to  bring  to  the  notice
 of  the  Home  Minister  one  fact.  There
 is  the  Norwegian  project.  They  are
 using  mechanised  vessels.  I  under-
 sland  that  because  of  the  use  they  put
 these  mechanised  vessels  to  too  ear
 the  coastline,  many  poor  fishermen  in
 the  coastal  areas  are  deprived  of  tneir
 means  of  livelihood.  I  understand
 that  a  restriction  was  put  that  they
 are  entitled  to  fish  only  beyond  a
 seven-mile-radius.  But  actually,  on
 account  of  their  fishing  too  near  the
 coastline,  many  poor  fishermen  are  de
 yprived  of  their  means  of  livelihood,  I
 hope  the  hon.  Minister  would  look  in-
 to  the  matter,

 I  wish  to  refer  to  another  matter
 That  relates  to  the  question  of  scales
 of  pay  of  University  teachers.  I  under-
 stand  recently  an  order  has  been  issued
 to  the  effect  that  all  government  col-
 lege  teachers  would  be  entitled  to  the
 revised  scales  of  pay  from  the  grants
 being  made  by  the  University  Grants
 Commission—that  is,  80  per  cent  of  the
 extra  expenditure  that  would  be  ne-
 cessary.  I  need  not  dilate  upon  the
 demoralisation  that  would  set  in
 among  the  staff  of  the  private  colleges
 if  this  benefit  is  not  extended  to  that
 class  of  teachers  also.

 The  other  point  I  wish  to  mention
 is  about  medicines.  The  question  of
 supply  of  medicines  has  been  rais~
 ed  by  Shri  N.  Sreekantan  Nair.  One
 complaint  of  the  erstwhile  Cochin
 area  people  when  the  integration  bet-
 ween  Travancore  and  Cochin  was
 effected  was  that  amenities  such  as
 supply  of  medicines  to  hospitals,
 which  they  were  enjoying  in  abun-
 dance  previous  to  integration,  were
 not  made  available  to  them.  The
 Same  complaint  is  going  to  be  repeat-
 ed  as  far  as  the  Malabar  area  is  con-
 cerned.  I  understand,  inadequate  as
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 the  number  of  hospitals  in  the  Mala-
 bar  district  is,  the  supply  of  medi-
 cines  to  the  hospitals  is  really  ade-
 quate.  But  if  the  same  standard  of
 supply  be  being  continued  in  the
 Travancore-Cochin  area  is  going  to
 be  given  to  the  Malabar  area  also,
 there  will  be  a  great  deal  of  discon-
 tent  among  the  people  of  the  Mala-
 bar  district,

 Here  I  would  also  invite  attention
 to  the  inadequate  supply  of  medi-
 cines.  In  an  important  hospital  like
 the  Ernakulam  General  MHospital—
 before  integration  it  was  enjoying  a
 very  good  reputation  as  a  first-class
 hospital  in  South  India,  if  I  may  say
 so—after  integration  the  patients
 have  to  go  to  the  hospital  even  with
 such  primary  requirements  as  Cot-
 ton.  I  do  not  think  it  is  a  desirable
 state  of  affairs.  I  hope  the  medical
 department  would  look  into  the  mat-
 ter  and  the  complaint  of  the  people
 of  the  locality,  which  I  have  the  pri-
 vilege  to  represent  here,  would  be
 remedied.

 .My  hon.  friend,  Shri  V.  P.  Nayar,
 also  referred  to  the  Leper  Asylum  at
 Noornad.  There  is  another  in  my
 constituency,  at  Varikkoli.  There  also
 there  are  hundreds  of  patients.  It  is
 run  by  a  missionary  institution.  No
 help  is  being  rendered  by  Govern-
 ment  to  it.  There  is  also  another
 asylum  at  Adoor.  How  these  asylums
 are  maintained,  how  are  the  establish-
 ment  expenses  met—these  are  ques-
 tions  which  the  medical  department
 would  have  to  consider,  and  in  deser-
 ving  cases,  to  render  suitable  aid.

 The  last  point  is  about  top-heavy
 administration.  I  have  collected  some
 figures.  Out  of  a  revenue  expendi-
 ture  of  3l:]  crores,  even  according  to
 the  statement  that  is  laid  before  us,
 the  pay  of  officers  and  establishment
 etc.  account  for  30  per  cent.  Works
 take  14:93,  per  cent.  The  expendi-
 ture  of  Rs.  3l  crores  includes  Plan  ex-
 penditure  also,  Miscellaneous  items
 take  S617  per  cent.  I  do  not  know
 what  all  is  included  under  this  head.
 As  will  be  seen  from  pages  114-115  of
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 the  budget  estimates  for  ‘1957-58,  out
 of  the  total  expenditure,  a  substan-
 tial  percentage  goes  to  keep  up  the
 establishment  of  the  various  depart-
 ments.  I  concede  that  officers  and
 staff  are  necessary,  but  if  such  a  large
 percentage  is  being  utilised  for
 meeting  the  pay  of  those  officers  and
 the  staff,  it  is  better  that  the  depart-
 ments  are  not  run.  No  substantial
 amount,  would  be  available  to  be
 spent  for  development  works  apart
 from  meeting  the  salaries  of  officers
 and  staff.  This  top-heavy  expendi-
 ture  of  these  departments  is  a  serious
 matter  which  has  to  be  considered.

 Shri  Nambiar:  All  sides  are  agreed
 that  Kerala  is  a  problem  State.  It  is
 a  problem  State  because  the  popu-
 lation  is  the  thickest  in  India  and  it  is
 the  least  industrialised.  Unemploy-
 ment  ratio  is  at  its  maximum.  Fur-
 ther,  it  has  a  food  problem.  The
 home  production  will  not  be  enough
 for  even  six  months.  The  administra-
 tion  there  is  very  corrupt.

 In  this  situation,  the  Government
 will  have  to  see  how  the  Kerala  State
 can  be  helped.  The  new  Government
 will  take  care  of  the  problems.  I  do
 not  want  to  enunciate  the  policy  of
 the  new  Government.  They  are  capa-
 ble  of  doing  it.  But  I  would  only  say
 that  the  help  which  we  ask  for  from
 all  corners  is  not  asked  for  for  the
 survival  of  the  new  Government.  It
 is  for  the  benefit  of  the  people,  because
 this  problem  State  of  Kerala  must  be
 helped  by  Government.  The  Commu-
 nist  Party  got  the  verdict  of  the  elec-
 torate  in  its  favour.  Therefore,  it  will
 take  power.  But  by  the  Communist
 Party’s  efforts  alone,  the  problems
 cannot  be  solved.  The  problems  can
 be  solved  only  by  one  and  all.  It  is
 exactly  for  this  reason  that  we  appeal
 to  the  hon,  Minister  and  to  the  Trea-
 sury  Benches,  as  also  to  other  Oppo-
 sition  Members.  We  ask  for  their
 help  not  because  we  want  to  continue
 in  power  for  five  years  by  their  help,
 but  because  we  want  to  work  for  the
 benefit  of  the  people  along  with  others.

 Mr.  Deputy-Speaker:  Power  brings
 with  it  responsibility  also.
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 Shri  Nambiar:  But  the  respenai-
 bility  issnot  to  continue  in  power.
 Our  appeal  must  not  be  misunder-
 stood.  We  do  not  want  to  hear:  ‘Oh, the  Communist  Party  is  coming  to
 power.  They  want  to  be  in  power.
 Therefore,  they  are  asking  for  help’. Tt  is  not  in  that  spirit  that  we  are
 appealing  to  others.  We  appeal because  we  want  to  solve  the  pro-
 blems  of  Kerala  with  the  help  of  all
 People,  because  it  is  a  problem  State.
 It  was  because  of  the  past  unsettled
 conditions  there  that  the  people  want-
 ed  a  change  of  government.  There-
 fore,  this  should  not  be  misunderstood.
 The  Communist  Party  will  see  that  it
 helps  to  the  extent  it  can  but  every-
 thing  cannot  be  done  by  the  Commu-
 nist  Party  alone.

 I  want  to  dispel  one  other  misunder-
 standing  that  has  been  created  here
 from  the  party  point  of  view.  It  has
 been  said  repeatedly  here  that  the
 Communist  Party  is  anti-religious;  and
 it  has  been  repudiated  that  the  Com-
 munist  Party  is  not  anti-religious.

 An  Hon.  Member:  Nobody  —  said
 that.

 Shri  Nambiar:  It  has  been  szid  here;
 even  Shri  Pocker  Saheb  said  that  and
 he  said  that  everybody  should  fight
 it.  I  say  it  is  not  an  anti-religious
 party;  it  allows  every  religion  to  sur-
 vive;  it  allows  everyone  to  carry  on
 his  own  religious  belief.  The  Com-
 munist  Party  will  not  interfere  with
 the  religious  beliefs  or  activities  of
 any  person  or  section  of  persons  in
 this  country.  Therefore,  that  mus-
 understanding  should  be  cleared  up.

 The  other  charge  levelled  against
 the  Communist  Party  is  that  it  en-
 ecourages  communalism,  The  Commu-
 nist  Party  is  the  last  party  which
 would  encourage  any  kind  of  com-
 munalism.  It  will  not  be  swayed  oF
 carried  away  by  communal  views.  It
 will  not  interest  itself  in  communal
 quarrels.  The  Communist  Party  is
 firm  in  the  matter  of  looking  at  the
 programmes  and  needs  of  the  people
 as  a  whole  and  it  is  not  swayed  by
 communaliam.
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 Shri  Nand  Lal  Sharma  (Sikar):  On
 a  point  of  order,  Sir.

 Mr.  हो  There  is  a
 point  of  order  raised.

 Shri  Nand  Lal  Sharma:  May  we
 know  on  what  particular  cut  motion
 the  hon.  Member  is  speaking?

 Mr.  Deputy-Speaker:  On  all  the
 cut-motions  that  are  coming  ahead;
 he  is  feeling  them.

 Shri  Nand  Lal  Sharma:  Is  he  giving
 a  reply  to  the  whole  of  the  debate?

 Mr.  Deputy-Speaker:  Yes.  The  hon.
 Member  may,  perhaps,  conclude.

 Shri  Nambiar:;  Then,  with  regard
 to  our  relations  with  labour.

 Shri  Keshavaiengar
 —North)  rose—

 (Bangalore

 Mr.  Deputy-Speaker:  Perhaps,  the
 hon.  Member  came  too  late.

 It  is  the  last  day  and  a  relaxation
 has  been  asked  for.

 Shri  Nambiar:  The  policy  of  the
 Communist  Party  in  relation  to  labour
 is  very  clear.  Shri  Sreekantan  Nair
 raised  that  point.  If  there  is  any
 labour  problem  before  the  Communist
 Party,  he  said  that  he  and  the  party
 has  been  able  to  gather  round  him
 and  will  not  hesitate  to  fight  for
 labour.  I  will  also  join  hands  with
 him  and  say  that  the  Communist
 Party  to  which  I  belong  will  not  allow
 any  reasonable  demand  of  labour  to
 suffer.  We  will  certainly  stand  by
 labour  and  if  there  is  any  difficulty,
 the  Communist  Party,  and  I  hope  the
 leaders  in  Kerala,  those  who  are  in
 charge  of  the  Government,  will  seek
 the  help  and  co-operation  from  Shri

 tan  Nair  and  his  party  of
 trade  unionists  and  together  we  will
 voth  settle  it  and  go  forward.  The

 Party  will  not  give  up  the
 Tights  of  labour  and  if  it  does  so  it  is
 not  worth  the  name.  Therefore,  we
 Will  certainly  seek  the  co-operation  of
 trade  unions,  the  AITUC  all  the
 INTUC,  and  others.
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 Mr,  Deputy-Speaker:  These  exple-
 nations  could  be  made  there  in  the
 State  Assembly.

 Is  Shri  Keshavaienger  very  part'-
 cular  to  speak  on  the  Kerala  Budgetr

 Shri  Keshavaiengar:  Just  a  couple
 of  minutes,  Sir.

 Mr.  Deputy-Speaker:  There  is  ano-
 ther  hon.  Member  from  Kerala,  Shri
 Iyyunni  and  he  may  be  given  twa
 minutes.

 Shri  C.  है.  Iyyonni  (Trichur):  Mr.
 Deputy-Speaker,  Sir,  since  I  cannot
 have  any  more  chance  to  speak  in
 Parliament,  I  take  this  opportunity  to
 wish  the  Red  Party  that  is  coming  in
 our  State,  well,  The  reason  for  wishing
 it  well  is  this.  There  has  been  a
 general  election  which  was  very
 strongly  contested  by  all  the  parties  in
 the  State  and  finally  the  victory  has
 gone  to  the  Communist  Party.  There
 is  no  doubt  that  in  the  minds  of  the
 voters  there  must  be  certain  convic-
 tions  why,  they  have  voted  for  the
 communists  in  large  numbers.  There
 is  no  denying  the  fact  that  the  admi-
 nistration  there  was  not  conducted  in
 a  way  satisfactory  to  the  people  or
 conducted  upto  a  standard  which  is
 desirable.

 It  is  true  that  the  P.S.P.  came  to
 power  and  the  Congress  also  came  to
 power.  If  the  opportunities  that  were
 allowed  to  these  two  parties  were  uti-
 lised  in  the  way  in  which  they  ought
 to  have  been  utilised,  I  have  not  the
 slightest  doubt  that  the  voters  would
 have  given  the  verdict  in  favour  of
 the  Congress  or  the  P.S.P.  The  rea-
 son  why  they  have  not  given  it,  in
 my  opinion,  is  that  the  administration
 there  was  not  up  to  the  standard.  It
 is  true  that  in  other  States  also  the
 same  conditions  prevailed.  But,  in
 Travancore-Cochin  or  the  new  Kerala
 State,  there  is  a  great  deal  of  diff-
 erence.  There  is  no  State  in  the  whole
 of  India,  where  in  proportion  to  the
 area,  there  are  2  daily  newspapers.
 In  Travancore-Cochin  alone  which  is
 only  about  14,000:  sq.  miles,  more  than
 6l  per  cent  of  the  population  are
 literate.  It  is  not  easy  for  anybody,
 however  trained  he  may  be,  to  go  and
 speak  to  them  in  a  manner  which
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 will  appeal  to  them  unless  it  is  proved
 or  verified  by  the  situation  today.
 People  gloat  over  the  glory  of  the  past.
 It  is  good.  But  what  is  the  present
 position  of  Government  there?  That
 is  what  the  ordinary  man  will  look  at;
 and  the  ordinary  man  knows  because
 he  is  a  man  who  is  always  reading
 newspapers.  If  Government  does  not
 come  up  to  the  level  he  expects,  he
 will  give  the  verdict  that  has  been
 given  now.

 I  need  not  say  anything  as  to  how
 the  administration  has  been  carried  on
 except  to  say  that  it  Was  not  up  to
 the  standard.  As  a  matter  of  fact,  I
 come  from  that  part  of  Kerala  which,
 about  50  years  ago,  was  extolled  as  a
 model  State  of  India,  Cochin,  by  no
 yess  a  person  than  Lord  Curzon  who
 was  then  the  Viceroy.  He  said  that
 it  was  a  model  State.  We  were  being
 governed  under  such  conditions.  But,
 after  integration  our  position  has
 considerably  deteriorated  and  there  is
 no  wonder  the  Government  has  been
 mismanaged.

 Mr.  Deputy-Speaker:  I  am  afraid
 this  analysis  may  take  long  and  I  am
 going  to  ring  the  bell.

 Shri  C.  RB.  Lyyunni:  I  am  not  going
 to  take  much  of  the  time.

 Mr.  Deputy-Speaker:  I  have  to  ring
 the  bell  just  now.

 Shri  0.  R.  Iyyuuni:  I  wish  the  party
 that  has  been  given  the  opportunity
 to  form  a  government  there  to  conduct
 itself  properly  so  that  people  in  the
 country  may  be  benefited.

 There  are  so  many  points  on  which
 I  might  say  something  as  Shri  Thomas
 teld  us.  For  example,  we  were  having
 Plenty  of  medicines  and  we  had  plenty
 ef  institutions  there.  But,  now,  if  a
 patient  goes  to  the  hospital,  he  must
 go  there  with  all  the  medicine  that
 is  necessary  so  that  he  may  get  the
 treatment.  That  is  what  is  generally
 being  done.  The  doctor  says:  you
 bring  such  and  such  a  thing;  even
 gotton  as  Shri  Thomas  suggested.

 ,  that  is  very  painful.
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 There  are  many  things  whith  we
 ean  bring  to  the  notice  of  the  Govern.
 ment  now  because  there  is  the  Presi-
 dent's  rule.  Otherewise,  we  will  have
 to  make  all  these  appeals  there  in  the
 local  Assembly.  So,  I  would  like  to
 request  the  Government  to  be  formed
 there  that  they  must  be  fair  to  all
 parties,  to  al]  sections  and  to  all  areas
 without  showing  any  sort  of  discrimi-
 nation.  If  they  conduct  themselves
 properly,  my  feeling  is  they  might
 continue  there  for  some  time.

 But  there  is  considerable  difficulty.
 It  has  been  suggested  that  they  do  not
 do  anything  with  regard  to  religious
 freedom.  But  that  is  not  correct.  If
 they  are  not  to  be  guided  by  what  is
 being  done  in  China  or  Russia  then,
 certainly,  I  have  no  complaint.  That
 may  be  all  right.  But  if  they  were
 to  depend  on  what  is  being  done  by
 Communist  Governments  elsewhere,
 then  there  is  a  certain  amount  of.......

 Mr.  Deputy-Speaker  :These  declara-
 tions  and  professions  as  well  as  the
 fears  need  not  be  stated  here.

 Shri  C.  R.  Iyyunni;  I  am  thankful
 to  you,  Sir,  for  the  opportunity  given
 to  me.

 Mr.  Deputy-Speaker:  Does  Shri
 Keshavaiengar  still  want  to  speak?

 Shri  Eeshavaiengar:  You  have  been
 80  indulgent  to  other  hon.  Members.
 I  do  not  think  why  you  should  make
 any  exception  in  my  case.

 5  brs.
 It  is  a  very  gratifying  to  note  that

 very  recently  I  have  been  able  to  see
 our  communist  friends  feel  delicate  for
 the  first  time  about  the  position  they
 are  placed  in.  We  see  the  gradual
 growth  of  responsibility  that  is  coming
 in  on  them.  e

 Even  our  Constitution  envisages  8
 federal  government  and  we  were
 almost  having  an  administration
 tantamount  to  a  unitary  system  of
 government  on  account  of  the  con-
 venient  fact  that  we  had  the  same
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 party  in  power  in  all  the  States.  I
 am  sure  that  there  a  mixture  of
 both  good  and  bad  in  this  world
 everywhere,  and  I  feel  there  is  some

 Party  has  succeeded  in  a  State.  It
 affords  a  wonderful  opportunity  to
 demonstrate  to  the  whole  world  that
 even  both  these  governments  can
 co-exist,

 Mr.  Deputy-Speaker:  We  will  sub-
 stantiate  the  principle  of  co-existence
 here!

 Shri  Keshavatengar:  So  far  as  the
 question  of  fisheries  is  concerned—
 Shri  Nayar  referred  to  it,  I  think—I
 am  sure  they  will  endeavour  =  their
 utmost  to  improve  the  harbour,  of
 course,  without  detriment  to  the  poor
 fishermen  who  have  complained  about
 the  nearness  of  the  activities  of  the
 Norwegian  Government.  I  hope  they
 will  try  to  improve  the  harbour,  catch
 big  fish  and  distribute  it  to  other
 parts  of  India  also.

 One  other  matter  I  would  like  to
 refer  to  is  about  High  Courts
 and  Shri  Nambiar  has  tabled  a  cut
 mation  No,  29  in  regard  to  this.  Even
 ihough  it  may  be  a  little  out  of
 place,  |  would  like  to  have  an  ex-
 planation  from  the  hands  of  our
 Minister  as  to  why  matters  connected
 with  the  High  Courts  of  several
 States  are  neglected.  I  may  be  per-
 mitted  to  state  that  although  months
 have  passed,  the  appointment  of
 judges  to  the  High  Court  of  Mysore
 has  not  been  done.

 Mr.  Deputy-Speaker:  Is  it  for  this
 Purpose  that  the  hon,  Member  wanted
 some  time?

 Shri  Keshavalengar:  I  wanted  to
 have  this  opportunity  to  snatch  an  ex-
 Planation  from  the  hon,  Minister  on
 this  question,

 Mr.  Deputy-Speaker:  But  not  when
 the  Kerala  Budget  is  under  discus-
 sion.

 Shri  Keshavaiengar:  That  is  all  I
 have  to  say,
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 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  With  your  permis-
 sion,  Sir,  I  wish  to  give  a  brief  answer
 to  the  remarks  made  by  Shri  Nair
 with  regard  to  his  three  cut  motions.

 So  far  as  strikes  are  concerned,  we
 never  interfere  with  them  so  long  as
 they  are  peaceful,  although  they  have
 organised  the  strikes  for  so  many
 months  together.  It  is  now  for  the
 new  government,  which  is  soon  to
 come  into  power  in  Kerala,  to  deal
 with  them,  and  I  hope  they  also  will
 be  able  to  carry  out  the  promises
 which  they  have  given  to  the  electo-
 rate.

 About  the  cashewnut  industry  and
 the  mineral  factories,  the  hon.
 Member  himself  knows  that  these
 two  matters  went  to  the  High  Court.
 The  application  of  the  Act  to  the
 cashownut  industry  has  been  declared
 void  by  the  High  Court  in  Travan-
 e»re-Cochin.  Also  about  the  Tra-
 vancore  Mineral  Concern,  the  hon.
 Member  himself  went  to  the  High
 Court  in  Punjab  and  the  decision
 given  by  that  High  Court  was  that
 whet  the  Government  did  was  right
 and  that  his  contention  was  not
 maintainable.  Therefore,  it  is  not
 right  on  his  part  to  blame  us  now  at
 least.

 About  the  Minimum  Wages  Act,  it
 has  been  already  applied  to  the  Tra-
 vancore-Cochin  industry,  so  far  as
 the  coir  section  also  is  concerned,  as
 far  back  as  in  1954.  Again  it  was
 revised,  and  Assistant  Labour  Com-
 missioner,  Conciliation  Officer,  Labour
 Officers  and  others  were  appointed
 and  they  were  specially  instructed  to
 see  to  the  strict  enforcement  of  the
 Act  m  the  coir  industry  and  also  to
 launch  prosecutions  wherever  a
 breach  was  noticed.

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  I  would
 like  to  make  a  very  brief  reply  to
 the  various  points  made  by  hon.
 Members  in  respect  of  their  cut
 motions.

 The  first  relates  to  fisheries,  So  far
 as  fisheries  are  concerned,  I  find  that
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 no  inadequate  attention  is  peid  to
 this  important  problem.  The  matter  is
 receiving  very  careful  attention,  and
 large  sums  of  money  have  been  pro-
 vided  for  in  respect  of  the  different
 items.  Loans  have  given  to  the
 fishermen’s  co-operative  societies.  Rs.
 14,000  has  already  been  given,  and
 another  Rs.  35,000  is  going  to  be
 given.  Fishery  requisites  are  being
 supplied  to  them,  for  which  Rs.
 75,000  has  been  provided  for,  Then,
 there  have  been  the  stocking  of
 Ponds  with  fish,  construction  of
 breakwater  along  the  coast,  intro-
 duction  of  ice  plants  and  cold  storages
 and  also  introduction  of  guide  lights.

 Lastly  something  was  said  about
 the  Indo-Norwegian  project.  It  has
 made  some  headway.  Under  the  pro-
 ject,  28  fishing  boats  were  constructed
 for  distribution  among  the  fishermen.
 They  were  got  trained  in  mechanisa-
 tion  under  the  project.  I  believe,
 therefore,  that  so  far  as  fisheries  are
 concerned,  they  are  receiving  the  best
 attention  possible  from  the  authori-
 ties.

 So  far  as  the  leprosy  asylum  is  con-
 cerned,  I  find  that  large  sums  are
 set  apart  for  developing  these  centres.
 In  the  Budget  for  ‘1957-58,  a  sum  of
 Rs.  1,921,000  has  be  provided  for
 increasing  the  number  of  beds  in  the
 leprosy  hospital  at  Koratti  and  Noor-
 nad,  In  addition,  a  sum  of  Rs.  1,50,000.
 has  also  been  included  for  works
 relating  to  improvements  of  these  two
 hospitals.  I  may  also  point  out  that
 treatment  for  leprosy  is  being  given
 on  a  very  Jarge  scale  and  health  edu-
 cation  imparted.  Some  subsidiary
 centres,  for  this  purpose  have  been
 established  in  three  places,  and  grants
 are  being  given  so  far  as  they  are
 concerned.  A  considerable  amount
 has  been  set  apart  for’  controlling
 leprosy  in  the  various  parts  of  the
 State.

 Something  was  stated  about  inade-
 quate  medical  equipment  in  the
 various  hospitals  I  may  point  out
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 in  thig  connection  that  the  Plan  pro-
 vision  under  the  head  “Medical’  tn  the
 State  Government's  Second  Five  Year
 Plan  is  Rs.  3.55  crores,  out  of  which
 Re,  क1  lakhs  has  been  proposed  for
 the  budget  for  1957-58.  I  am  quite
 confident  that  this  will  provide  the
 full  equipment  and  medicine  neces-
 sary.  I  have  before  me_a  long  list  of
 institutions,  especially  leprosy,  T.B.
 and  other  voluntary  institutions,  to
 which  grants  have  been  made  by  the
 State—the  total  amount  comes  to  Re.
 2,45,000.

 Something  was  stated  about  the
 pay  of  professors  in  the  University.
 This  question  was  discussed  oon  a
 former  occasion,  and  it  was  pointed
 out  that  a  Pay  Commission  had  been
 appointed  and  their  recommendations
 were  under  consideration.  It  has
 been  published  in  yesterday's  paper
 that  the  pay  scales  have  been  revised
 so  far  as  university  professors  are
 concerned,  There  are  private  col+
 leges  run  by  non-official  or  private
 agencies  in  Kerala.  In  fact,  I  visited
 two  of  the  biggest  colleges  in  Kerala
 and  I  found  that  they  did  not  receive
 any  grants  at  all  from  the  Govern-
 ment.  That  is  a  matter  which  has  to
 be  looked  into  by  the  new  Govern-
 ment.  I  was  wondering  why  in  the
 budget  provision  has  not  been  made
 or  could  not  be  made  for  giving  some
 grants  to  very  good  private  or  non-
 official  colleges.  In  some  colleges,  the
 number  of  students  is  about  2,000  or
 1,800,  But  it  is  a  question  of  finan-
 cial  commitment,  and  I  would  not
 like  to  bind  the  new  Government.
 That  is  a  question  which  will  be
 considered,  I  think,  by  the  new  Gov-
 ernment,

 It  will,  however,  be  difficult  for  the
 State  Government  to  contribute  to
 the  pay  of  the  staff  of  private  insti-
 tutions,  That  is  a  question  which
 should  be  taken  up  by  the  colleges
 or  private  institutions  with  the  new
 Government.

 So  far  as  overhead  expenditure  is
 concerned,  I  believe  it  is  within



 Members  will  agree  that  even  now,
 there  are  a  large  number  of  Kerala
 officers,  that  is,  officers  belonging  to
 the  Kerala  State,  who  still  continue
 in  the  Madras  State.  A  similar  ques-
 tion  was  raised  and  the  Chief  Minis-
 ter  there,  I  remember,  answered  that
 some  of  them  will  continue  because,
 after  all,  the  administration  has  to
 be  carried  on,  and  officers  who  remain
 there  are  equally  efficient  like  those
 who  have  been  taken  over  by  the
 Kerala  State.

 The  hon.  Member  said  something
 about  prohibition.  It  igs  enforced  in
 the  whole  of  the  Malabar  area  but  in
 Travancore-Cochin  area,  it  is  enforced
 only  in  certain  taluks.  It  was  the  idea
 to  extend  it  gradually  in  view  of  the
 fact  that  the  Government  could  not
 afford  to  lose  the  excise  revenue
 which  wag  sizable.  The  adoption  of
 uniform  policy  for  the  whole  State  is
 for  my  hon,  friends  belonging  to  the
 new  Government  to  consider.  Prohi-
 bition  is  one  of  the  important  points
 on  which  all  of  us  ought  to  agree.
 There  are  certain  States  where  pro-
 hibition  is  working;  in  our  opinion,
 effectively.  Some  months  ago  28
 committee  was  appointed  by  the
 Planning  Commission  which  laid
 down  the  stages  according  io  which
 prohibition  has  to  be  put  to  operation.
 It  ts  a  matter  for  the  new  Govern-
 ment  to  consider  whether  they  would
 implement  it  or  whether  they  would,
 for  the  sake  of  some  revenue,  follow
 a  policy  of  not  having  prohibition
 at  all,  It  is  a  question  to  be  seriously
 cansidered  by  the  Government  «with  a
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 full  sense  of  We  have
 got  as  one  of  the  Directive  Principles
 that  prohibition  has  to  be  established.
 If  it  is  going  to  be  a  success  any-
 where  in  the  world,  it  must  be  only
 in  India...

 Mr,  Deputy-Speaker:  Are  there
 many  other  points?

 Shri  Datar:  One  or  two.  I  am
 finishing.  One  hon.  Member  said  that
 the  population  of  the  Anglo-Indians
 was  2,000  in  Kerala.  It  is  15,000,

 Shri  N.  Sreckantan  Nair:  Shri  Frank
 Anthony  said  so  yesterday.

 Mr.  Deputy-Speaker:  He  ignores
 certain  sections.

 Shri  Datar:  According  to  the  census
 figures,  it  is  ‘15,000.

 Shri  Nambiar:  He  excludes  faran-
 gis,

 Shri  Koeshavaiengar:  One  word
 about  the  Judges.

 Shri  Datar:  I  am  not  called  upon
 to  answer  on  that  point.

 Mr,  Deputy-Speaker:  Mysore  could
 not  be  discussed  here  just  now,  No
 answer  could  be  given  to  that.  Now,
 have  I  the  permission  of  the  House
 to  put  all  the  cut  motions  togethert

 Dr.  Hama  Rao:  Except  the  ones  that
 had  not  been  moved.

 Mr.  Deputy-Speaker:  Nos.  l  to  ¥I,
 i2,  13,  and  5  to  29  had  been  moved.
 T  shall  put  all  these  cut  motions  to
 the  vote  of  the  House.

 The  cut  motions  were  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown
 in  the  third  column  of  the  Order
 Paper,  be  granted  to  the  Presi-
 dent,  on  account,  out  of  ‘the
 Consolidated  Fund  of  the  State
 of,  Kerala,  to  defray  the  charges
 which  will  come  in  course  of
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 (Mr.  Deputy-Spesker)
 paymerit  during  the  year  ending
 the  Sist  March,  2858  in  respect
 of  the  following  heads  of
 demands  entered  in  the  second
 eolumn  thereof:—

 Demands  Nos.  I  to  XLIV
 The  motion  was  adopted.

 {The  motions  for  Demands  for
 Grants  on  account  in  respect  of  the
 State  of  Kerala  which  were  adopted
 by  the  Lok  Sabha  are  reproduced
 dbelow—Ed.}

 Demanp  No.  I—AcricuLrunaL  IncomE
 Tax  anp  Sates  Tax

 “That  a  sum  not  exceeding
 Rs.  4,55,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  38  March,  958  in  respect  of
 ‘Agricultural  Income  Tax  and
 Sales  Tax’.”

 Demanp  No.  Il—Lanp  Revenur
 “That  a  sum  not  exceeding

 Rs.  14,06.00  be  granted  te  th:
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3!st  March,  958  in  respect  of
 ‘Land  Revenue’”.

 Demanpd  No.  Ul—Excrse

 “That  a  sum  not  exceeding
 Rs.  4,76u°0  be  granted  to  th.
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  Slarch,  958  in  respect  cf
 Excise’  ’’.

 Demano  No.  IV—Stamers
 “That  a  sum  not  exceeding

 Rs.  1,02,000  be  granted  to  the
 President,  on  account,  out  of  the

 Keraia  ad

 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  Bist  March,  968  in  respect  of
 Stamps’  La

 Demanp  No.  V—Forsst

 “That  a  sum  not  exceeding
 Ra.  25,12,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  ceme  in  course  of
 payment  during  the  year  ending
 on  8ist  March,  958  in  respect  sf
 ‘Forest’.

 Demanp  No.  VI—REcrIsTraATION

 “That  a  sum  not  exceeding
 Rs.  5.06,000  be  granted  to  tha
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  85  March,  958  in  respect  of
 ‘Registration’  7

 Demanp  No,  VII—Taxes  on  VEHICLES

 “That  a  sum  not  exceeding
 Rs,  3,03.000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 on  3lst  Maich,  958  in  respect  of
 ‘Taxes  on  Vehicles’  ”

 Dremanp  No,  VIII—Irarcarion

 “That  a  sum  not  exceeding
 Rs,  4,52,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Irrigation’  "
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 Kerala,  to  defray  the  charges
 which  will  come  in  course  of

 i835  Demande  for

 Dewanp  No.  IX—Heaps  or  Srarzs,
 Mnasrmes,  Srcneratreiat  anp  ATTACHED

 Orrices
 “That  a  sum  not  exceeding

 Ra,  16,88,000  be  granted  to  the
 Presitient,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Heads  of  States,  Ministers,  Secre-
 tariat  and  Attached  Offices’”.

 Demand  No.  X—Strare  Lecrsrature
 “That  a  sum  not  exceeding

 Rs,  144,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘State  Legislature’  Le

 Demand  No.  XJ—ELEcTIons
 “Thet  a  sum  not  exceeding

 Rs.  10,00,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Elections’  ”.

 Demand  No.  XIi—Disraict  ApMINIS-
 TRATION  AND  MISCELLANEOUS

 “That  a  sum  not  exceeding
 Rs.  12,60,000  be  granted  to  the
 President,  om  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 District  Administration  a.id  Mis-
 cellaneous’".

 Demand  No.
 oF  JUSTICE

 “That  a  sum  not  exceeding
 Rs,  14,79.000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of

 XITI—  ADMINISTRATION

 t  during  the  year  ending
 on  उड  March,  1958  in  respect  of
 ‘administration  of  Justice’”.

 Demand  No.  XIV—Jams
 “That  a  sum  not  exceeding

 Rs,  5,00,000  be  granted  to  the
 President,  on  account,  out  of  the
 Copsolidated  Fund  of  the  State  of
 Ketala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Jails’  LL

 Demand  No.  XV—Pouice
 «That  a  sum  not  exceeding

 Rs,  40,39,000  be  granted  to  the
 “preiilonts,  wn  wuvuurty,  ih  Uh  “tte
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 whbich  will  come  in  course  of

 nt  during  the  year  ending
 on  3lst  Maich,  958  in  respect  of
 ‘pglice’

 a”

 Pemanp  No.  XVI—Scruentiric
 DEPARTMENTS

 “That  a  sum  not  exceeding
 Rs.  +1,06,000  be  granted  to  the
 président,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 KeTela,  to  defray  the  charges
 which  will  come  in  course  of

 yment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘scientific  Departments’”.

 PemManp  No,  XVII—Epucarion

 “That  a  sum  not  exceeding
 Rs.  214,29,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Ketala,  to  defray  the  charges
 whic:  will  come  in  course  af
 payment  during  the  year  ending
 on  3  ६  March,  958  in  respect  of
 ‘Education’  ”

 Pemanpd  No,  XVITI—Moepicar

 “That  a  sum  not  exceeding
 Ry  51,18,000  be  granted  to  the
 president,  on  account,  out  af  the
 Consolidated  Fund  of  the  State  of



 payment  during  the  year  ending
 on  3lst  March,  938  in  respect  of
 ‘Medical’,

 Demanp  No.  XIX—Puatic  Hearta
 “That  a.sum  not  exceeding

 Rs.  42,58,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Public  Health’  a

 Demanp  No.  XX—AGRICULTURE

 “That  a  sum  not  exceeding
 Rs.  24,98,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Agriculture’  La

 Demanp  No.
 MENT

 “That  a  sum  not  exceeding
 Rs.  +18,56,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Sural  Development  a

 Demanp  No.  XXII—V2rrerinary

 “That  a  sum  not  exceeding
 Rs.  4,09.000,  be  granted  to  the
 President,  on  account,  out  of  the
 Cansolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 ७  Bist  March,  958  in  respect  of
 ‘Weterirary’".
 Damanp  No.  XXII—Co-orrratTron

 “That  8  sum  not  exceeding
 Rs  5,58,000  be  granted  to  the

 XXI—Rurat  DEvetor-

 Demanp  No.  XXIV—Inousreiss

 “That  a  sum  not  exceeding“
 Rs.  47,94,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  4958  in  respect  of
 ‘Industries’  ”

 Demanp  No.  KXV—Lasour  and  Ms-
 CELLANEOUS

 “That  a  sum  not  exceeding
 Rs.  21,14,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  956  in  respect  of
 ‘Labour  and  Miscellaneous’  ”.

 Demand  No.  XXVI—Crvi.  Worxs

 “That  a  sum  not  exceeding
 Rs.  83,82,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Civil  Works’  La

 Demanp  No.  XXVIJ—E.ectTRIciTy

 “That  a  sum  not  exceeding
 Rs.  24,59,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Electricity’  "
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 Damtawy  No.  XXVITI-Peusroms
 “That  a  sum  not  exceeding

 Ra,  -26,00,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3l4t  March,  958  in  respect  of
 ‘Pensions’  ”

 Demanp  No.  XXIX—STATIONERY  AND
 PRINTING

 “That  a  sum  not  exceeding
 Rs.  9,904,000.  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3tst  Suarch,  [958  in  respect  of
 ‘Stationery  and  Printing’  ”

 Demanp  No.  XXX—MISCELLANEOUS

 “That  a  sum  not  exceeding
 Rs.  7,214,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Miscellaneous’  ".

 Demanp  No.  XXXI—ComMuNItTY
 DEVELOPMENT  PRoJEcTSs

 “That  a  sum  not  exceeding
 Ra,  24,82,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Community  Development  Pro-
 jects’”.

 Demanp  No.  XXXMIE—Transport
 Scurmms

 “That  a  sum  not  exceeding
 Rs.  45,53,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
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 payment  during  the  year  ending on  बाल  March,  3958  in  respect  he
 ‘Transport  Schemes’  m

 DeManp  No.  XXXI0—Carrrat  Ovrtay
 On  Ineication  (ComMERCIAL)

 “That.  a  sum  not,  exceeding Rs.  31,83,000,  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 on  3lst  Maich,  1958  in  respect  --f
 ‘Capital  Outlay  on  Irrigation  (Com-
 mercial)’

 DeManp  No.  XXXIV—CaPiTaL  OUTLAY
 ON  Inpication  (Non-CoMMERCIAL)

 “That  a  sum  not  exceeding
 Rs.  ‘19,16,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Capital  Outlay  on  Irrigation
 (-न”.

 DEMAnp  No.  XXXV—Caprrat  OUTLAY
 on  Pusiic  HEeaLtTu

 “That  a  sum  not  exceeding
 Rs.  27,08,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Capital  Outlay  on  Public
 Health’  ”

 Demanp  No.  XXXVI—Caprtat  OUTLAY
 ON  AGRICULTURAL  IMPROVEMENT

 “That  a  sum  not  exceediny
 Rs.  19,000,  be  grantea  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3icet  March,  958  in  respect  of
 ‘Capital  Outlay  on  Agricultural
 Improvement’  ”



 Re.  83,56,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  968  in  respect  of
 Capital  Outlay  on  Industrial
 Development’  LA

 Demanp  No.  XXXVII—Carrrat  Ovr-
 Lay  on  CryiL  Wonks

 “That  a  sum  not  exceeding
 Rs.  67,70,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  2958  in  respect  of
 ‘Capita])  Outlay  on  Civil  Works’”.

 Demand  No.  XXXIX—Carrrat  Ourtay
 om  Exrcrricrry  Scnemes

 “That  a  sum  not  exceeding
 Rs.  77,49,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Capital  Outlay  on  Electricity
 Schemes’  ™

 Demanp  No.  XL—  Carrrat  Account
 or  OTHER  Works  Ovursipe  THE  REVENUE

 Account
 “That  a  sum  not  exceeding

 Rs.  -3,30,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  du'ing  the  year  ending
 on  3lst  March,  958  in  respect  of
 ‘Capital  Account  of  other  works
 outside  the  Revenue  Account’”.

 Demanp  No.  XLI—Carrrat  OuTLay  on
 Transport  SCHEMES

 “That  a  sum  not  exceeding
 Rs.  3,50,000  छह  granted  to  the

 Demand  No.  XLII—Commurep  Varoe
 or  Pensions

 “That  a  sum  not  exceeding
 Rs,  19,008  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  958  in  respect  of
 ‘Commuted  Value  of  Pensions’”,

 Demanp  No,  XLI2I—Carrrat  OvTtar
 on  State  SCHEMES  ofr  GOVERNMENT

 TRADING

 “That  a  sum  not  exceeding
 Rs,  22,32,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3ist  March,  938  in  respect  of
 ‘Capital  Outlay  on  State  Schemes
 of  Government  Trading’  n

 Demand  No.  XLIV—LOaANSs  AND
 ApvANCES  BY  THE  STATE  GOVERNMENT

 “That  a  sum  not  exceeding
 Rs.  27,07,000  be  granted  to  the
 President,  on  account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 on  3'rt  March,  958  in  respect  of
 ‘Loans  and  Advances  by  the  State
 Government’  7
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 KERALA  APPROPRIATION  (VOTE ~  ON  ACCOUNT)  BILL,*  3957

 {he  Minister  of  Revenue  and  De-
 fesine  Expenditure  (Shri  A.  C.  Goha):
 I  beg  té  move  for  leave  to  introduce
 a  Bill  to  provide  for  the  withdrawal
 of  certain  sums  from  and  out  of  the
 Constlidated  Fund  of  the  State  of
 Kerala  for  the  service  of  a  part  of  the
 financial  year,  1987-58,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from
 end  out  of  the  Consolidated  Fund
 of  the  State  of  Kerala  for  the  Ser-
 vice  of  a  part  of  the  financial  year
 1957-58."

 The  motion  was  adopted.
 Shri  A.  C.  Guha;  Sir,  I  beg  to  intro-

 duce**  the  Bill.

 Shri  A.  C.  Guha:  I  beg  to  move:***

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from
 and.out  of  the  Consolidated  Fund
 of  the  State  of  Kerala  for  the  ser-
 vice  of  a  part  of  the  financial  year
 ‘1957-58,  be  taken  into  considera-
 tion.
 Mr.  Deputy-Speaker:  The  question

 tion  is:
 “That  the  Bill  to  provide  for

 the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Kerala  for
 the  service  of  a  part  of  the
 financial  year  ‘1957-58,  be  taken
 into  consideration.”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clauses  1  and  3,  the  Scheduled,  the
 Enacting  Formula  and  the  title  of  the

 Bill  were  added  to  the  Bill,
 Shri  A.  C.  Guha:  Sir,  I  beg  to  move:

 “That  the  Bill  be  passed.”

 Prevention  of  T2344
 Corruption  (Amend-

 ment)  Bill
 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 PREVENTION  OF  CORRUPTION
 (AMENDMENT)  BILL*

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  Sir,  I  beg to  move:

 “That  the  Bill  further  to  amend
 the  Prevention  of  Corruption  Act,
 1947,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”
 This  is  a  matter  which  deals  with

 the  question  of  corruption  and  for  this
 purpose  we  have  been  having  cri-
 ticism  in  the  Parliament  on  a  num-
 ber  of  occasions.  This  was  taken  up
 some  years  ago  and  in  1947  an  Act
 was  passed  known  as  the  Prevention
 of  Corrpution  Act.  The  object  of  that
 Act  was  twofold.

 One  was  -to  make  a  new  offence
 known  as  ‘criminal  misconduct’.  It
 was  a  particular  offence  under  which
 an  officer  or  a  Government  servant
 might  be  habitually  indulging  in
 receiving  illegal  gratifications  to  do
 or  not  to  do  a  certain  act  in  his  offi-
 cial  capacity.  It  was  considered  that,
 in  addition  to  certain  offences  which
 we  have  in  the  Indian  Penal  Code,
 namely,  receiving  illegal  gratifi-
 cation—now  we  have  also  got  giving
 illegal  gratification—and  offences  con-
 nected  therewith—it  would  be  better
 to  have  a  new  Act  known  as  the  Pre-
 vention  of  Corruption  Act.  As  I
 said,  as  new  offence  was  created
 known  as  the  ‘criminal  misconduct’.

 Secondly,  by  way  of  rule  of  evide-
 nce,  a  presumption  could  be  drawn
 acording  to  which,  under  certain  cir-
 cumstances,  if  a  Government  servant
 for  instance,  is  found  in  possession  of
 certain  property  which  could  not,

 *Published  in  the  Gazette  of  India  Extraordinary  Part  II-—Section  2  dated
 28th  March  1957,  pp.  39-43.

 **Introduced  with  the  recommendatio  n  of  the  President.
 ***¥Moved  with  the  recommendation  of  the  President.
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 {Shri  Datar]
 prima  facie,  be  accountable  from
 the  sources  of  his  income,  a  presump-
 tion  could  be  drawn.  The  court  will
 presume,  unless  the  contrary  is  pro-
 ved  by  the  other  party,  that  the  parti-
 cular  property  has  been  acquired  by
 means  other  than  legitimate.  That  is
 a  very  important  presumption.  If  a
 man  is  found  in  possession  of  property
 which  is  disproportionate  to  his  means,
 then  certain  presumptions  could  be
 made  under  certain  circumstances.
 This  presumption  has  helped  the  Gov-
 ernment  in  rooting  out  corruption  to
 a  certain  extent.  As  the  House  is
 aware,  Government  is  very  anxious
 that  the  purity  of  administration
 should  be  maintained  by  the  Govern-
 ment  servants.  They  should  work  in
 a  spirit  of  service  and  duty  and  not
 out  of  considerations  other  than  those
 to  which  they  are  entitled  to  either  by
 way  of  pay  or  by  way  of  allowances.
 Apart  from  this,  while  a  person  is  in
 Government  service,  he  could  not  take
 undue  advantage  of  his  position.  He
 could  not  exercise  his  influence  in
 other  than  legitimate  ways.  If  he
 does,  naturally,  it  is  a  matter  which
 should  bring  him  within  the  criminal
 law.

 For  this  purpose,  this  Act  was  pas-
 sed.  Government  had  a  machinery.
 The  Central  and  the  State  Govern-
 ments  have  been  taking  advantage  of
 these  new  provisions  and,  to  a  certain
 extent,  this  corruption  has  been
 brought  under  control.  Subsequently,
 the  provisional  Parliament  considered
 this  question  of  corruption  and  a  com-
 mittee  was  appointed  to  find  out  to
 what  extent  this  law  has  been  effec-
 tive,  and  whether  any  legislative
 changes  are  necessary;  if  so,  on  what
 lines.  Their  report  was  received  by
 Parliament,  and  whatever  they  had
 stated  was  accepted  to  a  large  extent
 by  Government  as  a  result  of  which
 certain  changes  were  made.

 When  this  Act  was  passed  in  ‘1947,
 the  period  of  this  particular  new
 affence  remaining  in  force  was  first
 wut  at  three  years.  Section  5  was  the
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 important  provision  which  dealt  with
 the  new  offence,  namely,  criminal
 misconduct.  Then  it  was  stated  that
 that  section  should  be  in  operation  for
 a  period  of  three  yeara.  Afterwards,
 on  the  recommendation  of  the  Tek
 Chand  Committee,  if  I  mistake  not,
 the  period  was  extended  from  time  to
 time  until  early  this  month  when  the
 Parliament  was  not  in  session  and  the
 period  was  to  have  expired.  As  I
 have  already  stated,  the  provision  re-
 garding  the  offence  as  also  the  provi-
 sion  regarding  the  prosecution  were
 very  important.  Therefore,  as  the
 Parliament  was  not  in  session  an
 Ordinance  was  issued  by  the  Presi-
 dent  and  now,  as  the  Parliament  is
 meeting,  this  Bill  has  been  brought
 forward.

 The  object  of  this  Bill  would  be  to
 make  this  a  permanent  feature  of
 this  Act.  It  is  not  sufficient  if  it  re-
 mains  on  the  statute-book  for  three
 or  five  years.  During  the  last  ten
 years.  it  has  helped  the  Government
 to  a  very  large  extent  in  checking
 crime,  becatse  the  circumstances  under
 which  this  offence  can  be  committed
 have  been  laid  down  and  it  has  been
 stated  that  it  will  amount  to  criminal
 misconduct;  not  merely  ordinary  mis-
 conduct,  civil  misconduct  or  retort,
 but  criminal  misconduct,  Therefore,
 it  has  to  be  properly  punished  and
 this  has  had  a  very  salutary  effect.

 During  the  last  ten  years  there  has
 been  recourse  to  the  provisions
 of  this  Act  on  a  number  of  cccasions,
 and  I  find  that  on  the  whole  these
 provisions  have  been  of  great  use.
 Therefore,  it  is  considered  that  these
 provisions,  Section  5,  should  continue
 for  all  time  to  come,  so  long  as  this
 Act,  namely,  the  Prevention  of  Cor-
 ruption  Act  is  there.  This  is  the  pur-
 pose  for  which  this  Bill  has  been
 brought  forward,  and  if  this  Bill  is
 passed  Into  law  the  Prevention  of  Cor-
 ruption  (Amendment)  Ordinance
 Would  naturally  be  repealed.

 Sir,  I  have  explained  the  provisions
 and  I  am  confident  that  the  hon.  Mem-
 bers  would  accept  the  provisions  that
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 are  already  on  the  statute-book.  I  am
 wure  they  would  agree  that,  if  corrup-
 tiom  has  to  be  eradicated  then  the
 Gevernment  must  have  a  machinery,
 Must  have  certain  powers  for  the  pur-
 pose  of  proving  in  a  court  of  law  that
 a  certain  officer  has  committed  crimi-
 nal  misconduct.

 There  are  also  other  steps  that  the
 Government  have  already  taken.
 Whenever  it  is  found  that  in  a  parti-
 cular  case  the  matter  cannot  be  prov-
 ed  or  the  prosecution  cannot  be  sus-
 tained,  there  are  other  ways  in  which
 the  conduct  of  the  Government  officer
 is  taken  into  account;  that  is  by  means
 of  departmental  proceedings.  If  the
 ease  is  strong  enough  for  conviction
 in  a  court  of  law  prima  facie,  the
 matter  is  taken  to  a  court;  otherwise,
 if  ie  is  found  that  there  is  an  element
 of  moral  turpitude,  though  according
 to  the  strict  technical  interpretation
 of  sections  it  cannot  be  proved  to
 amount  to  an  offence,  it  would  be  a
 wrong  and  then,  naturally,  the  other
 machinery  is  used  by  the  Govern-
 ment.  The  Government  in  that  case
 avails  themselves  of  the  departmental
 proceedings.  As  the  House  is  aware
 the  House  has  already  taken  a
 number  of  steps  in  that  direction.
 The  Government  have  appointed  a
 new  division  known  as  the  Adminis-
 trative  Vigilance  Division.

 भी  सिंहासन  सिंह  (  जिल!  गोरख प्र,
 दक्षिण)  :  जब  से  यह  डिवीजन  काम  हनना
 हू  तब  से  करप्दान  ऊँ  कितने  केसेज  चले  हैँ  I

 Shri  Datar:  I  would  invite  the  hon.
 Member's  attention  the  report  that
 was  placed  on  the  Table  of  the  House.
 So  far  as  this  Administrative  Vigilance
 Division  is  concerned,  it  deals  not
 only  with  the  question  of  punishment
 or  detection  of  crime,  it  also  deals
 with  the  prevention  of  circumstances
 under  which  such  crimes  can  be  com-
 mitted.  The  environments  are  taken
 into  account,  and  Government  =  are
 taking  very  strong  action  so  far  as
 vigilance  is  concerned.  Therefore,  the
 House  will  agree  that  Government
 are  extremely  keen  on  the  complete
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 removal  or  eradication  of  corruption,
 to  the  extent  that  they  can  do,  by
 such  Acts  and  also  by  means  of  the
 general  rules  that  they  have  issued  so
 far  as  departments]  proceedings  or
 other  actions,  are  concerned.  I  am
 confident,  Sir,  that  this  Bill  will
 commend  itself  to  the  approval  of  the
 House.

 Mr.  Deputy-Speaker:
 moved:

 Motion

 “That  the  Bill  further  to  amend
 the  Prevention  of  Corruption  Act,
 1947,  are  passed  by  Rajya  Sabha,
 be  taken  into  consideration,”

 Mr.  Deputy-Speaker:  Hon.  Members
 must  be  aware  that  the  House  got
 only  one  hour  as  the  limit  within
 which  the  Bill  has  to  be  passed.

 Pandit  Thakur  Das  Bhargava
 (Gurgaon):  I  am  aware  of  it,  and  it,
 and  it  is  only  because  the  time  is  very
 inadequate  that  I  have  Tabled  the  first
 motion.  It  is  the  result  of  my  decision
 that  the  time  allowed  for  this  motion
 is  very  inadequate.  Since  we  are
 adjourning  today,  there  is  not  enough
 time  to  deliberate  upon  this  Bill.

 Mr,  Deputy-Speaker:  It  is  not  only
 that  we  are  adjourning  today,  but  it
 is  impossible  to  extend  it  even  by  a
 few  minutes.  There  is  another  motion
 by  Shri  Kamath.  That  is  also,  per-
 haps,  very  important  and  of  interest
 to  the  Members.  That  has  to  be
 discussed  for  at  least  half  an  hour.
 Then  the  hon.  Speaker  wants  to  make
 certain  observations  at  6°30  hours
 before  we  part.  Therefore,  we  have
 to  finish  this  by  at  least  four  o'clock.

 Pandit  Thakur  Das  Bhargava:  That
 means,  instead  of  one  hour  we  will
 have  only  half  an  hour.

 Mr.  Deputy-Speaker:  The  time
 taken  by  the  Minister  must  also  be
 included  against  this  Bill.

 Pandit  Thakur  Das  Bhargava:  So
 far  as  I  am  concerned,  I  will  try  my
 very  best  to  give  all  the  reasons
 that  I  can  to  see  that  this  motion  is
 not  taken  up  today.  If  the  hon.
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 [Pandit  Thakur  Das  Bhargava]
 Minister  agrees,  I  think  ali  other
 business  can  very  smoothly  pasa
 through.

 Mr,  Deputy-Speaker:  If  that  is  the
 object  of  the  amendment,  then  I  shall
 have  to  rule  that  it  is  dilatory.

 Pandit  Thakur  Das  Bhargava:  It  is
 not  dilatory.

 Mr.  Deputy-Speaker:  I  have  not
 Tuled  it  out,  but  the  hon.  Member
 aaid  that  he  will  give  all  the  reasons
 30  that  the  motion  is  not  taken  up
 today.

 Pandit  Thakur  Das  SBhargava:
 Because  the  time  is  short;  if  the  time
 was  there  I  would  not  have
 brought  such  a  motion.  As
 the  hon.  Minister  himself  said,  it  is
 an  important  measure,  and  the  im-
 portance  of  the  measure  entitles  me
 to  appeal  to  the  House  that  it  should
 consider  the  Bill  fully  and  on  merits.
 My  difficulty  is,  half  an  he:r  is
 absolutely  insufficient  for  me  even  to
 mak  out  a  case  for  full  deliberation
 be:ng  bestowed  on  on  such  a  Bill.  As
 @  matter  of  fact,  this  should  be
 Postponed.  I  am  saying  this  very
 seriosuly.  I  have  gone  through  the
 proceedings  of  Rajya  Sabha  on  this
 Bill  and  I  find  that  it  was  not
 properly  considered  there.  I  am  very
 sorry  to  say  that  it  was  passed  in  a
 rather  hasty  way  there,  and  I  do  not
 want  that  this  may  be  said  about
 this  House  also.

 I  leave  it  to  you,  Sir.  I  will  give
 all  the  reasons.  If  you  are  satisfied
 that  there  is  a  case  then  you  may
 allow  me  to  proceed  with  the  other
 arguments;  otherwise  you  may  rule
 it  as  dilatory.

 Mr.  Depaty-Speaker:  I  am  not  in-
 elined  to  rule  it  out  as  dilatory,  but
 my  difficulty  is,  how  will  this  motion
 be  made  adequately  and  in  a  lawful
 manner  when  these  Members  cease
 to  be  Members  at  all.  As  far  as  I  am
 aware  there  will  be  no  Members

 on  the  4th.  How  will  they  work  on
 the  Select  Committee?
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 Pandit  Thaker  Das  Shatgava:
 Today  they  are  Members.  The  House
 is  not  going  to  be  dissolved  for
 several  days.  We  have  changed  our
 rule  and  we  can  certainly  go  on  when
 the  House  is  not  dissolved.

 Mr.  Deputy-Speaker:  That  is  pro-
 rogation  and  not  dissolution.  Now
 the  House  is  going  to  be  dissolved.

 Pandit  Thakur  Das  Bhargava:  The
 House  will  be  dissolved  after  four
 days.  The  Select  Committee  can  meet
 for  a  day  in  between  and  finish  the
 job.

 Mr.  Depuaty-Speaker:  Where  is  the
 report  to  be  made?

 Pandit  Thakur  Das  Bhargava:  The
 report  can  be  made  subsequently.

 Mr.  Deputy-Speaker:  By  whom?
 Pandit  Thakur  Das  Bhargava:  My

 humble  submission  is  that  I  am
 really  concerned  by  the  action  of  the
 Government.  The  Government  have
 made  it  impossible  for  me  to  move
 this  motion.  Therefore,  this  is  another
 ground  on  which  this  Bill  should  be
 postponed.  It  comes  to  this.  This
 motion  cannot  be  made  which  is
 lawful  under  the  law.  This,  in  plain
 English,  means  that  it  is  impossible
 for  me  to  move  it.  Therefore,  there
 is  no  other  course  except  to  see  that
 this  Bill  is  postponed.

 Mr.  Deputy-Speaker:  That  is  an
 argument  which  the  Minister  could
 consider.

 Shri  Datar:  May  I  point  out  that
 Government  are  considering  the
 general  question  of  having  further
 amendments  in  the  Prevention  af
 Corruption  Act.  The  Government
 are  now  actually  considering  that
 question.  They  are  preparing  a  Bil:
 so  as  to  incorporate  the  other  amend-
 ments  that  the  Government  have  In
 view.  They  have  to  consult  the  State
 Governments  and  after  considering
 their  views,  the  Government  will
 place  it  before  the  new  Parliament.
 That  will  be  a  full  and  comprehen-
 sive  Bill.
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 Mr.  Deputy-Bpeaker:  That  is  quite
 &  distinct  and  different  thing.  The
 objection  taken  is  that  the  Govern-
 mrent  are  bringing  forward  a  Bill  to
 be  considered  and  passed  by  this
 House.  There  are  options  for  the
 Members  to  move  certain  amendments
 or  motions  under  this  Bill,  but  the
 Members  find  that  it  is  not  possible
 to  make  them,  because  we  are
 adjourning  today  sine  die  and  so  far
 as  we  know,  the  House  is  being  dis-
 solved.  The  hon.  Member’s  objection
 is  that  it  is  lawful  for  him  to  move
 that  the  Bill  be  referred  to  a  Select
 Committee  and  that  it  is  allowed  by
 our  Rules  ‘of  Procedure.  It  is
 impossible  for  him  now  to  make  that
 motion  because,  as  I  pointed  out  to

 whim,  there  would  be  no  Select
 Committee  for,  there  would  be  no
 Members  of  Parliament.  He  says  that
 he  is  handicapped  to  make  a  motion,
 which  is  allowed  by  law  and  pro-
 cedure,  that  this  Bill  should  not  be
 proceeded  with.  The  Minister  should
 consider  this  point.  I  think  I  have
 made  clear  what  the  objection  of  the
 hon.  Member  is.

 Shri  Datar:  All  that  the  hon.  Mem-
 ber  has  in  view  in  that  there  should
 be  a  Select  Committee  which  should
 go  into  the  merits  of  such  Bills
 including  the  present  Bill.  So  far  as
 the  general  principles  laid  down  in
 the  Prevention  of  Corruption  Act
 are  concerned,  I  have  stated  just  now
 that  Government  are  considering
 amendments  and  they  would
 bring  forward  a  Bill.  When
 that  Bill  comes  and  is  placed  before
 Parliament,  then,  it  may  be  considered
 by  the  Select  Committee;  if  my  hon.
 friend  desires  that  it  should  be  con-
 sidered  by  a  Committee  of  both  the
 Houses,  it  could  also  be  done  then.

 So  far  as  section  of  the  Act  is
 eoncerned,  I  submit  that  if,  for
 example,  this  Bill  is  not  passed  into
 law,  naturally  certain  difficulties  will
 be  created.  There  are  cases  pending,
 and  the  difficulties  will  be  there,  and
 a  presumption  cannot  be  drawn  in
 certain  cases  by  the  courts.  Therefore,
 a  number  of  difficulties  arise.  All  that

 28  MARCH  957  Corruption  (Amend-  1392
 ment)  Bill

 we  desire  at  present  is  that  section  है
 should  continue  to  be  a  provision  in
 this  Act.  This  is  the  only  thing  that
 we  want.  I  believe  that  the  hon.
 Member  can  have  full  opportunities
 for  considering  other  amendments
 including,  if  necessary,  a  provision
 like  the  present  one,  and  the  Select
 Committee  can  go  through  them.

 Pandit  Thakur  Das  Bhargava:  May
 I  submit  a  reply?  I  am  quite  cons-
 cious  that  the  hon.  Minister  himself
 is  conscious  of  the  fact  that  this  Bill
 is  very  defective.

 Shri  Datar:  I  have  not  said  so.  .
 Pandit  Thakur  Das  Bhargava:  That

 is  the  reason  why  a  new  Bill  is  being
 brought.  I  have  been  in  the  House  for
 a  sufficiently  long  period,  and  I  know
 it.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  advanced  this  argument
 that  section  5  is  already  there.  If
 we  do  not  pass  this  Bill  now  we
 cannot  extend  its  existence  and  that
 provision  is  necessary.

 Pandit  Thakur  Das  Bhargava:  I  am
 also  conscious  that  so  far  as  section  5
 is  concerned  it  may  be  continued  for
 sometime.

 Shri  Sinhasan  Singh:  On  a  point  of
 order.  The  hon.  Member  says  that  he
 wants  a  particular  section  to  conti-
 nue,  An  ordinance  had  been  passed
 and  it  will  lapse,  and  so  a  measure
 was  brought  into  the  House  to  over-
 ride  that  difficulty.  Now,  what  is  the
 intention  of  my  hon.  friend?  Does  he
 want  that  section  to  continue  or  not?

 Pandit  Thakur  Das  Bhargava:  He
 only  wants  to  know  my  intention.  It
 is  not  a  point  of  order.  When  an
 ordinance  is  there,  it  continues.
 Suppose,  this  Bill  is  not  passed,  what
 happens?  The  ordinance  itself  conti-
 nues.  It  shall  continue  for  six  months.
 The  ordinance  does  not  lapse.

 Shri  Sinhasan  Singh:  It  lapses.
 Pandit  Thakur  Das  Bhargava:  No.

 According  to  the  Constitution,  the
 ordinance  shall  continue  for  some-
 time.
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 Mr.  Deputy-Speaker:  If  we  do  not
 meet  and  if  it  expires,  then  "t  goes.
 If  the  Parliament  does  not  mest,  then
 the  ordinance  would  have  gone.

 Pandit  Thakur  Das  Bhargava:  he
 ordinance  can  be  made  again.  What
 ig  the  difficulty?  They  have  got  the
 powers  to  make  an  ordinance  again.
 The  Minister  has  expressed  the  dii-
 culty  that  there  are  some  cases  which
 will  be  affected  adversely  if  this  pro-
 vision  in  the  Act  is  not  allowed  to
 continue.  Suppose,  some  new  cases
 are  brought  in—

 Mr,  Deputy-Sperker:  I  would  bring
 to  the  notice  of  the  hon.  Member  one
 fact.  If  he  agrees  to  a  new  ordi-
 nance  being  enacted,  then  why  not
 he  give  up  his  position?  Suppose  that
 ordinance  ig  passed  or  extended  and
 this  clause  is  continued  for  another
 period  of  six  months,  or  whatever  he
 likes,  then,  perhaps  the  hon.  Minister
 feels  htat  there  is  no  harm  in  pas-
 sing  this  Bill  for  the  present,  and
 having  the  continuance  of  the  parti-
 cular  section.  Then,  he  is  bringing
 a  comprehensive  Bill  when  all  these
 and  other  matters  can  be  considered
 by  this  House.

 Pandit  Thakur  Das  Bhargava:
 Where  is  the  guarantee  that  it  will
 be  brought  within  six  months  or  one
 year?  I  was  a  Member  of  the  Com-
 mittee—the  Tek  Chand  Committee.  I
 am  the  person  who  got  this  amend-
 ment  made  which  is  the  subject
 matter  of  this  discussion.

 Mr.  Deputy-Speaker:  If  the  non
 Member  gets  a  sufficient  guarantee,
 then,  is  he  prepared  to  agree?

 Pandit  Thakur  Dag  Bhargava:  I
 believe  that  the  Minister  says  that  he
 will  bring  a  new  Bill  as  soon  as
 possible—perhaps  in  May  or  June—
 during  the  coming  session.  But,  after
 all,  I  do  not  want  that  such  cases
 which  have  to  be  decided  should  be
 decided  adversely  by  the  High  Court
 or  the  Supreme  Court  on  the  basis
 that  this  law  does  not  exist.  I  do  not
 want  that.  If  the  Minister  says  iat
 he  will  bring  the  new  Bill  in  May  or
 June,  I  shall  not  oppose  this  measure.
 But,  suppose,  after  a  year,  he  brings
 in  the  Bilj—

 time.
 But  I  am  prepared  to  give  a  pro-

 t  the
 earliest  opportunity,  I  shall  bring  the
 Bill—not  early  but  earliest,

 Pandit  Thakur  Das  Shargava:
 By  ‘earliest’,  I  mean  May  or  June,
 or  in  the  next  session.

 Shri  Datar:  I  mean  it  in  terms  of
 months  and  not  years.

 Pandit  Thakur  Das  Shargava:
 In  the  next  session,  I  mean.  [f  he
 brings  it  during  the  next  session,
 there  is  no  harm.  I  am  agreeable.  You
 may  bring  the  measure  in  ihe  next
 session.  I  shall  have  no  objection.

 Shri  Datar:  I  shall  try  my  best  to
 see  if  we  can  bring  it.

 Mr.  Deputy-Speaker:  Let  us  leave
 it  now.  I  would  request  the  hon.
 Member  to  have  that  much  guarantee
 and  leave  it  to  the  House,

 Pandit  Thakur  Das  Bhagava:
 If  the  hon.  Minister  says  that  te  will
 do  his  best  to  bring  the  new  Bill  in
 the  next  session,  ]  shall  acesp:  it.  I
 take  it  that  he  will  bring  it  during  the
 next  session.  Under  these  circum-
 stances,  I  do  not  want  to  press  my
 amendment,

 Pandit  8.  C.  Mishra  (Monghy  North-
 East):  At  least  on  one  occasion,  we
 find  ourselves  in  consonance  with  the
 Government,  though  it  be  on  the  last
 day.

 Mr.  Deputy-Speaker:  It  is  very
 unfortunate  that  it  so  happers  on
 the  last  day  of  the  term.

 Pandit  8.  C.  Mishra:  This  is  the  iast
 day  of  our  existence  in  this  Parlia-
 ment  and  my  own  term  herve.  There-
 fore,  I  am  glad  to  support  the  Gov-
 ernment  on  their  introducing  this
 Bill.  I  was  saying  that  at  least  on
 one  occasion,  Government  would  take
 the  right  decision  and  we  fulty  appre-
 ciate  that  they  have  taken  this  mea-
 sure.

 Mr,  Deputy-Speaker:  All's  well  that
 endg  well,
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 Pandit  ss.  a  Mishra:  At  least  on
 this  point  we  support  the  Govern-
 ment,  and  we  hope  that  Government
 will  take  adequate  steps  in  this
 regard.  But  I  think  that  even  with
 this  law  as  it  stands  Government  is
 not  taking  adequate  steps.  This  law

 Empowers
 the  Government  and  gives

 enough  opportunities  and  pow-
 ers  to  haul  up  all  corfupt  officers,  but
 even  then,  the  action  that  the  Govern-
 ment  takes  under  the  existing  law
 is  always  lukewarm.  They  could  have
 checked  corruption  to  a  large  extent.
 I  do  not  say  that  I  support  this  mea-
 sure  fully,  but  I  would  impress  upon
 the  Government  that  they  should  be
 ™ore  energetic  towards  taking  action
 under  this  law.  With  these  words,  I
 support  the  Bill.

 aft  ate  लाल  शर्मा  (सीकर):
 नौदस्यु  रामायण  सलक्मण'य ध

 दिये  =  अत्ये  जनकात्मजाये  ।

 नमो सत.  रा्न्द्रेयमा:नलेश्यो

 नौदस्यु  कन्द्राकंमरुदगणोहश्यों  a
 मननीय  उपाध्यक्ष  महोदय,  .

 Mr,  Deputy-Speaker:  I  may  tell  the
 thon.  Member  that  he  will  have  very
 fittle  time,  only  4  or  5  minutes.

 Shri  Nand  Lal  Sharma:  I  shall  try
 to  finish  within  §  minutes.

 Mr,  Deputy-Speaker:  Otherwise  I
 will  have  to  try.

 aff  नंद  लाल  चारा:  माननीय  उपाध्यक्ष

 महोदय,  भ्रष्टाचार  निरोध  के  सम्बन्ध  में

 यह  संशोधन  अधिनियम  स्वागत  का  विषय

 है,  इसमें  कोई  सन्देह  नहीं  है।  हमारी  स  रक,  र  ने
 इस  शोर  कुछ  क्विक  कदम  उठ  ये  है  मारतोय
 दंड  विधान  की  धारा  १६१  शौर  १६५  के
 अतिरिक्त  यह  जो  धारा  बनाई  गई  कि  सरकारी
 कर्मचारियों  के  दारा  अध् टाचार  करने  पर
 उनके  विरुद्ध  कोई  कदम  उठाया  जा  सके
 ओर  उसे  राज  प्रीमियम  के  साथ  नियमित
 रूप  देने  का  जो  प्रयत्न  किया  जा  रहा  है,  में
 समझता  हूं  कि  यह  भी  भ्र धिक  उचित  है

 किन्तु  साथ  ही  जब  यह  अधिनियम  स्वीकृत
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 किया  गया  था  उस  समय  भी  ये  दाऊद  कहे
 गये  थे  .कौर  राज  भी  वही  शब्द  कहे  गए  हैं
 किजोघारा  ६  है  जिस  का  हैडिन  हैः

 Previous  sanction  necessary  for  prose-
 cution.
 जिसमे  केन्द्रीय  सरकार  अथवा  प्रादेशिक  सरकारों

 से  अनुमति  लेकर  ही  उस  पर  केस  चलाया
 जा  सकेगा,  यह  बन्धन  जो  रखा  गया  है,  मैं
 समझता  हूं  इसके  द्वारा  एक  तो  किसी  दमित
 की  हिम्मत  भी  नहीं  होगो  कि  वह  यह  काम
 करे  ौर  अगर  हिम्मत  हो  भी  गई  तो
 उसे  काफी  भा  मस्त  नहीं  होगा  पौर  बहुत
 सारे  सरकारी  कर्मचारी  इसी  सुरक्षा  द्वारा
 सुरक्षित  रह  जायेंगे  7  इतना  ही  नहीं  हम  यह
 भी  समझो  हैं  कि  केवल  पाश्चात्य  ढंग  से

 घूस  सेना  पाप  है  इतना  कह  देने  से  या  सरकार
 द्वारा  प्रयास  मात्र  कर  देने  से  या  कार्यालयों
 में  लिख  देने  से  ऋष् टाचार  समाप्त  हो  जायेगा,
 यदि  शाप  का  ऐसा  विचार  हैं  तो  में  समझता
 हैं  कि  श्राप  भूल  करते  हैं  झीर  श्राप  सफल

 नहीं  हो  सकेंगे  ।  हमारे  प्रधान  मंत्री
 जिन  का  बार  बार  यह  कहना  है
 कि  राज्य  का  धर्म  से  कोई  सम्बन्ध  न  होगा,
 उन  की  सरकार  एक  सेक्युलर  सरकार  होगो,
 उन  का  ईश्वर  से  सम्बन्ध  ने  होगा,  मैं  समझता

 हैं  भ्रष्टाचार  को  रोकने  में  ये  सब  से  बड़ी
 बाधा यें  हैं  भौर  भाप  कोई  भी  कानून  वना  लें,
 कोई  भी  संशोधन  ले आयें,  भाप  इस  में
 सफलता  प्राप्त  नहीं  कर  सकते  ।  सब  से  बढ़ा
 प्रभाव  ईश्वर  और  सदाचार  का  होता  है।

 इन  दो  भावना प्र ों  का  प्रजा  पर
 अच्छा  प्रसर  पड़  सकता  था  जिन  को  राज
 हटा  दिया  गया  है!  धीरे,  धीरे,  इस  के  परिणाम-
 स्वरूप,  हम  कांग्रेसी  से  कम्युनिज्म  की
 शोर  खिसक  रहे  हैं।  दक्षिण  से  हम  ने  लाल
 झंडे  को  प्रा मं त्रित  कर  लिया  है  शौर  धर्म
 दाऊद  से  अभिप्राय  मेरा  धर्म,  या  मेरे  घर
 का  धर्म  या  किसा  व्यक्ति  का  धर्मं  नहीं  है  1
 चर्म  कोच  व्यापक  है,  धर्म  का  अ्रभिपाय
 परलोक  भावना  से  है  जहां  बुरे  दौर  अच्छे
 कर्म  के  फल  मनुष्य  भोगता  है,  मरने  के  बाद
 किसी  कर्म  का  फल  भोगने  की  भावना  जानता
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 कभी  मंद  लाल  शर्मा]

 है  कौर  यही  उस  के  इन्दर  विद्यमान  रहता  है|
 यदि  बह  भावना  विद्यमान  रहे  तो  ऋष् टाचार

 हट  सकता  है  नहीं  तो  नहीं  ।  हजार  गुना
 सी०  भाई०  itt  बढ़ाने  वर  भी  भाप  हस
 भष्टाचार  को  'रोक  सहीं  सकेंगें  शौर  राज  भी
 रोक  नहीं पा  रहे  है  1  भ्र भी  हाल  ही  में  गुप्ते
 एक  अनुभव  प्रान्है  t  ुनावों. के  दिनों  पं एक
 मिनिस्टर  ने  जो  किसी  प्रादेशिक  सरकार  के
 मिस्टर  थे,  झपने  एक  विरोधी  कैंडिडेट
 को  ६,०००  पये  देते  की  स्वीर्लतत  दे  दी
 और  यह  रुपया  दे  दिया।  उस  ने  लीगल;  कर
 दे  दिया  कि  में  ने  €  ०००  रुपया  लिया  हैं  t
 wre  यह  लिखा  हुआ  हमारे  पास  मौजूद  है  t
 उसने  कहां  है  कि  मुझे  साया  दे  कर  के
 बिठा  क्रिया  गया  है  कौर  उस  कांस्टिटपृएसी
 के-लौनों ने;  उसे  कहा  कि  यदि  कह>नही  छौंकेगा
 तो  उसे  कत्ल  कर  दिया  जायेगा  t  अगर  ईश्वर
 का  भय  होता,  यदि  कोई  सदाचारु  कहें  भय
 होता,  धर्म  का  भय  होता,  तब  इस  तरह  की
 बात  जहीं  हो  सकती  थी  शौर  सब  बातें  चल
 सकती  थीं,  प्रवीणता  झा,  सकता  थी  इस
 लिये  केवल  कानूनी  बना  देने  से  नियम  बना
 देने  से  भ्रम  किस  का  कौन  शा  सिद्ध  है
 ऐसा  सिद्ध  करता  सम्भव  नहीं  है  ।  म॑  समझता
 हैं  कि  इस  पके  बारे  में  भी  कानूनी  कार्य  वाही
 होगी  और  वह  आप  के  सामने  भरा  जायेगी  |
 काज  हमारे  सामने  यह  लिख  कर  रख  दिया

 जीता  है  कि  चूस तोरी  करना  पाप  है  लेकिन
 हम.  सथ  देखते  हे  कि  मजिस्ट्रेट  की  नाक  के
 नीचे  उस  का  जो  रीडर  होता  है  वह  कहता  है
 मेरा  हक  माधो

 यह  हाल  सभो  क्षेत्रों  में  मैं  से  देखा  है  ।
 भिलाई  स्टील  प्रोजेक्ट  में  ११.१  करोड़  रुपया
 सं  करने  का  प्रायोजन  कप  ने  रखा  था
 जिसे  ्य  बड़ा  कर  १७०  करोड़  रुपया  कर
 विद्या  गैया  है  |  वहां  पर  बाप  एक  रुपये  के
 चरि,  स्वर  इपये  कांदेषटर्स  को  देने  के  लिये  भी
 ले पार  है  लेकिन  कोई  भी  कॉन्ट्रेक्टर  कॉड्रेगट  लेने
 को  तैयार  नहीं  है  t  थे  कहते  हैं  कि  जहां  एक
 इक  रुपये  के  दस  दस  रुपये  देने  की  बात  EL  at
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 आर  गुना  पर  कौन  काम  करे  1  हमारे  गृह  मंत्री
 महोदय  ते  /कहा  है  कि  भष्टाचार  कौ  दूर  करे
 के  लिये  उचित  संशोधन.  ag  साय  हूँ।
 मेँ  अनाप  को...  बतलाना  चाहता  हूं  कि

 एपकैवशचतों  राजा  सर्वस्य  यदि  संस्थित :,._
 तन  बेदजिबादस्ते  मा  गंगा  मासुमन  गम  :  ए

 तुम्हारे  ह्दय  के  अस्ट्र  यम  राजा  बैठा

 हुआ  है  1  प्यार  तुम्हारा  उसे  के  साथ  कोई
 डा  नहीं  है  तो  तुम  गंग  धौर  कुरुलेञ्र

 जा  कर  क्या  करोगे,  वहां  त्हारा-कोई  काम

 नहीं  है  मजिस्ट्रेट  के  सामने  जब  भाप  सत्य
 बोलने  की  नाले  रखते  है  तो  बाबा  उत्पन्न

 होती  है  ।  राज  सत्य की  भावना  नहीं  है  t
 जब  प्रैजिस्ट्रेट  में  धर्म  की  भावना  नहीं  होगी
 तो  लोगों  को  कोर्ट  में  विश्वास  नहीं  होगा
 और  जब  ऐसा  होगा  तो  कौन  सी  बात  सत्य  हैं
 झोर  कोन  सी  असत्य,  इसे  निर्णय  पर  बाप
 किसे  पहुंचेंगे  चरा  निवेदन  है  कि  धारा

 ६  जब  विद्यमान  है  तो  धारा  ५  का  कोई
 मुल्य  नहीं  ह ैऔर  घारा  ५  से  जो  जादा  को
 जा  रही  है  कि  इस  को  हम  परमानेंट  बना  देंगे
 तो  इस  का  इतना  हैं  भ्रमण  है  कि  हम  बड़े  बड़े

 कर्मचारियों  को  कुछ  न  कुछ  लाभ  पहुंचा  सकें  |

 इस  वास्ते  मेरा  गह  मंत्री  महोदय  से  यह  निवेदन

 है  कि  गद  बह  सचमुच  यह  चाहते  हों  कि
 अप्टाचार  भारत  में  से  ge  तो  उनको  घारा
 ६  के  ग्रन्दर  वास्तविक  संशोधन  करना  चाहिये  :
 पहले  तो  उस  को  हटा  देना  चाहिये  भौर
 अगर  ऐसा  नहीं  हो  सकता  तो  वास्तविक  संघों-
 घन  करना  चाहिये  1  भारतीय  राजनीति  का
 एक  माथ  दृष्टिकोण  सारे  विश्व  का  कल्याण
 है  यह  दृष्टिकोण  राज  ही  नहीं  बना  हैं
 बल्कि  आज  से  पहले  भी  रहा  है  कौर  भागे  के
 लिये  भी  होना  चाहिये  ।  इस  बात  को  में  केवल
 इस  लिये  नहीं  कह  रहा  हूं  कि  कांग्रेस  केसाथ
 हमारा  मतभेद  है  और  इस  लिये  हेम  उस  की

 झूठा  कहते  हैं।  ऐसी  कोई  भावना  नहीं
 है  1- हम.  ग्बाह्तें  हैं  कि  कांग्रेसी.  शासन
 भी  यदि  बह  धर्मानुकूल  दान  होगा,  यदि
 पद भावना  से  छोतप्रोत  होगा  तो  प्रजा  का:वहू
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 कल्याण  करेगा  |  कौर  यदि  ऐसा  न  हुमा  जौर
 ह्म  कम्युनिज्म  की  शोर  फ़िसल  गये  तो
 कहू  अपना  भी  सर्वनाश  करेंगी,  भारत  को  भी
 हानि  पहुंचेगी  अगौर  विश्व  को  शांति  नहीं  पहुंच
 सकेगी  t

 इसलिये  मेरी  ईश्वर  से  प्रार्थना  है  कि
 बह  हज़ारों  जेता थों  को  सदबुद्धि  प्रदान  करे
 शौर  हमारे  लैल गण  ईश्वरीय  भावना  से
 प्रेरित  हो  कर  के  इस  अष्टाज्ञार  को  रोकने
 का  प्रयत्न  करें

 राजमाता  कमलम्दुमति  शाह  (जिला
 गढ़वाल-पश्चिम  व  जिला  टिहरी  गढ़वाल  च
 जिला  बिजली-उत्तर]  ‘  उपाध्यक्ष  महोदय,
 समसे  पहले  तो  में  भाप  को  बहुत  बहुत  धन्यवाद
 देती  हूं  कि  इतना  थोडा  समर्थ  होते  हुए  भी
 आपने  मूझे  बोलने  का  अ्रवसर  प्रदान-किया  |

 मुझ्ेबहुन  थोडा  दस  के  बारे  में  कहना  है»
 पहली  बात  तो  मैं  यह  पहना  चाहती  हूं  कि  -
 यह  जो  श्राप  ने  कानन  बम् माया “कि  घूस  देनें
 वाला  शौर  लेने  बाला  दांतों  ही  अपराधी  हैं
 और  दोनों  को  Gi  सजा  मिरे  बह  बहुत  गलत
 बात  झाप  ने  की  है  !  इस  य।  नदी जा  यह  निकल

 रहा  है  घि  जे।  घस  देने  दाला  है  उस  की  बहुत
 ज्यादा  बाध  मोका  सामना  करना  पड़  रहा  है
 कौर  वह  यह  नहीं  बता  सकता  है  कि  घूस  किस
 ने  ली  है  और  वह  क्यों  ली  है।  में  क्राप  को  कई

 दृष्टान्त  दे  सकती  हु  कि  जहां  पर  जो  घस
 देते  वाला  है  वह  कुछ  भी  नहीं  कर  सका  है
 और  उस  से  जबर्दस्ती  परम  लो  गई  है  ।  यह  जो

 चीज  बाप  ने  की  है  यह  बहुत  ही  गलत  चीज
 की  है.!  मैं  चाहती  ह  कि  पम  देने  बाले  को
 कोई  सजा  नहीं  होनी  चाहिये  |  मैं  समझती  हैं
 कि  प्यार  चूत  देने  वाले  को  कोई  सजा  न

 है।  तमा  जा  कर  वह  घस  लेते  वाले  को  पकड़वाने
 में  सफल हो  सः  ता  है  बौर  घूस केने  वाला  पकड़ा
 जा  समता  है  !

 कभी  बनी  चुनावों  के  समय  -मैं.  नें
 देखा  है  कि  बहुत  ज्यादा  भ्रष्टाचार  हुआ  है।
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 गांवों  में  मोटर्स  लिस्ट  में  से  मोटर्स  के  नाम  ही
 उड़ा  दिये  गये  हैं।  इस  से  बहुत  ज्यादा  मुश्किल
 का  सामना  करना  पड़ा  है।  वहां  पर  मोटर्स
 का  घूस  दी  गई  है।  हलैकशाम  में  सरकारी
 कर्म  चा रियों ने,  बच्चों  ने  तथा  प्राध्यापकों  ने
 भाग  लिया  है  ।  वह  सब  बातों  को  भी  मैं  सरकार
 के  सामने  लाना  चाहती  थी  ।  परन्तु  जो  मैं
 मूश्यत्त:  सरकार  को  बतलाना  चाहती  हूं
 चह  पह  है  कि  जो  घूस  देने  वाला  है  उस  को  सजा
 न  हो  और  जो  लेने  वाला  है  उस  को  ही  सजा
 हो  ।  जब  ऐसा  अप  करेंगे  तभी  बाप  घूसखोरी
 को  रोकने  में  सफल  दो  सकेंगे  भ्रन्यथा  नहीं  |

 Shri
 orn  74

 Gupta  =  (Calcutta—
 South-East):  r.  Deputy-Speaker,
 while  I  undoubtedly  support  this  Bill
 without  much  reservation,  I  have
 something  to  remark  about  certajzt
 fundamental  aspects  of  this  m  tter. No  one  would  refuse  to  ssippors  the Bill  because  corruption  is  so  rampant in  the  country  that  it  needs  to  be
 checked  with  a  firm’  hand,  and  the
 extraordinary  provisions  of  the}  Pre-
 vention  ef  Corruption  Act  are!  un-
 doubtedly  necessary  for  this  purpose.
 But,  to  what  I  want  to  draw  the  atten-
 tion  of  the  House  more  is  the  more
 fundamental  problem  of  putting/down
 corruption  through  improving  the
 social  atmosphere,  particularly
 through  improving  the  tone  of  thé
 bureaucracy  by  certain  measures.  Jt
 is  undoubtedly  true  that

 ०००५

 tion
 is  rampant.  But  not  very  much//will
 be  affected  by  merely  enacting  pens!
 laws,  "by"  merely  providing  for  pre-
 sumptions  or  things  of  this  kind.  What
 is  necessary  today  is  a  radically  out-
 look  by  which  corruption  will  be
 eradicated  and  stamped  out  wHer-
 ever  it  exists.  Of  course,  the  best
 way  to  do  it  is  to  encourage  honest
 officials  to  come  forward  with  in-
 formation

 about
 corrupt  officer#,

 whether  they/are  their  inferiors,  of
 let  me  remind  the  Government,  whe-
 ther  they  are  their  superiors.  I  em-
 phasise  the  word  superior  beraus@
 by  a  strange  continuance  of,  the
 bureaucratic  heritage  which  we  |  hed
 inherited  from  our  erstwhile  British
 masters;  “we  think  it  a  crime  that  af
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 [Sbri  Sadhan  Gupta]
 inferior  government  servant  should
 ‘report  against  a  superior,.  however
 corrupt  the  superior  may  be.  A  veryl] sensational  case  took  place  in  my
 State  just  after  Independence,  when
 one  gentleman,  one  officer  reported
 against  hig  immediate  superior  to  the
 Minister  with  unimpeachable  proof  of
 corruption  and  was  dismissed  on
 the  ground  that  he  did  not  go  through
 the  proper  channel.  The  proper
 channel  was  the  officer  against  whom
 the  allegation  was  made.  These  things
 are  absurd

 Ve
 believe  this  thing  still

 goe,  on.  e  ig  Mo  encouragement
 given  to  officers  to  bring  forward  or
 expose  the  corruption  of  their  supe-
 riors.  It  is  quite  patent,  it  is  well known  that  the  whole  bunch  of  gov-
 ernment  officiais  is  not  dishonest.
 There  are  quite  a  few  honest  officers
 who  do  not  dare  to  speak  out,  dare  to
 reveal  the/forruption  because  the  con-
 sequences  will  be  hard  on  them.

 I  know  in  the  police  service  there
 is  a  veritable  organisation  by  which
 all  money  received  by  way  of  brihes
 is  ciated  accoraae  to  a  certain
 proportion.  If,  in  thig  organisation,
 an  honest  officer  happens  to  come  in
 by  way  of  transfer  or  by  way  of  re-

 for  him

 ,  life  becomes  very  difficult
 for  because  he  is  suspected  by
 every  One  interested  in  making
 money,  gradually,  what  happens  is,
 false  reports  are  made  against  him
 concertedly  and  he  finds  H#  very  diffi-
 cult  to  continue/  in  service,  If  he
 happens  to  report  against  any  of  his
 superiors,  it  would  go  ill  against  him
 from  the  highest  to  the

 3

 west.  Every
 one  would  persecute  him||That  has  to
 be  ended.  This  bureaucratic  men-
 tality  has  to  be  ended  if  corruption  is
 to  be  stamped  out.  No  amount  of
 punishment  will  stamp  out  corrup-
 tion,  because  if  the;  corrupt  officers
 are  protected  from  disclosures  by
 their  underlings  who  are  best  able
 to  detect  their  corruption,  however
 many  penal  laws  you  may  t,  they
 may  easily  be  evaded.

 फी
 ig  one

 thing  to  be  kept  in  mind

 The  other  thing  to  be  kept  in  mind
 {a  that  the  Government  must  take
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 care  that  ho
 a

 officers  are  not
 persecuted  by  itheir  corrupt  collea-
 gues  in  order  to  secure  their  cor-
 tuption.  ]  have  drawn  attention  to
 many  cases  where  in  prima  facie
 appeared,  in  the  Customs

 were/)
 ex  imple,

 that  certain  officers  reported
 against,  their  promotions  stopped  and
 all  that,  beeause  they  refused  to  -fall
 in  line  with  their  corrupt  colleagues,
 to  accept  bribes  themselves  and  to
 facilitate  acceptance  oof  bribes  or
 illegal  gratification  by  their  superiors.
 I  ccaf  made  representation  in  some
 cases  and  the  reply  has  been  uniform
 that  the  case  hag  been  carefully  con-
 sidered  and  after  due  enquiries  it  is
 being|found  that  he  was  guilty  of  such
 and  such  an  offence,  Undoubtedly,  if
 you  enquire  from  his  superiors  all  the
 charges  against  him  would  be  borne
 out.  But,  that

 if
 not  the  way  to  pro-

 ceed.  Some  device  must  be  invented,
 must  be  put  afoot  by  which  there
 would  be  some  machinery  to  investi-

 independently
 of  the  officers  whoj  are  accused  of
 being  guilty  of  corruption.  That  is
 very  necessary.  Unless  these  things
 are  done,  it  is  useless  to  enact  laws
 regarding  prevention  of  corruption.
 It  is  useless  tdfraise  presumptions  be-
 cause  corruption  itself  will  not  be
 proved  and  presumptions  will  be  use-
 leas.  It  is  very  urgent,  it  is  very  neces-
 sary  that  real  effort  should  be
 made  for  stamping;  out  corruption
 because  corruption  lg  eating  into  the
 vitals  of  our  administration  whether
 at  the  Centre  or  in  the  States.  I  do
 not  know  what  amount  of  money  i
 is  responsible  for  wasting.  The  poo
 tax-payer  today  pays  Rs.  23  per  head
 in  taxes,  at  least  in  Bengal.  This  is
 an  unbearable  burden  and  it  revolts
 against

 aig  arr
 to  think  that  all

 that  money  going  to  waste.  Much
 of  that  money  is  being  misappro-
 priated  by  certain  officers  or  by
 certain  contractors  or  others,  through
 corruption.  To/  check  it,  no  honest
 effort  is  being  made.  Therefore,  I
 would  once  again  appeal  to  the  Gov-
 ernment  to  undertake  and  persuade
 the  State  Government  to

 {the
 ex

 radical  measures  by  which|the  ex-
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 posure  of  corruption  is  encouraged at  every  level.”  We  need  not  be  afraid
 of  spoiling  discipline  in  the  officers

 ‘corps.  Corruption  ds  so

 money

 read
 that  we  must  encourage  honesf’  offi-
 cers  to  expose  corruption,  thout
 fear  of  any  loss  of  discipline.  That  is
 the  thing  I  would  ask  the  Government
 to  keep  in  mind.
 —..

 Pandit  Thaker
 rose.  ' {

 Mr.  Deputy-Speaker:  I  apologise  to
 hon.  Members;  Ijhope  they  would
 appreciate  my  difficulty,

 Pandit  Thaku  Das  Bhargava:
 After  all,  we

 “i

 finishing  at  Five.

 Das  Bhargava

 Shri  Kamath  will  only  take  half  an
 hour.  j

 Mr.  Deputy-Speaker:  From  4  to  4-30
 Shri  Kamath  will  take  and  from
 half  past  fouk  to  Five,  the  hon.
 Speaker,  i -

 Shri  Datar:  !  Two  points  have  been
 raised  which  require  answer;  one
 by  Shri  Nend—Lal  Sharma,  who  made
 reference  to  section  6  of  the  Preven-
 tion  of  Corruption  Act.  His  conten-
 tion  appears  to  be  that  there  shall  be
 no  sanction  of/the  Government  at  all.
 That  is  one  view.  The  other  view  also
 has  to  be  taken  into  account.  Often-
 times  allegations  are  made  with  a
 view  to  blackmail.  Oftentimes,  if,
 for  example,  an/immediate  action  has
 been  taken  and  prosecution  started,  it
 is  quite  likely  that  an  officer  would  be
 subjected  to  uncalled  for  or  unmerit-
 ed  harassment.  That  is  the  reason
 why  even/  in  the  Code  of  Criminal
 Procedure,  as  you  are  aware,  we  have
 got  section  97  which  deals  with  the
 need  for  sanction  in  respect  of  certain
 offences.  Similarly  also  here  we  are
 dealing  with  offences  of  corruption  or
 criminal  misconduct.  In  such  cases,
 oftentimes,  when  charges  are  made
 without  properly  having  them  sub-
 stantiated  or  when  on  mala  fide
 grounds,  with  a  view  to  to  harass  an
 ‘officer,  with  a  view  to  prosecute  an
 officer,  certain  charges  or  allegations
 are  made  it  would  not  be  proper  to
 have  the/matter  taken  immediately
 before  a  court  of  law.  That  is  the
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 reason  why  the  preliminary  enquiry
 is  there  always

 Shri  Nand  Lal  Sharma:  Section  7
 wall  heip  him  i  that  respect.

 Shri  Slnhasan  Singh:  May  I  know
 whether  Goverament  have  got  with
 them  any  data  td  show  that  false  and
 frivolous  prosecution  have  ben  laun-
 ched  by  individubls  against  Govern-
 ment  servants?

 76  hes.
 Shri  Datar:  ‘Not  only  are  there

 cata

 |

 but  there  are  very  =  sufficient
 data.{  In  a  number  of  cases,  we  re-
 ceived  complaints,  and  in  a  large  num-
 ber  of  these  cases.  the  complaints
 were  unfounded.  That  is  the  reason
 why  a  preliminary  enquiry  is  always;
 made,  when  certain  allegations  are
 received  by  Government.  I  would
 point  out  that  in  all  such  cases,  the
 enquiry  is  carried  on  through  an
 independent  agency.  If  it  is  found/ that  there  is  a  prima  facie  case  for
 launching  a  prosecution,  then  sanc-
 tion  is  granted.  That  is  what  I  would
 say  so  far  as  the  first  point  is  con-
 cerned.

 Shri/  Sadhan  Gupta  pointed  out  that
 there  ought  to  be  a  radical  outlook
 in  regard  to  this  matter.  Government
 have  already  got  a  radical  outlook.

 are  dealing  with  this
 question/  not  only  from  the  point  of
 view  of  cure  but  also  from  the  point
 of  view  of  prevention.

 Babu

 arts

 Singh:
 bagh  West):  Doybtful.

 (Hazari-

 Shri  Datar:  That  is  the  reason  why
 we  have  got  Administrative  Vigil-
 ance  Division//which  has  been  doing
 very  good  work  for  the  purpose  of
 preventing  all  possibilities  of  corrup-
 tion;  the  object  is  to  remove  all  temp
 tations  and  to  keep  up  an  environ-
 ment  in  which  it  would  not  be  possible
 for  a  man  to  indulge  in  corruption.
 That  radical  outlook  is  there  in  Govw-
 ernment.

 Babu  Eamanarayarn  Singk:  No.
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 Shri  Datar:  And  we  are  having

 good  results.

 I  am  happy  that  on  the  whole  this
 Bill  has  received  the  general  consen-
 sus  of  opinion  in  Its  favour.  .I  ..am
 happy  laso  that  Pandit  Thakur  .Das
 Bhargava  has  agreed  not  to  press  his
 motion  for  reference  to  a  Select  Com-
 mittee.

 Shri  Sadhan  Gupta:  May  I  ask  whe-
 ther  the  subordinates  may  report
 about  the  corruption  of  the  superiors
 without  having  to  go  through  those
 superiors?

 Mr.  Deputy-Speaker:  That  question
 might  be  better  answered  if  we  con-
 sult  the  rules  and  other  things.

 Now,  I  shall  put  the  motion  before
 the  House.

 The  question  is:  f
 “That  the  Bill  further  to  amend

 the  Prevention  of  Corruption  Act,
 1947,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  There  are  no
 amendments  to  the  Bill

 ‘The  question  is:

 “That  clauses  l  to  3,  the  Enact-
 ing  Formula  and  the  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  ]  to  3,  the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill,

 Shri  Datar:  I  beg  to  move:

 “That  the  Bill  be  passed.”

 ‘Mir,  Bepaty-Speaker:  The  question
 ts

 “That  the  Bill  be  passed.

 The  motion  was  adopted.
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 Mr.  Depnty-Speaker:  The.  House
 will  now  take  up  the  half-an-hour  dis-
 cussion  to  be  raised  by  Shri  Kamath.

 -  Shri  Kamath  (Hoshangabad):  Is  it
 only  for  half  an  hour?

 ‘Mr.  Deputy-Speaker:  We  have  not
 got  more  time  than  that.

 The  hon.  Member  may  raise  the  dis-
 cussion  now.

 Shri  Kamath:  ‘I  believe  I  am  not
 guilty  of  an  exaggeration  or  over-
 statement  when  I  say  that  it  is  in  the
 fitness  of  things  that  the  last  subject
 to  be  discussed.  by  this  Parliament
 should  be  one  which  is  intimately  re-
 lated  to  Parliament  itself,  and  to  the
 precedents  to  be  set  up  by  this  Parlia-
 ment

 This,  as  the  House  is  well  aware,  is
 the  first  Parliament  elected  under  the
 Constitution.  Therefore,  at  the  very
 outset,  let  me  make  it  clear  that  any-
 thing  that  was  done  in  connection
 with  the  Provincial  Parliament  will
 not  have  correct  bearing  on  the  ques-
 tion  before  us.

 The  question  before,  us,  as  has  been
 stated  in  the  notice  of  the  discussion
 is  the  proposed  election  of  the  Presi-
 dent  and  the  constitution  of  the  new
 Lok  Sabha  before  the  general  elections
 have  been  completed  in  the  country.
 I  am  aware  that  there  is  a  third  aspect
 of  the  matter  also,  namely  the  dissolu-
 tion  of  the  present  Lok  Sabha.  But  I
 am  going  to  concentrate,  for  the  sake
 of  driving  home  my  argument,  on  the
 feat.  two  aspects  of  the  matter,  that  is,
 the  elevtian  of  the  President  and  the
 constitution  of  the  new  Lok  Sabha
 before  the  general  elections
 have  been  completed  in  the  country.
 But  because  all  these  three  are  links
 in  a  chain,  the  third  aspect,  namely
 the  dissolution  of  the  new  Lok  Sabha
 cannot  escape  out  notice.  Therefore,
 it  inevitably  forms  the  third  link  in
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 this  one  chain.  So,  all  these  three  as-
 pects  of  the  matter  should  be  discussed
 by  this  House,  as  to  what  exactly
 should  be  done  in  regard  to  each  of
 these.

 The  precedent  set  up  by  thi:  House
 will  have  validity  for  all  time  to  come,
 ecause  it  is  the  first  Parliament,  as  I
 said.  I  would,  therefore,  turn  my
 attention  to  various  previsions  of  the
 Constitution,  which  dictate  to  us—I
 am  using  the  word  ‘dictate’,  because
 those  provisions  are  mandatory—a
 particular  course  of  action.

 The  Minister,—the  senior  or,  the
 junior  Minister;  I  do  not  remember
 who—the  other  day,  in  the  course  of
 answers  to  questions,  referred  to  cer-
 tain  provisions  in  the  Represeritation
 of  the  People  Act  and  said  that  they
 provided  for  such  and  such  contingen-
 cies.  .But,  may  I  submit  in  all  humi-
 ty  that  no  Act  of  Parliament  can
 override  the  Constitution?  I  shall,
 therefore,  dismiss  that  observation  of
 the  Minister  in  that  manner,  and  I
 sball  take  up  the  Constitution  only  for
 the  purposes  ,of  this  .discussion.
 [shall  invite  your  attention  first

 to  Article  54  of  the  Constitution  which
 lays  down  the  procedure  for  the  elec-
 tion  of  the  President  in  the  following
 terms:

 “The  President  shall  be  elected
 by  the  members  of  an  electoral
 college  consisting  of—

 fa)  the  elected  members  of  both
 Houses  of  Parliament;  and

 (b)  the  elected  members  of  the
 Legislative  Assemblies  of
 the  States.”

 I  submit  that  the  electoral  college
 ‘will  not  be  complete  till  all  the  terri-
 torial’  constituencies  in  the  country
 have  elected  their  representatives  to
 Parliament  and  to  the  State  Legisla-
 tures.
 78.09  hhrs.

 (Mr.  Speranza  in  the  Chair]

 It.may  be  argued,  as  was  sought  to
 be.done  by  the  Minister  the  other
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 day,  that  there  may  be  certain  vacan-
 cies,  but  that  will  not  affect  the  elec-
 tierr  of  the  President.  But  may  I  sub-
 mit  again  that  the  Constitution  envi-~
 sages  vacancies  created  only  under
 certain  ‘circumstances,  which  are  laid
 down  in  8४706  101  of  the  Constitu-
 tion.  Article  0  envisages  four  or  five
 circumstances  in  which  vacancies  can
 occur.  One  is  that  a  Member  is  elect~
 ed  to  more  Houses  than  one,  either  in
 the  State  or  at  the  Centre.  The  second
 is  that  he-mnay  be  disqualified  om  vari-
 ous  grounds,  one  or  other  of  the
 grounds-mrentioned  in  clause  (l)  of
 article  ‘102;  The  third  is  when:  the
 Member  resigns.  his  seat.  Lastly,  a
 vacancy  can  arise  if  a  Member
 is-  absent.  for  sixty  days  or  more
 from  the  sittings  ‘of’  the  House;
 in  that  case,  his  seat  may  be  declared
 vacant.  This  is  clear  from  article  20I.
 These  vacancies  which  are  now  pend-
 ing  in  the  country  are  a  creation  of
 the  ‘Government  itself.  The  Govern-
 ment  have  to  blame  themselves  for
 the  vacancies  that  have  arisen.  It  is
 not  the  people  who  are  responsible
 for  that.  Nor  are  the  constituencies
 to  ‘be  penalised  for  this  bamder  of  the
 Government.  met

 You  might  remember  that,in  the
 last  general  elections,  these  cpnstitu-
 encies  elected  their  representatives  in
 October  95l,  and;  therefore,  the
 general  elections  were  complete  be-
 fore  the  presidential  lection  took
 place  in  1952,  It  may  be  argued  that
 it  was  not  possible  this  time  to  elect
 representatives  from  these  constitu-
 encies  earlier,  as  was  done  in  October
 95l,  because  various  factors  had
 arisen,  but,  ‘Sir,  are  these  constitu-
 encies  to  be  penalised  for  that?

 I  humbly  submit  that  these  consti-
 tuencies  cannot  be  penalised  in  this
 manner,  for  a  blunder  cOmmitted  by
 the  Government  themselves.  How
 can  we  dis-enfranchise  these  six
 would  be  Members  from  these  six
 constituencies—perliamentary  eonsti-
 tuencies  in  Himacha)  Pradesh  and  in
 Kangra?  How  can  they  be

 deprives of  their  right  to  take  pert  in
 Presidential  election?
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 The  answer  given  by  the  Minister

 is  interesting  in  one  respect.  He  is
 concerned  with  people  not  being  dep-
 rived  of  the  opportunity  to  elect  their
 representatives.  But  should  he  not  be
 equally  concerned,  should  this  House
 not  be  equally  concerned,  should  you,
 Sir,  not  be  equally  concerned  that  the
 members  of  Parliament,  of  the  whole
 Parliament,  of  the  entire  country
 assembled  in  this  Parliament,  should
 not  be  deprived  of  their  opportunity
 or  right  to  take  part  or  participate  in
 the  election  of  the  President?  If  we
 constitute  the  Lok  Sabha  to  elect  the
 President  before  elections  are  held  in
 these  six  constituencies,  we  deprive
 these  6  members  of  their  right,  I  may
 almost  say,  fundamental  right,  cons-
 titutional  right,  parliamentary  right
 and  legal  right,  to  participate  in  the
 election  of  the  President.

 Then  there  is  another  difficulty.
 That  is  with  regard  to  the  constitu-
 tion  of  the  Lok  Sabha  itself,  It  needs
 no  argument  for  me  to  stress  this
 point,  no  particular  argument,  because
 you  are  aware,  and  the  House  is
 aware,  that  the  business  of  the  Lok
 Sabha  cannot  be  transacted  without  a
 Speaker,  before  the  Speaker  is  elected.
 Now,  what  will  happen  if  the  Lok
 Sabha  is  constituted  before  these  six
 elections  take  place  in  these  half  a
 dozen  parliamentary  constituencies?
 What  will  happen  is  that  493  Members
 will  have  been  elected;  six  will  not
 have  been  elected  to  Parliament.
 While  I  wish  you,  Sir,  success  in  the
 forthcoming  election  that  might  take
 place  to  the  office  of  Mr.  Speaker,  you
 must  also  realise  that  if  we  hold  any
 election  to  the  office  of  Mr.  Speaker
 before  these  six  Members  have  taken
 their  seats,  we  deprive  those  Mem-
 bers  of  offering  themselves  for  elec-
 tion  to  the  high  office  of  Mr.  Speaker.
 Every  Member  of  the  House  is  entitled
 to  seek  election  or  to  take  part  in  the
 election  to  the  office  of  Speakership.
 80  if  the-election  is  held  before  they

 take  their  seats,  we  deprive  those  six
 Members  of  offering  themselves  for
 election  to  the  office  of  Mr.  Speaker,
 Thereby,  another  blunder,  another
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 constitutional  impropriety,  another
 violation  of  the  Constitution,  is  com-
 mitted.

 Now,  may  I  invite  the  attention  of
 the  House  and  your  attention  to  two
 or  three  other  Articles  of  the  Consti-
 tution  which  have  a  bearing  on  this
 matter?  Here  is  article  79  which  says
 clearly:

 “There  shall  be  a  Parliament  for
 the  Union  which  shall  consist  of
 the  President  and  two  Houses  to
 be  known  respectively  as  the
 Council  of  States  and  the  House
 of  the  People”.

 The  Constitution  envisages  no  point
 of  time,  no  period  of  time  when  there
 is  no  Parliament  in  this  country,  We
 cannot  go  to  precedents  in  the  U.K.
 because,  as  the  House  is  aware,  the
 UK.  has  no  written  Constitution
 whereas  we  are  here  bound—almost
 hide-bound~—by  the  Constitution.
 Therefore,  we  cannot  override  the
 provisions  of  the  Constitution.  The
 Constitution  says  clearly  that  there
 shall  be  a  Parliament  of  the  Union
 and  that  Parliament  is  not  complete
 unless  there  is  the  President  plus  the
 House  of  the  People  and  the  Council
 of  States.

 Now,  what  will  happen  if  this  House
 is  dissolved  sometime  in  the  near
 future,  next  week  or  a  week  after  that,
 whenever  it  comes,  and  the  new  Lok
 Sabha  is  not  convened  at  all,  say,
 till  the  first  week  of  May?  That
 means  there  will  be  no  Parliament
 im  this  country  during  the  interreg-
 num.  You  will  see  that  even  in  an
 emergency  Parliament  is  not  suspend-
 ed;  Parliament  continues  to  exist,  Par-
 liament  continues  to  function.  The
 State  legislatures  may  be  suspended,
 but  not  Parliament,  even  in  an  emer-
 gency.  Therefore,  is  it  not  relevant  to
 say,  is  it  not  necessary  to  say,  on  this
 Occasion,  that  if  you  have  an  inter-
 regnum,  a  gap,  a  hiatus,  between  the
 dissolution  of  this  Lok  Sabha  and  the
 constitution  of  the  new  Lok  Sabha,
 that  will  be  a  clear  violation  of  arti-
 cle  79  of  the  Constitution  which  pro-
 vides  that  there  shall  be  a  Parliament,
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 because  even  though  one  House  will
 be  there,  the  other  House  will  be  lack-
 ing  and,  to  that  extent,  there  will  be
 no  Parliament  in  this  country?

 Then  I  will  briefly  refer  to  article
 8l.  It  refers  to  the  constitution  of  the
 House  of  the  People,  that  is,  the  Lok
 Sabha,  from  the  representatives  of  the
 States  and  from  the  Union  Territories.
 I  need  not  read  it  because  the  provi-
 sions  are  clear,

 I  will  finally  refer  to  article  100.  I
 have  already  referred  to  article  101.
 There  is  a  provision  in  article  00
 which  Government  might  invoke  in
 this  matter:

 “Kither  House  of  Parliament
 shall  have  power  to  act  notwith-
 standing  any  vacancy  in  the
 membership  thereof...”

 But  vacancy  is  defined  in  the  very
 next  article,  article  101.  It  defines
 how  vacancies  can  arise  in  Parlia-
 ment.  The  vacancies  that  are  now  to
 be  filled  will  not  be  filled  till  June
 next,  long  after  the  expiry  of  the
 tenure  of  this  Parliament.  These
 vacancies  have  not  arisen  or  will  not
 arise  on  account  of  any  of  the  contin-
 gencies  envisaged  in  article  101,

 May  I,  therefore,  submit  that  the
 constitution  of  the  new  Lok  Sabha  and
 the  election  of  the  President  before
 elections  have  been  completed  in  the
 country  will  be  a  clear  violation  of
 the  constitutiona]  provisions  by  which
 we  are  bound,  and  which  it  is  our
 task  as  the  sovereign  legislature  of
 this  country,  the  supreme  task,  to  up-
 hold  and  to  ensure  that  they  are  al-
 ways  obeyed  and  respected  by  those
 in  power.  I  therefore  submit  that  the
 election  of  the  President  cannot  take
 place  till  after  the  general  elections
 have  been  completed.  The  Lok  Sabha
 eannot  be  constituted  till  after  the
 general  elections  have  been  completed,
 The  elections  in  these  six  constituen-
 cies  have  been  postponed  till  the  end
 of  June.  So  the  Presidential  election
 cannot  take  place  till  the  end  of  June
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 and  the  Lok  Sabha  cannot  be  sum-
 moned  or  constituted  till  the  end  of.
 June  or  early  July.

 But  there  is  an  article  which  pro--
 vides  that  the  term  of  the  President
 shall  be  five  ycars  and,  therefore,  the
 President  must  be  elected  at  the  latest
 on,  perhaps  13th  May,  if  not  the  ३27
 May.  As  I  have  shown  clearly  to  the
 House,  there  is  no  other  course  left  to:
 Government  but  to  bring  in  a  Bill  to-
 amend  the  Constitution.  That  should
 have  been  done.  I  do  not  know  what
 the  legal  advisers  of  Government  told
 Government.  That  should  have  been
 done  by  Government  in  this  session.
 It  could  have  been  done  in  one  day.
 A  Bill  to  amend  the  Constitution  in
 this  respect,  to  extend  the  life  of  this.
 Parliament  or  to  extend  the  life  of
 the  President  beyond  5  years  could
 have  been  passed.  That  has  not  been
 done.  That  is  a  grave  lacuna  in  the
 action  taken  by  Government  in  this
 regard.

 I  would  only  appeal  to  this  House  to
 take  this  matter  seriously  because  the
 future  Parliaments  of  this  country
 would  be  bound  by  what  we  do  to-
 day.  As  the  first  Parliament,  let  us
 consider  it  seriously  and  ponder  over
 it  and  not  decide  the  matter  in  haste
 or  ina  hurry.  If  necessary—I  would
 not  force  you  to  do  It—I  would  cer-
 tainly  appeal  to  you,  if  necessary,  we
 might  meet  for  an  hour  or  two  tomor-
 row  when  the  Government  might
 think  over  the  matter  and  take  a  deci-
 sion.  The  Attorney-General  may  be
 summoned  to  give  his  views  in  this
 matter  tomorrow  morning.  The  other
 House  is  sitting  and  I  do  not  see  why
 this  House  could  not  also  sit  tomor-
 row.  This  is  a  question  of  national
 importance,  overriding  importance:
 and  constitutional  importance  and  I  do-
 not  think  that  even  a  minute  that  is
 spent  by  this  House  over  this  matter-
 would  be  wasted.  I  would,  therefore,
 earnestly  appeal  to  this  House  once-
 again  to  consider  this  question  care~
 fully  and  to  see  that  no  wrong  prece-
 dent  is  set  up  by  this  House.  Any
 precedent  set  up by  this  House  is  bound
 to  be  an  important  precedent  because
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 it  is  the  precedent  of  the  first  Parlia-
 ment.  The  first  Parliament  should
 take  care  to  see,  to  ensure  that  cor-
 rect  precedents  are  set  up  in  this  re-
 gerd  and  that  no  violation  of  the
 Constitution  in  any  manner  takes  place
 with  regard  to  any  of  these  matters.
 Because  there  cannot  be  a  hiatus  bet-
 ween  the  constitution  of  the  new  Lok
 Sabha  and  the  dissolution  of  the  pre-
 sent  Lok  Sabha,  I  submit  that  the  pre-
 gent  Lok  Sabha  cannot  be  dissolved
 tif  almost  the-very  day  on  which  the
 @ew  Lok  Sabha  is  summoned.  It  may
 not  be  constituted  but  the  summons
 by  the  President  must  issue  .on  the
 very  day,  on  the  very  day  this  Lok

 "Sabha  is  dissolved,  the  new  Lok  Sabha
 may  be:'summoned  for  some  future
 date;  but  the  sommons'  must  issue  on
 the  very  day  that  the  present  Lok
 Sabha  is  dissolved.

 The  Ministér  of  Legal  Affairs  and
 Civil  Aviation  (Shri  Pataskar):
 There  are  two  points  that  haye  been
 raised  in  this  discussion  by  the  hon
 Member  Shri  Kamath.  One  is  with
 Tespect  to  the  election  of  the  President
 and  the  other  is  with  respect  0  the

 -@issolution  of  this  House.
 So  far  as  the  question”  of  election

 -of  the  President  is  concerned,  under
 the  Constitution,  as  per  article  54—

 “The  President  shall  be  elected
 by  the  members  of  an  electoral

 -college  consisting  of—

 (a)  the  elected  members  of  both
 Houses  of  Parliament;  and.  .

 (b)  the  elected  members  of  the
 Legislative  Assemblies  of  the
 States.”

 What  is  to  be  noted  in  this  connec-
 tion  with  respect  to  (a)  ig  this.  So
 far  as  the  other  House  is  concerned,
 it  is  a  continuing  House  and  so  far
 as  the  House  of  the  People  is  con-
 cerned,  we  will  have  to  see  that  for
 the  purposes  of  this  election  it  is
 duly  constituted:  That  is  the  only
 thing  which  is  necessary  for  comply-
 dng  with  the  provision  in  the  Con-

 tution.

 Then,  a  reterénee  has  been  made
 to  article  82.  It  says:

 “An  election  to  fill  2  vacancy
 caused  by  the  expiration  of  the
 term  of  office  of  President  shall
 be  completed  before  the  expira-
 tion  of  the  term.”

 So,  it  is  laid  down  that  the  election
 of  the  new  President  will  have  to  be
 done  before  the  expirdtion  of  the
 term  of  office  of  the  present  President
 and  it  is  2th  er  i3th  May,  ‘1957.
 Therefore,  that  election  has  to  be
 held.  What  is  necessary,  therefore,
 is  that  for  the  purposes  of  that  elec-
 tion,  there  should  be  a  duly  conati-
 tuted  House  of  the  People  and  there
 should:  be  the  Council  of  States.  Then,
 there  would  be  no  difficulty,  consti-
 tutionally  or  otherwise  so  far  as  this
 matter  is  concerned.  For  that  pur-
 pose,  what  are  the  provisions  in  the
 law  -which  we  have  enacted  with
 respect  to  these  matters  in  the  Repre-
 sefitation  of  the  People  Act,  95I7

 In  that  connegtion,  I  will  say  this
 There  is  section  I4

 “A  general  election  shall  be
 held  for  the  purpose  of  constitut-
 ing  a  new  House  of  the  People  on
 the  expiration  of  the  duration  of
 the  existing  House  or  on  its  dis-
 solution.”

 That  election  has  been  held.  It  has
 not  been  disputed  that  the  election
 was  to  be  completed  before  the  बहा
 March.  What  has  happened  in  the
 present.case  is  that  the  elections  are
 not  completed  in  6  of  the  Parliamen-
 tary  constituencies.  So,  the  simple
 point  is  whether  the  new  House  could
 be  constituted  before  the  election  in
 these  6  constituencies  are  held.  For
 that  purpose,  I  will  draw  your  atten-
 tion  to  section  73  of  the  Representa-
 tion  of  the  People  Act,  i95I.  It  reads:

 “Where  a  general  election  is
 held  for  the  purpose  of  constitut-
 ing  a  new  House  of  the  People
 or  a  new  State  Legislative  As-
 sembly,  there  ahall  be  notified  by
 the  appropriate  authority  in  ‘the
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 Official  Gazette,  as  soon  as  may
 be  after  the  date  originally  fixed
 for  the  completion  of  the  elec-
 tion  under  clause  (e)  of  section
 30,  the  names  of  the  members
 elected  for  the  various  conatitu-
 encies  by  that  date  together  with
 the  names  of  persons,  if  any,
 nominated  by  the  President,  or
 Governor  to  that  House  or  As-
 sembly,  as  the  case  may  be;  and
 upon  the  issue  of  such  notifica-
 tion  that  House  or  Assembly
 shall  be  deemed  to  be  duly  con-
 stituted:  mn

 Therefore,  what  is  necessary  for
 the  due  constitution  of  this  House  is
 the  issue  of  the  notification  contem-
 plated  in  this  section.  If  we  only
 superficially  look  at  the  problem,  one
 may  say  that  within  the  date  fixed
 the  election  has  not  been  completed
 with  respect  to  6  of  these  constitu-
 encies.  There  is  a  provision  further
 down  in  the  same  Act  which  says:

 “Provided  that  the  Issue  of
 such  notification  shall  not  be
 deemed—

 (a)  to  preclude  the  completion  of
 the  election  in  any  Parlia-
 mentary  or  any  Assembly
 constituency  or  constituen-
 cies  for  which  time  has  been
 extended  under  the  provisions
 of  section  153;”

 ‘This  is  section  153.  It  lays  down:
 “It  shall  be  competent  for  the

 Election  Commission  for  reasons
 which  it  considers  sufficient,  to
 extend  the  time  for  the  comple-
 tion  of  any  election  by  making
 necessary  amendments  in  the
 notification  issued  by  it  under
 section  30  or  sub-section  (l)  of
 section  39.”
 As  soon  as  this  notification  is  issued

 under  section  73,  naturally,  the  House
 ‘will  be  taken  as  having  been  duly
 constituted  in  spite  of  the  fact  that
 ‘the  election  has  not  been  completed
 in  6  constitnencies.

 I  for  myself  would  have  personally
 liked  that  if  it  were  possible  any-
 tbody  even  from  those  constituencies

 where  the  elections  have  not  been
 held  should  be  enabled  to  exercise
 his  vote  in  the  election  of  the  Presl-
 dent.  The  principle  is  all  right;  but,
 80  far  as  matters  go,  we  are  circums-
 cribed,  on  the  one  hand,  by  the  date
 when  the  President  has  to  be  elected
 and,  on  the  other,  by  the  fact  that
 it  is  not  possible  to  complete  the
 elections  before  that  date.  Naturally,
 instead  of  resorting  to  the  method  of
 amending  the  Constitution,  we  can
 tuke  advantage  of  this  section  and
 see  that,  in  spite  of  the  fact  that  in
 all  these  6  constituencies  elections  are
 not  held,  the  new  House  is  constitut-
 ed  duly  by  the  tssue  of  this  notifica-
 tion  and  the  election  of  the  President
 can  take  place.  So,  I  do  not  see  there
 is  any  difficulty  so  far  as  the  election
 of  the  President  is  concerned,

 As  regards  the  dissolution  of  the
 House,  I  think  the  hon.  Mover  has
 not  pressed  the  point.

 Shri  Kamath:  I  have  pressed  If,
 Sbri  Pataskar:  Then,  so  far  as  that

 matter  is  concerned,  under  the  Con-
 stitution,  the  President  has  got  the
 right  to  dissolve  the  Parliament  at
 any  time.  I  believe  that  so  far,  no
 such  notification  has  been  issued.  I
 do  not  know  when  he  will  think  it
 fit  to  issue  such  a  notification.  But
 it  is  a  different  matter  altogether.  It
 has  nothing  to  do  with  the  question
 of  the  election  of  the  President,  as  I
 have  just  explained.  I  would  certain-
 ly  say  that  if  it  were  possible,  we
 would  certainly  have  seen  that,  this
 being  the  general  election,  elections
 in  all  the  constitvencies  were  com-
 pleted  before  the  election  of  the
 President.  I  understand  chat  the
 report  is  that  the  elections  in  those
 few  places  would  be  held  before
 June.  But  I  would  like  to  say  this
 much  that  although  I  am  as  keen  and
 eager  as  the  hon.  Mover,  I  have  not
 examined  the  position  because  it  4s
 not  a  matter  for  the  Government,  but
 it  is  a  matter  for  the  Election  Com-
 mission  to  decide.  So  far  as  the  elec-
 tion  of  the  President  is  concerned,  all
 I  can  say  is  that  there  is  nothing
 wrong  in  the  procedure  that  is  pro~-
 posed  to  be  followed.
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 Sardar  Hukam  Singh:  It  has  been
 argued  that  the  House  would  be  com-
 plete  or  would  be  considered  as  duly
 constituted  as  soon  as  a  notification
 is  issued  that  the  House  has  been
 constituted.  But  that  would  be  a
 risky  interpretation  if  we  were  to
 accept  it.  If  the  six  seats  now  having
 not  been  filled,  we  can  assume  that
 the  House  is  complete  and  a  notifica-
 tion  can  be  issued  that  the  House  has
 been  duly  constituted,  then  where  is
 the  bar  for  such  a  notification  being
 issued  if  60  seats  have  not  been  filled?
 Would  it  be  correct  then  to  assume
 that  even  when  60  or  I00  seats  are
 not  filled  up,  and  a  notification  is
 issued,  that  the  House  is  duly  consti-
 tuted?  Would  it  be  complete?

 Babu  Ramnarayan  Singh  (Hazari-
 bagh  West):  No.

 Sardar  Hukam  Singh:  We  have  to
 consider  whether  this  notification  is
 to  issue  when  all  constituencies  have
 been  asked  to  fill  up  the  vacancies
 and  they  have  done  that  job,  or  whe-
 ther  the  notification  can  be  issued
 even  earlier.  Article  00  is  very  clear
 when  it  speaks  of  the  vacancies  that
 are  there.  The  House  can  transact
 its  business  though  there  might  be
 certain  vacancies.  But  vacancies  can
 only  occur  in  a  body  if  the  body
 exists.  If  it  has  not  been  even  con-
 stituted,  if  it  is  not  completed,  then
 those  vacancies  are  not  conceived
 there.  And  it  has  been  argued  by
 the  hon.  Mover  as  to  how  those
 vacancies  occur—that  is  also  provid-
 ed  in  the  Constitution.

 I  only  want  to  put  this  point  to  the
 hon.  Minister  of  Legal  Affairs  so  that
 he  may  consider  whether  it  is  safe  to
 accept  this  imterpretation  that  even
 if  some  constituencies  have  not
 chosen  their  representative  or  cast
 their  votes  and  the  seats  have  not
 Deen  filled,  be  they  6,  60  or  100,  a
 notification  can  be  issued  that  the
 House  is  duly  constituted  and  whe-
 ther  such  a  notification  is  warranted
 by  the  provisions  of  law.

 Pandit  Thakur  Des  Bhargava  (Gur-
 gacn):  According  to  the  Constita-

 28  MARCH.  ३3957  Election  of  ह. 3  77 and  Constitution  of  new
 Lok  Sabha  ete.

 tion,  the  President  has  the  right  to
 dissolve  the  House  at  any  time.  It  i#
 not  only  after  five  years  that  a  dis-
 solution  can  take  place  but  it  can  take
 place  also  at  any  time.  Suppose  the
 President  had  dissolved  the  House  in
 December  or  November  Jart,  is  it  then
 contended  that  as  lot.g  as  all  the  con-
 stituencies  in  the  country  do  not
 elect  their  representatives,  no  House
 can  be  constituted?  My  submission  is
 that  after  all,  in  the  Representation
 of  the  People  Act  we  have  made  a
 provision  that  a  notification  to  that
 effect  can  be  issued,  and  then  the
 House  can  be  taken  as  duly  consti-
 tuted.  This  is  a  practical  proposition.
 Does  it  mean  that  because  six  seats
 cannot  be  filled  in  certain  snow  cov-
 ered  hilly  areas,  no  House  can  meet?
 This  is  an  impossible  proposition.
 That  is  why,  in  the  Representation  of
 the  People  Act,  the  Election  Commis-
 sioner  has  been  authorised  to  issue  &
 notification.  When  we  enacted  that
 measure,  the  question  was  considered
 that  the  general  elections  cannot  take
 place  for  the  whole  of  the  country  at
 one  time....

 Shri  A.  M.  Thomas  (Ernakulam):
 But  the  problem  is  whether  the  pro-
 vision  is  intra  vires  or  ultra  vires.

 Pandit  Thakur  Das  Bhargava:
 Where  is  the  provision  in  the  Con-
 stitution  that  unless  all  the  general
 elections  take  place  and  all  the  con-
 stituencies  elect  their  representatives,
 the  President  should  not  be  elected?
 The  only  provision  is  that  the  elected
 Members  should  be  able  to  elect  the
 President.

 Some  Hon.  Members:  No,  no.
 Pandit  Thakur  Das  Bhargava:  This

 uproar  cannot  settle  the  point  We
 have  to  look  to  the  Representation  of
 the  People  Act  and  to  the  Constitu-
 tion  and  we  should  read  them  toge-
 ther,  I  do  not  understand  this  ‘No,
 No’.  We  have  to  take  both  of  them
 together  and  not  half  of  one  thing
 and  half  of  another.

 Sardar  Hukam  Singh:  Would  sot
 be  the  position  the  same  even  whem
 00  seats  have  not  been  filled  up?
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 Pandit  Thakur  Das  Bhargava:  As
 4  matter  of  fact,  we  must  take  the
 things  in  the  country  as  they  are.
 That  situation  has  not  arisen,  ani
 when  such  a  situation  arises,  we  shall
 see  what  we  should  too.  But  it  is  now
 a  hypothetical  question.  The  only
 Point  now  is  that  today  elections  have
 not  taken  place  only  in  certain  places
 which  are  covered  with  snow.  The
 Parliament  has  passed  the  Represen-
 tation  of  the  People  Act  and  it  is  not
 an  extraneous  measure  and  not  com-
 ing  from  the  heavens.  Does  the

 Constitution  require  that?  The
 answer  is  that  it  does  not.
 I  will  ask  the  hon.  Mover  and
 our  friends  to  point  out  any  provision
 in  the  Constitution  that  the  House
 will  be  taken  as  duly  constituted  if
 only  all  the  constituencies  have  sent
 in  their  representatives.  It  is  not  so.
 On  the  contrary,  we  find  in  the  Act
 (Representation  of  the  People  Act)
 which  was  passed  by  this  House,  it  is
 provided  that  after  the  issue  of  the
 notification,  the  House  will  be  deemed
 to  be  as  duly  constituted.  Therefore,
 my  humble  submission  is  that  we  are
 making  an  unwarranted  assumption.
 The  Constitution  does  not  say  so.

 bri  Pataskar:  There  need  not  be
 any  heated  protests  on  this  question
 for  the  simple  reason  that  nobody
 desired  or  would  desire  normally  that
 there  should  be  an  election  of  the
 President  at  a  time  when  some  of  the
 constituencies  have  not  elected  their
 representatives.  I  made  that  already
 clear.  Unfortunately  what  has  hap-
 pened  in  this  particular  case  was  that
 some  six  seats  could  not  be  filled  yet
 owing  to  climatic  reasons  in  those
 regions.  My  friend,  Sardar  Hukam
 Singh  puts  the  question  that  even  if
 60  seats  were  not  filled  up,  the  posi-
 tion  would  remain  the  same.  If  really
 80  representatives  had  yet  to  be
 chosen,  it  was  worth  while  consider-
 ing......

 Sardar  Hukam  Singh:  Let  me  put
 it  again  to  the  hon.  Minister.  Sup-
 posing  there  were  two  parties,  balanc-
 ed  almost,  or  with  a  difference  of  two
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 or  three.  Would  the  party  having
 that  small  majority  be  justified  in
 having  the  House  constituted  when  a
 number  of  seats  have  not  been  filled
 up?

 Shri  Pataskar:  I  believe  hon.
 Members  will  give  me  a  patient  hear-
 ing.  The  point  now  is  whether  there
 is  a  duly  constituted  House  under  the
 Constitution  until  all  the  seats  sre
 filled.  In  this  case,  the  point  is  whe-
 ther  in  the  absence  of  election  to
 these  six  seats,  it  can  be  said  that
 there  has  been  a  House  which  has
 been  duly  constituted.  I  referred  to
 section  73  of  the  Representation  of
 the  People  Act,  which  makes  the
 position  clear.  It  says:

 “Provided  that  the  issue  of  such
 notification  shall  not  be  deemed—

 (a)  to  preclude  the  completion  of
 the  election  in  any  Parlia-
 mentary  or  any  Assembly
 constituency  or  constituencies
 for  which  time  has  been
 extended  under  the  provi-
 sions  of  section  158;"

 The  time  fixed  in  this'  case  was
 3ist  March.  For  reasons  which  the
 Election  €ommissioner  thought  it
 necessary,  in  respect  of  six  constitu-
 encies,  he  has  extended  that  date.
 Therefore,  in  spite  of  the  fact  that
 the  election  has  not  been  concluded
 it  is  an  unfortunate  occurrence—I  say
 that  we  can  duly  constitute  a  new
 House.  That  is  the  legal  and  consti-
 tutional  position.

 With  respect  to  the  point  as  to
 whether  it  is  ultra  vires  the  Consti-
 tution,  the  point  Sardar  Hukam  Singh
 suggests,  so  far  as  I  can  find,  there  is
 nothing  to  show  in  the  Constitution.
 As  the  hon.  Member  pointed  out,  it
 is  necessary  that  there  should  be
 election  in  every  single  unit  of  the
 constituency  before  the  House  is  con-
 stituted.  Normally,  we  take  it  for
 granted.  But,  in  this  particular  case,
 owing  to  different  conditions  in  the
 country,  it  was  not  possible  to  do  and
 I  think  there  is  nothing  unconstitu-
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 {Shri  Pataskar]
 tional  in  that.  Naturally,  it  would
 be  the  desire  of  everybody  that  the
 elections  should  be  held  before  the
 President's  election.  So  far  as  elec-
 tions  are  concerned,  the  Election
 Commission  is  the  final  authority
 under  the  Constitution.

 Shri  Sinhasan  Singh  (Gorakhpur
 Distt.-South):  Under  the  articles  of
 our  Constitution,  the  President
 is  =  elected  by  an  electoral
 college.  That  college  consists  of
 Members  of  the  House  of  the  People,
 the  Council  of  States  and  the  mem-
 bers  of  the  local  assemblies.  Is  that
 electoral  college  complete  or  xot?
 Unless  that  is  complete,  can  the

 (nterruptions.)

 Mr.  Speaker:  Very  well.  Half  an
 hour  is  over.

 Shri  Kamath:  May  I  invite  your
 attention  to  rule  3387,  I  have  got  to
 reply  to  the  motion,  But,  I  would
 take  only  a  minute  and  a  half  and
 ask  a  question  about  the  future
 arrangements.

 Mr,  Speaker:  There  is  no  question
 of  any  motion  here.

 Shri  Kamath:  I  leave  it  to  you.  I
 will  only  ask  a  question.  So  as  to
 enable  the  hon.  Members  to  make
 their  future  arrangements,  I  would
 request  you  to  direct  the  Government
 to  tell  the  House  as  to  whether  they
 have  taken  a  decision,  tentative  or
 otherwise,  about  the  dissolution  of
 the  Lok  Sabha  and  also,  if  possible,  if
 they  can  do  it  today,  about  the  con-
 stitution  of  the  new  Lok  Sabha.  At
 eny  rate,  we  should  be  informed  as
 to  when  this  Lok  Sabha  is  going  to
 be  dissolved—on  what  date—so  as
 to  enable  us  to  make  future  arrange-
 ments.

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Defence  (Shri
 Jawaharlal  Nehru):  I  speak  with  some
 difidence  about,  these  legal  matters.
 But,  in  this  matter,  it  is  really  not
 the  Government  that  is  responsible
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 dates  fixed.  It  is  the  Election
 Commission  which  does  not  function
 under  the  Government.

 Shri  Kamath:  About  dissolution?

 Shri  Jawaharlal  Nebru:  I  am  coming
 to  that.  We  can  of  course  draw  the
 attention  of  the  Election  Commission
 to  any  point  that  deserves  considera-
 tion.  t  of  course  we  can  do  and
 we  shall  Yo.  That  relates  really  to
 the  questijn  of  the  election  of  the
 President.  It  does  not  relate  to  the
 dissolution  of  the  House  at  all.  The
 dissolution  of  this  House  will  normal-
 ly  take  place  early  in  April.  cae

 Shri  Kamath:  The  date  is  not  yet
 decided?

 Shri  Jawaharlal  Nehru:  ]  do  not
 know  the  exact  date.

 An  Hon.  Member:  4th.

 Shri  Jawaharlal  Nehru:
 4th?

 Is  it  the

 Mr.  Speaker:  I  do  not  want  to  parti-
 cipate  in  this  question  whether  it  is
 ultra  vires  or  not.  We  pass  a  legis-
 Jation  and  is  it  proper  that  we  should
 go  on  impeaching  our  own  legisla-
 tion?  That  is  what  strikes  me.  The
 High  Court  or  the  Supreme  Court
 has  to  decide  it.  We  have  passed  a
 legislation  expecting  such  a  contin-
 gency  as  this  and  have  made  a  provi-
 sion  in  the  Representation  of  the
 People  Act.  We  thought  that  this  dis-
 cretion  ought  to  be  exercised  in  the
 ease  of  six  or  six  hundred  or  hund-
 red.  It  is  a  matter  for  the  Govern-
 ment.  The  discretion  has  been  de-
 liberately  left  by  the  House  in  the
 hands  of  the  Government.  It  is  open
 to  this  House  to  vest  the  discretion
 in  the  hands  of  the  Election  Com-
 mission.  There  is  no  good  questioning
 the  right  of  the  Election  Commission
 after  discretion  has  been  given  under
 an  Act  passed  by  this  House.  It  is
 open  for  others  to  challenge  the  vali-
 dity  of  this  legislation  as  ultra  vires
 the  Constitution.
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 RESIGNATION  OF  MEMBERS

 Mr.  Speaker:  I  have  to  inform  the
 House  that  Shri  P.  Kakkan  has  re-
 Signed  his  seat  in  Lok  Sabha  with
 effect  from  the  26th  March,  +1957.

 Another  hon,  Member  has  also  re-
 signed.  I  have  also  to  inform:  the
 House  that  Shri  Nand  La!  Joshi  has
 resigned  hig  seat  in  Lok  Sabha  with
 effect  from.  the  28th  March,  1957,

 VALEDICTORY:  REFERENCES  -

 Mr.  Speaker:  Leader  of  the  House,
 Leader  of  the  various  Groups,  and
 Members  of  Parliament  !  Today's  is
 the  last  sitting  of  the  Fifteenth
 Session  of  the  First  Parliament  under
 the  Republican  Constitution..  This
 Parliament  which  is  drawing  ta..a
 close  was  elected  on  the  basis  of  uni-
 versal  adult  franchise  and  come  into
 being  on  i3th  May,  1952.  As  many
 as  73  millions  of  our  population
 were  enfranchised  and  ‘nearly  88
 million  people  went  to  the  polls  last
 time  and  there  was  not  a  single  un-
 happy  incident.  This  in  itself  is  a
 proof  that  democracy  has  taken  deep
 roots  in  our  soil.  The  werking  of
 the  first  Parliament  has  ‘rea‘sured
 our  faith  in  democraéy  further.

 The  working  of  our  First  Farlia-
 ment,  has  earged  unanimous  acclaim
 from  experienced  Indian  anu  toreign
 observers  who  have  watched  its  func-
 tion.  They  have  held  that  this  Par-
 liament  deliberates  and  legislates  on
 questions  of  national  importance  in  a
 manner  which  should  characterise  a
 much  more  mature  body  than  the  one
 which  was  just  five  years  old.  Every
 Parliament  has  its  parties  and  is
 divided  into  groups.  The  Opposition
 usually  functions  through  criticising
 and  opposing  proposals  of  the
 majority  party  and  it  is  normat  to  all
 Parliaments.  But,  it.  is.  given  only  to
 few  Parliements  to  rise  above  party
 considerations  in  dealing  with  great
 issues  of  national  interes,  aad  forzign
 policy.  It  is  a  matter  of  gratification
 that  the  parties  in  the  fixst  Parlia-
 ment  of  India  have  on  many  occasions

 subordinated  their  party  considera-
 tions  te  the  interest  of  the  nation
 at  large,  particularly  while  debating
 questions:  of  Parliamentary  procedure,
 foreign  policy  and  constitutional
 amendments.  It  is  a  good  augury
 for  the  future  of  democracy  and  for
 preservation  of  the  liberty  of  indi-
 vidual  citizens  in  this  country  that
 in  our  Parliament,  respect  for  the
 Constitution  has  not  been  confined  to
 any  one  party,  but  is  shared  by  all
 the  parties  and  groups.

 Among  the  Members  of  the  first
 Parliament  were  men  distinguished
 in’  law,  in  science,  in  Constitutidnal
 procedure,  in  politics,  in  economsics,
 in  agricultural,  in  social  welfare;  in
 short,  all  subjects  that  the  Parliament
 of  a  country  may  be  called  upon  to
 consider,  deliberate  and  legislate
 upon.’  There  were  about  twefity
 wothen  Members  of  the  House  who
 have  played’  e~prominent  role  in  the
 activities  of  thé  First  Parliament,  by
 taking  active  part  not  only  when
 social  problems  “were  before  the
 House,  but  also  contributing  in  no:
 small  measure  to  debates  on  serious
 political  and  economic  subjects.

 a.  t
 The  First  Parliament  has  been  par-

 ticularly  forfunate  in  having  had  a
 distinguished  pilot  in  the  late  Speaker,
 Shri  G.  V.  Mavalankar,  who  was  an
 outstanding  personality  and  great
 Speaker  acknowledged  not  only  in
 this  country  but  by  experienced  par-
 liamentarians  in  many  other  coun-
 tries.  He  has  laid  the  foundation  of
 many  valuable  conventions  and  tradi-
 tions  which  are  bound  to  ensure  the:
 working  of  Parliament  in  which  both
 majority  and  ppposition  parties  can
 function  with  proper  safegyards.  and
 impartial  treatment  for  all:  The  most
 distinguished  feature  of  the  First
 Parliament  in  India  has  been  the
 expression  of  a  singularly  tolerant
 and  sporting  spirit.  based  on  the  tem-
 perament  and  tradition  of  the  Indian
 people.  Despite  heated  debates  and’
 even  during  the  bitterest  attacks  on
 party  lines,  excellent  friendly  rela-
 tions  have  always  existed  between
 the  Members  of  various  parties.
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 Although  we  were  faced  with
 natural  calamities  like  famine  in
 South  India,  floods  in  Bengal  and
 earthquake  in  Assam  and  near  war
 conditions  in  Kashmir,  the  Parliament
 chas  successfully  overcome  all  these
 <difficultics  and  has  worked  the  Con-
 stitution  in  a  highly  democratic
 “manner.

 The  activities  of  the  Parliament
 have  been  diverse  and  varied.  In
 fact,  there  has  not  been  any  field
 which  has  not  been  touched  upon  by
 the  Parliament,  be  it  economic,  politi-

 «cal  or  social.  When  the  present  Par-
 liament  came  into  being,  the  First
 Five  Year  Plan  had  already  been
 ‘launched  about  a  year  before.  The
 primary  objective  of  the  Plan  was  to
 overcome  certain  urgent  problems
 such  as  shortage  of  food  and  raw
 -materials  and  persistent  inflationary
 ypressure.  A  great  number  of  river
 -valley  projects  and  dams  were  cons-
 tructed  during  this  period  and  nearly
 completed.  Millions  of  acres  of  land
 -have  been  brought  under  plough  and
 there  had  been  significant  increase  in
 -agricultural  production.  The  yield
 ‘per  acre  had  also  increased  considera-
 ‘bly,  by  the  use  of  artificial  manures.
 ‘To  meet  the  needs  of  artificial  manure
 in  the  country,  fertilizer  factories

 -were  set  up  in  different  parts  of  the
 country.  A  reserve  stock  of  food
 ~vas  also  built  up  to  meet  future
 emergent  conditions.

 Having  achieved  substantial  success
 in  the  agricultural  sector,  attention
 -was  turned  to  the  industrial  fleld.  A
 number  of  industrial  plants,  both  in
 the  public  and  private  sectors,  had
 ‘been  set  up.  Mention  may  be  made
 of  the  Chittaranjan  Locomotive  Works,
 “Integral  Coach  Factory,  Hindustan
 Machine  Tools,  Oi]  Refineries  etc.
 The  production  of  the  Hindustan
 Shipbuilding  Yard  and  the  Hindustan
 -Aircraft  was  stepped  up.

 The  first  Parliament  discussed  in
 ‘detail  both  the  Plans  and  has  always
 “been  keeping  a  watch  over  the  suc-
 <essful  working  of  the  Plan  from
 cyear  to  year.  I  am  sure  the  Second
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 Five  Year  Plan,  like  the  First  Five
 Year  Plan,  would  be  successfully  exe-
 cuted  and  India  would  be  placed  on
 the  industrial  map  of  the  world.

 During  its  term,  this  Parliament  in-
 augurated  the  socialistic  pattern  of
 society  and  important  pieces  of  legis-
 lation  have  been  directed  towards  this
 end.  The  Imperial  Bank  of  India,  the
 largest  banking  institution  in  India,
 was  nationalised.  Nationalisation  of
 airlines  and  nationalisation  of  life
 insurance  business  took  place  during
 this  period.  The  enactment  of  the
 new  Company  Law  and  the  intro-
 duction  of  decimal  system  of  coinage
 and  metric  system  of  weights  and
 measures  were  some  of  the  important
 legislative  measures.  All  these  were
 steps  towards  economic  reconstructien
 which  were  undertaken  by  Parlia-
 ment  during  this  period.

 The  most  momentous  decision  of
 this  Parliament  is  the  States  Reorga-
 nisation  Act.  By  passing  this  measure
 together  with  the  Constitution
 (Seventh  Amendment)  Act,  Parlia-
 ment  has  effected  a  re-drawing  of  the
 political  map  of  India.

 On  the  social  plane,  by  far  the
 most  important  achievement  has  been
 the  reform  of  the  Hindu  Law  effect-
 ed  under  this  Parliament,  which  now
 grants  women  the  rights  that  had
 been  denied  to  them  for  ages  and  re-
 cognises  for  the  first  time  equality  of
 status  between  the  two  sexes.  The
 introduction  of  monogamy  among
 Hindus,  the  right  to  divorce,  claim  to
 a  share  in  her  father's  property,
 equality  of  right  in  the  matter  of
 adoption,  these  are  some  of  the  high-
 lights  of  the  reforms  for  which  Par-
 liament  can  take  a  pride  of  place.
 While  realising  the  significant  role
 which  legislation  can  play  in  achiev-
 ing  the  ends  of  social  and  economic
 justice,  Parliament  has  been  wary  of
 the  new  grounds  it  was  treading,  and
 in  adopting  measures  it  has  taken
 care  to  see  that  legislation  in  its  zeal
 does  not  outrun  social  urges.

 In  the  international  field,+  our
 foreign  policy  has  been  successful.
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 We  can  justly  be  proud  of  having
 contributed  to  the  maintenance  of
 world  peace  in  the  face  of  military
 pacts  and  alliances.

 Among  Private  Members’  Bills,
 mention  can  be  made  to  the  Parlia-
 mentary  Proceedings  (Protection  of
 Publication)  Bill  which  was  enacted
 into  law.  In  view  of  the  fact  that
 the  advantage  of  publicity  to  the
 community  outweighs  any  private  in-
 jury  resulting  from  the  publication  of
 reports  of  proceedings  of  Parliament,
 the  Bill  was  introduced  to  define  by
 law  the  privilege  available  to  such
 publication  made  in  good  faith.

 In  the  fleld  of  national  consolida-
 “tion,  we  have  been  taking  active

 steps  among  others,  to  bring  into
 existence  an  Indian  Parliamentary
 Association  to  which  all  the  Legisla-
 tures  in  India  will  be  affiliated.  The
 idea  was  first  mooted  some  years  ago
 at  a  Conference  of  Presiding  Officers
 of  Legislative  Bodies  in  India.  There
 is  now  a  proposal,  which  has  reached
 an  advanced  stage,  that  an  Indian
 Parliamentary  Group  has  been  send-
 ing  delegations  to  the  Annual  Con-
 ferences  of  the  Inter-Parliamentary
 Union  since  1949.  We  have  invited
 the  Commonwealth  Parliamentary
 Association  to  hold  its  Conference  in
 Delhi  in  December  this  year.

 The  record  of  work  transacted  by
 the  Lok  Sabha  is  indeed  impressive.
 The  cyclostyled  debates  of  the  Lok
 Sabha  covered  more  than  two  lakh
 foolscap  pages,  containing  as  many  as
 64  crore  words.  The  typed  pro-
 ceedings  of  Committees  covered  about
 54,000  foolscap  pages,  containing  as
 many  as  l4  crore  words.  If  these
 Pages  were  pasted  one  below  the
 other,  they  will  be  54  miles  long.
 Notices  of  87,675  questions  were  re-
 ceived  in  the  Lok  Sabha  during  the
 l4  sessions  held  since  the  present
 Parliament  came  into  being  in  May,
 1952,  and  of  them  43,562  were  asked
 and  answered  in  Lok  Sabha.  In  the
 year  that  has  just.  ended  the  number
 of  questions  reached  the  peak  figure
 of  22,651.  These  figures  are  im-

 pressive  enough  to  indicate  the  signi-
 ficant  place  thet  the  Question  Hour
 has  come  te  occupy  in  our  pariia-
 mentary  proceedings.

 In  order  to  keep  the  Members  fully
 informed  of  the  latest  developments
 in  all  matters  coming  before  Parlia-
 ment,  the  Research  and  Reference
 Services  have  been  enlarged.  Creat-
 ed  as  8  small  cell  in  1950,  the  Re-
 search  and  Reference  Branch  has
 grown  beyond  recognition.  The
 achievements  of  the  Branch  have  been
 considerable.  The  work  comprises
 the  preparation  of  bibliographies  on
 important  legislative  measures,
 brochures  on  certain  subjects  of
 topical  interest,  monthly  lst  of
 selected  articles,  abstracting  service,
 Digest  of  Central  Acts  and  the  Juri-
 dical  Digests.

 Before  I  conclude  I  express  my
 grateful  thanks  to  our  beloved  Prime
 Minister  and  Leader  of  the  House  for
 his  kind  co-operation  and  goodwill
 towards  the  late  Speaker  4&nd  me
 throughout  the  period  of  the  life  of
 this  House.  He  is  not  only  the
 greatest  son  of  India,  but  I  am  sure,
 everyone  will  accept  that  he  is  the
 greatest  statesman  and  politician  of
 the  world  today.  His  great  regard
 for  parliamentary  conventions  and
 procedures  had  been  really  a  source
 of  strength  for  me  and  contributed
 in  no  small  measure  to  the  success-
 ful  working  of  parliamentary  demo-
 cracy  in  this  country.  I  would  also
 like  to  express  my  heart-felt  thanks
 to  the  leaders  of  the  various  groups
 and  to  all  the  Members  of  this  House
 for  their  kind  co-operation  in  so  un-
 grudging  and  generous  a  manner.
 But  for  their  co-operation  and  good-
 will,  it  would  not  have  been  possible
 to  conduct  and  guide  the  deliberations
 of  this  House  in  a  manner  befitting
 the  reputation  of  this  country.  Some
 Members  may  not  be  coming  back  to
 this  House,  some  have  gone  to  the
 other  House,  some  have  gone  to  the
 State  legislatures  and  some  have  not
 stood  for  election.  There  are,  how-
 ever,  many  fields  of  work  in  which
 they  can  serve  the  country,  not
 necessarily  in  Parliament.  I  am  quite f
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 confident  that  their  experience  in
 Parliament  and  talents  will  be  amply
 availed  of  in  such  flelds.

 I  wish  you  all  good-bye  and  God-
 speed.  Jai  Hind!

 The  Prime  Minister  and  Leader  of
 the  House  (Shri  Jawaharlal  Nehru):
 Mr.  Speaker,  Sir,  you  have  been
 pleased  to  say  many  generous  things
 about  the  Member  of  this  House  and,
 to  my  great  embarrassment,  about  me.
 You  have  spoken  in  generosity  but,
 anyhow,  50  far  as  I  am  concerned,  I
 should  like  to  offer  you  my  grateful
 thanks,  and  I  am  sure  I  speak  on
 behalf  of  the  House  also,  when  I  offer
 you  their  thanks  for  your  kind  words.

 lt  is  befitting  that  on  this  occasion,
 when  this  Parliament  stands  at  the
 edge  of  its  own  dissolution,  there
 should  be  some  valedictory  references
 to  our  past.  Since  you  have  been
 good  enough  to  make  a  reference  to
 the  work  of  this  Parliament,  I  am
 taking’  the  liberty  of  saying  also  a
 few  words  on  this  occasion,  certainly
 on  my  own  behalf  and  possibly  reftect-
 ing  the  views  and  ideas  of  other  Mem-
 bers  also  here.

 We  have  gone  through,  during  these
 five  years,  a  tremendous  amount  of
 work  and,  as  you  have  said,  speeches
 ‘have  covered,  1  do  not  know  how  many
 millions  of  pages;  questions  have  also
 Seen  asked  and,  altogether  a  vast
 quantity  of  paper  has  been  consumed.
 Yet,  the  historian  of  the  future  will
 probably  not  pay  too  much  attention
 to  the  number  of  speeches  or  the

 live  in  this  country.  All  of  us,  if  not
 always,  at  any  rate  from  time  to  time,
 must  have  felt  this  high  sense  cf  res-

 worthy  of  it  or  not  is  another  matter.
 We  have  functioned,  therefore,  during
 these  five  years  not  only  on  the  edge
 of  history  but  sometimes  plunging  into
 the  processes  of  making  history.

 We  have  lived  here,  as  indeed
 people  have  lived  all  over  the  world,
 at  a  moment  of  great  change,  transi-
 tion,  and  sometimes  of  vast  upsets  and
 revolutionary  processes.  We  have  not
 only  been  part  of  that  world  drama
 but  we  have  had  our  own  drama  also.
 And  it  would  be  interesting  for  some-
 one  to  take  a  rather  distant  view  of
 this  drama  of  these  five  years  and
 more  so  as  not  to  be  lost  in  the
 innumerable  details  which  confuse,
 but  rather  to  see  this  broad  current
 of  history  in  motion  in  this  country,
 how  far  has  it  moved,  what  changes

 ‘has  it  wrought,  how  far  has  it  laid
 stable  the  foundations  of  this  republic  ~
 of  India  which  we  created,  which  the
 people  of  India  created,  a  few  years
 back.  That  is  the  important  question;
 not  so  much  how  many  speeches  we
 have  delivered  or  how  many  ques-
 tions  we  have  asked,  important,  no
 doubt,  though  speeches  and  questions
 are  as  bringing  out  the  method  of  our
 workingsthe  parliamentary  process  to
 which  we  are  addicted.

 We  choose  this  system  of  parlia-
 mentary  democracy  deliberately;  we
 choose  it  not  only  because,  to  some

 hours  which  the  speeches  have  taken  °xtent,
 we  had  always  thought  on

 or  to  the  number  of  questions,  but
 rather  to  the  deeper  things  that  go
 towards  the  making  of  a  nation.

 i]  hre.

 Here,  we  have  sat  in  this  Parlia-
 ment,  the  sovereign  authority  of  India,
 responsible  for  the  governance  of
 India.  Surely,  there  can  be  no  higher
 vesponsibility  or  greater  privilege  than
 to  be  a  Member  of  this  sovereign  body
 which  is  responsible  for  the  fate  of
 {he  vast  number  of  human  beings  who

 those  lines  previously,  but  because  we
 thought  it  was  in  keeping  with  our
 own  old  traditions  also;  naturally,  the
 old  traditions,  not  as  they  were,  but
 adjusted  to  the  new  conditions  and
 new  surroundings.  We  choose  it  also
 —let  us  give  credit  where  credit  is
 due—becattse  we  approved  of  its
 functioning  in  other  countries,  more
 especially  the  United  Eingdom.

 So,  this  Parliament,  the  Lok  Sabha,
 became,  to  some  extent—not  entirely,
 but  to  a  large  extent—rather  like  the
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 British  Parliament  or  the  British
 house  of  Commons  whether  it  is  ia
 regard  to  our  questions  or  our  rules
 of  procedure  or  methods  of  work..

 Now,  parliamentary  democracy
 demands  many  things,  demands,  of
 course,  ability.  It  dermunds  a  certain
 devotion  to  work  as  every  work  does.
 But  it  demands  also  a  large  measure
 of  co-operation,  of  seif-discipline,  of
 restraint,  It  is  obvious  that  a  House
 like  this  cannot  perform  any  functions
 without  the  spirit  of  co-operation,
 without  8  large  measure  of  restraint
 and  self-discipline  in  each  Member
 and  in  each  group.  Parliamentary
 democracy  is  not  sometiing  which  can
 be  transplanted  in  a  country  by  some
 wand  or  by  some  quick  pracess.  We
 talk  about  it  but  we  know  very  well
 that  there  are  not  many  countries  in
 the  world  where  it  functions  success-
 fully.  I  think  it  may  be  said  without
 any  partiality  that  it  has  functioned
 with  a  very  large  measure  of  success
 in  this  country.  Why?  Not  so  much
 because  we,  the  Members  of  this
 House,  are  exemplars  of  wisdom,  but,
 I  do  not  think,  becaus?  of  the  back-
 ground  in  our  country,  and  because
 our  people  have  the  spirit  of  demo-
 cracy  in  them.

 We  have  to  remember  then  what
 parliamentary  democracy  means.  In
 this  world  of  change  ard  tremendous
 ferment,  more  so  than  in  ordinary
 times,  charge  is  essential;  change  and
 adaptation  to  new  order.  Even  when
 the  oid  order  was  good,  it  has  to  yield
 place  to  new  lest  one  good  custom
 should  corrupt  the  world.  It  has  to
 change..  So,  change  there  must  be,
 change  there  has  to  be.  in  a  country
 like  India  which  was  more  or  less
 changeless  for  a  long  time,  changeless
 not  only  because  of  the  country  being
 a  subject  country  under  the  imperia-
 list  powers,—I  do  not  mean  to  say
 that  there  was  no  change  then,  but
 basically  the  dynamic  aspect  of  the
 country  was  limited,  restricted,  cabin-
 ned  and  confined  by  foreign  domina-
 tlon—chaengeless  also  because  we  had
 fallen  into  the  ruts  of  our  own  making,
 in  mind,  in  social  framework  and  the
 rest.  So  we  had  to  take  our  souls  out

 both  from  the  ruts  and  from  the  dis-
 abilities  and  restrictions  caused  by
 alien  rule,  We  had  to  make  rapid
 changes  in  order  to  catch  up.  80
 change  was  necessary  even  for  sur-
 vival  and,  of  course,  for  progress.

 But,  while  change  is  necessary,  there
 is  another  thing  that  is  also  neces-
 sary;  that  is,  a  measure  of  continuity.
 There  is  always  a  balancing  of  change
 and  continuity.  Not  one  day  is  like
 another.  We  grow  older  each  day.
 Yet,  there  is  continuity  in  us,  unres-
 trained  continuity  in  the  life  of  a
 nation.  It  is  in  the  measure  that  these
 processes  of  change  and  continuity  are
 balancing  that  a  country  grows  on
 solid  foundations.  If  there  is  no
 change  and  only  continuity,  there  is
 stagnation  and  decay.  If  there  is
 change  only  and  no  continuity,  that
 means  uprooting,  and  no  country  and
 no  people  can  survive  for  long  if  they
 are  uprooted  from  the  soil  which  has
 nurtured  them  and  given  them  birth.

 Now,  this  system  of
 pas

 am
 . democracy,  therefore,  embodied,

 think,  these  principles  of  change  and
 continuity,  both.  And  it  is  up  to  those
 who  function  in  this  system,  Parlia-
 ment,  Members  of  the  House  and  the
 numerous  others  who  are  part  af  this
 system,  to  increase  the  pace  of  change,
 to  make  it  as  fast  as  they  like,  subject
 to  the  principle  of  continuity,  because,
 the  moment  that  continuity  is  broken
 we  become  rootiess  and  the  system  of
 parliamentary  democracy  breaka
 down.  Parliamentary  democracy  is.a
 delicate  plant  and  it  is  a  measure  of
 our  own  success  that  this  plant  has
 become  sturdier  during  these  last  few
 years.  We  have  faced  grave  problems,
 difficult  problems,  and  solved  many

 ‘of  them;  but,  many  remain  to  be
 solved.  Indeed,  there  is  going  to  be
 no  end  of  the  problems  that  will  come
 to  us,  because  problems  are  inevitable
 when  you  grow.  It  is  only  those  who
 are  stagnant  that  have  few  problems,
 and  if  there  are  no  problems,  that  is  a
 sign  of  death.  Only  the  dead  have  no
 problems;  the  living  have  problems
 and  they  grow  with  problems,  fighting
 with  problems  and  overcoming  them.
 It  is  a  sign  of  the  growth  of  this  natlor
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 that  not  only  we  solve  problems,  but
 we  create  new  problems  to  solve.

 So,  these  five  years  have  passed  and
 we  are  at  the  end  of  this  chapter  of
 our  history;  and,  the  very  end  sud-
 denly  merges  into  a  beginning  and
 we  begin  afresh,  because  ends  and
 beginnings  are  only  of  our  own  con-
 ception.  There  is  only  continuous  life
 ofa  nation.  We  may  pass  out  of  this
 House  or  pass  out  of  our  lives,  but  the
 nation  goes  on.  Therefore,  here  when
 we  stand  at  this  end,  which  is  also  a
 beginning,  we  indulge  in  retrospect
 and  we  indulge  in  prospect.  Again,
 standing  on  this  edge  of  the  present,
 we  look  back  on  the  past,  but  we  look
 forward  even  more  to  the  future.  We
 may  think  of  many  things  that  we
 have  to  do  to  carry  on  the  great  work
 thit  we  have  undertaken  and  under-
 take  new  labours;  but,  above  all,  we
 have  to  remember  how  stable,  how
 deep,  are  the  foundations  of  this
 democracy  that  we  have  sought  to
 serve  and  to  build  up  in  this  country,
 because  ultimately  it  is  on  the
 strength  and  depths  of  those  roots
 that  we  will  prosper,  not  by  the  num-
 ber  of  laws  we  pass,  not  by  our
 external  activities,  but  on  the  strength
 of  character  and  grit  and  the  capacity
 of  service  that  we  develop  in  this
 country.

 Parliamentary  democracy  involves
 naturally  peaceful  methods  of  actin,
 peaceful  acceptance  of  decisions  taken

 and  attempts  to  change  them  through
 peaceful  ways  again;  it  is  no  parila-
 mentary  democracy  otherwise.  It  is
 essential  that  we,  who  talk  and  who
 believe  in  the  quest  of  peace  so  much,
 should  remember  that  the  quest  of
 peace  and  the  quest  of  democracy  can
 only  be  made  through  methods  of
 peace  and  not  through  any  other.  We
 have  a  great  united  country,  a  country
 which  is  dear  to  us,  and  of  which  we
 are  proud.  But  being  proud  of  it
 does  not  mean  that  we  should  close
 our  eyes  to  the  grave  problems  we
 often  have  to  face  in  the  country  and
 the  disruptive  tendencies  that  raise
 their  heads  and  challenge  the  demo-
 cratic  process  which  this  Parliament
 represents,  It  is  in  the  measure  that
 we  put  an  end  even  in  our  thinking
 to  these  disruptive  tendencies  which
 divide  us  and  which  tend  to  break  up
 the  unity  of  India  that  we  will  have
 strengthened  our  country  and  laid sound  foundations  for  the  future.  So,
 Sir,  I  would  like  to  thank  you,  again.

 May  I,  as  Leader  of  the  House,  ex-
 press  my  respectful  thanks  to  all  the
 Members  of  this  House  for  the  great
 courtesy  and  consideration  which  they
 have  shown  me  during  these  past  five
 years.

 Mr,  Speaker:  The  House  now  stands
 adjourned  sine  die.
 17-16  hrs,

 The  Lok  Sabha  then  adjourned  sine
 die.


